
LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, February 18, 1983/Magha 29, 1904 (Saka) 

No. 296 
12-20 P.M.'" ,-', 
I. Oath or Affirmation 

Two Members took the oath as follows, signed the Roll of 
. Members and took their seats in the House:-

1 in Bengali, and 
1 in Telugu. 

, 2. President's Address-Laid on the Table 
Secretary laid on the Table a copy of the President's 

! address to both Houses of Parliament assembled together OD 
the 18th February, 1983. . 
3. Obituary References 

The Speaker made references to the passing away of 
Mr. Leonid Uyich Brezhnev, Chairman of the Pres:dium of the 

>! Supreme Soviet of U.S.S.R and General Secretarv of the 
~ Central Committee of the Soviet Communist Party; Acharya i Vinoba Bhave; Shri Mahmood Hasan Khan, who was a sitting r Member; Shri Dinkar Dattatraya Desai, who was a Member 

of Fourth Lok Sabha; Shri Mohindra Kumar Ghosh, who was 
~ a Member of Second Lok Sabha; Shri Kondaji Basappa, who 
~. was a Member of Fifth and Sixth Lok Sabha; Shri Chiman 
. Lal Chakhubhai Shah. who was a Member of Constituent 
l Assembly. Provisional Parliament and First Lok Sabha; Shrj 
~. Shri Chand Goel who was a Member of Fourth Lok Sabha~ I Shri Bhogji Bha:: who was a Member of SecondLok Sab~a; 
, Shri Anirudh Sinha, who was : Member of Provisional Parlia-
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ment, First and Second Lok Sabha; Shri J. M. Imam, who ·w. 
a Member of Second and Fourth Lok Babha; Shri N. M. R. 
Subaraman, who was a Member of Third Lok Sabha; Shri 
PUoo Mody, who was a Member of Fourth and Fifth Lok 
Sabha; Shri C. D. Gautam, who was a Member of First, 
Second, Fourth and Fifth Lok Sabha;- Shrimati Yashoda 
Reddy, who was a Member of Third Lok Sabha; Shri R. 
Kanakasabai, who was a Member of Constituent Assembly, 
Provisional Parliament, Second and Third Lok Sabha~ Shri 
Arun Chandra Guha, who was a Member of Constituent 
Assembly, Provisional Parliament,. First, Second and Third 
Lok Sabha; Sardar Ujjal Singh, who was a Member of Con-
stituent Assembly; and Chaudhri Suraj Mal" who was a Mem-
ber of Constituent Assembly. 

Thereafter, Members stood in silence for a short while as 
a mark of respect to the deceased. 
12-47 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 
21st February, 1983). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, February 21, 1983/Phalguna 2, 1804 (Salta) 

No. ZIT 
11 A.M. 
1. Loss of lives in AIsam 

The Speaker expJ:eSSed grief on the loss of lives in Assam 
during the last few days. He said that Members' sympathies 
went to the bereaved families. Thereafter Members stood in 
silence for a short While as a mark of respect to the de~ 
souls. 
2. Questions 

The Question Hour having been dispensed with, all starred 
questions (Nos. 1-20) put down on the order paper for the 
day were treated as unstarred questions and their answers to-
gether with the answers to the unstarred quesions (Nos. 1-ao) 
win be printed in the Official Report for the day. 

3. Statement by Minister 
The Minister of Home Affairs made a statement regarding 

Assam. 

4. Motion 
Prof. Madhu Dandavate moved the following motion:-

"That this House do consider the statement made by 
the Minister of Home Mairs in the House on 21 
February, 1983 regarding: Assam." 

A substitute motion was moved by Shri Atal Bihari Va]" 
payee. 
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The following Members took part III the debate:-
(1) Shri C. M. Stephen 
(2) Shri Samar Mukherjee 
(3) Shri Ananda Gopal Mukhopadhyay 
(4) Shri Atal Bihari Vajpayee 
(5) Prof. K. K. Tewari 
(6) Shri Rasheed Masood 
(7) Shri BeravadanK. Gadhavt 
(8) Shri JIndrajit Gupta 
(9) Shri Chiranji La! Shanna 

,-(18) :, Shri HarikeJb Bahadur 
(11) Shri Jamilur Rahman 
(12, Shri Chitta Basu' 
(13) Begum Abida Ahmed 
(14) Shri K. P. Unnilaishnan 

< ',(1.5) Dr~Karan,SWgh 
. .(16) ShriGirdhariLal Vyas 
"'(17)'Shri Chandrajit Yadav 
'{I8} S~G.M. Banatwalla 

The discussion was not concluded. 

.:. ••.. , ... of Blum_ AdvisoJoyCommittee 
, .Shri -Buta Singh presented the Thirty~ninth ·&port·of "~ 
~ess :'Ad\tisory'Comm1ttee. \. 
6.50 PM. 

(Lok Sabha adjourned till 11 AJ4..on .Tuesday.the .2a\d 
February, 1983) 

~ .... " " .' 

AVTAR SINGH RlKHY. 
,SeCa!CarY . 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, February 22, 1983/Phalguna 3, 1904 (Saka) 

No. 298 
11 A.M. 
1. Starred Question~ 

Starred Questions Nos. 23-27 were orally answered. Re-
plies to Starred Questions Nos. 21, 28, 29 and 31-40 were laid 
on the Table. 
2. Unstarre4 Questions 

Replies to Urtstarred Questions Nos. 231-279 and 281-460 
were laid on the Table. 
3. Motion 

DiScusSion on the following motion moved. by Prof. Madhu 
Dandavilte and the su1;stitute motion thereto moved on the 
21st February, 1983,' continued:-

"That this House do consider the statement made by the 
M1nist~r of Home Affairs in the House on 21 February, 
1983 regarding Assam." 

The following Members took part in the debate:-
(1) Shri Sontosh Mohan Dev 
(2) Shrimati Indira Gandhi 
(3) Shri P. C. Sethi 

Prot. Madhu Dandavate replied to the debate. 
Substitute motion moved by Shri Atal Bihari Vajpayee was 

withdrawn by leave of the House. 
The discussion was concluded. 
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.•. 
The Speaker placed the following 

House:-
Resolution before 

-c 
the 

"This House, after discussing the situation in Assam, do 
condemn the brutal killings and riots that took place 
there and appeal to the people of AsSam to strengthen 
the feelings of mutual cooperation and brotherhood 
and find a solution to the complicated problem amic-
ably and help the administration in restoring peace.'" 

The Resolution was agreed to unanimously. 

5. Papers laid on the Table 
The followin~ papers were laid on the Table:-

*(1) A copy of the 'Economic Survey, 1982-83' (Hindi 
and English versions). 

(2) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (6) of section 3 
of the Essential Commodities Act, 1955:-

(1) The Furnace Oil (Fixation of Ceiling Prices and 
Distribution) Amendment Order, 1983 published in 
Notification No. G.S.R. 84(E) in Gazette of India 
dated the 15th February, 1983. 

(il) The Light Diesel Oil (Fixation of Ceiling Prices) 
Amendment Order, 1983 published in Notification 
No. G.S.1t 85 (E) in Gazette of India dated the 15th 
February, 1983. 

(ill) The Kerosene (Fixation of Ceiling Prices) Amend-
ment Order, 1983 published in Notification No. G.8.R. 
88 (E) in Gazette of India dated the 17th February, 
1983. 

(3) A copy of the Agreement (Hindi and English versions) 
J under section 42 of the Income Tax Act, 1961 entered 

into between the Government of India and the OU 
India Limited, Assam on the 12th November, 1982. 

(4) (1) A copy of the Annual Report together with Audited 
Accounts (Hindi and English versions) of the Oil and 

• At 12.03 P.M. 
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Natural Gas Commission for the year 1981-82 and of 
its subsidiary comp~y Hydrocarbons India Limited, 
New Delhi, for the year 1981, under sub-section (3) 
of section 23 read with sub-section (4) of section 22 
of the Oil and Natural Gas Commission Act, 1959. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Oil and 
Natural Gas Commission for the year 1981-82 and of 
its subsidiary company Hydrocarbons India Limited, 
New Delhi, for the year 1981. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Olllndustry Development Board, New 
Delhi, for the year 1981-82 along with the Audited Ac-
counts under sub-section (4) of section 20 of the Oil 
Industry' (Development) Act, 1974. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Oil Industry 
Development Board, New Delhi, for the year 1981-82-

(6) A copy each of the following papers (Hindi and Eng-
lish versions) under $Ub-section (1) of section 619A 

" of the Companies Act, 1956:-
(i) Review by the Government on the working of the 

Madras Refineries Limited, Madras, for the year 
1981-82. 

(ii) Annual Report of the Madras Refineries Limited, 
Madras, for the year 1981-82 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

(8) A copy of the Petroleum Products (Supply and Dis-
tribution) Amendment Order. 1983 (Hindi and English 
versions) published in Notification No. G.S.R. 89(E) ill 
Gazette of India dated the 17th Febr'olary, 1983, under 
sub-6ection (6) of section 3 of the Essential Commodi-
ties Act, 1955. 

(9) A copy of the High Court Judges Travelling Allowance 
(Second Amendment) Rules, 1982 (Hindi and English 
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versions) published in Notification No. G.B.R. 887 in ( 
Gazette of India dated the 30th October, 1982, under 
sub-section (3) of section 34 of the High Court Judges 
(Conditions of Service) Act, 1954. 

(10) A copy of the High Court at Bombay (Extension of 
Jurisdiction to G'Ja, Daman and Diu) ·R~mova1 of d'f. 
ficulties Order, 1982 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 633(E) in Gaze~te of 
India dated the 30th October, 1982 under sub-section 
(2) of section 13 of the High Court at Bombay (Ex-
tension of Jurisdiction to Goa, Daman and Di':.l) Act, 
1981. 

(11) A COpy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 642 
of the Companies Act, 1956:-

(i) The Cost Accounting Records '(Cement) Amend-
ment Rules, 1983 published in Notification No. 
G.S.R. 14 in Gazette of India dated the 8th January, 
1983. 

(ii) The Cost Accounting Records (Cycles) Amendment 
Rules, 1983 published in Notification No. G.S.R. 15 
in Gazette of India dated the 8th Jan'llary, 1983. 

(iii) The Cost Accounting Records (Tyres and Tubes) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 16 in Gazette of India dated the 8th 
January, 1983. 

(iv) The Cost Accounting Records (Caustic Soda) 
Am~ndment Rules, 1983 published in Notification 
No. G.S.R. 17 in Gazette of India dated the 8th 
January, 1983. 

(v) The Cost Accounting Records CRoom Air-Conditio-
ners) Amendment Rules, 1983 published in Notifi-
cation No. G.S.R. 18 in Gazette of India dated the 
8th January, 1983. 

(vi) The Cost Accounting RecoMs (Refrigerators) 
Ainendment Rules, 1983 publislled in Notification 
No. G.S.B. 19 in Gazette of Bulla .. dated. the 8th 
January, 1983. 

"' " .. ' 



(vij) The Cost Accounting Records (Automobile Batte-
ries) Amendment Rules, 1983 published in N otifi-
.cation No. G.S.R. 20 in Gazette of India dated the 
8th January, 1983. 

(viii) The Cost Accounting Records (Electric Lamps) 
Amendment Rules, 1983 published in Notification. 
No. G.S.R. 21 in Gazette of India dated the 8th 
January, 1983. 

(ix) The Cost Accounting Records (Electric Fans) 
Amendment Rules, 1983 published in' Notificatioll 
No. G.S.R. 22 in Gazette of India dated the 8th 
January, 1983. 

(x) The Cost Accounting Records (Electric Motors) 
Amendment Rules, 1983 published in Notification 
No. G.8.R. 23 in Gazette of India dated the 8th 
January, 1983. 

(xi) The Cost Accounting Records (Motor Vehicles) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 24 in Gazette of India dated the 8th 
January, 1983. 

(xii) The Cost Accounting Records (Tractors) Amend-
ment Rules, 1983 published in Notification No. 
G.S.R. 25 in Gazette of India dated the 8th January, 
1983. 

(xiii) The Cost Accounting Records (Aluminium) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 26 in Gazette of India dated the 8th 
January, 1983. 

(xiv) The Cost Accounting Records (Vanaspati) Amend-
ment Rules, 1983 published in Notification No. 
G.S.R. 27 in Gazette of India dated the 8th January, 
1983. 

(xv) The Cost Accounting Records.. (Bulk Drugs)~ 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 28 in Gazette of India dated the 8th 
January, 1983. 

(xvi) The Cost Accounting Records (Sugar) Amend-
ment Rules, 1983 published in Notification No. 29 
in Gazette of India dated the 8th January, 1983. 
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(xvii) The Cost Accounting Records (Infant Milk Food) 
Amendment RulesJ 1983 published in Notification 
No. G.S.R. 30 in Gazette of India dated the 8tb. 
January, 1983. 

(xviii) The Cost Accounting Records (Industrial Alco-
hol) Amendment RulesJ 1983 published in Notifica-
tion No. G.S.R. 31 in Gazette of India dated the 
8th January J 1983. 

(xix)Tbe Cost Accounting Records (Jute Goods) 
Amendment RulesJ 1983 published in Notification 
No. G.S.R 32 in Gazette of India dated the 8th 
January, 1983. 

(xx) The Cost Accounting Records (Paper) Amend-
ment RulesJ 1983 published in Notification No. 33 
in Gazette of India dated the 8th January J 1983. 

(xxi) The Cost Accounting Records (Rayon) Amend-
ment RulesJ 1983 published in Notification No. G.S.R. 
34 in Gazette of India dated the 8th January, 1983. 

(xxii) The Cost Accounting Records (Dyes) Amendment 
Rules, 1983 published in Notification No. G.S.R. 35 
in Gazette of India dated the 8th January, 1983. 

(xxiii) The Cost Accounting Records (Soda Ash) 
Amendment Rules, 1983 published in Notification 
No. 36 in Gazette of India dated the 8th January, 
1983. 

(xxiv) The Cost Accounting Records (Polyester) 
Amendment Rules, 1983 published in Notification 
No. G.S.R 37 in Gazette of India dated the 8th 
January, 1983. 

(xxv) The Cost Accounting Records (Nylon) Amend-
ment Rules, 1983 published in Notification No. G.S.R. 
38 in Gazette of India dated the 8th January, 1983. 

(xxvi) The Cost .AJccounting (Dry Cell Batteries) 
Amendment Rules, 1983, published in Notification 
No. G.S.R 39 in Gazette- of India dated the 8th 
January, 1983. 
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(xxvii) The Cost Accounting Records (Cotton Textiles) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 40 in Gazette of India dated the 8th 
January, 1983. 

(xxviii) The Cost Accounting Records (Sulphuric Acid) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 41 in Gazette of India dated the 8th 
January, 1983. 

(XXIX) The Cost Accounting Records _ (Jute Goods) 
Amendment Rules, 1983 published in Notification 
No. G.S.R 42 in Gazette of India dated the 8th 
January, 1983. 

(12) A copy of the Annual Report (Hindi and English 
versions) of the Central Wakf Council, New Delhi, 
for the year 1981-82 along with the Audited Accounts. 

(13) A copy of the Report (Hindi and English versions) 
under secti'on 21 (3) (b) of the Monopolies and 
Restrictive Trade Practices Act, 1969 in the case of 
Messrs. Synthetics and Chemicals Limited, Bombay 
for substantial expansion of Styrene Butadiene Rub-
ber Capacity and manufacture of {a) Vinyl Pyridine 
Latices and (b) Styrenated. Phenol and Government's 
Order dated the 21st December, 1982 together with 
an Explanatory note under section 62 of the Mono-
polies and Restrictive Trade Practices Act, 1969. 

(14) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(A) (i) Review by the Government on the working of 
the Projects and Development India Limited, for the 
year 1981-82. . 

(ii) Annual Report of the Projects and Development 
India Limited, for the year 1981-82 along with the 
Audited Accounts and the comments of the Comp-
tro1ler and Auditor General thereon. 

(B) (i) Review bv the Government on the working of 
the Pyrites, Phosphates and Chemicals Limited, for 
the year 1981.82. 
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(Ii) Annual Report of the Pyrites, Phosphates and Che-(" 
mi~ I.imited, for the year 1931..82 along with the: 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(C) (i) Review by the Government on the working of the 
Indian Drugs and Pharmaceuticals Limited, for the 
year 1981-82. 

(il) Annual Report of the Indian Drugs and Pharma-
ceuticals Limited for the year 1981-82 along with the 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(D) (i) Review by the Government on the working of 
Smith Stanistreet Pharmaceuticals Limited, for the 
year 1981..82. 

(il) Annual Report of the Smith Stanistreet Pharma-
ceuticals Limited, for the year 1981-82 along with the 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(E) (i) Review by the Government on the working of the 
Fertilizers and Chemicals, Travancore Limited, for 
the year 1981-82. 

: (il) Annual Repon of the Fertilizers and Chemicals Tra-
vancore Limited, for the year 1981-82 along with the 
Audited! Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(F) (i) Review by the Government on the working of 
the Fertilizer Corporation of India Limited, for the 
year 1981-82. 

(ii) Annual Report of the Fertilizers Corporation' of India 
Limited, for the year 1981-82 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(G) (i) Review by the Government on the working of the 
National Fertilizers Limited, for the year 1981-82. 

(ii) Annual Report of the National Fertilizers Limited, 
for the year 1981-82 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

.... 8 



(E) (i) Review by the Government on the working of the 
Rash4iya Chemicals and Fertilizers Limited, for the 
year 1981-82. 

(ii) Annual Report of the Rashtriya Chemicals and Fer-
tilizers Limited, for the year 1981-82 along with the 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(1) (i) Review by the Government on the working of 
the Madras Fertilizers Limited., for the year 1981-82. 

(ii) Annu.al Report of the Madras Fertilizers Limited, 
for the year 1981-82 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(15) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report of the 
Andaman and Nicobar Islands Forests and Planta-
tion Development Corporation, Port Blair, for the 
year 1981-82 within the stipulated period of nine 
months after the close of Accounting Year. 

(16) The following statements (Hindi and English ver-
sions) showing the action taken by the Government 
on various assurances, promises and undertakings 
given by the Ministers during the various Sessions of 
Lok Sabha:-

(i) Statement No. XXV-Seventh 
Session, 1979. 

(ii) Statement No. XXII-Third 
Session, 1980. 

(iii) Statement No. XVI-Fourth 
Session, 1980. 

(iv) Statement No. XVI-Fifth 
Session, 1981. 

(v) Statement No. X-Sixth SeS\:.-ion, 1981. 
(vi) Statement No. VIII-Seventh 

Session, 1981. 
(vii) Statement No. VII-Eighth 

Session, 1982. 
(viii) Statement No. III-Ninth Session. 1982. 

(ix) Statement No. II-Tenth Session, 1982. 
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(17) A COpy each of the following Ordinances (Hindi and 
English versions) under article 123 (2) (a) of the 
Constitution: -

(i) The Delhi Administration (Amendment) Ordin-
ance, 1983 (No. 1 of 1983) promulgated by the 
President on the 2nd January, 1983. 

(li) The Delhi Municipal Corporation (Amendment) 
Ordinance, 1983 (No.2 of 1983) promulgated by 
the President on the 2nd January, 1983. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Gandhi Smriti Samiti, New Delhi, 
for the year 1981-82 along with Audited Accounts. 

(li) A copy of the Review (Hindi and Englhlb ver-
sions) by the Government on the working of the 
Gandhi Smriti Samiti, New Delhi, for the year 
1981-82. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rajghat Samadhi Committee, New 
Delhi, for the year 1981-82 along with Audited Ac-
counts. 

(U) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Rajgbat 
Samadhi Committee, New Delhi, for the ~ 1981-82. 

(20) (i) A copy of the Audited Accounts (Hindi and 
English versions) of the Delhi Urban Art Commis-
sion, New Delhi, for the year 1981-82 under sub-sec-
tion (4) of section 20 of the Delhi Urban Art Com-
mission Act, 1973. 

(U) A copy of the Review (Hindi and English versions) 
by the Government on the Accounts of the Delhi 
Urban Art Commission, New Delhi, for the year 
1981-82. 

(21) (i) A copy of the Annual Administration Report 
(Hindi and English versions) of the Delhi Develop-
ment Authority, Delhi, fur the year 1981-82, under 
section 26 of the Delhi Development Act, 1957. 
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(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Delhi Development Authoritly, Delhi, for the 
year 1981-82. 

(22) A copy of the Indusfrial Employment (Standing 
Orders) ~tral. (Amendm~nt) Rules, 1983 (Hindi 
and EnglISh vers:ons) publ1shed in Notification No. 
G.S.R. 30 (E) in Gazette of India dated the 17th 
January, 1983. 

(23) A ,copy each of the following papers (Hindi and 
English versions) under section 36 of the Employees' 
State Insurance Act, 1948:-

(i) Annual Report of the Employees' State Insurance 
Corporation, for the year 1981-82. 

(ii) Annual Accounts of the Employees State Insurance 
Corpo;aeon for the year 1981-82 along with Audit 
Report thereon. 

(24) A copy of the Annual Report (Hindi and English 
versions) of the National Labour Institute, New 
D~lhi, for the year 1981-82 along with the Audited 
Accounts. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Coal Mines Rescue Stations 
('ommittee for the year 1981-82. 

(ii) A copy of the Review (Hindi and EngPsh versions) 
by the Government on the working of the Central 
Coal Mines Rescue Stations Committee, for the year 
1981-82. 

(26) (i) A copy of the Annual Report ~Hindi and Eng1i~h 
versions) of the Na'ional CounCil for Safety In 
Mines, Dhanbad, for the year 1981 along with the 
Audit~d Accounts. 

(ii) A COpy of the R~view (Hindi and E?glish ver-
sions) by the Government on the workIng of the 
National Council for Safety in Mines, Dhanbad, for 
the year 1981. 

(27) (i) A copy of the Annual Report (Hin~i and English 
versions) of the National Safety CouncIl for the year 
1981-82 along with the Audited Accounts. 



(ii) A copy ot the Review (Hindi and English versions)-
by the Government on the working of the National 
~ety Council for the year 1981-82. 

(28) (j) .(\. copy of the Annual Report (Hindi and English. 
vers:ons) of the Employees' Providen~ Fund Orga-
nisation, for the year 1981-82. 

(ii) A copy of the Annual Account (Hindi and English 
versions) of the Employees' Provident Fund Orga-
nisation, for the year 1981-82 along w:th the Audit 
Report thereon. 

(29) (i) A copy of Annual Report (Hindi and English 
versions) of the Central Board for 'Workers Educa-
tion, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hind: and English 
versions) of the Central Board for Workerr. Educa-
tion for the year 1981-82 together with Report there-
on. 

(30) A copy of the Indian Telegraph (Third Amendment) 
Rules, 1982 (Hindi and English versions) published 
in Notification No. G.S.R. 744(E) in Gazette of India 
dated the 9th December, 1982, under sub-section (5) 
of section 7 of the [ndian Telegraph Act, 1885. 

(31) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Hydrology. 
Roorkee, for the year 1981-82 along with Accounts 
and the Audit Report thereon. 

(32) A statement (Hindi and English versions) regard-
ing Revrew by the Government on the working of 
the National Institute of Hydrology, Roorkee, for 
the year 1981-82. 

(33) A copy of the Annual Account (Hindi and En,glish 
versions) of the NatiO'Ilal Institute of Rural Develop-
ment, Hyderabad, for the year 1981-82 together with 
Audit Report thereon. 

(34) A. copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(i) Review by the Government on the working of tqe 
Hindustan Fertilizer Corporation Limited, for the 
year 1981-82. 

12 



(U) Annual Report of the Hindustan Fertilizer Corpora-
tion Limited, for the year 1981-82 along with the 
Audited. Accounts all,d the comments of the Comp. 
troller and Auditor General thereon. 

(35) A ICOPY each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(A) (i) Review by the Government on the working of 
the Rural Electrification Corporation Limited, New 
Delhi, for the year 1981-82. 

(ii) Annual Report of the Rural Electrification Corpora-
tion Limited, New Delhi, for the year 1981-82 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(B) (i) Review by the Government on the working of 
the National Thermal Power Corporation, New Delhi, 
for the year 1981-82. 

(ii) Annual Report of the National Thermal Power 
Corporation, New Delhi, for the year 1981-82 along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(36) A copy of the Coal Mines Family Pension (Amend-
ment) Scheme, 1982 (Hindi and English versions) 
published in Notification No. G.S.R 750(E) in Gazette 
of India dated the 10th December, 1982, under sec-
tion 7A of the Coal Mines Provident Fund and ~ 
eellaneous Provisions Act, 1948. _ .. 

(37) A copy of Notification No. S.O. 99 (E) aIindi and 
English versions) published in Gazette of India dated 
the 8th February, 1983 containing President's Order 
issued under s~ction 31 of the Delhi Administration 
Act, 1966 rescinding the Order dated the 21st March, 
1980, as amended from time to time, in respect of 

Metropolitan Council of Delhi. 

(38) A copy of Assam Government Notification N!>. PL.~ 
906182\147 (Hindi a:t1d English versions) publIshed. In 
Assam Gazette dated the 29th October, 1982 contam-
ing corrigendum to Notification No. PLA 9061821125 
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dated the 30th September, 1982 under sub-section (2)1 
of section 2 of the Essential Services Maintenance 
(Assam) Act, 1980 as amended by the Essential 
Services Maintenance Act, 1981. 

(39) A copy of the Gold (Control) Appeals (Amendment) 
Rules, 1982 (Hindi and English versions) published in 
Notification No. S.D. 795 (E) in Gazette of India dated 
the 10th November, 1982 under sub-section (3) of 
section 114 of the Gold (Control) Act, 1969. 

(40) A copy each of the foll~wing Notifications (Hindi and 
English versions) under sub-~tion (3) of sect!on 21 
of the Coinage Act, 1906:-

(i) The Coinage (Standard Weight and Remedy of 
Commemorative coins of Two Rupees made up of 
Copper and Nickel coined for "IX ASIAN GAMES 
DELHI 1982") Rules, 1982 published in Notification 
No. S.O. 774 (E) in Gazette of India dated the 3rd 
November, 1982. 

(it) The Coinage (Standard Weight and Remedy of the 
coins of one Rupee containing copper 75 per cent 
and nickel 25 per ce'nt) Rules, 1982 published in 
Notification No. S.O. 775 (E) in Gaze~te of India 
dated the 3rd November, 1982. 

(iii, The COinage (Standard Weight and Remedy of 
the Commemorative Coins of One Hun~ ttupees 
contain;ng Silver 50 per cent, Copper 4() per cent7 

Nickel 5 per cent and Zinc 5 per cent, Ten Rupees, 
Two Rupees and Fifty Paise each containing Copper 
75 peT cent and Nickel 25 per cent. Coined for 
National Integration, 1982) Rules, 1982 published 
in NoHication No. S.D. 853 (E) in Gazette of India 
dated the 20th December, 1982. 

(41) A copy of the Delhi Sales Tax (Third Amendment) 
Rules 1982 (Hindi and English versions) published 
inN~t1fication No. F. 4 (116) /82-Fin (G) in Delhi 
Gazette dated the 6th December, 1982 under section 
72 of the Delhi Sales Tax Act, 1975. 

1. 



(42) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 38 of the Central Excises and Salt Act, 1944:-

(i) The Central Excise (First Amendment) Rules. 
1983 published in Notification No. G.S.R. 19 (E) in 
Gazette of India 'dated the 11th January, 1983. 

(ii) The Central Excise (Tw~fth Amendment) Rules~ 
1982 published in Notification No. G.S.R. 682 (E) in 
Gazette of India dated the 10th November, 1982. 

(43) A copy each of the following Notifications (Hindi 
and English vers'ons) under section 159 of the Cus-
toms Act, 1962:-

(i) G.8.a 2 (E) published in Gazette of India dated 
the 1st January, 1983 ~ogether with an explanatory 
memorandum regarding revised rate of exchange 
for conversion of certain foreign currencies into 
Indian currency or vice versa for purpose of 
assessment of imports and exports. 

(ii) G.S.R. 8(E) published in Gazette of India dated 
the 5th January, 1983 together w'th an explanatory 
note withdrawing exemption of additional (coun-
tervailing) duty under Tariff Item 68 of the Central 
Excise Tariff on items covere::l by Chapter~ 75. 77, 
80 and 81 of the Customs Tariff such as T'n and 
articles thereof, Nickel and articles thereof. 

(iii) G.S.R. 11 (E) published in Gazette of India dated 
the 6th January, 1983 together with an explanatory 
memorandum making certain amendment to NotI-
fication No. G.S.R. 1716 dated the 19th July, 1969-
so as to substitute the "Baggage Rules, 1978" and 
"Transfer of Residence Rules, 1978" therein for 
"the Passengers (Non-Tourist) Baggage Rules, 
1960" and the "Transfer of Residence Rules, 1969" 
as these rules were substituted by the Rules of 
1978. 

(iv) G.S.R. 12 (E) published in Gazette of India dated' 
the 7th January, 1983 together with an explana-
tory memorandum regarding revised rate of 
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&xehange for conversion of Russian Rouble into" 
Indian currenCy or vice versa in supersession of 
Notification No. 178-Cus. dated the 7th July. 1982. 

(v) G.S.R. 95 published in Gazette of India dated the 
29th January, 1983 together with an explanatory 
memorandum making amendment to Notification 
No. 132-Customs dated the 2nd July, 1980 so as to 
add six more products of Nepalese origin that have 
been found to qualify for preferential entry into 
India untrer the Indo-Nepal treaty of Trade: 1978. 

(vi) G.S.R. 678(E) published in Gazette of India dated 
the 9th November, 1982 together with an explana-
tory memorandum regarding revised rates of ex-
change for conversion of Hong Kong Dollar into 
Indi'aD. currency or vice versa in supersession of 
Notification No. 2I6-Customs dated the 1st Octo-
ber, 1982. 

(vii) The Customs (Appeals) Amendment Rules, 1982 
published in Notification No. G.S.R. 68I(E) in 
Gazette of India dated the 10th November, 1982. 

(viii) G.S.R. 701 (E) 1704 (E) published in Gazette of 
India dated the 16th Nove~ber, 1982 together with 
an e1planatory memorandum regarding revised 
rates of ctmtoms and excise duties on copper and 
copper items with effect from the 16th November, 
1982. 

(iJ.:) G.S.R. 707(E) published in Gazette of India dated 
the 16th November, 1982 together with an explana-
tory memorandum making certain amendment to 
Notification No. 150-Customs dated the 23rd July, 
1980 so as to extend the con.cession to printed bags 
made of polypropylene, PVC, High molecular or 
High density polythene. 

(x) G.S.R. 716(E) published in Gazette of India dated 
the 23rd November, 1982 together with an explana-
tory Note regarding increase m the customs duty on 
Polyester Filament Yam, polyester monofil and 
Polyester strip by Rs. 15 per kilogram. 

(xi) G.S.R. "119(E) published in Gazette of India dated 
. the 24th November, 1982 together with an explana-

tory memorandum exemptin~ stainless steel b8l'$ 
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(including bright bars), rods and wires, the cross 
sectional dimension of which is less than 10 mIn 
from the basic customs duty m excess of 60 per cent 
ad-valorem and also exempting stainless steel bars 
(including bright bars), rods and wires, the cross 
sectional dimension of which is 10 mm or more 
from basic customs duty in excess of 150 per cent 
ad-valorem. 

(xii) G.S.R. 721 (E) published in Gazette of India dated 
the 25th November, 1982 together with an explana-
tory memorandum extending the validity of Noti-
fication No. 232-Customs dated the 5th December, 
1979 upto the 30th November, 1983. 

(xiii) G.S.R. 725(E) published in Gazette of India dated 
the 30th November, 1982 together with an explana-
tory memorandum regarding revised rate of ex-
change for conversion of Pound Sterling into 
Indian currency or vice versa in supersession of 
Notification No. 216-Cus. dated the 1st October, 
1982. 

(xiv) G.S.R. 736(E) to 743(E) published in Gazette of 
India dated the 8th December, 1982 together with 
an explanatory memorandum regarding increase 
in auxiliary duty of customs and withdrawal ~t 
exemption from countervailing duty on certatn 
iron and steel items. 

(xv) G.S.R. 747(E) published in Gazette of India dated 
the 9th December, 1982 together with an explana-
tory memorandum making certain amendment to 
Notification No. l81-Customs dated the 24th 
August, 1979 so as to extend the benefit of duty 
concession to all types of outboard motors requir-
ed for fitment to boats used for fishing operations.. 

(xvi) G.S.R. 759(E) published in Gazette of India 
dated the 16th December, 1982 together with an 
explanatory Note regarding increase in the rate of 
export duty on coffee from Rs. 440 per quintal to 
Rs. 530 per quintal. 
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(xvii) G.S.R. 761 (E) published in Gazette of In<Uf 
dated the 17th December, 1982 together with an 
explanatory memorandum rescinding Notification 
No. 236-Customs dated 2-11-1982. 

(xviii) G.S.R. 762(E) published in Gazette of India 
dated the 18th December, 1982 containing Corri-
gendum to Notification No. G.S.R. 308 (E) dated 
the 5th April, 1982. 

(xix) G.S.R. 768 (E) published in Gazette of India dated 
the 18th December, 1982 together with an explana-
tory memorandum regarding revised rate of ex-
change for conversion of Japanese Yen into Indian 
currency or vice versa in supersession of Notifica-
tion No. 216-Customs dated the 1st October, 1982. 

(44) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

(i) G.S.R. 1 (E) published in Gazette of India dated 
the 1st January, 1983 together with an explanatory 
memorandum extending the concession under 
Notification No. 291\77-Central Excises dated the 
12th September, 1977 upto 31st March, 1983. 

(ii) G.S.R. 3 (E) and 4 (E) published in Gazette of 
India dated the 1st January, 1983 together with an 
explanatory memorand'um seeking exemption 
from so much of the basic excise duty as is in ex-
cess of the amount calculated at the rate of eight· 
per cent ad-valorem and full exemption from 
special excise duty on the bare copper wires. 

(iii) G.S.R. 42 (E) published in Gazette of India 
dated the 31st January, 1983 together with an ex-
planat:>ry memorandum regarding exemption to 
excisable goods donated to the people affected by 
the cyclone in the State of Gujarat, from the whole 
of excise duty payable thereon. 

(iv) G.S.R. 679(E) published in Gazette of ilndia dated 
the 10th November, 1982 together with an expla-
natory memorandum regarding exemption to copper 
sulphate from payment of central excise duty under 
Item 68 C.E.T. 
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(v) G.S.R. 684 (E) published in Gazette of India dated 
the 11th November, 1982 together with an expla-
natory memorandum regarding reclasSification of 
Tea Zones. 

(vi) G.S.R. 705 (E) and 706 (E) published in Gazette 
of India dated the 16th November. 1982 re~arding 
readjustments of Customs and Excise duties on 
Copper and articles thereof. 

'(vii) G.S.R. 709(E) published in Gazette of India dated 
the 17th November, 1982 together with an expla-
natory memorandum regardinj! exemption from 
whole of excise duty on all excisable goods manu-
factured in Ordnance Factories and intended for 
consumption by the members of Armed Forces and 
factories itself. 

(wii) G.S.R. 717 (E). 718 (E) published in Gazette of 
India dated the 24th November, 1982 together with 
an explanatory memorandum regarding conces-
sional rate of duty on Printing Paper. 

(ix) G.S.R. 731 (E) pub]jc;hed in Gnett!3 of India dated 
the 1st December, 1982 together with an explana-
tory memorandum regarding rates of excise duty 
on free sale sugar. 

(x) G.S.R. 754 (E) published in Gazette of India dated 
the 11th December, 1982 together with an expla-
natory memorandum re~arding exemption from 
duty on Equipment of Computer /Telecommunica-
tion of the project "Titan" of Oil and Natural Gas 
Commission. -

(45) A copy each of the following Reports (Hindi and 
English versions) under articTe 151 (1) of the Consti-
tution:-

(i) Renort of the Comptroller and Auditor General of 
India for the year 1OO1-Union Government (Com-
mercial) Part XTII-A macro view of overall pefor-
mance including sales performance etc. of the erst-
while Hindustan Steell Limited. 

(ii) Renort of the Comntroller and Auditor General of 
India for the year 1982-Union Government (Com-
mercial) Part-I-Introduction. 
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(iii) Report of the Comptroller and Auditor General ~i 
India for the year 1982r-Union Government (Com-
mercial) part-m-Scooters India Limited. 

(46) A statement (Hindi and English versions) on the 
results of the market loans floated in December, 1982 
and February, 1983. 

6. Minutes of Committee on Papers laid on ihe Table 

Shrimati Krishna Sahi laid on the Table Minutes (Hindi and 
English versions) of the sittings o~ the Committee on Papers 
laid on the Table relating to their Twelfth Report. 
7. Messag~ from Rajya Sabba 

Secretary reported a message from Rajya Sabha that at its 
sitting held on the 21st February, 1983 Rajya Sabha adopted a 
motion extending the time for the presentation of the Report 
of the Joint Committee of the Houses on the Mental Health Bill, 
1981. up to the last day of the first week of the Hundred and 
Twenty Seventh Session of Rajya Sabha. 

8. Assent to Bills 
(i) Secretary laid on the Table following two Bills passed 

by the Houses of Parliament during the last session and assent-
ed to:-

(1) The Anti-Hijacking Bill, 1982. 
(2) The Suppression of Unlawful Acts against Safety 

of Civil Aviation Bill, 1982. 

(ii) Secretary also laid on the Table copies duly authenti-
cated by the Secretary-General of Rajya Sabha of the follow-
ing fOUI'1;heen Bills passed by the Houses of Parliament and 
assented to:-

(1) Th~ Amritsar Oil Works (Acquisition and Transfer 
of Undertakings) Bill, 1982. 

(2) The Food Corporations (Amendment) Bill, 1982. 
(3) The Charitable Endowments (Amendment) Bill, 1982. 
(4) The Salary, Allowances and Pen~ion of Members of 

Parliament (Second Amendment) Bill, 1982. 
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(5) The State Bank of Sikkim (Acquisition of Shares) 
and Miscellaneous Provisions Bill, 1982. 

(6) The Road Transport Corporations (Amendment) Bill, 
1982. 

(7) The Sugar Development Fund (Amendment) Bill, 
1982. . ..... . 

(8) The International Monetary Fund and Bank (Amend-
ment) Bill, 1982. 

- (9) The Drugs and Cosmetics (Amendment) Bill, 1982. 
(10) The Sales Promotion Employees (Conditions of 

Service) Amendment B~ll, 1982. 
(11) The Limestone and Dolomite Mines Labour Welfare 

Fund (Amendment) Bill, 1982. 
(12) The Andhra Scientific Company Limited (AcquiSition 

and Transfer of Undertakings) Bill, 1982. 
(13) The Industrial Development Bank of India (Amend-

ment) Bill, 1982. 
(14) The Constitution (Forty-sixth Amendment) Bill, 1982. 

9. R.eport of Committee on Papers Laid on the Table 
Shrimati Krishna Sabi presented the Twelfth Report (Hindi 

and English versions) of the Committee on Papers Laid on the 
Table. 

(Lok Sabha adjourned at 1.50 P.M. and re-assembled at 2.55 
P.M.) 

10. Statement by Minis1.er 
The Minister of Labour and Rehabilitation made a statement 

regarding certain accidents in the stone and bajri mines in the 
Union Territory of Delhi. 

11. MOtiOll regarding Thirty-ninth Report of Business Advisory 
Committee 

Shri Buta Singh moved the following motion:-
"That this House do agree with the Thirty-ninth Report 

of the Business Advisorv Committee presented to the 
House on the 21st February, 1983." 
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An amendment moved by Dr. Subramaniam Swamy was 
withdrawn by leave of the HO,use. 

The motion was adopted. -.- .' 

12. Government Bill-Introduced 
THE DELHI ADMINISTRATION (AMENDMENT) aILL, 1982 

... ---~ .. 
The motion for leave to introduce the Bill moved by Shri 

P. Venkatasubbaiah, was opposed. The motion was adopted and 
the Bill was introduced. ' 
13. Statemt",nt regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) 
giving reasons for immediate legislation by the Delhi Adminis-
tration (Amendment) Ordinance, 1983, was laid on the Table. 
14: Government Bill-Introduced --THE DELHI MUNICIPAL CORPORATION (AMENDMENT) 

BILL, 1982 
15. Statement regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) 
giving reasons for immediate legislation by the Delhi Municipal 
Corporation (Amendment) Ordinance, 1983, was laid on the 
Table. 
16. Matters under Rule 377 

(1) Soo Mani Ram Bagri raised a matter regarding com-
pensation to the fanners of Haryana whose crops had been des-
troyed in hail-stonn. 

(2) SOO Mahavir Prasad raised a matter regarding need for 
payment of arrears to sugarcane 'growers in U.P. 

(3) Smt. Krishna Sahi raised a matter regarding need to 
construct a new building for Post and Telegraph Department at 
Lakhisarai, Bihar, to facilitate setting up of a new automatic 
telephone exchange and Telegraph Office. 

(4) Shri Chandra Pal Shailani raised a matter regarding 
need for banning employment of children in factories and en-
forcement of the law strictly. 

(5) Shri Chandrajit Yadav raised a matter regarding beatin'g 
of lawyers and employees of Courts in Azamgarh (U.P.) 
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~\. (6) Dr. A. Kalanidhi raised a matter regarding need to give 
..... special attention to proper development of Medical Science and 

'fechnology . 

17. Motion of Thanks on the President's Address 
Shri K. Brahmanand Reddy moved the following motion:-

"That an Address be presented to the President in the 
following tenns:-

'That the Members of Lok Sabha assembled in this 
Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
to both Houses of Parliament assembled together 
On the 18th February, 1983'." 

Prof. K. K. Tewari seconded the motion. 
Three hundred and ftfty-eight amendments [Nos. 1 to 12, 

24 to 238, 241 to 276, 298 to 308, 313 to 321, 354 to 356, 406 to 
421, 480 to 499, 527 to 556 and '558 to 563] were moved. 

Shri Chandrajit Yadav took part in the debate and his 
speech was not concluded. 

The discussion was not concluded. 
*18. Calling Attention 

Shri Bheekhabhai called the attention of the Minister of 
Energy to the reported increase in transport fares and freight 
rates consequent on the recent increase in the prices of certain 
petroleum products. 

The Minister of Energy made a statement in regard thereto. 

6-32 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 

23rd February, 1983) 

·At 5 P.M. 

A VT AR SINGH RIKHY, 
Secretary. 
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" '" 
LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wed,nesday, February 23, 1983lPhalguna 4, 1904 (Saka) 

No. 299 
11.02 AM. 
1. Staued Questions 

Starred Questions Nos. 41-45, 47 and 49 were orally ans-
wered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 461, 462, 464-470, 

472-475, 477-568, 570-598, 600, 601, 604--620, 622-625 and 
627-690 were laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of Annual Report (Hindi and English ver-
sions) of the Instiltute of Applied Manpower Re-
search, New Delhi, for the year 1981-82 along with 
the Audited Accounts. 

(2) A copy of Review (Hindi and English versions) by 
the Government on the working of the Institute 
of Applied Manpower Research, New Delhi, for the 
year 1981-82. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review ?y the Govern-
ment on the working of the RIchardson and 
Cruddas (1972) Limited, for the year 1981-82. 
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(li) Annual Report of the Richardson and Cruddav; 
(1972) Limited, for the year 1981-82 along with'· 
Audited Accounts and the comments of the Comp-
troller and Auditor Gep.eral thereon. 

(b) (0 A statement regarding Review by the Govern-
ment on the working of the Instrumentation Li-
mited, for the year 1981-82. 

(li) Annual Report of the Instrumentation Limited, 
for the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(c) (0 A statement regarding Review by the Govern-
ment on the working of the Bharat Process and 
Mechanical Engineers Limited for the period 
ended 31st March, 1982. 

(li) Annual Report of the Bharat Process and Mecha-
nical Engineers Limited, for the period ended the 
31st March, 1982 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Cement Corporation 
of India Limited, for the year 1981-82. 

(ii) Annual Report of the Cement Corporation of 
India Limited, for the year 1981-82 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(e) (i) A statement regarding Review by the Govern-
ment on the working of the Lagan Jute Machinery 
Company Limited, for the year 1981-82. 

(ii) Annual Report of the Lagan Jute Machinery 
Company Limited, for the year 1981-82 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(f) (i) A statement regarding Review by the Govern-
ment on the working of the Engineering Pro-
jects (India) Limited, for the year 1981-82. 
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(ii) A:ru:ua1 Report of the Engineering Projects (India) 
LiIDlted, for th'! year 1981-82 along with Audited 
Accounts and the c'Jmments of the Comptroller 
and Aud:tor General thereon. 

(g) (i) Review by the Government on the working 
of the Hindus'an Cables Limited, for the year 
1981-82. 

(ii) Annual Report of the Hindmtan Cab:es Limited, 
for the year 1981-82 along with Aud"ted Accounts 
and the comments of the C'Jmptroller an::! Auditor 
General thereon. 

(h) (i) A statement regarding Review by the Govern-
ment on the working of the Heavy Engineering 
Corporation Limited, for the year 1981-82. 

(ii) Annual Report of the Heavy Engineering Corpo~ 
ration Limited, for the year 1981-82 along with 
Audited Accounts ani the comments of the Comp-
troller and Auditor General thereon. 

(i) (i) A statement regarding Review by the Govern-
ment on the working of the Hindustan Machines 
Tools, fOr the year 1981-82. 

(ii) Annual Report of the Hindustan Machines Tools, 
for the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor General thereon. 

(j) (i) Review by the Government on the working of 
the Nat'onal Irutruments Limited, for the year 
1981-82. 

(li) Annual Report of the National Instruments Li-
mited, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(k) (i) A statement regarding Review by the Govern-
ment on the workinR of the M;ning and Allied 
Machinery Corporation Limited, for the year 
1981-82.. 
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(ii) Annual Report of the Mining and Allied Machi- ('"1 
nery Corporation LOmi:e:l. for the year 1981-82 
along with Audited Accc.unts and the comments 
of the Comptroller and Auditor General thereon. 

(1) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Pumps and 
Compressors Limited, for the year 1981-82. 

(ii) Annual Report of the Bharat Pumps and Comp-
ressors L'mited, for the year 1981-82 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(m) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Heavy Plate 
and Vessels Limite1 for the year 1981-82. 

(U) Annual Report of the Bharat Heavy Plate and 
Vessels Limited, hr th-e year 1981-82 along with 
Audited Accounts and the comments of the Camp-
tro~ler and Auditor General thereon. 

In) 0) Review by the Governm~n~ on the working of 
the National Newsprint and Paper Mills Limited, 
for the year 1981-82. 

(ii) Annual Report of the National Newsprint and 
Paper Mills Limited, for the year 1981-82 along 
with Audited Accounts and the comments of the 
Comptroller and. Audi~or General thereon. 

(0) (i) A statement regarding Review by the Govern-
ment on the working of the Jessop and Company 
Limited, for the year 1981-82. 

("i) Annual Report of the Jessop and Company Li-
mited, for the year 1981-82 along with Audited 
Accounts and the commen's of the Comptroller 
and Auditor General there~n. 

(p) (i) Review by the Government on the working of 
the Andrew Yule and Company Limited, for the 
year 1981-82. 

(ti) Annual Report of the Andrew Yule and Company 
Limited, for the year 1981-82, along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General theron. 
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(4) Seven Statements (Hindi and English versions) 
showing reasons for delay in laying the papers men-
tioned at (d), (e), (f), (1), (m), (0) and (p) of 
item (3) above. 

(5) (i) A copy of Annual Report (Hindi and English 
versions) of the Central Machine Tool Institute. 
Bangalore, for the year 1981-82 along w:th Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Central Machine Tool Institute, Bangalore fer 
the year 1981-82. 

(6) (i) A ,copy of the Annual Report (Hindi and English 
vers:ons) of the National Productivity Council fOl 
the year 1981-82 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regard., 
ing Review by the Government on the working of 
the National Productivity Council for the year 
1981-82. 

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Small Industry Extension 

Training Institute, Hyderabad, for the year 1981-82' 
alonJ! with Audited Accounts. 

(ii) A statement (Hindi and English versions) re-
J!arding Review by the Government on the workin~ 

of the Small Industry Extension Training Insti-
tute, for the y,ear 1981-82. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Rubber Manufacturers 
Research Association, Thane, for the year 1981-82, 
alon~ with Audited Accounts. 

(ij) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indiar:: 
Rubber Manufacturers Research Assoc'a~ion, Thane, 
for the year 1981-82. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioneo 
at (8) above. 
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(Ill) (a) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Instituie of Tool 
Design, Hvderabad, for the year 1981-82 along with 
Audited Accounts. 

(ti) A coPy of the Annual Report (Hindi and English) 
Of Institute for Design of Electrical Measuring 
Instruments, Bombay, for the year 1981-82 along 
with \Aludited Accounts. 

(iii) A copy of the Annual Report (Hindi and EngLsh. 
versions) of the Central Tool Room and Trainin.l! 
Centre, Calcutta, for th year 1981-82 along witl> 
Audited Accounts. 

{iv) A copy of the Annual Report (Hindi and English 
versions) of the Central Tool Room. Ludhi.ana, fo" 
the year 1981-82 along with Audited Account~, 

(v) A copy of the Annual Report (Hindi and Englisp 
-.:rersions) of the Tool Room and Training Centre. 
Delhi. for the year 1981-82 along with Audited Ac-
<:ounts. 

(b) A statement (Hindi and English vers!on5.) regard-
ina: Review by the Government on the working of 
(a) Central Institu~ of Tool Design., Hyderabad. 
lb) Institute for Design of Electrical Measuring 
Instruments, Bombav (c) Central Tool Room and 
Training Cen~re. Calcutta (d) Central Tool Room. 
Ludhiana and (e) TOQI Room and Training Centre. 
Delhi. for the year 1981-82, 

(11) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of Section 
619A of the Companies Act, 1956:-

(a) (i) Review by ~he Governn:ent on t~e w?r~in,~ 
of the Electromcs Corporat-on of India Llmlted, 
for the year 1981-82. 

(ii) Annual Report of the Elec~ronics Corporation of 
India Limited, for the year 1981-82 along with 
Audited Accounts and the comments of the Comp-
troller arid Auditor General thereon. 

(b) (i) Review by the Govern~er:tt on the working o! 
the In'dian Rare Earths Llmlted, for the yea. 
1981-82. 
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(ii) Annual Report of the Indian Rare Earths Limited 
for the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of 
the Uranium Corporation of India Limited, for 
the year 1981-82. 

(ii) Annual Report of the Uranium Corporation of 
India Limited, for the year 1981-82. along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Physical Research Laboratory, Ah-
medabad, for the year 1981-82 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Physical Research Laboratory, Ahmedabad. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Remote Sensing Agency, 
Secunderabad, for the year 1981-82 along with Au-
dited Accounts. 

(Ii) A statement (Hindi and English versions) regard-
ing (a) Review by the Government on the Working 
of the National Remote Sensing Agency, Secundera-
bad, for the year 1981-82 and (b) reasons for delay 
in laying the· papers mentioned at (i) of item (13) 
above. 

(14) A copy of the statement (Hindi and English ver~ 
sions) on results of INSAT-IA failure investiga-
tions. 

(15) A copy of the Order (Hindi and English versions) 
published in Notification No. S.R.O. 652 in Gazette 
of India dated the 29th January, 1983 under section 
28 of the Mines and Minerals (Regulation and De-
velopment) Act, 1957. 

(16) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Hindustan Zinc Limited, for the year 1981-82. 
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(ii) Annual Report of the Hindustan Zinc Limited, ~ 
for the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor General thereon. 

(b) (i) Review by the Government on the working of 
the Bharat Refractories Limited, for the year 
1981-82. 

(ii) Annual Report of the Bharat Refractories Li-
mited, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Manganese Ore (India) Limited, for the year 
1981-82. 

(ii) Annual Report of the Manganese Ore (India) 
Limited, for the year 1981-82 along with Audited 
Accounts and the comments of the Coroptroller 
and Auditor General thereon. 

(d) (i) Review by the Government on the working of 
the Steel Authority of India Limited, for the year 
1981-82. 

(ii) Annual Report of the Steel Authority of India 
Limited, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(e) (i) Review by the Government on the working d 
the Hindustan Steelworks Construction Limited, 
for the year 1981-82. 

(ii) Annual Report of the Hindustan Steelworks 
Construction Limited, for the year 1981-82 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(f) (i) Review by the Government on the working of 
the Metallurgical and Engineering Consultants 
(India) Limited, for the year 1981-82. 

(ii) Annual Report of the Metallurgical and Engi-
neering Consultants (India) Limited, for the year 
1981-82 along with Audited Accounts and the cOm-
ments of the Comptroller and Auditor General· 
thereon. 
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(g) (i) Review by the Government on the working of 
the National Mineral Development Corporation 
Limited, for the year 1981-82. 

(ii) Annual Report of the National Minernl Develop-
moent Corporation Limited, for the year 1981-82 
along with Audited Accounts and the comments 
of the Comptroller and Aud;tor General thereon. 

(h) (i) Review by the Government on the working of 
the Indian Iron and Steel Company Limited, for 
the year 1981-82. 

(ii) Annual Report of the Indian Iron and Steel Com-
pany Limited for the year 1981-82 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(h) of item (16) above. 

(18) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Mineral Development Board 
New Delhi, for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and EngUsh versions) 
by the Government on the working of the Mineral 
Development Board, New Delhi, for the year 1981-
82. 

(19) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Triveni Structural Li-
mited, for the year 1981-82. 

(ii) Annual Report of the Triveni Structural Limited, 
for the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Burn Standard Com-
pany Limited, for the year 1981-82. 

(ii) Annual Report of the Burn Standard Company Li-
mited, for the year 1981-82 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 
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(c) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Wagon and En-
gineering Company Limited, for the year 1981-82. ., 

(il) Annual Report of the Bharat Wagon anq Engineer-
ing Company Limited, for the year 1981-82 along 
with Audi~ed Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(d) (i) A statement regarding Review by the Govern-
ment on the working of the Tungabhadra Steel Pro-
ducts Limited, for the year 1981-82. 

(ii) Annual Report of the Tungabhadra Steel Products 
Limited, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(e) (i) A statement regarding Review by the Govern-
ment on the working of the Braithwaite and Com-
pany Limited for the year 1981-82. 

(:i) Annual Report of the Braithwaite and Company 
Limited, for the year 1981-82 along wjth Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(20)A copy each of the following Notifications (Hindi 
and English versions) under section 148 of the Delhi 
Police Ac\ 1978:-

(i) Notification No. F. 10\60180-Home (P) publishe'd 
in Delhi Gazette dated the 2nd December, 1982 
regarding scale of charges in respect of deputing 
of add"tional police on payment to persons, com-
mercial establishment etc .. 

(ii) The Regu1a~"ions for licensing and controlliI\.g 
places of Public Amusement (other than cinemas) 
and performance of Public Amusement (Amend-
ment) 1982 published in Notification No. 2239/Spl. 
Cell PHQ in Delhi Gazette dated the 13th Novem-
ber, 1982. 

(21) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (1) of 
section 22 of the Central Industrial Security Force 
Act, 1968:-

(i) The Central Industrial Security Force (Third 
Amendment) Rules, 1982 published in Notification 
No. G.S.R. 919 in Gazette of India dated the 13th 
November, 1982. 
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(U) The Central Industrial Security Force (Fourth 
Amendment) Rules, 1982 published in Notific&tion 
No. G.S.R. 997 in Gazette of India dated the 25th 
December, 1982. 

(iii) The Central Industrial Security Force (Fifth 
Amendment) Rules, 1982 published in Notifica-

tion No. G.S.R. 50 in Gazette of India dated the 
15th January, 1983. 

(22) A copy each of the following Notifications (Hindi 
and English versions) under sub-sec+ion (2) of sec-
tion 3 of the All India Services Act, 1951:-

(i) The . Indian Administrative Servic~ (Fixaeon of 
Cadre Strength) Ninth Amendment RegUlations, 
1982 pu,blished in Notificafon No. G.S.R. 630 (E) 
in Gazette of India dated ~he 29th October, 1982. 

(ii) The Indian Administrative Service (Pay) Eighth 
Amendment Rules, 1982 published in Notification 
No. G.S.R. 631 (E) in Gazette of India dated the 
29th October, 1982. 

(iii) The Indian Administrative Service (Fixation of 
Cadre Streng~h) Twelfth Amendment Regula-
tions. 1982 publ"shed in Notification No. G.S.R. 
763 (E) in Gazette of India dated the 18th Decem-
ber, 1982. 

(iv) The Indian Administrative Service (Pay) Ele-
venth Amendment Rules. 1982 published in Noti-
ficat;on No. G.S.R. 764 (E) in Gazette of India 
dated the 18th December, 1982. 

(v) The Indian Police Service (Fixation of Cadre 
Strength) Seventh Amendment R~l:{Ulatjons, 1982 
published in Notification No. G.S.R 765 (E) in 
Gazette of India dated the 18th December, 1982. 

(vi) The Indian Police Service (Pay) Sixth Amend-
ment Rules, 1982 published in l\otification No. 
G.S.R. 766 (E) in Gazette of India dated the 18th 
December, 1982. 

(vii) The All India Service (Leave) Amendment 
Rules, 1982 published in Notification No. G.S.R. 
931 in Gazette of India dated the 20th November, 
1982. 
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(viii) The Indian Administrative Service (F:xation of .. 
Cadre Strength) Tenth Amendment Regulations,.'1J 
1982 published in Notification No. G.S.R. 932 in 
Gazette of India dated the 20th NO'Jember, 1982. 

(ix) The Indian Administrative Service (Pay) Ninth 
Amendment Rules, 1982 published in Notification 
No. G.S.R. 933 in Gazette of India dated the 20th 
November, 1982. 

(x) The Indian Administrative Servicf:" (Fixation of 
Cadre Strength) Eleventh Amendment Regulations 

1982 published in Notification No. G.S.R. 957 in 
Gazette of India dated the 4th December, 1982. 

(xi) The I~dian Administrative Service (Pay) Tenth 
Amendment Rules, 1982 published in Notification 
No. G.S.R. 958 in Gazette of India dated the 4th 
December, 1982. 

(xii) The Indian Polic~ Service (Fixation of Cadre 
Strength) Sixth Amendment Regulations, 1982 
published in Notification No. G.S.R. 971 in Gazette 
of India dated the 11th December, 1982. 

(xiii) The Indian Administrative Service (Fixation 
of Cadre Strength) Amendment Regulations, ~983 
published in Notification No. G.S.R. 17 (E) in 
Gazette of India dated the 10th January, 1983. 

(xiv) The Indian Administrative Servic~ (Pay) 
Amendment Ru,les, 1983 publishf'o in Notification 
No. G.S.R. 18 (E) in Gazette of India dated the 
10th January, 1983. 

(xv) The Indian Forest Service (Fixation of Cadre 
Strength) Amendment Regulations, 1983 pub-
lished in Notificat'on No. G.S.R. 24 (E) in Gazette 
of India dated the 12th January, 1ge3. 

(xvi) The Indian Forest Service (Pay) Amendment 
Rules, 1983 published in Notification No. G.S.R. 
25(E) in Gazette of Ind;a dated the 12th January. 
1983. 

(23) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Public Ad-
ministration, New Delhi, for the year 1981-82 along 
with Audited Accounts. 



(ii) A copy of the Review (Hindi and }i:nglish versions) 
by the Government on the working of the Indian 
Institute of Public Administratioll, New Delhi, for 
the year 1981-82. 

(24) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a) (i) A statement regardinf! Review by the Govern-
ment on the working of the Comput~r Maintenance 
Corporation Limited, for the year 1981-82. 

(ii) Annual Report of the Computer Maintenance Cor-
poration Limited, for the year 1981-82 along with 
Audi~ed Accounts and the commer:ts of the Comp-
troller and Auditor General thereon. 

(b) (i) A statement regarding Review by the Govern-
ment on th~ working of the Semiconductor Com-
plex Limited, for the year 1981-82. 

(U) Annual Report of the Semiconductor Complex 
Vmited, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroll·~r and 
Auditor General thereon. 

(25) A copy of the Wild Life (Transactions and Taxi-
dermy) Amendment Rules, 1982 (Hindi and English 
versions) published in Notification No. G.S.R. 770(E, 
in Gazette of India dated. the 22nd December, 1982 
under sub-section (2) of section 63 of the Wild Life 
(Protection) Act, 1972. 

4. Report of Committee on Private Members' Bills and 
Resolutions 

Shri G. Lakshmanan presented the Fifty-third Report (Hindi 
and Engli.sh versions) of the Committee on Private Members' 
Bills and Resolutions. 
5. Calling Attention 

Shri Harikesh Bahadur called' the attention of the Minister 
of Works and Housing to the reported recent collapse of some 
D.D.A. flats and school buildings under construction in Delhi 
and the action taken by Government in the matter. 

The Minister of Works and Housing made a statement in 
regard thereto. 

(Lok Sabha adjourned at 1.09 P.M. and re-assembled at 
2.16 P.M.) 



6. Matters Under Rule 377 
(1) Shri Krishan Datt Sultanpuri raised a matter regarding 

need to establish an Agricultural University at Ochhaghat in 
Solan (Himachal Pradesh). 

(2) Shri Umakant Mishra raised a matter regarding need 
for establishment of industries in Mirzapur (U.P.). 

(3) Shri Ramavatar Shastri raised a matter regarding need 
for re-openina of the Bihar Cotton Mills Limited, Phulwari 
Sharieff, Bihar. 

(4) Shri Zainul Basher raised a matter regarding need for 
lelease of more quota of wheat and other foodgrains to Ghazipur 
district, U.P. 

(5) Shri Rajnath Sonkar Shastri raised a matter regarding 
urgent need to improve the lot of para-medical employees of 
Health and Familv Welfare Department, U.P. 

(6) Shri Somnath Chatterjee raised a matter regarding need 
to nationalise the National Rubber Manufacturers Limited and 
Inchek Ty.res Limited. 

(7) Shri Kamal Nath raised a matter regarding need for 
framing a Scheme for making property returns by M.Ps and 
M.L.As. 

7. Intimation regarding arrest and remand of Member 
The Deputy Speaker informed the Hause that the following 

communications dated 22 February, 1983 addressed to the 
Speaker, Lok Sabha, had been received. today:-

.(i) 

TELEGRAM FROM THE DISTRICT MAGISTRATE. SAGAR 
(MADHYA PRADESH) 

"Shri Ramprasad Ahirwar, Member, Lok Sabha, has been 
arrested under section 151 Cr. P. C. read with sec-
tions 107/116(3) Cr. P. C. with twenty B. J. P. 
workers who attempted to create law and order 
problem while demonstrating in front of Collector's 
Office and committed breach of peace on 22-2-83 at 
14.30 hours. Agitators were demanding unconditional 
release of arrested students in criminal offences." 



(ii) 

WIRELESS MESSAGE FROM THE SUPERINTENDENT, 
DISTRICT JAIL, SAGAR (MADHYA PRADESH) 
"Shri Ramprasad Ahirwar, Member of Parliament. admit-

ted in Jail with other 19 B. J. P. agitators under 
section 151 Cr. P. C. in special class. Remanded 
upto 23-2-83." 

8. Motion of Thanks on the President's Address 
Discussion on the following motion moved by Shri K. 

Brahmanand Reddy and seconded by Prof. K. K. Tewari and 
the amendments "thereto moved on the 22nd February, 1983, 
continued:-

"That an Address be presented to the President in the 
following terms:-

'I'hat the Members of Lok Sabha, assembled in this 
Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
to both Houses of Parliament assembled together 
on the 18th February, 1983'." 

The following Members took part in the debate:-
(1) Shri Chandrajit Yadav 
(2) Shri R. S. Sparrow 
(3) Shri Samar Mukherjee 
(4) Shri Uma Kant Mishra 
(5) Dr. Subramaniam Swamy 
(6) Shri M. SatyanaraY,ana Rao 
(7) Shri Ram Jethmalani 
'(8) 8hri P. Namgyal (Speech Unfinished) 

The discussion was not concluded.. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 24th 
February, 1983) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, February 24, 19831Phalguna 5, 1904 (Saka) 

No. 300 
11.02 A.M. 
1. Starred Questions 

St:arred Questions Nos. 61-65 were orally answered. Replie,j 
to remaining questions were laid on the Table. 
2. UBStarred Questions 

Replies to Unstarred Questions Nos. 691-819 and 821-920 
were laid on the Table. 
3. Papers Laid on the Table 

The following papers were iaid on the Table:-
( 1) A copy of the Overall Dimensions of Transport 

Vehicles and Tyres Rules, 1982 (Hindi and English 
versions) published in Notification No. G.S.R 846(E) 
in Gazette of India dated the 10th December, 1982 
under sub-section (4) of section 133 of the Motor 
Vehicles Adt, 1939. 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1969:-

(a)(i) Review by the Government on the working 
of the Central Inland. Water Transport Corpora-
tion Limited, Calcutta, for the year 1981-82. 

(li) Annual Report of the Central Inl~ Water 
Transport Corporation Limited, Calcutta, for the 
year 1981-82 along with Audited Accounts ::..'nd 
the comments of the Comptroller and Auditor 
OeIieral thereon. 
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(b) (i) Review by the Government on the working o~ 
the Dredging Corporation of India Limited, New 
Delhi, for the year 1981-82. 

(ll) Annual Report of the Dredging Corporation of 
India Limited, New Delhi, for the year 1981-82 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section 
103 of the Major Port Trusts Act. 1963:-

(i) Annual Accounts of the Kandla Port Trust for the 
year 1981-82 and the Audit Report thereon. 

(ii) Annual Accounts of the Monnugao Port Trust 
for the year 1981-82 and the Audit Report thereon. 

(iii) Annual Accounts of the Tuticorin Port Trust for 
the year 1981-82 and the Audit Report thereon. 

(iv) Annual Accounts of the Madras Port Trust for 
the year 1981-82 and the Audit Report thereon. 

(v) Annual Accounts of the Bombay Port Trust for 
the year 191H-82 and the Audit Report thereon. 

(vi) Annual Accounts of the Calcutta Port Trust for 
the year 1981-82 and the Audit Report thereon. 

(vii) Annual Accounts of the New Mangalore Port 
Trust for the year 1981-82 and the Audit Report 
thereon. 

(viii) Annual Accounts of the Visakhapatnam Port 
Trust for the year 1981-82 and the Audit Report 
thereon. 

(4) A copy of the Annual Report (Hindi and English 
versions) of the Shipping Development Fund Com-
mittee for the year 1981-82 together with Accounts 
and the Audit Report thereon, under sub-section (6) 
of section 16 of the Merchant Shipping Act, 1958. 
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(5) A copy of the Indian Telegraph (Third Amendment) 
~ules, .198~ (Hindi and English ~ersions) published 
ill NotJiicatlOn No. G.S.R. 93(E) 10 Gazette of India 
dated the 21st February, 1983, under sub-section (5) 
of section 7 of the Indian Telegraph Act, 1885. 

(6) (i) A copy of the Annual Report (Hindi &lId 
English versions) of the Board of Apprenticeship 
Training (Southern Region) M~dras, for the year 
1981-82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
.by the Government cn the working of the Board of 
Apprenticeship Training (Southern Region) Madras, 
for the year 1981-82. 

(7)(i) A copy of the Annual Report (Hindi and Englism 
versions) of the Board of Apprenticeship Training 
(Western Region) Bombay, for the year 1981-82 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Board of 
Apprenticeship Training (Western Region) Bombay~ 
for the ye"lr 1981-82. 

(8) A statement (Hindi and English versions showing 
reasons for de1ay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nehru Memorial Museum and 
Library for the year 1981-82 along with Audited 
Accounts. 

(li) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Nehru Memo-
rial Museum and Library for the year 1980-81. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(1 i) A copy of the Annual Report Part II-Statements. of 
Accounts (Hindi and English versions) of the Indlan 
Council of Social Science Resehlrch for the year 
1980-81 together with Audit Report. 
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(12) A statement (Hindi and English versiOllS) showing 
reasons for delay in laying the Annual Report men-
tioned at (11) above. 

(13) (i) A copy of the Annudl Report (Hindi and English 
versions) of the Regional Engineering College, 
Warangal for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, 
Warangal, for the year 1981-82 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Qovernment on the working of the Regional 
Engineering COllege, Warangal, for the year 1981-82. 

(14) A statement (Hindi and English versions showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Motilal Nehru Regional Engineering 
College, Allahabad for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Motilal 
Nehru Regional Engineering Colleg~, Allahabad, for 
the year 1981-82. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College, 
Rourkela, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional EI!gineering Col1ege, 
Rourkela, for the yeat 1981-82, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, Rourkela, for the ye~ 1981-82. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the National SchoOl of Drama, New 
Delhi, for the year 1981-82 along with Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by 
tile Government 00 tke working of the National 
School ~ Dra,ma, New Delhi, for the year 1981-82. 

(18) (i) A coPy of the Annual Report (Hmdi and Eng--
lish versions) of Regional Institute of Technology .. 
Jamshedpur, for the year 1981-82. 

(ii) A copy of the Review (Hindi f.tnd English ve1"sions) by 
the Government on the working of the Regional Insti-
tute of Technology, Jamshedpur, for the year 1981-
82. 

(19) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Foundry cmd 
Forge Technology Ranchi, for the year 1981-82 to-
gether with Audit Report thereon. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers' Training Insti-
tute (Western Region) Bhopal, for the year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Technical 
Teachers' Training Institute (Western Region) Bhopal, 
for the year 1981-82. 

(21) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(20) above. 

(22) (i) A copy of the Annua~ Report (Hindi and English 
versions) of the Regional Engineering College, 
SHchar, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, 
Si1char, for the year 1981-82 together with Audit Re-
port thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Regional En-
gineering College, Silchar, for the year 1981-82. 
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(23) (i) ~ copy of the Annual Report (Hindi and English 
VersiOns) of the Malhfviya Regional Engineering 
College, Jaipur for the year 1981-82. 

(ii) A c,?py of the Annual Accounts (Hindi &'ad English 
versIOns) of the Malaviya Regional Engineering 
College, Jaipur, for the year 1981-82 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Malaviya Re-
gional Engineering College. Jaipur, for the yea ... 1981-
82. 

(24) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Kamataka Regional Engineer-
ing College, Su-rathka1, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Karnataka Regional Engineering 
College, Surathkal, for the year 1981-82 together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of Kar-
nataka Regional Engineering College, Surathkal, for 
the year 1981··82. 

(25) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Foundry 
and Forge Technology, Ranchi, for the year 1981-
82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Foundry and Forge Technology, Ranchi, 
for the year 1981-82. 

(26) 0) A copy of the Annua1 Report (Hindi and Eng-
lish version!':) National Institute of Educational 
Planning and Administration, New Delhi, for the 
year 1981-82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the wor~ing of the N~~onal 
Institute of Educational Planrung and AdmlDlstra-
tion, New Delhi, for the year 1981-82. 
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(27) W A ~py of the Annual R~port (Hindi and Eng-
lish versIOns) of the Executive COmmittee of the 
Trustees of the Victoria Memorial HaIll, for the year 
1981-82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Executive 
Committee of the Trustees of the Victoria Memorial 
Hall, for the year 1981-82. 

(28) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(27) above. 

(29) A copy eath of ~e following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the ~orking of the 
Artificial Limbs Manuf~turing Corporation of 
India Limited, Kanpur, for the year 1981-82. 

(ii) Annual Reoort of the Artificial Limbs Manufactur-
ing Corporation of India Limited, Kanpur, for the 
year 1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(30) (i) A copy of the Annual Report (Hindi and Eng-
Hsh versions) of the School of Planning and Archi-
tecture, New Delhi, for the year 1981-82 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the School 
of Plannin{! and Architecture, New Delhi, for the 
year 1981:82. 

(31) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(30) above. 

(32) (i) A copy of the Annual Report (Hin~ and Eng-
lish versions) of the Regional EngineerIng College, 
Durgapur, for the year 1981-82 along with Audi.ted 
Accounts. 
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(ii) A ~ of the Review (Hindi ad Eag1is1l versiODS)r, 
by ~ G,ovemment on the w01'kifl$ of the Regional 
Engmeermg College, Durgapur, fer tile year 1981-
82,· . 

(33) A copy each of the following papers (Hindi and 
English versions):-

(a) (i) Annual Report of the Indian Institute of Tech-
nology, Delhi, for the year 1981-82. 

Ui) Annual Accounts of the Indian Institute of Tech-
nology, Delhi, for the year 1981-82 together with 
Audit Report thereon. 

(iii) Review by the Government on the working of the 
Indian Institute of Technology. Delhi, for the year 
1981·82. 

(b) (i) Annual Report of the Indian Institute of Tech-
nology, Kanpur-Parts I and II, for the year 1981-
82. 

(ii) Annual Accounts of the Indian Institute of Techno· 
logy, Kanpllr, for the year 1980-81 together with 
Audit Report thereon. 

(iii) Review by the Government on the working of the 
Indian Institute of Technology, KanpU1", for the year 
1981-82. 

(c) (i) Annual Report of the Indian Institute of Techno-
logy, Madras, for the year 1981-82 along with Ac-
counts. 

(ii) Review by the Government on the working of the 
Indian Institute of Technology, Madras, for the year 
1981-82. 

(d) (i) Annual Report of the Indian Institute of Techno-
logy, Bombay, for the year 1981-82. 

(ii) Review by the Government on the working of the 
Indian Institute of Technology, Bombay, for the 
year 1981-82. 
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(34) Four statem~nts (Hindi and English versions) 
q~iag ..-easoas for 4day in laying the papers men-
tioned "at (33) above. 

(35) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Council of Historical 
Research, for the year 1980-81 along with Audited 
Ac~ounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council of Historical Research, for the year 1980-
81. 

(36) A statement (Hindi and English versions) show-
ing reasons for delay in laying the ptlpers mentioned 
at (35) above. 

(37) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Institute of Higher 
Tibetan Studies, Varanasi, for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Institute of Higher Tibetan Studies, Varanasi, for 
the year 1981-82. 

(38) A sWtement (Hindi and English versions) showing 
reasons for delay in aaying the papers mentioned 
at (37) above. 

(39) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Technical Teachers Training 
Institute (Eastern Region) Calcutta, for the year 
1981-82. 

(ii) 

(iii) 

A copy of the Annual Accounts (Hindi and .E~g
lish versions) of the Technical Teachers Trammg 
Institute (Eastern Region) Calcutta, for the year 
1981-82 together with Audit Report thereon. 
A copy of the Review (Hindi and English versi~ns) 
by the Government on the working of ~he Techmcal 
Teat::hers Training Institute (Eastern Region) Calcutta, 
for the year 1981-82. 
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(40) A statement (Hindi and English versions) showin~ 
reasons for delay in laying the papers mentioned at 
(39) above. 

(41) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of the Maulana Azad College of Techno-
logy, Bhopal, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Maulana Azad College of Technology, 
Bhopal, for the yee:..1f 1981-82 together with Audit Re-
port thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Maulana Azad 
College of Technology, Bhopal, for the year 1981-82. 

(42) (i) A copy 9f ,the Annual Report (Hindi and English 
versions) of the Visvesvaraya Regional College of En-
gineering, Nagpur, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Visvesvataya Regional College of En-
gineering, Nagpur, for the year 1981-82 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Visvesvaraya 
Regional College of Engineering, Nagpur, for the 
year 1981-82. 

(43) (i) A copy of the Annual Report (Hindi and English 
versions) of the Board of Apprenticeship Tl'aining 
(Northern Region) Kanpur, for the year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Board of 
Apprenticeship Tn.tining (Northern Region) Kanpur, 
for the year 1981-82. 

(44) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(43) above. 
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(45) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers' Training Institute 
(Southern Region) Madras, for the year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi alnd English versions) by 
the Government on the working of the Technical 
Teachers' Training Institute (Southern Region) 
Madras, for the year 1981-82. 

(46) A statement (Hindi u1d English versions) showing 
reasons for delay in laying the papers mentioned at 
(45) above. 

(47) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sardar V cdIabhbhai Regional Col-
lege of Engineering and Technology, Surat, for the 
year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Sardar Vallabhbhai Regional College 
of Engineering and Technology, Surat, for the year 
1981-82 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Sard4t 
Vallabhbhai Regional College of Engineering and 
Technology, Surat, for the year 1981-82. 

(48) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Regional Engineering College, 
Kurukshetra, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions), of the Regional Engineering College, Kuru-
kshetra, for the year 1981-82 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, Kurukshetra, for the year 1981-
82. 

(49) (i) A copy of the Annual Administration Report 
. (Hindi and English versions) of the Regional En-
gineering College, Tiruchirapalli, for the year 1981-
82. 
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(ii) A copy of the Annual Accounts (Hindi and ~Psh 
!Versions) of the Regional Engipeering College,' liru-
~apalli, for the year 1981-82 together with Audit 
Report ~roon. . 

(iii) A copy of the Review (Hindi and English v~rsions) by 
the Government on the working of the Regional En-. 
gineering College, Tiruchirapalli, for the year 1981-
82. 

(50) A copy of the Homoeopathy Central Council (Elec-
tion) Amendment Rules, 1982 (Hindi and English ver-
sions) published in Notification No. G.S.R. 576(E) in 
Gazette of India dated the 29th September, 1982 
under sub-section (2) of section 32 of the Homoeo-
pathy Central Council Act, 1973. 

(51) A statement (Hindi and English versions) showing 
reasons for delay in l~tying the Notification art: (50) 
above. . 

(52) A copy of the Railways Red Tariff (Fourth Amend--
ment) Rules, 1982 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 955 in Gazette 
of India dated the 27th November, 1982 issued under 
section 47 of the Indian Railways Act, 1890. 

(53) A copy each of the fol!lowing papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A 
of the Companies Act, 1956:-

(a)(i) Review by the Government on the working of 
the Indian Railway Construction Company 
Limited, New Delhi, for the year 1981-82. 

(ii) Annual Report of the Indian Railway Construc-
tion Company Limited, New Delhi, for the ye::llf 
1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor Gene-
ral thereon. 

(b)(i) Review by the Government on the working of 
the Rail India Technica'l and Economic Services 
Limited, New Delhi, for the year 1981-82. 



(ii) ~ual R,e~ of the Rail Iodia Technical and 
Economic Servk:es Limited_ New Delhi, for the 
year 1981-82 along with Audited Accounts and 
the commeDls of the Comptroller fIild Auditor 
General thereon. 

(54) (i) A copy of the Annual Report (Hindi and Eng-
lish versiGRS) of tlte National Institute of Homoeo-
pathy, Calcutta, for the year 1980-81 along with 
Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Homoeopathy, Calcutta, for the year 
1980-81. 

(55) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(54) above. 

(56) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Council of Homoeo-
pathy, New Delhi, for the year 1981-82 along with 
Audited Accounts. 

(li) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council of Homoeopathy, New Delhi, for the year 
1981-82. 

(57) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the All India Institute of Medical 
Sciences, New Delhi, for the year 1981-82, under 
section 1 9 of the All India ;Institute of Medical 
Sciences Act, 1956. 

(ii) A copy of the Review (Hindi and English versions) 
hy the Government on the working of the All India 
Institute of Medical Sciences, New Delhi, for the 
year 1981-82. 

(58)(i) A copy oftbe Annual Report (Hipdi and Eng-
lish versions) of the Post-graduate Institute of Me-
dical Education and Research, Chandigarh, for the 



year 1981-82 under sulrsection (4) of sectiC 19 
of the Post-graduate Institute of Medical Education 
and Research Chandigarh Act, 1966. 

(ii) A copy of the Review (Hindi ~d English v~rsions) by 
the Government on the working of the Post-graduate': 
Institute of Medical Education and Research ChandL 
garh for the year 1981-82. 

(59) A copy of the Annual Report (Hindi and Eng1ish 
versions) of the National Book Trust, India. New 
Delhi .. for the year 1981-82 along with Audited 
Accounts. 

(60) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Nationa1 Book Trust, India, New Delhi, for the year 
1981-82. 

(61) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(59) and (60) above. 

4. The Budget (RaiIWlays)-1983-84 
ShI'i A. B. A. Ghani Khan Choudhuri presented a statement of 

the estimated receipts and expenditure of the Government of Indi~ 
for the year 1983-84 in respect of Railways. 
(Lok Sabha adjourned at 1.40 P.M. and Re-assembled at 2.48 
P.M.) 

5. Calling Attention 
Shri Harikesh Bahadur called the attention of the Minister of 

Food ~d Civil Supplies to the need to pay remunerative price to 
the sugarcane growers, late cane-crushing by the sugar mills and 
non-payment of price in time to the cane growers resulting ~ huge 
arrears and hardship and the action taken by Government 10 the 
matter. 

The Minister of State of the Ministry of Food and Civil Sup-
plies mflkle a statement in regard thereto. 
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e. Matters Under Rule 377 
( 1) Shri Harikesh Bah<ldur raised a matter regarding deaths 

ani sufferings of people of some States of Northern India on 
account of severe cold and need to provide employment and 
other relief to them. 

(2) Shri Virdhi Chander Jain raised a matter regarding need 
for establishment of powerful Radio Stations at Banner and 
J aisalmer in Rajasthan. 

(3) Shri Ram Vilas Paswan raised a matter regarding assis-
tance of Central Government for running of Ashok Paper Mills 
at Darbhanga, Bihar. 

( 4) Shri Ram Singh Yadav raised a matter regarding subsidy 
to onion growers. 

(5) Shri Chintamani Jena raised a matter regarding funds 
LOr the development of National Highways in Orissa. 

(6) Shri Satyanaruyan J atiya raised a matter regarding need 
for action against persons who violated freedom of Press. 

(7) Shri Ram Singh Shakya raised a matter regarding 
punishment to offenders responsible for killing of persons in 
Etawah, V.P. 

(8) Shri Satyasadhan Chakraborty raised a matter regarding 
need for financial assistance to West Bengal for refugees. 
7. Motion of Thanks on the President's AddreSs 

Discussion on the following motion moved by Shri K. 
Brahmanand Reddy and seconded by Prof. K. K. Tew&.tri and the 
amendments thereto moved on the 22nd February, 1983, conti-
nued:-

"That an Address be presented to the PresideIllt in the 
following terms:-

'That the Members of Lok Sabha assembled in this 
Session are deeply grateful to the President for the 
Address which he has been pleased to deliver to 
both Houses of Parliament al.isembled together on 
the 18th February, 1983.' " 



The following Members took part in tke ~ate:-
)1) Shri P. Namgyal. 

(2) shri Anaptha Ramulu Mauu 
(3) SIui Bhogendra Jba 
(4) Shri Ram Swarup Ram _ 

vt5) Shri M. Ramgopal Reddy 
(6) Shri George Joseph Mund~t.:kal 
(7) Shri Sunder Singh. 

The discussion was not concluded. 

... .; 
.. , 
ff 

8. Intimation regarding Release ud re-arrest of Member 

." ~ 

The Chairman informed the House that the follOWing telegram 
dated 23rd February, 1983 from the Superintendent of Police, 
Sagar, M.P., addressed to the Speaker, Lok Sabha hlltl been re~ 
ceived today:-

"Shri Ramprasad Ahirwar, Member of Parliament •. who was 
arrested on 22-2~83 under sections 151\107\116(3) 
Cr. P.e. was released on 23-2-83. He has been re-
arrested in Crime No. 490\82 under section 143, 
448, 153 lP.C. ·read with section 2 of Prevention 
of Insult to National Honour Act of 1911 of P. S. 
Kotwali, Sagar, M.P. and sent to Jail till 24.2.83." 

6.45 P.M. 
(Lok Sabha adjourned tin 11 A.M. on Friday, the.25th February, 

1983). 

AVTAR SINGH RIKHY, 
Secretary. 

16 
GMGIPMRND-LS. 1-2979LS-24-2~83-770. 



LOR SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, February 25, 1983/Phalguna 6. l!KJ4 (Saka) 

No. 301 
11.03 A.M. 
1. Obituary Ref~ 

The Speaker made a reference to the passing away of Shri 
V. N. Swc.1mi who was a Member of the Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as a I 

mark of respect to the deceased. 
2. Starred Questions 

Starred Questions Nos. 82-R7 were orally answered. Rep-
lies to Starred Questions Nos. 88-101 were laid on the Table. 
3. Uns~d Questions 

Replies to Un starred Questions Nos. 921-927, 929-948, 
950-976, 978-1047, 1049-1107 and 1109-1151 were laid 
on the Table. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
( 1) A copy of the Annual Report (Hindi and English 

versions) on the working of Industrial and Com, 
mercial Undertalcings of the Central Government 
(Public Enterprises Survey) for the year 1981-82 
(Volumes I to ill). 

1 



(2) A c~py eac~ of the following papers (Hindi and .' 
English versIOns) under sub-section ( 1) of section 
619A of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the Hindustan Aeronautics 
Limited, BtUlgalore for the year 1981-82. 

(ii) Annual Report of the Hindustan Aeronautics Li-
mited, Bangalore, for the year 1981-82 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(3) (i) A copy of the Annual Report (Hindi and Eng~ 
lish versions) of the· Indian Institute of Packaging, 
Bombay, for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Indian Institute of Packaging, Bombay, for the year 
1981-82. 

(4) A statement (Hindi and English versions) showing 
reasons for deJay in laying the papers mentioned at 
(3) above. 

(5) A copy each of the following papers (Hindi and 
English verl'ions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a)(i) Review by the Government on the working of 
the Projects and Equipment Corporation of India 
Limited, N~\V Delhi, for the year 1981-82. 

(ii) Annual Report of the Projects and Equipment Cor-
poration of India Limited, New Delhi, for the year 
1981-82 along with Audited Accounts and the 
Comments of -the Comptroller and Auditor General 
thereon. 

(b)(i) Review hy the Governm~nt on the !,ork!n~ of 
the State Trading Corporation of India LlIDlted, 
New Delhi, for the year 1981-82. 
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(li) Annual Report of the State Trading Corporation of 
India Limited, New Delhi, for the year 1981-82 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the National Textile Corporation Limited, New 
Delhi, for the year 1981-82 and of its nine Subsi-
diary Corporations for the year 1980-81. 

(ii) Annual Report of the National Textile Corporation 
Limited, New Delhi for the year 1981-82 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon and of its 
nine Subsidiary Corporations for the year 1980-81. 

(6) A copy each of the follOwing papers (Hindi ~d 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Trade Fair Authority 
of India, New Delhi, for the year 1981-82. 

(ii) Annual Report of the Trade Fair Authority of India, 
New Delhi, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller and 
A uditor General thereon. 

(b) (i) Review by the Government on the working of the 
Minerals and Metals Trading Corporation of India 
Limited, New Delhi, for the year 1981-82. 

(li) Annual Report of the Minerals and Metals Trading 
Corporation of India Limited, New Delhi, for the 
year 1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(c) (i) Review by the Government on the working of 
the Exnort Credit and Guarantee Corporation 
Limilted, Bombay, for the yeair 1981. 
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(ii) Annual Report of the Export Credit and Guarantl': 
Corporation Limited, Bombay, for the year 1981 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(c) of item (6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versicms) of the Basic Chemicals, Pharmaceu-
ticals and Cosmetics Export Promotion Council, 
Bombay, for the year 1981-82, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Basic 
Chemicals, Pharmaceuticals and Cosmetics Export 
Promotion Council. Bombay, for the year 1981-82. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Trade Development Authority, 
New Delhi, for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Table 
Development Authority, New Delhi, for the year 
1981-82. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Foreign Trade. 
New Delhi, for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Foreign Trade. New Delhi. for the year 
1981-~2. 

(11) A copy of the Coast Guard Officers (Technical) 
Recruitment Rules, 1982 (Hindi and -English ver .. 
sions) published in Notification No. S.R.O. f54 in , 



Gazette of India dated the 20th November 1982 
under sub-section (3) of section 123 of th~ Coast 

~GUard A~t, 1978. 

) A copy of the 'Industrial and Licensing Policy fot 
Colour Television Receiver Sets' (Hindi and English 
versions). 

(13) SHRI ASHOK GEHLOT to lay on the Table-

(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Institute of Hotel Manag~ 
ment, Catering and Nutrition, New Delhi, for the 
year 1981-82· along with Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. 
Catering Technology and Applied Nutrition, Bom-
bay, for the year 1981-82 along with Audited Ac-
counts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management 
Catering Technology and Applied Nutrition, Mad-
ras, for the year 1981-82 along with Audited Ac-
counts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, 
Catering Technology and Applied Nutrition, Cal· 
cutta, for the year 1981-8~ along with Audited Ac-
counts. 

(v) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute, Bangalore, 
for the year 1981-82 along with Audited Accounts. 

(vi) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute, Pune, for the 
year 1981-82 along with Audited Accounts. 

(vii) A copy of the Annual Report (~indi and E~glish 
versions) of the Food Craft Institute, Chandlgarh. 
for the year 1981-82 along with Audited Accounts. 
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(viii) A copy of the Annual Report (Hindi and En/~ 
versions) of the Food Craft Institute, Bhopal for the _ 
year 1981-82 along with Audited Accounts. 

(ix) A copy of the Annual Report (Hindi and English 
versions) of the Food Craft Institute, Tiruchira-
palli, for the year 1981-82 along with Audited Ac-
counts. 

(14) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Institutes 
of Hotel Management, Catering and Nutrition, New 
Delhi, Bomb~~, Madras and Calcutta and the Food 
Craft Institutes, Bangalore. Pune, Chandigarh, Bhopal 
and Tiruchirapalli, for the year 1981-82. 

(15) A copy each of the follOwing Reports (Hindi and 
English versions):-

(i) Report of the Rae Barielly Kshetriya Gramin BaInk. 
Rae Barielly, for the year ended the 31st Decem-
ber, 1981 along with the Accounts and the Audi-
tor's Report thereon. 

(ii) Report of the Gopalganj Kshetriya Gramin Bank, 
Gopalganj, for the year ended the 31st Decem-
ber, 1981 along with the Accounts and the Audi-
tor's Report thereon. . 

(iii) Report of the Basti Gramin Bank, Basti, for the 
year ended the 31st December, 1981 along with 
the Accounts and the Auditor's Report thereon. 

(iv) Report of the Shivpuri Guna Kshetriya Gramin 
Bank, ShiVpuri, for the year ended the 31st De-
cember, 1981 along with the Accounts and the 
Auditor"s Report thereon. 

( 16) A copy of the Annual Report (Hindi and English 
versions) of the General Insurance Corporation of 
India, Bombay and ilc; subsidiaries for the year ended 
the 31st December, 1981. 
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(17) A copy of the Annual Report (Hindi and English 
versions) of the Industrial Development Bank of 
India together with the Audited Accounts of the 
General Fund and the Development Assistance 
Fund for the year ended the 30th June, 1982, under 
sub-section (5) of section 18 and sub-section (5) 
of section 23 of the Industrial Deve10pment Bank 
of India Act, 1964. 

(18) A copy of the Annual Report (Hindi and English 
versions) of the Industrial Finance Corporation of 
India for the year ended the 30th June, 1982 along 
with the statement showing the Assets and Liabili-
ties md Profit and Loss Account of the Corpora-
tion, under sub-section (3) of section 35 of the 
Industrial Finance Corporation Act, 1948. 

(19) A copy of the updated Charitable Endowments (Cen-
tral) Rules, 1942* (Hindi and English versions) 
under sub-section (3) of section 13 of the Charitable 
Endowments Act, 1890. 

A copy of the Revised Outline of the War Risks 
Insurance of Marine Halls (1976) (Hindi and Eng-
lish versions) as amended up to 1982. 

(21) A copy each of the following Notifications (Hindi 
. and English versions) under section 12 of the Gov-

ernment Savings Certificates Act, 1959:-

(i) The National savings Certificates (Sixth Issue.) 
Amendment Rules, 1982 published in Notification 
No. G.S.R. 751(£) in Gazette of India dated the 
10th December, 1982. 

*The Charitable Endowments (Central) Rules, 1942 were 
published in Notification No. 8442 in Gazette of Indi&.! dated the 
31st March~ 1942 and the amendments to the Rules were publish-
ed in Notification No. G.S.R. 1277 and S.O. 661(E) in Gazette of 
India dated the 27th August, 1970 and 21st August, 1981 res-
pectively. 



(ii) The National Savings Certificates (Seventh Issue) ( 
Amendment Rules, 1982 published in Notification 
No. G.S.R. 752(E) in Gazette of India, dated the 
10th December, 1982. 

(22) A copy of the Notification No. G.S.R. 90(E) (Hindi 
and English versions) publlished in Gazette of India 
dated the 19th February, 1983 together with an ex-
planatory memorandum exempting from payment of 
foreign travel tax to the Heads of delegations, thei·r 
spouses, delegates (inciuJing officials) and the foreign 
media representatives attending Non-Aligned Sum-
mit Ml~ting to be held in New Delhi from the 7th 
to 11th March, 1983 under Section 41 of the 
Finance Act. 1979. 

(23) A copy each of the following Notifications (Hindi 
and Enghsh yersions) under sub-section (2) of sec-
tion 38 of the Central Excises and Salt Act, 1944:-

0) G.S.R. 47(12) published in Gazette of India dated 
the 1st February, 1983 extending to and bringing 
in force in the State of Sikkim all Central Excise 
Rules, notifications and orders with effect from 
the 1st February, 1983. 

(ii) The Central Excise (Second Amendment) Rules, 
1983 published in Notification No. G.S.R. 48 (E) 
in Gazette of India dated the 1st February, 1983. 

(24) A copy each of the following Notifications (Hindi 
and English versions) under section 296 of the 
Income-tax Act, 1961:-

0) S.O. 1080 published in Gazette of India dated the 
19th February, 1983 regarding exemption to the 
'Shri Chattrapati Shivaji Maharaj Memorial Na-
tional Committee, New Delhi' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1982-83 
and 1983·84. 
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Oi) S.O. 1081 published in Gazette of India dated the 
19th February, 1983 regarding exemption to the 
'Greater Madras Leprosy Treatment and Health 
Education Scheme' under section 1O(23C) of the 
Income-tax Act, 1961 for the period covered by 
the assessment years 1979-80 to 1982-83. 

(iii) S.O. 1082 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Indian Merchants Chamber' under section 
1O\23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1983-84 
to 1985-86. 

(iv) S.O. 1083 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Emmannel Full Gospel Mission, Salem' under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1982-
83 to 1984-85. 

(v) S.O. 1084 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'All India Pingalwara Society (Regd)' under 
section lO(23C) of the Income-tax Act, 1961 for 
the period covered by tile assessment years 
1974-75 to 1982-83. 

(vi) S.O. 1085 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Centre for Public Sector Studies' under sec-
tion lO(23C) of the Income-tax, Act, 1961 for 
the period covered by the assessment years 1982-
83 to 1984-85. 

(vii) S.O. 1086 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Sal'dar Vallabhbhi Samaj Seva Trust' under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1979-
80 to ] 982-83. 
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(viii) S.O. 1087 published in Gazette of India dated' 

the 19th February, 1983 regarding exemption to 
the 'Institute of Co-operative Management' 
Ahmedabad under section. 1O(23C) of· the 
Income-tax Act, 1961 for the period covered by 
the assessment years 1981-82 to 1982-83. 

(ix) S.O. 1088 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Vivekananda Mission Ashram' under section 
1O(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1977-78 
to 1982·83. 

(x) S.O. 1089 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Bombay Vigilance Association' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1980-81. 
to 1983-84. 

(xi) S.O. 1090 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
'Shradhanand Mahilashram' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1983-84 to 
1985-86. 

(xii) S.O. 1091 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
'Haryana Amalgamated Fund for the Welfare of 
Ex-servicemen' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by 
the assessment years 1982-83 to 1984-85. 

(xiii) S.O. 1092 published in Gazetted of India d(dted 
the 19th February, 1983 regarding exemption to 
the 'Joing Plant Committee' under section 
lO(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1983-84 
and 1984-85. 
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(xiv) S.O. 1093 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Shree Gadge Maharaj Mission' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1980-81 
to 1982-S3. 

(xv) S.O. 1094 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the 'Madras Crocodile Bank Trust' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1979-80 
to 1982-83. 

(xvi) S.O. 1095 published in Gazette of India dated 
the 19th February, 1983 regarding exemption to 
the Sri Sri Vijoykrishna Ashram Relief Society' 
under section 10(23C) of the Income-ta.", Act, 
1961 for the period covered by the assessment 
years 1982-83 to 1984-85. 

(xvii) S.O. 4288 published in Gazette of India dated 
the 25th December, 1982, regarding exemption to 
the 'The Ra~asthan Police Personnel Welfare Trust' 
under section 10(23C) of the Income-tax Act, 1961 

for the period covered by the assessment years 1982-
83 and 1984-85. 

(xviii) S.O. 4289 published in the Gazette of India dated 
the 25th Decembe1', 1982 regarding exemption to 
the 'Cochin Dock Labour Board' under section 
1O(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1973-74 to 
1982-83. 

(xix) S.O. 4290 published in Gazette of India dated the 
25th December, 1982 regarding exemption to the 
'Consumer Education hhd Research Centre' under 
section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the assessment years 1983-
84 to 1985-86. 
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(xx) S.~. 4291 published in Gazette of India dated the I 
25th December, 1982 regarding exemption to the 
'Shradhanand Mahilashram' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1976-77 to 
1982-83. 

(xxi) S.~. 4292 published in Gazette of India! dated the 
25th December, 1982 regarding exemption to the 
'Indian Council of Child Welfare, under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment year 1982-83. 

(xxii) S.D. 4293 published in Gazette of India dated the 
25th December, 1982 regarding exemption to the 
'Hindustan Charity Trust' under section 1O(23C) 
of the Income-tax Act, 1961 for the period 
covered by the assessment years 1981-82 and 
1981-83. 

(xxiii) S.D. 4294 published in Gazette of India dated the 
25th December, 1982 regarding exemption to the 
'Kerala Gandhi Smarak Nidhi' under section 
10(23C) of the Income-tax Ac~ 1961 for the 
period covered by the assessment years 1980-81 to 
1982·83. 

(xxiv) S.O. 4295 published in Gazette of India dated the 
25tb December, 1982 regarding exemption to the 
'SOS Children's VIDages, West Bengal' under ~ec
tion 1 0(23C) of the Income-tax Act, 1961 for the 
pCriod covered by the assessment yec«s 1980-81 
and 1981-82. 

(xxv) S.O. 4296 published in Gazette of India dated [he 
2~th December, 1982 regarding exemption to the 
'Lakshmanjhula Leprosy Dispensary and RehabIli-
tation Centre' under section 1 0(23C) of the In-
come-tax Act, 1961 for the period covered by the 
assessment years 1983-84 and 1984-85. 

(xxvi) S.O. 4297 published in Gazette of India! dated the 
25th December, 1982 regarding exemption to 'SlKi 



Daya Bhai Devsi Chauhan Charitable Trust Nasik 
Road' under section 10(23C) of the IncC:me-tax 
Act, 1961 for the period covered by the assessment 
years 1981-82 and 1982-83. 

(xxvii) S.O. 4298 published in Gazette of India dated 
the 25th December, 1982 reg<;t;ding exemption to 
the 'Gurudev Siddha Peeth Ganeshpuri' under sec-
tion 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1980-81 to 
1982-83. 

(xxviii) S.O. 4299 published in Gazette of India dated 
the 25th December, 1982 regarding exemption to 
'Navajbhai Rat@n Tata Trust' under section 
10(23C) of the Income-tax Act, 1961 for the 
period covered by the ~l3sessment year 1982-83. 

(xxix) S.O. 4300 published in Gazette of India dated ~he 
25th December, 1982 regarding exemption to 
the 'Dayanand Anglo-Vedic Trust College Mana~c
ment Society' under section 10(23C) of the Income-
tax Act, 1961 for the period covered by the assess-
ment years 1981-82 to 1983-84. 

(25) A copy each of the following Notifications (Hindi 
and English versions) under Section 159 of the Cus-
toms Act, 1962:-

~i) G.S.R. 600 (E) and 687(E) published in Gazette 
of India dated the 11th November, 1982 together 
with an explanatory memorandum exempting air-
craft engines acce6sories and components when 
imported. 

(ii) G.S.R. 726(E) published in Gazette of India dated 
the 30th November, 1982 together with an expla-
natory memorandum including/substit'Jting certain 
medicine/drugs/equipments in the schedule an-
nexed to Notification No. 208/81-Customs. 

(iii) G.S.R. 715 (E) published in Gazette of India 
dated the 221ld November, 1982 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 146/82-Customs, dated 
the 11th May, 1982 raising the a'Uxiliary duty of 
Customs on imports of polyester fibre. 
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(iv) G.S.R. 733(E) published in Gazette of India 
dated the 2nd December, 1982 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 318176-Customs dated the 
2nd August, 1976 so that the Colour Television 
Sets imported by Post or Air under D.G.!. 23/82 
dated the lIth October, 1982 on or before 4th De-
cember, 1982 but cleared after 4th December, 1982, 
shall be leviable to countervailing duty of cus-
toms. 

(v) G.S.R. 755(E) published in Gazette of India dated 
the 13th December, 1982 permitting Indian MO".lI1-
taineering Foundation, New Delhi to purchase ,!ith 
prior approval of Central Government, mountame-
ering equipments and goods, free of import duty. 

(vi) G.S.R. 7~(E) to 758(E) published in Gazette of 
India dated the 14th December, 1982 raising rate 
of basic customs duty on viscose staple fibre, levy-
ing customs duty on polynosic fibre and continuing 
the existing exemption from levy of auxiliary duty 
of customs on high performance viscose staple 
fibre, polynosic fibre. 

(vii) G.S.R. 32(E) published in Gazette of India dated 
the 19th January, 1983 together with an explana-
tory memorandum making certain amendments to 
Notification No. 431-Customs dated the 1st Novem-
ber, 1976 fixing the rate of duty on Coconut oil. 

(viii) G.S.R. 44(E) and 45(E) published in Gazette of 
India dated the 31st January, 1983 together with 
an explanatory memorandum withdrawing the 
existing customs duty exemption on imported 
isobornyl acetate for the manufacture of camphor. 

(ix) G.S.R. 54(E) published in Gazette of India dated 
the 4th February, 1983 together with an explana-
tory memorandum making certain amendments to 
notification No. 215-Customs dated the 2nd August, 
1976 withdrawing the customs duty concession in 
respect of semi-finished liquid nitrogen containers. 

(x) G.S.R. 55(E) published in Gazette of India dated 
the 4th February, 1983 together with an explana-
tory memorandum making certain amendments to 
Notification No. 215-Customs dated the 2nd August, 
1976 so as to extend customs duty exemption to 
Molybdenum-99 and Technetium-99m isotopes. 
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(xi) G.S.R. 56(E) published in Gazette of India dated 
the 4th February, 1983 together with an explana-
tory memorandum making certain amendments to 
Notification No. 197-Customs dated the 23rd 
August, 1982. 

(xii) G.S.R. 62(E) and 63(E) published in Gazette of 
India dated the 11th February, 1982 together with 
a.n explanatory memorandum exempting profes-
sIOnal eqUipment and other requisites which 
are n.o~ally required by (a) the Foreign Radio, 
TeleVIslon, Press, Photo, Film and other Media 
and (b) the media representatives/organisations 
accredited to the Government of India in Delhi to 
be brought by delegates partkipating in the Seventh 
~ummit Meeting of the Non-aligned Nations in 
Delhi in March, 1983, from payment of import duty 
leviable thereon. 

(xiii) G.S.R. 80 (E) and' 81 (E) published in Gazette of 
India dated the 14th February, 1983 together wii'P 
an explanatory memorandum exempting ethylene 
dichloride when Unported into India from the 
basic, additional and auxiliary duties of customs 
leviable thereon. 

(xiv) G.S.R. 82(E) published in Gazette of India dated 
the 15th February, 1983 (together with an explana-
tory note regarding reduction in the rate of export 
duty on Chromite Ore. 

(xv) G.S.R. 83(E) published in Gazette of India dated 
the 5th February, 1983 together with an explana-
tory memorandum regarding exemption to ground-
nut extractions from whole of export duty leviable 
thereon when exported out of India. 

(26) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules, 1944:-

(i) G.S.R. 643CE) to 655(E) published in Gazette of 
India dated the 1st November, 1982 together with 
an explanatory memorandum. 

(ii) G.S.R. 656(E) and 657 (E) published in Gazette of 
India dated the 1st November, 1982 together with 
an explanatory memorandum simplifying the pro-
cedure relating to exemption of the specified Motor 
Vehicles parts. 
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(iii! G.S.R. 690(E) to 700(E) published in Gazette oj. 
India dated the 13th November, 1982 together witl 
an explantory memorandum regarding exemption 
to cellulose xanthate from the levy of excise duty, 
etc. 

(iv) G.S.R. 665(E) to 676(E) published in Gazette of 
India dated the 8th November, 1982 together with 
an explanatory memorandum relating to cotton 
fabrics. ~,,~. 

(v) G.S.R. 714(E) published in Gazette of India dated 
the 22nd November, 1982 together with an explana-
tory memorandum exempting printed boxes and 
cartons made wholly out of straw board, mill board 
and kraft paper (in::luding bituminised water proof 
kraft paper) from the whole of the duty of excise. 

(vi) The Central Excrse (Thirteenth Amendment) 
Rules, 1982 published in Notification No. G.S.R 
723(E) in Gazette of India dated the 27th Novem-
ber, 1982 together with an explanatory memoran-
dum. 

(vii) G.S.R. 724(E) published in Gazette of India dated 
the 27th November, 1982 together with an explana-
tory memorandum. 

(viii) G.s.R. 728 (E) published in Gazette of India 
dated the 30th November, 1982 together with an 
explanatory memorandum regarding withdrawa1 of 
the concessional rates of excise duties for cigarettes, 
prescribed in Notification No. 30i79-CE, dated the 
1st March, 1979. 

(ix) G.S.R. 26(E) published in Gazette of India dated 
the 13th January, 1983 together with an explanatory 
memorandum permitting export of exciseable poods 
under the bond without payment of excise duty to 
Nepal itl respect of supplies to the projects financed 
by the Asian Development Bank even against 
payment in Indian Rupees. 

(x) G.S.R. 5 (E) to 7 (E) published in Gazette cf India 
dated the 1st January, 1983 together with an ex-
planatorv memorandum regarding continuance of 
exemptions of customs duty on permanent magnet 
field D.C. motors'meant for use in the production 
of electrically operated two-wheeled motor 
vehicles etc. upto 31st December, 1983. 
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• * (27) A copy each of the following Notifications (Hindi 
and English versions) under Section 159 of the 
Customs Act, 1962:-

(i) Notification No. 29183-Customs published in Gazette 
of India dated the 25th February, 1983 regarding 
exemption to components required for the manu-
facture fuel-efficient small cars of engine capacity 
not exceeding 1000 cc in excess of the basic customs 
duty of 25 per cent ad valOTem. 

(ii) Notification No. 29A/83-Customs published in 
Gazette of India dated the 25th February, 1983 
regarding exemption to components required for 
the manufacture of fuel-efficient small cars of 
engine capacity not exceeding 1000 cc in excess of 
15 per cent ad valorem auxiliary duty of customs. 

(iii) Notification No. 30183-Customs published in Gazette 
of India dated the 25th February, 1983 regarding 
exemption to components required for the manu-
facture of fuel-efficient two-wheeled motor vehi-
cles in excess of the basic customs duty of 25 per 
cent ad valorem. 

(iv) Notification No. 30A/83-Customs published in 
Gazette of India dated the 25th February, 1983 
regarding exemption to components required for 
the manufacture of fuel-efficient two-wheeled 
motor vehicles in excess of 15 per cent a.d 1)alorem 
auxiliary duty of customs. 

* (28) An explanatory Memorand.um (Hindi and English 
versions) in regard to the Notifications mentioned at 
(27) above. 

* (29) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central 
Excise Rules, 1944:-

(i) Notification No. 26/83-Central Excises published in 
Gazette of India dated the 25th February, 1983 

~At 6.03 P.M. 
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together with an explanatory memorandum re~ 
1n~ exemption to fuel-efficient small cars of engu1e 
capacity not exceeding 1000 cc in excess of 15 per 
cent ad valoTem (basic). 

(ti) G.S.R. l03(E) published in Gazette of India dated 
the 25th February, 1983 together with an explana-
tory memorandum regarding full exemption from 
excise duty on bare copper wire3 of 30 SWG and 
finer (thinner) than 30 SWG proved to the satis-
faction of the Assistant Collector of Central Excise 
to be intended for the manufacture of imitation uri. 

S. Report of Public: Accounts Committee 
SHRI SATISH AGARWAL presented the Hundred and 

Twenty-third Report (Hindi and English versions) of the 
Public Accounts Committee on Action Taken by Government 
on the recommendations contained in the Sixty-sixth Report on 
Redundancy in materials procured for the manufacture of an 
aircraft. 
.. Reports of Committee on the Welfare of Scheduled Casta 

and Scheduled Tribes 
SHRI A C. DAS presented the following action Taken 

Reports (Hindi and English versions) of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes:-

(i) Twenty-eighth Report on Action Taken by Govern-
ment on the recommendations contained in Twenty-
fourth Report of the Committee on the Ministry of 
Communications-Reservations for, and employment 
of, Scheduled Castes and Scheduled Tribes in Posta 
and Telegraphs Department. 

iii) Twenty-ninth Report on Action Taken by Govern-
ment on the recommendations eontained in Twenty-
tecond Report of the Committee on the Ministry of 
Communications-Reservations for, and employment 
of, Scheduled Castes and Scheduled Tribes in Indian 
Telephone Industries, Bangalore. 

7. Repert of Committee on Subordinate LegishtiOD 
SHRI XAVIER ARAKAL presented the Fifteenth 

!teport (Hindi and English versions) of the Committee on Sub-
ordinate LegislaUon. 
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3. Statements by Ministen 

(i) The Minister of Health and Family Welfare made a state-
ment regarding Fami~y Welfare Programme. 

(ii) The Minister of Parliamentary Affairs made a statement 
regarding Government business for the week commencing the 28th 
February, 1983. 

9. Motion-Negatived. 
Shri G. M. Banatwalla moved the following Motion:-

"That this House resolves that in pursuance of sub-section 
(5) of section 7 of the Indian Teleln'aph Act, 1885 (13 
of 1885), the Indian Telegraph (Third Amendm'!Ilt) 
Rules, 1983 published 'n the Gazette of In<:iia by 
Notification No. G.S.R. 93 (E), dated the 21st Feb-
ruary 1983 and laid on the Table of the House on the 
24th February, 1983, be annulled. 

This House do recommend to Rajya Sabha that Rajya Sabha 
do concur in this resolution. 

The followtng Members took part in the debate:-
(1) Shri Ram Vilas Paswan 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.06 P.M.) 
(2) Shri Suraj Bhan 
(3) Shri Niren Ghosh 
(4) Soo Jaipal Singh Kashyap 
(5) Shri S. T. K. Jakkayan 
(6) Shri Satyanarayan Jatiya 
(7) Shri A. K. Roy 
(8) Shri V. N. Gadgil 

Shri O. M. Banatwalla replied to the debate. 

On the Motion the House divided: Ayes ·30; Noes *'15. 

The motion was accordingly negatived.. 

"Subject to correction. 



\' 
10. Motion regarding Fifty-third Report of the eo-aw. ·OR 

Private Members' Bills and ResoJutioDs 

Shri V. Sreenivasa Prasad moved the followillg motion:-
"That this House do agree with the Fifty-third Report of 

the Committee on Private Members' Bills and Res0-
lutions presented to the House on the ~d February,' 
1983." 

The motion was adopted. 

11. Private Members' Bills-Introduced 
(1) The Free Legal Aid Bill, 1982 by Prof. Madhu Dandavate. 

(2) The Recognition of Trade Unions Bill, 1982 by Prof. 
Madhu Dandavate. 

(3) The National Highways (Amendment) Bill, 1983 
(Amendment of section 2, etc.) by Shri K. Ramamurthy. 

(4) The Fruit and VegetaQle Board BUl, 1983 by Shri P. 
Rajagopal Naidu. 

(5) The Ceiling on Marriage Expenses Bill, 1983 by Shri 
B. V. Desai. 

(6) The Compulsory Population Control (Small Family 
Promotion and Motivation) Bill, 1983 by Shri B. V. Desai. 

(7) The Agricultural Workers (Payment of Pension, Fixation 
01 Minimum Wages, Compulsory Insurance and Other Ameni-
ti~) Bill, 1983, by 8hri B. V. Desai. 

(8) The Representation of the People (Amendment) Bill, 
1983 (Insertion of new 8ection 1GB, etc.) by Shri B. V. Desai'. 

U. Private Members' BilL-Under Consideration 
THE DEVDASI AND MURLI PRACTICE (ABOLITION) 
BILL, > 1982 BY SHRIMA TI USHA PRAKASH CHOUDHARI 

Shrimati Usha Prakash Choudhari concluded her speech 
on the motion for consideration of the ""Bill moved by her on 
5 November, 1982. 
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• . Tbefollowmg Member~ took pari in :tm: -.~-
-(1} ShriAmal "'Datta· . ~ -' 0_· - - - - __ -_.- • 

(2) Smt. Krishna Sahi 
(3) Shri· R.L.P. Verma 
(4) Shri G:rdhari Lal Vyas 

/(5) Shri M. Satyanarayana Rao : . 
(6) Shri Satyanarayan J atiya 
(7) Shri S. B. Sidnal 
(8) Smt. Pramila Dandavate 
(9) Shri A. T. Patil 

(10) Shri B. D. Singh 
(11) Smt. Gurbrinder Kaur Brar 

(12) Prof. Satya Dev Sinha (Speech unfinished) 

The discusSion wAs not concluded. 

13. Intimation regarding Release of Member 
The Deputy Speaker informed the House that the follow-

ing wireless message dated 24th February, 19~3 from the 
Superintendent, Dsmct Jail, Sagar, M.P., addressed to the 
Speaker, Lok Sabha had been received today:-

"Shri Ramprasad Ahirwar, M.P., was released under 
sections 15111071116 Cr.P.C. on 23-2-83 and detained 
in other case under sections 1431443i153 I.P.C. under 
the warrant. of Chief Jurlicial Mag'strate, Sagar. 
Now Shri Ramprasad Ahirwar, M.P. has been re-
leased from jail on 24·2-83 under orders of Chief 
Judicial Magistrate, Sagar." 

U. Motion of Thanks on the President's Address r 

Discussion on the follOWing motion moved by Sbri K. 
Brahmanand Reddy and seconded by Prof. K. K. Tewari and 
the amendments thereto moved on' the 22nd February, 19&3, 
continued: -

"That an Address be presented to the President in the 
following terms:-

'That the Members of Lok Sabha assembled in this 
Session are deeply grateful to the President tor the 
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Address which b4a has been ~ to deliver to both "-
HoUleS of ParlilJNDt usem . toaether on the 18th 
February, 1983.''' 

The following Members took part in the debate:-
J (1) Smt. Vidya Chennupati 
. (2) Shri Kunwar Ram (Speech u"jba.iahed) 

The diJcussion was not concluded. 

6.36 P.M. ;' ':"""f: 
(Lok SabhG adjourned tin 11 A.M. on Mond4l1. the 28th l'ebJ'U4'11. 

1983) . 

AVTAR SINGH RIKHY. 
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LOK SAEIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, February 28, 1983/Phalguna 9, 1904 (Saka) 

No. 302 
11-02 A.M. 
1. Starred Questions 

Starred Questions Nos. 102, 104-106, 108 and 116 were orally 
:::mswered. Replies to remaining questions were laid on th~ 
Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 1152-1189, 1191-1222, 
1224-1371 and 1373-1385 were laid on the Table. 
3. An119UnCcment by the Speaker 

The Speaker announced that, as was customary, the House 
would adjourn for half-an-hour at 4-30 P.M. today to reo 
assemble at 5 P.M. for the presentation of the General Budget. 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Notification No. G.S.R. 713(E) (Hindi 
and English versions) published in Gazette of India 
dated the 22nd November, 1982 containing the Order 
::-egarding supplies of fertilizers to be made by 
domestic manufacturers of fertilizers to variOU9 
States, Union Territories and Commodity Boards 
during the period from 1st August, 1982 to 31st 
January, 1983, under sub-section (6) of section 3 01 
the Essential Commodities Act, 1955. 
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(2) A copy each. of the following papers (Hindi al)Sl. 
EngliSh versIons) under sub-section (1) of secW . 
619A of the Companies Act, 1956:- .. 

(i) Review by the Government on the working of th6 
Hindustan Prefab Limited, New Delhi, for th~ year 
1981-82. 

(U) Annual Report of the Hindustan Prefab Limited, New 
Delhi, for the year 1981-82 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(3) A copy of the Sugar (Price Determination for 1982-83 
Production) Order, 1983 (Hindi and English versions) 
published in Notification No. G.S.R. 40(E) in Gazette 
of India dated the 27th January, 1983 under sub-sec-
tion (6) of section 3 of the Essential Commodities 
Act, 1955. 

(4) A copy of the Assam Weights and Measures Service 
Rules, 1981 (Hindi and English versions) published 
in Notification No. AGA.240/"71 in Assam Gazette 
dated the 19th September, 1981 framed in exercise 
of powers conferred by the proviso to Article 309 of 
the Constitution. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the Notification mentioned 
at (4) above. 

(6) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Modern Food ,Industries (India) Limited, New 
Delhi, for the year 1981-82. 

(ii) Annual Report of the Modern Food Industries 
(India) Limited, New Delhi, for the year 1981-82 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 
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• (8) A statement (Hindi and English versions) explaining 
reasons for not laying the Annual Report of the Food 
Corporation of Indi:a for the year 19&1-82 within the 
stipulated period of nine months after the close of j the Accounting Year. 

) A copy of the "Memorandum of Action" (Hindi and 
English Vf~rsions) taken on the @Report of the Com-
mission of Inquiry into the affairs of the Bharat 
Sewak Samaj, under sub-section (4) of section 3 of 
the Commission of Inquiry Act, 1952. 

(10) A copy of the Assam Executive Magistrates (Te]rt. 
porary Powers) Act, 1983 (President's Act No. 1 of 
1983) (Hindi and English versions) published in 
Gazette of India dated the 29th January, 1983, under 
sub-section (3) of section 3 of the Assam State Legis-
lature (Delegation of Powers) Act, 1982. 

(11) A copy of Proclamation (Hindi and English ver-
sions) dated the 27th February, 1983 issued by thE' 

. / President under clause (2) of article 35~ of the Cqn-
V stitution revoking the Proclamation issued by him 

on the 19th March, 1982 in relation to the State 01 
Assam, published in Notification No. G.S.R. 11Q{E) in 
Gazette of India dated f,e 27th February. 1983 under 
article 356(3) of the Constitution. 

5. Intimation regarding Arrest and Release of Member 
The Speaker informed the House that he had received the 

following communication dated 27 Febr-tlary, 1983, from the 
Deputy Commissioner of POlice, New Delhi District, New 
Delhi, today:-

"Today at about 2.55 p.m. Shri G. M. Banatwalia, Mem-
ber of Lok Sabha alongwith 54 others, in pursuance 
of the 'JAIL BRARD TEHRIK', voluntarily violated 
prohibitory orders under section 144 Cr. P .C. at 
Raj Path crossing with Rafi Marg and thus courted 
arrest. Case FIR No. 78 dated 27-2-1983 under sec-
tion 188 !PC was registered at Police Station Par-
liament Street, New Delhi, wherein all the 55 in-
cluding Shri G. M. Banatwalla were challaned. 

@The Report was laid on the Table on 22nd December, 1973. 
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Later at 4.lOA'iIl1.all the accused including Shri Banaf., 
walla were produced in the court of Shri Balbh" 
Singh, Metropolitan Magistrate. They pleaded 
guilty and the court released them after an admo. 
nition." 

6. Calling Attent:on 

Shri Bhee.khabhai called the attention of the Minister of 
Home Affairs to the reported recent explosions in the offices of 
Air France and Iraqi Airways and in the Embassies of U.S.S.R. 
and U.S.A. in New Delhi and the action taken by Government 
in the matter. 

The Minister of Home Affairs made a statement in regard 
thereto. 

7. Matters under Rule 377 

1. Shri Ram Pyare Panika raised a matter regarding finan-
cial assistanle to the people affected bv natural calamities in 
Mirzapur, U.P. 

2. Shri Niren Ghosh raised a matter regarding restoration 
of the work of centralisation of Rupee Travellers Cheque and 
reconciliation work at Calcutta. 

3. Smt. Geeta Mukherjee raised a matter regarding monetary 
assistance to drought affected farmers for irrigation purposes. 

4. Shri Chander Pal Singh raised a matter regarding pay-
ment of arrears of wages to the workers of Shivalik Cellulose 
Ltd. Gajraola, Moradabad (U.P.) and reopening of the mill. 

5. Shri Motibhai R. Chaudhary raised a matter regarding 
arrangements for the purchase of Virginia Tobacco in Bijapur 
area, Gujarat. 

6. Shrimati Jayanti Patnik raised a matter regarding mea-
sures for preservation of sea turUes. 

7. Shri G. M. Banatwalla raised a matter regarding increase 
in the quota of rice for distribution in Kerala. 

.8. Shri Xavier Arakal raised a matter regarding need for 
a foreign Airmail Sorting OffiCe at Cochin. 

·At 4-28 P.M. 
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• 8. Motion of lbanks on the Presidenfs Address 
Discussion on the fdllowing motion moved by Shri K. 

Brahmanand Reddy and seconded by Prof. K. K. Tewari and the 
estimated receipts and expenditure of the Government of India for 
nued:-

''That an Address be presented to the President in the 
following terms:-

'That the Members of Lok Sabha ~ssembled in this 
Session are deeply gratefUl to the President for the 
Address which he has been pleased to deliver to 
both Houses of Parliament assembled together on 
the 18th February, 1983.' " 

The following Members took part in the debate:-
(1) Shri Kunwar Ram 
(2) Prof. Nirmala Kumari Shaktawat 
(3) Shri Chitta Basu 
(4) Shri Virdhi Chander Jain 
(5) Shri Krishna Prakash Tewari 
(6) Shri T. S. Negi 
(7) Shri Ram Pyate Panika 
(8) Smt. Krishna Sahi 
(9) Dr. Karan Singh 

( 10) Shri Girdhari Lal Vyas 
(11) Shrimati Jayanti Patnaik (Speech Unfinished) 

The discussion was not concluded. 
(Lok Sabha adjourned at 4.30 P.M. and re-assembled at 

5 P.M. 

9. The Budget (General)-1983.84 
Shri Pranab Kumar Mukherjee presented a statement of the 

estimated receipts and expenditure of the Government of India for 
the year 1983-84. 
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10. Govmmtent Bill--I .. Uedaced 
The Finance Bill, 1983. 

6.35 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the lst 

March, 1983). 

AVTAR SINGH RIKHY, 
Secretary. 

6 
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" ~. LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

I 
! " 

Tuesday, March 1, 19831Phalguna 10, 1904 (Saka) 

No. 303 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 122 and 124-129 were orally ans-
wered. Replies to remaining questions were laid on the Table. 

2. Uostarred Questions 
Replies to Unstarred Questions Nos. 1386-1454 and 

1456-1620 were laid on the Table· 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Hindustan Petroleum Corporation Limited, 
Bombay, for the year 1981-82. 

(ii) Annual Report of the Hindustan Petroleum Cor-
poration Limited, Bombay, for the year 1981-82 
along with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Bharat Petroleum Corporation Limited, Bom-
bay, for the year 1981-82. 
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(ii) Annual Report of the Bharat Petroleum Corpopt 
tior~ Limited, Bombay, for the year 1981-82 al~~ 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Cochin Refineries Limited, for the year 
1981-82. 

(ii) Annual Report of the Cochin Refineries Limited, 
for the year 1981-82 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(d) (i) Review by the Government on the working 
of the Engineers India Limited, for the year 
1981-82· 

I 

\ 

(ii) Annual Report of the Engineers India Limited, ~ 
for the year 1981-82 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(e) (i) Review by the Government on the working 
of the Lubri101 India Limited, for the year 1981-
82. 

(ii) A!lnual Report of the Lubrizol India Limited for 
the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor General thereon. 

(2) Three Statements (Hindi and English versions) 
showing reasons for delay in laying the papers men-
tioned at (c) to (e) of item (1) above. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

( i ) Review by the Government on the working of 
the Hindustan Antibiotics Limited, Pimpri, for 
the year 1981-82. 

2 
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(ii) Annual Report of the Hindustan Antibiotics 
Limited, Pimpri, for the year 1981-82 along 
with Audited Accounts and the comments of 
the Comptroller and Auditor General thereon. 

( 4) A statement (Hindi and English versions) explain-
ing reasons for not laying the Annual Report of 
the Bengal Chemical and Pharmaceu-
ticals Limited for the year 1981-82 within the 
stipulated period of nine months after the close of 
the Accounting Year. 

(5) A copy of the Employees' Family Pension 
(Amendment) Scheme, 1983 (Hindi and English 
versionv published in Notification No. G.S.R. 87(E) 
in Gazette of India dated the 16th February, 1983 
undc;r sub-section (2) of ;section 7 of the Emp-
loyees' Provident Funds and Miscellaneous Provi-
siuns Act, 1952. 

( 6) A copy of the Licensing of Wireless Receiving Ap-
paratus (Amendment) Rules, 1982 (Hindi and 
English versions) publl"hed in Notification No. 
G.S.R. 837 in Gazette of -India dated the 2nd Oc-
tober, 1982 under sub-section (5) of section 7 of 
the Indian Telegraph Act, 1885· 

(7) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report of 
the Bongaigaon Refinery and Petrochemicals Li-
mited for the yet1[ 1981-82 within the stipulated 
period of nine months after the close of the Ac-
counting Year. 

(8) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (l) of section 619A 
of the Companies Act, 1956:-

( a) (i) Review by the Government on the working of 
the Hindustan Organic Chemicals Limited, for 
the year 1981-82. 
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(ii) Annual Report of the Hindustan Organic Ct() 
micals Limited, for the year 1981-82 along with 
Audited Accounts and the comments of the Com-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the Hindustan Insecticides Limited, New Delhi, 
for the year 1981-82. 

(ii) Annual Report of the Hindustan Insecticides Li-
mited, New Delhi, for the year 1981-82 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(9) A statement (Hindi and English versions) showing 
f'easons for delay in laying the papers mentioned at 
(b) of item (8) above. 

(10) A copy each of the fdUowing papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
North Eastern Electric Power Corporation Limited, 
Shillong, for the year 198 I -82. 

(ii) Annual Report of the North Eastern Electric 
Power Corporation Limited, Shillong, for the year 
1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor 
General thereon. 

( 1 I) A copy of the Notification No. S.O. 95 (E) 
(Hindi and English versions) published in Gazette 
of India dated the ~th February, 1983 fixing with 
effect on and from the 9th February, 1983 the rate 
of duty of excise on certain description of coal, under 
sub-section (3) of section 6 of the Coal Mines 
(Conservation and Development) Act, 1974. 

(12) A copy each of the following Notifications (Hindi 
and English versions) under section 296 of the In-
come-tax Act, 1961:-

(i) The Income-tax (Amendment) Rules, 1983 pub--
hshed in Notification No. S·O. 128(E) in Gazette 
of India dated the 21st February, 1983 .. 
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(ii) The Income~tax (Second Amendment) Rules, 
1983 published in Notification No. S.D. 131 (E) 
in Gazette of India dated the 23rd February, 
J983. -

(13) A copy of the Wealth~tax (Amendment) Rules, 
1983 (Hindi and English versions) published in 
Notification No. S.D. 130(E) in Gazette of India 
dated the 22nd February, 1983 under sub~section 
(4) of section 46 of the Wealth~tax Act, 1957. 

4. Supplementary Demands for Grants (Railways~1982-83 
Shri A. B. -A. Ghani Khan Chaudhuri presented a statement 

(Hindi and English versions) showing Supplementary Demands 
for Grants in respect of the Budget (Railways) for 1982-83. 

s. Demands for Excess Grants (Railways) 
Shri A. B. A. Ghani Khan Chaudhuri presented a statement 

(Hindi and English versions) showing Demands for Excess 
Grants in respect of the Budget (Railways) for 1980-81. 

6. Matters Under Rule 377 
(1) Shri Kamal Nath raised a matter regarding certain 

rem(J{ks in the book 'Leaders' written by Richard Nixon. 
(2) Prof. Nirmala Kumari Shaktawat raised a matter regard-

ing Pakistani citizens over-staying in Rajasthan. 
(3) Shri Keshorao Pardhi raised a matter regarding proper 

distribution of loans to the poor people of Maharashtra under 
the Integrated Rural Development Programme. 

(4) Shri B. D. Singh raised a matter regarding need to 
open polling stations at every Gaon Sabha to help the voters 
during elections. 

(5) Shri J agdish Tytler raised a matter regarding need to 
solve problems of employees of Birla Cotton Spinning and 
Weaving Mills Ltd., to obviate strike . 

. ( 6) Prof. Ajit Kumar Mehta raised a matter regarding need 
to unprove the lot of fishermen in the country. 
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7. MadOg of 1'bmaks on the Pres~t's Address 

Discussion on the following motion moved by Shri K. 
Brahmanand Reddy ~!..1d seconded by Prof. K. K. Tewari and 
the amendments thereto moved on the 22nd February, 1983, 
continued:-

"That an Address be presented to the President in the 
following terms:-

'That the Members of Lok Sabha assembled in this 
Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
to both Houses of Parliament assembled together 
on the 18th February, 1983.' " 

The following Members took part in the debate:-
(1) Shrimati JayantiPatnalk 

J (2) Sbri P. V. G. Raju 
(3) Dr. Mahipatray M. Mehta 
(4) Dr. V. Kulandaivelu 
(5) Dr. Shankar Dayal Sharma 
(6) Shri J. C. Barve 
(7) Shri Rasheed Masood 
( 8) Shri Somnath Chatterjee 
(9) Shri Dharam Bir Sinha 
(10) Shri G. M. Banatwalla 
(11) Shri C. Chinnaswamy 
(12) Shri Vijay Kumar Yadav 

Shrimati Indira Gandhi replied to the debate. 
An the amendments moved were negatived. 
The motion was adopted. 

8. The Budget (RaiIways}-1983.84 

General discussion on the Budget (Railways) foc 1983-84 
commenced. 
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The following Members took part in the debate:-
(1) Prof. Madhu Dandavate 
(2) Shri Uttam Rathod 
(3) Shri Basudeb Acharya 
(4) Prof. Narain Chand Parashar (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 a.m. on Wednesday, the 2nd March·, 

1983) 

AVTAR SINGH RIKHY, 
Secretary. 

CORRIGENDUM 

In Bulletin-Part I dated February 28, 1983 
Page 5, Item. 8, line 3-

for 'estimated receipts and expenditure of the Govern-
ment of India for' 

read 'amendments thereto moved on the 22nd February, 
1983, conti-' 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 2, 1983 jPhalgunbl II, 1904 (Saka) 

No. 304 
11.02 A.M. 
1. Oath or AftirmatiOD 

Four Members took the oath in English, signed the Roll of 
Members and took their seats in the House. 
2. Starred Q~ODS 

Starred Questions Nos. 148, ISO, lSI, ISS, 156, 160 and 161 
were orally answered. Replies to remaining questions were laid 
on the Table. 
l. UDStarred Questions 

Replies to Unsthtred Questions Nos. 1621-1629, 1631-
1658, 1660-1662 and 1664-1851 were laid on the Table. 

4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A 'copy of the Notification No. S.O. 202 (Hindi and 
English versions) published in Gazette of India dated 
the 1st January, 1983 containing Order making cer-
tain amendments to the order published in Notifica-
tion No. S.O. 797(E) dated the 12th November, 
1981, under sub-sectiOn (6) of section 3 of the 
Essential Commodities Act, 1955. 
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(2) A copy each of the following Notifications (Hindi md 
English versions) under sub-section (2) of section{\' 
18AA of the Industries (Development and Regula- ' . 
tions) Act, 1951:-

(i) S.D. 745 (E) published in Gazette of India dated 
the 14th October, 1982 regarding extension of 
period of take over of management of Messrs. 
Amritsar Oil Works, Amritsar, beyond five yeaIs. 

(li) S.D. 763(£) published in Gazette of India dated 
the 25th October, 1982 regarding extension of 
period of take over of m@nagement of Messrs. 
Plyboard Industries Limite9., Pampore, Jammu, 
beyond five years. 

(iii) S.D. 772(E) published in Garrette of IndIa dated the 
2nd November, 1982 regarding extension ot 
period of take over of management of Messrs 
Ganesh Flour Mills Company Limited, Delhi, 
beyond five years. 

(iv) S.D. 778(E) published in Gazette of India dated 
the 3m November, 1982 regarding extension of 
period of take over of management of Messrs. 
Somasundram Super Spinning Mills, Muthanendal, 
Tamil Nadu, beyond five years. 

(3) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of secti{'u 
619A of the Companies Act, 1956:-

(i) A statement regarding Review by the Govern-
ment on the working of the Hindustan Photo 
Films Manufacturing Company Limited, Ootaca-
mund for the year 1981-82. 

(ii) Annual Report of the Hindustan Photo Films 
Manufacturing Company Limited, Ootacamund 
for the year 1981-82 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Design, 
Ahmedabad, for the year 1981-82 along with Audi-
ted Accourtts· 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Design, Ahmedabad, for the 
year 1981-82. 

(5) A copy of the Annual Report (Hindi and English 
versions) of the Automotive Research Association 
of India, Pune, for the year 1981-82 along with 
Audited Accounts. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Padmaja Naidu Himalayan 
Zoological Park, Darjeeling, for the year 1981-82 
along with Audited Accounts. 

(li) A statement (Hindi and English versions) regard-
ing (a) Review by the Government on the working 
of Padmaja Naidu Himalayan Zoological Park, 
D",rjeeling (b) reasons for dellay in laying the papers 
mentioned at (i) above. 

(7) (i) A copy of the Annual Report (Hindi and 
English versions) of the National Institute of Im-
munology for the year 1981-82 along with Audited 
Accounts· 

(ii) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the National Institute of Immundlogy for the year 
1981-82 (b) reasons for delay in laying the papers 
mentioned at (i) above. 

(8) (i) A copy of the Audited Accounts (Hindi and 
English versions) of the Sree Chitra Tirunal Ins-
titute of Medical Sciences and Technology, Trivan-
drum, Kerala, for the year 1981-82. . 

(ii) A statement (Hindi and English versions) regard-
ing (a) Review by the Government on the Ac-
counts of the Sree Chitra Tirunal Institute for Medi-
cal Sciences and Technology, Trivandrum, Kerala, 
for the year 1981-82(b) reasons for delay in laying 
the papers mentiond at (i) above. 
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(9) (i) A copy of the Annual Report (Hindi "lId (;) 
English versions) of the Indian Science Congress 
Association, Calcutta, for the year 1981-82 along 
with Audited Accounts. 

(ii) A statement (Hindi and English versions) regard-
ing (a) Review by the Government on the working 
of the Indian Science Congress Association, Cal-
cutta, for the year 1981-82 (b) reasons for delay in 
laying the papers mentioned at (i) above. 

(10) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Plywood Industries 
Research ,Institute, Bangalore, for the year 1981-82 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Indian Plywood Industries Research Institute, 
Bangalore, for the year 1981-82. 

(11) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956 ;-

(i) A statement regarding Review by ,the Government 
on the working of the Bharat Ophthalmic Glass 
Limited, Durgapur for the year 1981-82. 

(ii) Annual Report of the Bharat Ophthalmic Glass 
Limited, Durgapur for the year 1981-82 along with 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

i 

(l~) copy of the Thirty-second Report (Hindi and 
glish versions) of the Union Public Service Com-

-, mission, for the period from 1st April, 1981 to 31st 
March, 1982, under article 3~3(l) of the Constitu-
tion. 

(13) (i) A copy of the Annual Report (Hindi 
and English versions) of the Central Civil Services 
Sports Control Board, New Delhi, for the year 
1981-82 along with Audited Accounts. . 

4 



• (li) A statement (Hindi and English versions) regarding 
Re.w by the Government on the working of the 
Central Civil Services Sports Control Board, New 
Delhi, for the year 1981-82. 

(14) (i) A copy of the Annual Report (Hindi end 
English versions) of the Grih Kalyan Kendra, New 
Delhi, for the year 1981-82 along with Audited 
Accounts. 

(li) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Grih Kalyan Kendra, New Delhi, for the year 
1981-82. 

(15) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Board for the Prevention and 
Control of Water Pollution, New Delhi, for the year 
ended the 31st McJrch, 1982 together with Audit 
Report thereon, under sub-section (6) of section 40 of 
the Wate'r (prevention and Control of Pollution) Act, 
1974. 

s. Report of Committee on Private Members' Bills and Resolutions 
Shri G. Lakshmanan presented the Fifty-fourth Report (Hindi 

and English versions) of the Committee on Private Members' 
Bills and Resolutions. 
6. Report of Committee on Government Assurances 

Shri Jagannath Rao presented the Fifth Report (Hindi and 
English versions) of the Committee on Government Assurances. 
*7. Colling Attention 

Shri Somnath Chatterjee called the attention of the Minister of 
Finance to the reported order of the Government reducing the 
retirement age of the employees of Life Insurance Corporation of 
India from 60 years to 58 years, 

The Deputy Minister in the Ministry of Finance made a statl.!-
ment in regard thereto. 

(Lok Sabha ad;oumed at 1 P.M. and re-assembled at 2.04 
P.M.) 

*From 12.15 P.M. to 1 P.M. and 2.04 P.M. to 3.02 P.M .. 
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8. Matters Under Rule 377 
(1) Shri Virdhi Ch:ander Jain raised a matter regarding need 

for exploitation of lignite deposits in Rajasthan. 
(2) Dr. V. Kulandaivelu raised a matter regarding the mal-

practices in selection of students for admission in educational 
institutions. 

(3) Shri Narsing Suryawanshi rUsed a matter regarding need 
for small industries in BicWr district of Kamataka. 

(4) Shri Harikesh Bahadur raised a matter regarding problems 
faced by handloom weavers. 

(5) Shri Ram Swarup Ram raised a matter reg~'ding need for 
financial assistance to the State of Bihar for repairing the National 
Highways in the State. 

(6) Shri Diganbar Singh nised a matter regarding need for 
reintroduction and passing of the Land Acquisition (amendment) 
Bill in the current session. 

(7) Shri Ravindra Varma raised a matter regarding ~afety 
measures for fishermen on coasts. 

(8) Shri Krishna Kumar Goy~( raised a matter regarding 
situation arising out of retrenchment of labourers of J.K. 
Synthetics, Kota, Rajasthan. 

9. 1be Budget (RaiIways)-1983-84 
General discussion on the Budget (Railways) for 1983-84 

continued. 

The following Members took pan in the debate:-
(1) Prof. Narain Chand Pa'fashar 
(2) Shri Shiv Prasad Sahu 
(3) Shri J agpal Singh 
(4) Shri Kamal Nath 
(5) Shri Surya Narayan Singh 

(6) Shri Krishna Chandra Pandey 
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(7) Shri T. Nagaratnam 
(8) Shri Mahavir Prasad 
(9) Shri Shantubhai Patel 

(10) Shri R. P. Yadav (Speech unfinished). 

The discussion was not concluded. 
6. P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd March, 

1983) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 3, 19831Phalguna 12, 1904 (Saka) 

No. 305 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 164--166, ) 69 "'ad 171 were orally 
answered. Starred Questions Nos. 163, 167, 168 and 175 were 
postponed to 17th March, 1983. Replies to Starred Questions 
Nos. 170, 172-174 and 176-182 were laid 00 the Table. 
2. Unstarmi Questions 

Replies to Un starred Ouestions Nos. 1852-1879, 1881-
1885, 1888-1891, 1893-1907, 1909-1924, 1926-1931, 
1933-1979. 1981-2006, 2008, 2009, 2012-2022, 2024-
2044, 2047-2072 and 2074-2082 were laid on the Table. 
3. Papers Laid o. the Table 

The following papers were laid on the Table:-
(l) A copy e&th of the following Notifications (Hindi 

and English versions) under sub-section (6) 0f sec-
tion 3 of the Essential Commodities Act. 1955:-

(i) The Fertiliser (Control) (Amendment) Order, 1983 
published in Notification No. G.S.R. 16(E) in 
Gazette of India dated the 7th January, 1983. 

(ii) G.S.R. 46(£) published in Gazette of India dated 
the 31st January, 1983 containing Order making 
certain amendments to the order published in Noti-
fication No. G.S.R. 627 (£) dated the 16th Novem-
ber, 1979. 
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(2) A copy of the Merchant Shipping (Examination o~ 
Dredge Driver and Dredge Engineers) Rules, 1982 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 774(E) in Gazette of India dated 
the 30th December, 1982 under sub-section (3) of 
section 458 of the Merchant Shipping Act, 1958. 

(3) A copy of the Solatium Fund Scheme, 1982 (Hindi 
and English versions) published in Notification No. 
S.O. 800(E) in Gazette of India dated the 12th 
November, 1982 under sub-section (4) of section 
131 of the Motor Vehicles Act, 1939. 

(4) A copy of No~ification No. G.S.R. 59 (Hindi and 
English versions) published in Gazette of India 
dated the 15th January, 1983 approving the Tuti-
COlin Po!"t (A uthorisation of Pilots) Amendment 
Regulations. 1981. framed by the Board of Trustees 
of thc Port of Tuticorin in exercise of the powers 
conferred by the Major Port Trusts Act, 1963, under 
sub-section (4) of section 124 of the said Act. 

(5) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:- . 

(~ (i) Review bv the Government on the working 
of the Cochin Shipyard Limited, Cochin, for the 
year 1981-82. 

(ii) Annunl Report of the Cochin Shipyard Limited, 
Cochin, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) ( i) Review bv the Government on the working of 
the Mogul Line Limited, Bombay. for the year 
1981-82. 

(ii) Annual Report of the Mogul Line Limited. Bom-
bay, for the year 198 t -82 along with Audited 
Accounts and the comment" of the Comptroller 
and Auditor General thereon. . 
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(6) A copy of the Sugar Cess Rules, 1982 (Hindi and 
English versions) published in Notification No. 
G.S.R. 720(E) in Gazette of India dated the 
25th November, 1982 under sub-section (3) of 
section 6 of the Sugar Cess Act, 1982. 

(7) A copy of the Annual Report (Hindi and English 
versions) of the Development Council for Sugar 
Induslry for the year 1981-82; under sub-section 
(4) of &ection 7 of the Industries (Development 
and Regulation) Act, 1951. 

(8) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Development Council for Sugar Industry for 
the year 1981-82. 

(9) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers, men-
tioned at (7) above. 

(10) 0) A copy of the Annual Report (Hindi and 
English versions) of the School of Buddhist Philo-
sophy, Leh-Ladakh for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the School of 
Buddhist Philosophy, Lek-Ladakh for the year 
1981-82. 

(11) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (10) above. 

( 12) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A or the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Seeds Corporation Limited, New Delhi, 
for the year 1981-82. 

(ii) Annual Report of the National Seeds Corporation 
Limited, New Delhi, for the year 1981-82 along 
with Alldited Accounts and the comments of the 
Comptruller and Auditor General thereon. 
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(13) A copy. each o~ the following ~pers (Hindi '" 
and EnglISh versions) under section 619 A of··' 
the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Andhra Pradesh State Agro Industries Uevelop-
ment Corporation Limited, Hyderabad, for the 
year ended 30th June, 1979. 

(ii) Annual Repon of the Andhra Pradesh Sthte Agro-
Industries Development Corporation Limited, Hy-
derabad, for the year ended 30th June, 1979 
liong with Audited Accounts and the comments 
of the Comptro]Jer and Auditor General thereon. 

( 14) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (13) above. 

(15) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
lndian Medicines Phannaceutical Corporation 
Limited, Ranikhet, for the year 1980-81. 

~ ii) Annual Report of the Indian Medicines Phar-
maceutical Corporation Limited, Ranikhet, for 
the year 1980-81 along with Audited Accoupti; 
and the comments of the Comptroller and Auditor 
General thereon. 

(16) A statement (Hindi and Englisb versions) show-
ing reasons for delay in laying the papers men-
tioned at (15) above. 

(17) A copy each of the following papers (Hindi and 
English versions) under section 619 A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of ~ 
Kamataka Dairy Development CorporatIon 
Limited, Bangalore. for the year 1978-79· 
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(ii) Annual ]{cport of the Karnataka Dairy Develop-
ment Corporation Limited Bangalore, for the 
year 1978-79 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

( 18) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (17) above. 

( 19) (1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Chittaranjan National 
Cancer Research Centre, Calcutta, for the year 
1981-82. 

Oi) A copy of the Review (Hindi and English ver-
sions) of the Chittaranjan National Cancer Re-
search Centre, Calcutta, for the year 1981-82. 

(20) A copy of the Annual Accounts (Hindi and 
English versions) of the Chittaranjan National 
Cancer Research Centre, Calcutta, for the year 
1981-82 together with Audit Report thereon. 

(21) (i) A copy of the Annual Report (Hindi and 
Enllish versions) of the Central Social Welfare 
Board for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English ver-
~10ns) by the Government on the working of the 
Central Social Welfare Board fot' the year 
1981-82. 

(22) A statement (Hindi and English versions) show· 
ing reasons for delay in laying the papers men-
tioned at (21) above. 

(23) (i) A copy of the Annual Rep~rt (Hin~li and 
English versions) of the Kendnya V ldyalaya 
Sangathan, New Delhi, for the year 1981-82 
along with Audited Accounts. 
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(ii) A st~temcnt (Hindi and English versions) 'lcgardinJII 
RevIew by the Government on the working of th~'!" 
Kendriyal Vidyalaya Sangathan, New Delhi, for the 
year 1981-82. 

(24) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at ( 23) above. 

(25) (i) A copy of the Annual Report (Hindi and 
EngUish versions) of the Bal Bhawan Society 
(India), New Delhi, for the year 1981-82. 

(ii) A stateme.nt (Hindi and English versions) re-
garding Review by the Government on the 
working of the Bal Bhavan Society (India), New 
Delhi for the year 1981-82. 

(26) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (25) above. 

(27) A statement (Hindi and English versions) show-
ing reasons for not laying the Audited Accounts 
along with Annual Report. 

(28) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Tibetan Schools 
Administration. New Delhi, for the year 1981-82. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Tibetan Schools Administration, New Delhi, 
for the year 1981-82. 

(29) A copy of the Annual Accounts (Hindi and Eng-
lish ver!>ions) of the Central Tibetan Schools Ad-
1l1ini~tration, New Delhi, for the year 1981-82 to-
gether with Audit Report thereon. 

(30) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (28) and (29) above. 
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• (31) (i) A copy of the Annual Report 
English versions) of the National 
Public Co-operation and Child 
New Delhi, for the year 1981-82. 

(Hindi and 
Institute of 
Development, 

(ti) A copy of the Review (Hindi and English versions) by 
the Government 0n the workin{! of the National Insti-
tute of Public Cooperation and Child Development, 
New Delhi, for the year 1981-82. 

(32) A copy of the Annual Accounts (Hindi and 
. Engl.ish versions) of the National Institute of 

Public Cooperation and Child Development, New 
Delhi, for the year 1981-82 together with Audit 
Report thereon. 

(33) A statement (Hindi and English versions) show-
ing reac;ons for delay in laying the papers men-
tioned at (32) above. 

4. Report of Committee on Subordinate Legislation. 
Shri Mool Chand Daga presented the Sixteenth Report (Hindi 

and English versions) of the Committee on Subordinate Legisla-
tion. 
S. Panel of Chairmen 

The Speaker announced that he had nominated the following 
Members on the Panel of Chairmen vice Sarvashri V. N. Gadgil 
and S. M. Krishna having been appointed as Ministers:-

(1) Shri F. H. Mohsin 
(2) Shri R. S. Spar-row 

6. Statement by Minister 
The Minister of Home Affairs made a statement regarding 

incidents in Assam. 
7. Calling Attention 

Shri Chitta Basu called the attention of the Minister of 
Energy to the reported power shortage in various States in the 
country and steps taken by the Government in the matter. 

The Ministe'r of Energy made a statement in regard thereto. 
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8, Presentation of Petition r) 

. Shri ~ool Chand Daga presented a petition signed by Shri 
AJ~t Raj Surana and others regarding preventiOn of cruelty to 
anunals under the provisions of the Prevention of Cruelty to 
Animals Act, 1960 and ban on export of farm pelts. 

9. Matters under rule 377 

(1) Shri Krishna Prakash Tewati raised a matter regarding 
need for a T.V. Centre at Allahabad. 

(2) Shri Krishan Datt Sultanpuri raised a matter regarding 
need to control apple scab disease and financial assistancl! to the 
apple growers in Himachal Pradesh. 

(3) Shri Ram Vilas Paswan raised a matter regarding inci-
dents in lawahar Lal Nehru University. 

(4) Shri Madhavrao Scindia raised a matter regarding imme-
diate release of water from the Kota Banage in the Chamh~« 
Canal. 

(5) Shri Ramavatar Shastri raised a matter regarding s~eps 
for ending the strike in Indian Explosive, Gomia. 

(6) Shri Baburao Paranjpe raised a matter regarding need 
for adequate wages to the ~abourers engaged in plucking Tendu 
leaves. 

(7) Shri Sudhir Kumar Giri raised a matter regc.'rding need 
for rehabilitating properly the widows from East Pakistan who 
came in 1966 and were settled in an Asharam in Karnal. 

(8) Shri Rajesh Pilot raised a matter regarding need for help 
to the families aflected by the decision of the authorities not to 
allow grazing in Bharatpur Bird Sanctuary. 

10. The BudrJet (Railways) 1983-84 
General di< .. cussion on the Budget (Railways) for ] 983-84 

continued. 
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The following Members took part in the debate:-

(1) Shri R. P. Yadav 
(2) Shri G. L. Dogra 
(3) Shri Harikesh Bahadur 
( 4) Shri Chiranji La} Shanna 
(5) Shri N. K. Shejwalkar 
(6) Shri Keyur Bhushan 
(7) Prof, Satya D!v Sinha 
(8) Shri Harihar Soren 
(9) Shri N. E. Horo 

( 10) Shri Qazi Saleem 
( I I) Shri Dile:p Singh Bhuria 
(12) Shri Chhangur Ram 
( 13) Shri Ram Singh Yadav 
( 14) Smt. Kesharbai Kshirsagar 
t 15) Shrimati Osha Venna 
( 16) Shri Krishan Datt Sultanpuri 
( 17) Shri Ghulam Mohd. Khan 
( 18) Shri Mool Chand Daga 
(19) Shri Pratap Bhanu Sharma 
(20) Shri Oscar Fernandes 
(21) Prof. P. 1. Kurien 
(22) Dr. Gola.n Yazdani 
(23) Shri Ajit Kumar Saha 
(24) Shri Jairam Vanna 
(25) Shri Keshorao Pardhi 
(26) Shri Krishan Pratap Singh 
(27) Shri A. T. PatH 
(28) Shri Era Anbarasu 

The discussion was not concluded. 
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11. Report of Business Advisory Committee 

Shri Mallikatjun presented the FOJ~tieth Report of the Busi-
ness Advisory Committee. 

9.30 p.m. 
(Lot Sabha Adjourned Till 11 a.m. on Friday the 4th March, 

1983) 

A VT AR SINOH RIKHY, 
Secretary. 
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LOKSABHA 

BULLETIN-PART 1 
[Brief Record of ProceediagsJ 

Friday, March 4, 19831Phalguna 13, 1904 (Saka) 

No. 306 
11. A.M. 
1. Oath or Affirmation 

Sarvcdshri Nurul Islam and "'Bajubon R. Khadukhi took the 
Oath in English, signed the Roll of Members and took th~jr seats 
in the House. 
2. Obituary Re~rence 

The Speaker made a reference to the passing away of Shri A . 
Durairasu who was a Member of the Fourth and Fifth Lok Sabha. 

Thereafter, Members stood in silence for a short while as &I 
mark of respect to the deceased. 
3. Starred Questions - Starred Questions Nos. 183, 184, 186-188, 194 and 195 
were orally answered. Replies to Starred Questions Nos. 185, 
190-193 and 196-203 were laid on the Table. 
4. Unstarred Questions 

Replies to Unstarred Questions Nos. 2083-2089, 2091-
~: 2116,2118-2158 and 2160-2316 were laid On the Table. 

S. President's ~e 
The Speaker communichted to Lok Sabha the following mess-

age dated the 2nd March, 1983 from the President:-
"I have received with great satisf~ttion the expression of 

thanks by the Members of the Lok Sabha for t~e 
Address which 1 delivered to both Houses of Parlia-
ment assembled together on 18th February. 1983." 

------------------ --
'" At 4.20 P.M. 
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6. Papers laid OD. the Table 
The following papers were laid on the Table:- j 

(1) A copy each ot the tollowmg papers (Hindi and 
Engllsn verSlOllS) W¥1er suO-sectIon (1) of section 
61~A of the Companies Act. 19!)6:- .-' 

(i) Review by the Government on the working of the 
National muustnal Devetopment Corporauon Ll-
mited, New .ueuu, for the year 19~1-~2. 

Oi) Annual Kepon of the Nauonal industrial Deve-
lopment Corporanon Limited, New Delhi, for the 
year 1 'i~ I-b-" along with Audited ACCOUDti and 
the comments of the Comptroller and Auditor 
General thereon. 

(2) (i) A copy of the Annual Report (ltiadi ud . 
lish \crsions) of the Chandigarh !ndustrial oind 
General Development Corporation Limited, Chandi-
garh for the year 1981-82 along with Audited 
Acoounts. 

Hi) A statement (Hindi and English versioJtS) relarding 
Review by the Government on the work.iftg Of the 
Chandigarh Industrial and General Development 
Corporation Limited, Chandigarh, for the year 
1981-82. 

(3) A copy each of llle foUo.wiag papers (Hindi and 
English ver~ions) under sub-sectioo ( 1) of section 
619A of the Companies Act, 1956:-

(a)(i) A statement regarding R.eview by the Govern- 7 
ment on the working of the Mazagon Dock Li-
mited, Bombay, for the year 19&1-82. 

(ii) Almual Report of the Mazagon.Dock Limited, 
Bombay, for the year 198')-82 aloD8 with Au8ited 
Accounts and the commeats of the Comptroller 
and AuditO£ General thereon. 

(b) (0, A statement regarding Review by the Govern-
ment on the working of the Garden ,Reach Ship-
builders and Engineers Limited, Calcutta, for the 
year 1981-82. 
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(ii) Annual Report of the Garden Reach Shipbuilders 
and Engineers Limited, Calcutta, for the year 
)981-82 along with Audited Accounts and the 
connnents of the Comptroller and Auditor Gene-
ral thereon. 

(c) (i) A statement regarding Review by the Govern-
ment on the working of the Goa Shipyard Li-
mited, GO:1, for the year 1981-82. 

(ii) Annual Report of the Goa Shipyard Limited, Goa, 
for the year 1981-82 along with Audited Ac-
counts and the comments of the Comptroller and 
Auditor General thereon. 

( 4) (i) A copy of the Annual Report (Hindi and Eng-
lish versIons) of the Institute for Defence Studies 
and Analyses, New Delhi, for the year 1981-82 along 
with Audited Accounts. 

(li) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Institute for Defence Studies and Analyses, New 
Delhi, for the year 1981-82. 

(5) A copy each of the following papers (Hindi and 
EngJish versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
India Tourism Development Corporation Li-
mited, New Delhi, for the year 1981-82. 

(ii) Annual Report of the India Tourism Develop-
ment Corporation Limited, New Delhi, for the 
year 1981-82 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(6) A copy of the Sree Chitra Tirunal Institute for 
Medical Sciences and Technology, Trivandrum 
( Amendment) Regulations, 1982 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 
30 in Gazette of India dated the 24th July, 1982 
under section 33 of the Sree Chitra Tirunal bsti-
tute for Medical Sciences and Technology, Trivan-
drum Act, 1980. 
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(7) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) <If... 
section 17 of the Export (Quality Control and In;J 
pection) Act, 1963:-

/ 

(i) The Export of Pressure Cookers (Inspection) Rules, .1 

1983 published in Notification No. 5.0. 73 in 
Gazette of India dated the 1st January, 19~3. 

(ii) The Export of P.V.c. Le~ther Cloth (Quality ('..on-
trol and Inspection) Amendment Rules 1983 pub-
lished in Notification No. 5.0. 252 in' Gazette of 
India dated the 8th January, 1983. 

(iii) The Export of Vinyl Film and Sheetings (Quality 
Control and Inspection) Amendment Rules, 1983 
put;lished in Notification No. 5.0. 253 in Gazette 
of India dated the 8th January, 1983. 

(iv) The Export of Canned Fish and Fishery Produc.ts 
(Quality Control and Inspection) Rules. 1983 
published in Notification No. 5.0. 863 in Gazette 
of India dated the 12th February, 1983. 

($) (i) A copy of the Annual Report (Hindi and English 
versions) of the Spices Export Promotion Council, 
Cochin, for the year 1981-82 ~ong with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Spices 
Export Promotion Council, Cochin, for the year 
1981-82. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) A copy of the Annual Report (Hindi .and English 
versions) of the Tobacco Board, Guntur, for the 
year 1981-82 along with Audited Accounts, under 
sub-section (3) of section 22 read with sub-section 
(4) of section 19 of the Tabacco Board Act, 1975. 

( 11) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Tobacco 
Board, Guntur, for the year 1981-82. 
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(12) A copy of the All India Services (Provident Fund) 
Amendment Rules, 1982 (Hindi and English ver-
sions) published in Notification No. G.S.R. 890 in 
Gaz.ette of India dated the 30th October, 1982, 
under sub-section (2) of section ( 3) of the All 
India Services Act, 1951. 

( 13) A copy of the Life Insurance Corporation of India 
Class III and Class IV Employees (Superannuation 
and Retirement). Rules, 1983 (Hindi and English 
versions) published in Notification No. G.S.R. 96(E) 
in Gazette of India dated the 22nd February, 1983, 
under sub-section (3) of section 48 of the Life 
Insurance Corporation Act, 1956. 

(14) A copy of the Income-tax (Third Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. S.O. 146(E) in Gazette of India 
dated the 26th Februa·ry, 1983 under section 296 
of the Income-tax Act, 1961. 

( 15) A copy of the Central Excise (Third Amendment) 
Rules, 1983 (Hindi and English versions) published 
in Notification No. G.S.R. 66(E) in Gazette of India 
dated the lIth February, 1983 under sub-section (2) 
of section 38 of the Central Excise and Salt Act, 
1944. 

(16) G .S.R. 171 (Hi ndi and English versions) published 
in Gazette of India dated the 26th February, 1983 
together with, an explanatory memorandum regard-
ing prohibition of import into the country of certain 
Psychotropic Substances, under section 159 of the 
Customs Act, 19!i2. 

( 17) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex-
cise Rules. 1944:-

(i) G.S.R. 67(E) published in Gazette of India dated 
the 11 th February, 1983 together with an expl.ma-
tory memorandum making all the existing notifica-
tions issued under rule 8 inapplicable 1:) the 
goods produced or manufactured in a free trade 
zone and brought to any other place. 
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(ii) G.S.R. 68(£) published in Gazette of India dated 
the 11 th February, 1983 together with an ex-
planatory memorandum regarding ex~mption to 
all excisable goods produced or manufactured in 
a free trade zone from the whole of duty of excise 
leviable thereon. 

(iii) G.S.R. 69(E) published in Gazette of India dated 
the 11 th February, 1983 together with :m ex-
planatory memorandum regarding exemption to 
sorap or waste material arising in the course of 
production or manufacture of any goods in 
Kandla Free Trade Zone from the whole of duty 
of excise leviable thereon. 

(iv) G.S.R. 70(E) published in Gazette of India a:llea 
the 11th February, 1983 together with an ex-
planatory memorandum making certai!l amend-
ments to Notification No. 186-75-CE dated the 
21st August, 1975 so as to allow the exemption 
from basic excise duty to the goods brought mto 
Santa Cruz Electronics Export P-rocessin~ Ze.ne. 

(v) G.S.R. 71 (E) published in Gazette of India 
dated the 11th February, 1983 together with 
an explanatory memorandum making certain 
amendments to Notification No. 152\77-CE 
dated the 18th June, 1977 so as to insert Ex-
planation after the fourth proviso. 

(vi) G.S.R. 72 (E) published in Gazette of India 
dated the 11th February, 1983 together with 
an explanatory memorandum making certain 
amendments in Notification No. 201!79-CE 
dated the 4th June, 1979 so as to insert provi~ 
after the third proviso. 

(vii) G.S.R. 73(E) published in Gazette of India 
dated the 11th February, 1983 together with 
an explanatory memorandum making certain 
amendments to Notification No. 272179-CE 
dated the 18th October, 1979 granting exemp-
tion from basic excise duty and additional 
excise duty to the goods brought into Kandla 
Free Trade Zone. 
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(viii) G.S.R. 74(E) published in Gazette of India 
dated the 11th February, 1983 together with 
an explanatory memorandum making certain 
amendments to Notification No. 55i80-CE 
dated the 13th May, 1980 so as to insert ex-
planation after the third proviso. 

(ix) G.S.R. 75 (E) published in Gazette of India 
dated the 11th February, 1983 together with 
an explanatory memorandum regarding exemp-
tion to all excisable goods produced in a free 
trade zone from Additional Excise duty. 

(x) G.S.R. 76(E) published in Gazette of India 
dated the 11th February, 1983 together with 
an explanatory memorandum regarding exemp-
tion to all excisable goods produced in a free 
trade zone from Special Excise duty. 

(xi) G.S.R. 98(E) published in Gazette of India 
dated the 23rd February, 1983 together with an 
expl&lnatory memorandum making certain amend-
ments to Notification Nos. 80!80-CE and 105;80-
CE dated the 19th June, 1980 so as to continue 
the exemption of excise duty to small scale manu-
factuf'ers manufacturing specified commodities 
depending on the value of clearances foe . the 
fin~cial year 1983-84. , 

ions) of the Comptroller and Auditor General 
(A8 ) . copy of the Report (Hindi and English ver-

of India for the year 1982-Union Government 
(Commercial) Part-IT-Rehabilitation Industries 
Corporation Limited, under article 151 ( 1) of the 
Constitution. 

( 19) (i) A copy of the Annual Report (HiBdi and 
English versions) of the Indian Investment Cen-
tre for the year 1981-82 along with Audited 
Accounts. 
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(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Indian Investment Centre for the year 1981-
82. 

(20) (i) A copy of the Annual Report (Hindi and 
English versions) of the Chemicals and Allied 
Products Export Promotion Council, Calcu~. 
for the year 1981-82 along with Aud.:~ J 
Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Chemicals and Allied Products Export Promo-
tion Council, Calcutta, for the yea :981-82. 

(21) A copy of the Corrigendum (Hindi and English 
versions) to the Annual Accounts· of the Cen-
tral Silk Board, Bombay, for the year 1980-81. 

7. Report of Joint Committee on OtIkes of Profit 

Shri Gulsher Ahmed presented the Fifth Report- (Hindi and 
English versions) of the Joint Committee on Offices of Profit. 

8. Statement by Minister 

The Minister of State in the Department of Science and Tech-
nology, Atomic Energy, Space, EJectronics and Ocean Develop-
ment made aI statement regarding the setting up of an Advisory 
Board on Energy. 

9. Motion Regarding Fortieth Report of Business Advisory 
Committee 

Shri Buta Singh moved the fotlowing motion:-

"That this House do agree.with the Fortieth Report of the 
Business Advisory Committee presented to the House 
on the 3rd March, 1983." 

The motion was adopted. 

*The Annual Accounts were laid on the 30th April, 1982. 



10. Matters Under Rule 377 
t (1) Shri PnJtap Bhanu Sharma raised a matter regarding 

drought conditions prevailing in Madhya Pradesh and need for 
postponement of recovery of Government dues from farmers. 

(2) Shri K. Lakkappa raised a matter regarding need to take 
effective steps to prevent bird-hits on aircraft while on flight. 

(3) Shri Zainul Basher ralised a matter regarding need to 
declare Allahabad University as a Ce~tral University. 

(4) Smt. Pramila Dandavate rais~d a matter regarding need 
for legislation on dowry prohibition and setting up of family 
courts. 

*(5) Shri Jamilur Rahman raised a matter regarding need to 
send a team of Doctors for proper treatment and care of the 
injured persons in Assam. 

11. The Bodget (Railways) 1983-84 
General discussion on the Budget (Railways) for 1983-84 

continued . 
.shri KusumCll Krishna Murthy took part in the debate. 
Shri A. B. A. Ghani Khan Choudhuri replied to the debate. 
The discussion was concluded. 

12. Discussion Under Rule 193 
Shri Atal Dihari Vajpayee concluded his speech on the d!s-

cussion on the statement made by the Minister of Home AffalfS 
in the House on 4 November, 1982 regarding the situation in 
Punjab, raised by him on 5 November, 1982. 

The following Members took part in the debate:-
( 1) Shri R. S. Sparrow 
(2) Shri Satyasadhan Chakraborty 
(3) Smt. Gurbrinder Kaur Brar 
( 4) Swami Indervesh 
(5) Shri G. S. Nihal Singh Wala 

---- ------------
'" At 4.20 P.M. 
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(6) Shri Ratansinh Rajda 
(7) Prof. N. G. Ranga 
(8) Smt. Geeta Mukherjee 
(9) Shri Sunder Singh 

(10) Shri H. N. Bahuguna 
(11) Shri Chiranji Lal Sharma 
( 12) Shri Chitta Basu 

Shri P. C. Sethi replied to the discussion. 
The discussion wao; concluded. 

13. Motion reprding Fifty-Fourth Report of the Committee on 
Privat.e Members' BiDs and Resolutions 

Shri R. N. Yadav moved the following motion:-
"That this House do agree with the Fifty-fourth Report 

of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 2nd March, 
1983." 

The motion was adopted. 

14. Private Members' Resolution-Withdrawn 
Further discussion on the following Resolution moved by Shri 

K. Lakkappa on the 13th August, 1982 continued:-
"Keeping in view the vital need for speedy implementa-

tion of the socia-economic programme of the Gov-
ernment, this House recommends the setting up of 
a monitoring body under the Government to con-
stantly watch the progress of the different deVelop-
mental activities at all levels, locate the factors 
hampering the progress and suggest immediate and 
remedial measures to expedite their implementation." 

The following Members took part in the debate:-
( 1) Shri Ramavatar Shastri 
(2) Shri Ram Vilas Paswan 11) Prof. N. G. Ranga 
(4) Shri Harish Kumar Gangwar 
(5) Shri Girdhari Lal Vyas 
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(6) Shri Satyendra Narain Sinha 
(7) Shri R. Y. Ghorpade 
(8) Shri S. B. Chavan 

Shri K. Lakkappa replied to the debate. 
The Resolution was withdrawn by leave of the House. 

15. Private Member's Resolution-Under Consideration 
Shri Chandulal Chandrakar moved the following Resolution: 

"With a view to solving the unemployment problem, this 
House recommends to the Government to take steps 
to include 'Right to Work' in the Constitution as a 
Fundamental Right." 

His speedl was not concluded. 
The discussion was not concluded. 

16. Resignation by Member 
The Deputy Speaker informed the House that today the 

Speaker had received a letter from Dr. Farooq Abdulla, an elec-
ted Member of Lok Sabha from Srinagar constituency of Jammu 
and Kashmir resigning his seat in Lok Sabha. The Speaker had 
accepted the resignation with effect from 4 March, 1983. 
6.53 p.m. 
(Lok Sabha ad;ourned till 11 A.M. on Monday, the 14th March, 

1983) . 

AVTAR SINGH RIKHY, 
Secretary. 

n 
GMGIPMRND-LS 1-3206 LS-4-3-83-770. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, M.arch 14, 1983/Phalguna 23, 1904 (Saka) 

No. :tD7 
11.02 A.M. 
1. Suspension of Member 

Shri Buta Singh moved that Shri Mani Ram Bagri be 
suspended from the service of the House for one week. 

The Motion was adopted. 

2. Starred Questions 
Starred Question No. 204 was orally answered. Replies to 

the remaining questions were laid on the Table. 

3. Unstarred Questions 
Replies to Unstarred Questions Nos. 2317-2436, 2438-

2466, 2468-2491 and 2493-2547 were laid on the Table. 

4. Reference by Speaker 
The Speaker made a reference to Karl Marx, on the occasion 

of his 100th death anniversary. 

5. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(A) (i) Review by the Government on the working of 
the Central Fisheries Corporation Limited, Howrah, 
for the year 1978-79. 
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(ii) ~~ual Report of the Central Fisheries Corporatio!\) 
Lll1lJted, Howrab" for the year 1978-79 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(2) A statement (Hindi and English versions) showing 
rt'3Sons for delay in laying the papers mentioned at 
(A) above. 

(3) A statement (Hindi and English versions) regard-
J ing withdrawal of advance from Contingency Fund 

..-/ of India for payment to Delhi Development Autho-
rity as Government contribution for the construc-
tion of Indraprastha Indoor Stadium for use during 
Asiad 1982. 

(4) A copy of the Annual Report (Hindi and En&lish 
versions) of the National Cooperative Development 
Corporation, New Delhi, for the year 1981-82, under 
sub-section (3) of s~tion 14 of the National Coopera-
tive Development Corporation Act, 1962. 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Development 
Corporation, N ~w '.Delhi, for the year 1981-82 together 
with Audit Certificate thereon, under sub-section (4) 
of section 17 of the Na~ional Cooperative Develop-
ment Corporation Act, 1962, 

(6) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Cooperative Development Corporation, New Delhi, 
fer the year 1981-82. 

(7) A copy each of the following p'apers (Hindl and 
English versions) under section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Madhya Pradesh state Agro-Industries Development 
Corporation Vmited, Bhopal, for the year 1975-76,_ 

(U) Annual Report of the Madhya Pradesh State Agro-
Industries Development Corporation Limited, Bhopal 
for the year 1975-76 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 
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(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papera mentioned at 
(7) above. 

(9) A ~py each. of the follOwing papers (Hindi and 
Enghsh versIons) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Water and Power Consultancy Services (India) 
Limited, New Delhi, for the year 1981-82. 

(ii) Annual Report of the Water and Power Consul-
tancy, Services (India) Limited, New Delhi, for 
the year 1981-82 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (9) above. 

(11) A copy of Notification No. S.D. 165 (E) (Hindi and 
English versions) published in Gazette of India 
dated ~ 5th March, 1983 declaring any service in 
the hotels (including restaurants attached thereto) 
to be an essential service in the Union Territory of 
Delhi under sub-section (2) of section 2 of the 
Essential Services Maintenance Act, 1981. 

(12) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the Cus-
toms Act, 1962:-

(i) G.s.R. 196(E) to 247(E} published in Gazet~ of 
India dated the 1st March. 1983 together WIth an 
explanatory memorandum ref!arding Customs Duty 
changes and exemptions in the context of Budget 
proposals pertaining to Indirect Taxes announced 
by the Finance Minister in Lok Sabha on the 28th 
February, 1983. 

(ii) G.S.R. 100 (E) and l01(E) published in Gazette 
of India dated the 24th February, 1983 together 
with an explanatory memorandum extending the 
validity of Notification No. 205-Customs dated 
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the 31st August, 1982 upto 31st May, 1983 regarli;:, 
ing continuance of the existing customs dut!;J 
exemption on pig iron with sliglit modification in 
the rate of duty. 

(13) A copy each of Notification Nos. G.S.R. 112 (E) to 
195 (E) published in Gazette of India dated the 1st 
March, 1!W3 together with an elq>1anatory memo-
randum regarding Central Excise Duty changes and 
exemptions in the context of Budget proposals per-
taining to Indirect Taxes announced by the Finance 
Minister in Lok Sabha on the 28th February, ]983, 
iesued under the Central Excise Rules, 1944. 

(14) A copy each of the following Notifications (Hindi and 
English versions) under section 296 of the Income-tax 
Act, 1961:-

(i) S.O. 1308 published in Gazette of India dated the 
26th February, 1983 regarding exemption to the 
'King George V Memorial' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by 
the assessment years 1983-84 to 1985-86. 

(ti) S.O. 1309 published in Gazette of India dated the 
26th February, 1983 regarding exemption to the 
'Cancer Patients Aid Association' under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1982-83 to 1984-85. 

(iii) S.O. 1310 published in Gazette of India dat~d the 
26th February, 1983 regarding exemption to the 
'Jnana Prabodhini' under section 10 (23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment year 1983-84. 

(iv) 5.0. 1311 published in Gazette of Ind;a dated the 
26th February, 1983 containing corrigendum to Noti-
fication No. 4857 dated the 6th August, 1982. 

(v) The Income-tax (Fourth Amendment) 'Rules. 1983 
published in Notification No. S.O. 151 (E) in Gazette 
of India dated the 28th February, 1983. 

(vi) The Income-tax (Fifth Amendment) Rules, 1983 
published in Notification No. S.O. 152 (E) in Gazette 
of India dated the 28th February, 1983. 
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6. Motions for eledion to Committees 

(i) RAO BIRENDRA SINGH moved the following motion:-

"That in pursuance of Rule 4(vii) of the Rules of the 
Indian Council of Agricultural Research, the mem-
bers of this House do proceed to elect in such man-
ner as the Speaker may direct, four members from 
among themselves to serve as members of the Indian 
Council of Agricultural Research for a term of three 
years, subject to the other provi!;ions of the said 
Rules." 

The motion was adopted 

(ii) SMT. SHEILA KAUL moved the following motion:-
"That in pursuance of clause i (g) of paragraph 3 of the 

Ministry of Education Resolution No. F. 16-10/44-
E. III. dated the 30th November, 1945, the members 
of this House do proceed to elect, in such manner 
as the Speaker may direct, two members from among 
themselves to serve as members of the All India 
Council for Technical Education for the next term 
of three years, subject to the other provisions of the 
said Resolution." 

The motion was adopted 

(iii) SMT. SHEILA KAUL moved the following motion:--
"That in pursuance of Section 31 (2) (k) of the Institutes 

of Technology Act, 1961, the members of this House 
do proceed to elect in such manner as the Speaker 
may direct two members from among themselves to 
serve as members of the Council established under 
Section 31 (1) of the said Act.'" 

The motion was adopted 

7. Supplementary Demands for Grants (General)-1982-83 

Shri Pranab Kumar Mukherjee presented a statement 
(Hindi and English veersions) showing Supp1ementary De-

mands for Grants in respect of the Budget (General) for 
1982-83. 
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8. Demands for Excess Grants (General) 
.Shri Pranab Kumar Mukherjee presented a statement 

(HIndi and English versions) showing Demands for Excess 
Grants in respect of the Budget (General) for 1980-fa. 

9. Matters Under Rule 377 
(1) Shri H. N. Bahuguna raised a matter regarding unprece-

dented financial crisis faced by sugarcane 'growers in the coun-
try in general and in Uttar Pradesh -and N:orth Bihar ~n: parti-
~~. -

(2) Shri Navin Ravani raised a matter regarding need: to 
establish a Shipyard near Hazira on Tapi river in Gujarat. 

(3) Shri Uma Kant Mishra raised a matter regarding need 
for relief work and distribution of foodgrains to the people 
affected by natural calamities in Mirzapur, Uttar Pradesh. 

(4) Shri Krishna Prakash Tewari raised a matter regarding 
need to establish a Soda Ash Factory and a Sugar Mill at 
Phulpur, Allahabad. 

(5) Shri Ajit Kumar Saha raised a matter regarding supply 
of ediblJe oil to West Bengal. -

10. The Budget (General)-l983·84 
General Discussion on the Budget (General) for 1983-84, 

commenced. 

The following Members took part in the debate:-
(1) Shri Sunil Maitra .• 
(2) Shri Y. S. Mahajan 
(3) Dr. Rajendra Kumari Bajpai 
(4) Shri G. L. Dogra 
(5) Dr. A Kalanidhi 
(6) Shri Girdhari Lal Vyas 
(7) Shri Maganbhai Barot 

The discussion was not concluded. 
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.. ~ 11. Statement by Minister 
The Minister of Home Affairs made a statement regarding 

F Assam. 
12. Discussio;n under Rule 193 

Shri Ram Vilas Paswan raised a discussion on the statement 
"., made by the Mini3ter of Home Affairs in the House on 3 March, 

1983 regarding incidents in Assam. 
The following Members took part in the debate:-

(1) Dr. Rajendra Kumari Bajpai 
(2) Shri Satyasadhan Chakraborty 
(3) Shri Scntosh Mohan Dev 
(4) Shri Jagpal Singh 
(5) Shri Rajesh Pilot 
(6) Shri AtPl Bihari Vajpayee 
(7) Shri Zainul Basher 
(8) Shri H. N. Bahuguna 
(9) Shri Tarun Gogoi 

(10) Shri Indrajit Gupta 
(11) Shri Dharam Bir Sinha 
(12) Shri N. E. Horo 
(13) Shri Pius Tjrkey 
(14) Shri Cbandrajit Yadav 

Shri P. C. Sethi replied to the debate. 
The discussion was concluded. 

8.28 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th 

March, 1983) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLET,lN - PART I 
[Brief Record of Proceedings] 

Tuesday, March 15. 19831Phalguna 24, 1904 (Saka) 

No. 308 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 225 and 228-230 were orally ans-
wered. Replies to the remaining questions were laid on the 
Table. 
2. Unsftrred Questions 

RepJies to Unstarred Questions Nos. 2548-2554, 2556-
2572, 2574., 2576-2701 and 2703-2779 were laid on the 
Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and 

English versions) under sub-section (1) of section 
()19A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Indo-Durma Petroleum Company Limited, Cal· 
cutta and its subsidiary Messrs. Balmer Lawrie 
and Company Limited for the year 1981-82. 

(ii) Annual Report of the Indo-Burma Petroleum 
Company Limited, Calcutta and its subsidiary 
Messrs. Balmer Lawrie and Company Limited for 
the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Audi-
tor General thereon. 
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(2) A statement (Hindi and English versions) showH7~ 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) A copy of the Payment of Wages (Air Transport 
Services) Amendment Rules, 1983 (Hindi and j 
English versions) published in Notification No. 
G.S.R. 91 (E) in Gazette of India dated the 19th 
February, 1983, under sub-section (6) of section 
26 of the Payment of Wages Act, 1936. 

( 4) A copy each of the following papers (Hindi and 
English vCTl-ions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Film Development Corporation Limited, 
Bomhay, tor the year 1981-82. 

(ii) Annual Report of the National Film Development 
Corporation Limited, Bombay, for the year 1981-
82 "long with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) A copy of the Iron Ore Mines and Manganese Ore 
Mines Labour Welfare Cess (Amendment) Rules, 
1982 (Hindi and English versions) published in 
Notification No. G.S.R. 1010 in Gazette of India 
dated the 25th December. 1982, under sub-section 
(4) of section 14 of the Iron Ore Mines and Man-
ganese Ore Mines Labour Welfare Cess Act, 1976. 

(7) A copy each of the fdllowing Notifications (Hindi 
and English versions) under sub-section (5) of sec-
tion 7 of the Indian Telegraph Act, 1885:-

(i) The Indian Telegraph (Amendment) Rules, 1983 
published in Notification ?\fo. G.S.R. 86(E) in 
Gazette of India dated the 16th February, 1983. 
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(ii) The Indian Telegraph (Second Amendment) Rules,' 
1983 published in Notification No. G.S.R. 175 in 
Gazette of India dated the 26th February, 1983 
together with a corrigendum thereto published in 
NotifIcation No. G. S. R . 200 in Gazette of India 
dated the 5th March, 1983. 

(8) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Bongaigaon Refinery and Petrochemicals Limited, 
Bongaigaon, for the year 1980-81. 

(ii) Annual Report of the Bongaigaon Refinery and 
Petrochemicals Limited, Bongaigaon, for the year 
1980-81 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General there-
on. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Power Engineers Training Society, 
New Delhi, for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Power Engi-
neers Training Society, New Delhi, for the year 1981-
82. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Power Research Insti-
tute, Bangalore, for the year 1981-82 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Power Research Institute, Bangalore, for the year 
1981-82. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 
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4. Matters Under Role 377 
. (l) Prof. Nirmala Kum~tri Shaktawat raised a matter regard-
109 need for a television Station at Kota. 

(~~ Prof. P. J. Kurien raised a matter regarding need for 
proVldlDg market abroad for cashew nuts for the benefit of farmers 
of Kerala. 

(3) Shri Ha1'ikesh Bflitadur raised a matter regarding attack 
on journalists. 

(4) Prof. Ajit Kumar Mehta raised a matter regarding difficul-
ties faced by sugarcane growers. 

(5) Shri Krishna Chandra Halder raised a matter reghf'ding 
need for effective mea,ures for land subsidence in Jharia Coal-
fields. 

(6) Shri Jagpal Singh raised a matter regarding p&I)I111ent of 
arrears to sugarcane growers and steps to effect improvement in 
the working of Iqbalpur Sugar Mills. 

(7) Prof. N. G. Ranga raised a matter reg&tding payment to 
tobacco growers in Andhra Pradesh. 

s. 1be Budget (General) 1983-84 
General Discussion on the Budget (General) for 1983-84 

continued. 
The following Members took part in th}debate:-

(1) Shri Chintamani Panigrahi V 
(2) Shri Krish~ Datt Sultanpuri 
(3) Shri S. R. A. S. Appalanaidu 
(4) Shri Thazhai M. Karunanithi 
(5) Smt. Gurbrinder Kaur Brar 
(6) Shri D. P. Yadav 
(7) Shri Zainul Basher 
(8) Shri Bajubon R. Khadukhi 
(9) Shri Manoranj&tn Bhakta 

(10) Shri Mool Chand Daga , 
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(11) Shri Sunder Singb 
(12) Shri Bheravadan K. Gadhavi 
(13) Shri Virdhi Chander Jain 
(14) Shri Sontosh Mohan Dev 
(15) Shri Satish Prasad Singh 
(16) Shri Oscar Fernatndes 
(17) Shri Pius Tirkey 

The discussion was not concluded. 

6. Report of BUsiness Advisory Committee 
Shri Buta Singh presented the Forty-first Report of the Busi-

ness Advisory Committee. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 16th 

March, 1983) 

AVTAR SINGH RIKHY, 
Secretary 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 16, 19831Phalguria 25, 1904 (Sak~ 

No. 309 
11 A.M. 
1. Starred. Questions 

Starred Questions Nos. 245, 250-253, 255 and 256 were 
orally answered. Starred Question No. 247 was postponed to 
30-3-1983. Replies to Starred Questions Nos. 246, 248, 249, 
254 and 257-264 were laid on the Table. 
2. U~ Questions 

Replies to Unstarred Questions Nos. 2780-2792, 2794-
2799. 2801-2897. 2899-2931 &lad 2934-3013 were laid on 
the Table. 

A statement by the Minister of State in the Ministry of Home 
Affairs correcting the reply given to Unstarred Question No. 533 
on 23 February, 1983 regarding representation by Pulaya Com-
munity of Kerala was also laid on the Table. 
3. Papers laid 011 the Table 

The following papers were laid on the Table:-
( 1) A copy each of the following Notifications (Hindi 

and English versions) issued under section 180 of 
the Industries (Development and Regulation) Act, 
1951:-

(i) The Two Wheeler Vehicles (Restriction on Re-
sale) Amendment Order, 1982 published in Noti-
fication No. S.O. 793(E) in Oazette of India 
dated the 10th November, 1982. 
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Oi) S.O. 845(E) published in Gazette of India dated • 
the 9th December, 1982 rescinding the Commer-
cial Vehicles (Restriction on Re-sale) Order, 
1981. 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section ( 1) of section 
619A of 1he Companies Act, 1956:-

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Scooters India 
Limited, Lucknow, for the year 1981-82. 

(ti) Annual Report of the Scooters India Limited, 
Lucknow. for the year 1981-82 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(b) (i) Re,·iew by the Government on the working of 
the lIindustan Paper Corporation Limited, New 
Delhi. for the year 1981-82. 

(ii) Annual Report of the Hindustan Paper Corpora-
tion Limited, .New Delhi, for the year 1981-82 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(3) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (b) of item (2) above. 

( 4) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 18A of the Industries (Development and Re-
gulation) Act, 1951:-

(i) S.O. 834(E) published in Gazette of India dated 
the 26th November, 1982 regarding extension of 
period of take over of management of Messrs 
Containers and Closures Limited, Cu1cutta.. be-
yond five years. 

Oi) S.O. 866{E) published in Gazette of India dated 
the 31 st December. 1982 regarding extension of 
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period of take over of management of Messrs 
Carter Pooler and Company Private Limited, 
Calcutta, beyond five years. 

(ii~) S.O. 867 (E) published in Gazette of India dated 
the 31st December, 1982 regarding extension of 
period of take over of management of Messrs 
Indian Rubber Manufacturers Limited, Calcutta, 
beyond five years. 

(iv) S.O. 28(E) published in Gazette of India dated 
the 19th January, 1983 regarding extension of 

. period of take over of management of Messrs 
Priyalaxmi Mills, Baroda, beyond five years. 

(v) S.O. 833(E) published in Gazette of India dated 
the 24th November, 1982 regarding extension of 
period of take over of management of Messrs 
India Machinery Company Limited, Howrah, 
beyond five years. 

(5) A copy each of the following papers (Hindi and 
English versions) under sub-section (2) of section 
18AA of the Industries (Development and Regu-
lation) Act, 1951:-

(i) S.O. 857 (E) published in Gazette of India dated 
the 22nd December, 1982 regarding extension 
of period of take over of management of 
Messrs National Rubber Manufacturers Limit-
ed, Calcutta, beyond five years. 

(ii) S.O. 8(E) published in Gazette of India dated 
th 7th January, 1983 regarding extension of 
period of take over of management of Messrs 
Motor and Machinery Manufacturers Limited, 
Calcutta, beyond five years. 

(iii) S.O. 27(E) published in Gazette of India dated 
the 19th January, 1983 regarding extension of 
period of take over of management of Messrs 
Gluconate Limited, Calcutta, beyond five years. 
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(6) (i) A. copy .of the Annual Report (Hindi and .. 
English versJODS) for the year 1981-82 on the ac-
tivities ot- the Coir Board and the working of the 
Coir Industry Act, 1953, under sub-section (1) of 
section 19 of the Coir Industry Act, 1953. 

(n) ~ state~ent (Hindi and English versions) regard-
Ing ReVIew by the Government on the working of 
the Coir Board, for the year 1981-82. 

(7) A copy of the Annual Report (Hindi and English 
versions) of the Raman Research Institute, Ban-
galore, for the year 1981-82 along with Audited 

. Accounts. 

(8) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Raman Research Institute, Bmgalor~. for the 
year 1981-82 and (b) reasons for delay in laying the 
papers mentioned at (7) above. 

\/ (9) A copy of the 'Charter of Fundamental Objectives' of 
Hindustan Zinc Limited, Udaipur (Hindi and English 
versions). 

(10) A copy each of the following p&\>ers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Mineral Exploration Corporation Limited, Nag-
pur, for the year 1981-82. 

(ij) Annual Report of the Mineral Exploration Cor-
. poration Limited, Nagpur, for the year 1981-82 

along with Audited Accounts and the comments 
of the Comptroller and Auditor General th~reon. 

(11) (i) A copy of the Annual Report (Hin~i ~nd Engli.sh 
versions) of the Cement Research InstItute of IndIa, 
N. Delhi, for the year 1981-82 along with Audited 
Accounts. 
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(ii) ~ state~ent (Hindi and English versions) regard-
mg RevIew by the Government on the working of 
the Cement Research Institute of India, New Delhi, 
tor the year 1981-82. 

(12) A statement (Hindi and Etiglish versions) showing 
reasons for delay in laying the papers mentioned 
(11) above. 

(13) A copy of the Corrigendum (Hindi and English 
versions) to Accounts· of Khadi and Village In-
dustries Commission for the year 1980-81. 

(14) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the National Small Industries 
Corporation Limited, New Delhi, for the year 
1981-82. 

(ii) Annual Report of the National Small Industries 
Corporation Limited, New Delhi, for the year 
1981:82 along with Audited Accounts and the 
commen~s of the Comptroller and Auditor Gene-
ral thereon. t:~ .. 

(15) A statement (Hindi and English' versions) showing 
reasons for delay in layin.g the papers mentioned at 
(14) above. 

(16) A copy of the Central Industrial Security Force 
(First Amendment) Rules, 1983 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 
195 in Gazette of India dated the 5th March, 
1983, under sub-seCtion (3) of section 22 of the 
Central Industrial Security Force Act, 1968. 

(17) A copy of the Border Security Force (An,tend-
ment) Rules, 1982 (Hindi and English versIOns) 

.The Accounts were laid on the Tabl~ on 30th April. 1982 . 
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published in Notification No. 155(E) in Gaze! 
of !India dated the 2nd March, 1983 under section 
J 41 of the Border Security Force Act, 1968. " 

(18) A copy of the Central Reserve Police Force (First 
Amendment) Rules, 1983 (Hindi and English ver-
sions) published in Notification No. G.S.R. 163 
in Gazette of India dated the 26th February, 1983 
issued under section 18 of the Central Reserve Police 
Force Act, 1949. 

(19) A copy of the Finance Accounts of Union Govern-
ment for the year 1980-81 (Hindi and Engiish ver-
sions) . 

4. Report of COIIIIIIiUee on Pril'llte Members' Bills aod Be-
soIutioDs 

Shri G. Lakshman&la presented the Fifty-fifth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
and Resolutions. 
5. Calliag Atteation 

Shri A. Neelalohithadasan Nadar called the attention of the 
Minister of Food and Civil Supplies to the reported failur~ of the 
Central Government to supply blJequate quantity of rice to Kcrala 
for distribution through public distribution system and the action 
taken by Government in the matter. 

The Minister of State of the Ministry of Food and Civil Sup-
plies made a statement in regard thereto. 
6. Motioa RegardiDg Forty-First·Report of the Business Advisory 

COIIIIIIittee 
Shri Buta Singh moved the following motion:-

"That this House do agree with the Forty-first Report of 
the Business Advisory Committee presented to the 
House on. the 15th Ma-rch, 1983." 

The amendments moved by Shri Ram Vilw Paswan and 
Prof. Ajit Kumar Mehta were negatived. 

The 'motion was adopted. 
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ItMatter under RoJ~ 377 
. (1) Shri Moh~al Patel raised a matter regardin~ need to estab-

, hsh an Autom~tlc Telephone Exchange at Junagarh, Gujarat. 

(2~ 5hri Lakshman Mallick raised a matter regarding need for 
establishment of a Super Thermal Power Station at Talcher in 
Orissa. 

(3) Shri V. S. Vijayaragh~\fan raised a matter regarding 
drought in PaIghat District of Kerala. 

(4) Shri Ramavatar Shastri raised a matter regarding non-im-
plementation of the recommendations made by the 'Non-Official 
Advisory Committee on Freedom Fighter Honour Pension Scheme'. 

(5) Shri Ram Vilas Paswan raised a matter regarding develop-
ment of Raghopur in Vaishali district, Bihar. 

(6) Shri Harish Kumar Gangwar raised a matter regarding need 
for using more sophisticated implements to start the Oil explora-
tion in PiIibhit, Uttar Pradesh. 

(7) Dr. A. Kalanidhi raised a matter regarding acute scarcity 
of water in M&.tdras. 

(8) Shri Rajnatb Sonkar Shastri raised a matter regarding need 
to improve the wo-rking of Sir Sunder Lal Hospital of Banara .. 
Hindu University, Banaras. 

(9) Shri Krishna Kum&.tr Goyal raised a matter re~ard~g. need 
for payment of proper sugarcane price to the growers III Rajasthan. 

8. The Budget (General)-1983.84 
General Discussion on the Budget (General) for 1983-84 con-

tinued. 
The following Members took part in the debate:-

(1) Shri Ravindra Varma 
(2) Shri Bhagwan Dev Achllolfya 
(3) Shri S. B. P. Pattabhi Rama Rao 
(4) Shri Indrajit Gupta 

'I 



(5) Shrimati Jayanti Patnaik 
(6) Shri Brajimohan Mobanty 

. (7) Shri Chitta B~u 
(8) Shri R. R. Bhole 
(9) Shri Ram Pyare Panika 

(10) Shri Chhittubhai Gamit 
(11) Sml Kesharbai Kshirsagar 
(12) Shri Uttambhai H. Patel. 

TIle discussion was not concluded. 

6 P.M. 

• 

(Lolc. Sabha adjourned till 11 A.M. on Tbur~y, the 17th 
March, 1983) 

AVTAR SINGH RIKHY, 
Secretary. 

a" 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Pro::;eedings] 

Thursday, March 17, 19831Phalguna 26, 1904 (ScJka) 

No. 310 
j 1.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 265 and 268-270 were orally ans-
wered. Starred Question No. 279 was postponed to 31-3-1983, 
Replies to Starred Questions Nos. 267, 271-278, 280-283 
and 285-287 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3014--3143, 3145-
3160, 3162-3249 and 3251-3260 were l"tid on the Table. 

A statement by the Minister of State in the Ministry of Ex-
ternal Affairs correcting the reply given to Unstarred Question 
No. 4049 on 4 November, 1982 regarding Prime Minister'S 
visit abroad was also laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the T ... ble:--
(1) A coPy of the Detailed Demands for Grllnts (Hindi 

and English versions) of Ministry of External Affairs 
for 1983-84. 

(2) A coPy each of the following papers (Hindi and 
En~lish versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Hlndustan Latex Limited, Trivandrum. for the year 
1981-82. 
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(ii) Annual Report of the Hindustan Latex Limit~ 
Trivandrum, for the year 1981-82 along w. 
Audited ACt'ounts and the comments of the 
Comptrolicr nnd Auditor General thereon. 

(3) A copy of the Merchant Shipping (Life Saving 
Appliances) Rules, 1982 (Hindi and English ver-
sions) publjshed in Notification No. 769(E) in 
Gazette of India dated the 21st December, 1982, 
under sub-section (3) of section 458 of the Mer-
chant Shipping Act, 1958. 

(4) A copy of the Bombay Dock Clearing and For-
warding (Regulation of Employment) Scheme, 1983 
(Hindi and English versions) published in Notifi-
cation No. S. 0.4 (E) in Gazette of India dated the 
4th January, 1983, under section 8A of the Dock 
Workers (Regulation of Employment) Act, 1948. 

(5) (i) A copy of the Annual Repon Hindi and Eng-
lish \"ersi0ns) of the Sabitya Akademi, New Delhi, 
for the year 1981-82 along with Audited Accoun~. 

(ij) A copy of the Review (Hindi and English versions) 
. by the Government on the working of the Sabitya 

Akademi, New Delhi, for the year 1981-82. 
(6) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(5) above. 

(7) (i) A copy of the Annua~ Report (Hindi and En!:!;~ 
11sh versions) of the Khuda Bakhsh Oriental Public 
Library, Patna. for the year 1981-82 along with 
Audited Accounts. under section 21 of the Khuda 
Bakhsh Oriental Public Library Act, 1969. 

(ii) A copy of 1he Review (Hindi and English versions) 
by the Government on the working of the Khuda 
Bakhsh Oriental Public Library, Patna, for the year 
1981-82. 

(8) A statement (Hindi and Enl!1ish versions) showing 
reasons for delay in laying the papers mentioned 
at (7) above, 
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(9) (i) A copy of the Annual Report (Hindi and Eng-
lish. ver~lOn~) of the Te~hnical Teachers' Training 
Institute (Northern RegiOn), Chandigarh, for the 
year 1981-82 along with Audited Accounts. 

( ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Technical 
Teach~rs' Training Institute (Northern Region), 
Chandlgarh, for the year 1981-82. 

(10) A st"ttem~nt (Hindi. an~ English versions) showing 
reasons for delay 10 laymg the papers mentioned at 
(9) above. 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Delhi Public Library 
Delhi, for the year 1981-82. ' 

(ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Delhi Public Library, 
Delhi, for the year 1981-82 together with Audit 
Report thereon. 

(iii) A copy of the review (Hindi and English versions) 
by the Government on the working of the Delhi 
Public Library, Delhi, for the year 1981-82. 

(12) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mention-
ed at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and 
English versions) of the Regional Engineering Col-
lege, Calicut, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Regional Engineering College, 
Calicut, for the year 1981-82 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Regional 
Engineering College, Calicut, for the year 1981-82. 

(14) (i) A copy of the Annual Report (Hindi and 
English versions) of the Centre for Cultural Re-
sources and Training, New Delhi, for the year 
1981-82 along with Audited Accounts. 
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(ti) A copy of the Review (Hindi and English versions.: 
by the Government on the working of the Centre 
for Cultural Resources and Training, New Delhi, 
for the year 1981-82. 

(15) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of Tech-
nology, Kharagpur, for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Technology, Kbaragpur, for the year 
1981-82. 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (16) afoove. 

(18) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Museum, Calcutta, 
for the year 1981-82 along with Audited Accounts. 

(oj A copy ot the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Museum, Calcutta, for the year 1981-82. 

(19) A statement (Hindi and English version:,) showing 
reasons for delay in laying the papers mentioned 
at (18) above. 

(20) 

(ii) 

(iii) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Regional Engineering Col-
lege, Srinagar, for the year 1981-82. 
A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Regional Engineering Col-
lege, Srinagar, for the year 1981-82 together with 
Audit Report thereon. 

A copy of the Review (Hindi and En~lish versions) 
by the Government on the working of the Regional 
Engineering College, Srinagar, for the year 1981-
82. 
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(21) A copy each of the following papers (Hindi and 
English versions) under sUb-section (4) of section 
23 of the Indian Institute of Technology Act, 
1961:-

0) Annual Accounts of the Indian Institute of Tech-
nclogy, Bombay, for the year 1981-82 together with 
Audit Report thereon. 

(ii) Annual Accounts of the Indian Institute of TeCh-
nology, Madras, for the year 1981-82 together 
with Audit Report thereon. 

(iii) Annual Accounts of the Indian Institute of Tech-
nology, Kharagpur, for the year 1981-82 together 
with Audit Report thereon. 

(22) Three Statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned <it (21) above. 

(23) (i) A copy of the Annual Report (Hindi and 
English versions) of the Board of Practical Train-
ing (Eastern Region), Calcutta, for the year 1981-
82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Board of Practical Training (Eastern Region), 
Calcutta, for the year 1981-82. 

(24) A staltement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (23) above. . 

(25) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Regional Engineering College, 
Durgapur, for the year 1981-82 together with 
Audit Report thereon. 

(26) (i) A coPY of the Annual ~eport . (Hindi and Eng-
lish versIons) of the IndIan Institute of Manage-
ment, Ahmedabad, for the year 1981-82 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management, Ahmedabad, for the 
year 1981-82. 
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(27) A statement (Hindi and English 
ing reasons for delay in laying 
tioned at (26) above. 

.> 
versions) show-
the papers men-

(28) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the University Grants Commis-
sion, New Delhi, for the year 1981-82, under sec-
tion 18 of the University Grants Commission Act, 
1956. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
University Grants Commission, New Delhi, for the 
year 1981-82. 

(29) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (28) above. 

(30) A st&.tement (Hindi and English versiun~) explain-
ing the reasons for not laying the Annual Report 
and Audited Accounts of the Indian Institute of 
Advanced Study, Simla, for the year 1981-82 with-
in th~ !Jtipulated period of nine months after the 
Close of the Accounting Year. 

4. Messages from Rajya Sabha 
Secretary reported the following Messages from Rajya 

Sabha:-
(i) That at its sitting held on the 15th March. 1983, Rajya 

Sabha p .. l.ised the Aircraft (Amendment) Bill, 1983. 
(ii) That at its sitting held on the 15th March, 1983, 

Rajya Sabha adopted a motion recommending to 
Lok Sabha to appoint a Member of Lok Sabha to 
the Joint Committee of the Houses on the Visva-
Bharati (Amendment) Bill. 1978, in the vacancy 
caused by the resignation of Shri A. A. ~ahim. 

(iii) That at its sitting held on the 16th March, 1983, 
Rajya Sabha adopted a motion further extending the 
time for the presentation of the Report of the Joint 
Committee of the Houses on the Visva-Bharati 
(Amendment) Bill. 1978 upto the last day cf the 
Hundred <J1d Twenty-seventh Session of the Rajya 
Sabha. 
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5. Bill passed by Rajya Sabha-laid on tb,~ Table 
• Secretary laid on the Table the Aircraft (Amendment) Bill, 

1983, as passed by Rajya Sabh"'. 

6. Statement by Minister 

The Minister of Railways made a st"'~ement reoardincr collIsion 
between B-114 Bandel-Howrah local and H-292 ilarip~-Howrah 
local at Howrah station on 16 March, 1983. 

7. 6ilUng Attention 

Shri Indrajit Gupt<:1 called the attention of the Minister of 
Commerce to the reported plight of the tobacco growers in the 
country due to steep fall in the price of tobacco. 

The Minister of Commerce made a statement in regard thereto. 

8. Government Bill-Introduced 
The African Development Bank Bill, 1983. 

9. Matters under Rule 377 
(1) Shri Chandta Pal Shailani raised a mat:er regarding need 

for getting the ropeway repaired to avoid inconvel1ience to the 
tourists visiting Rajgir (Bihar). 

(2) Shri Zainul Basher raised a matter reg~liding need for 
the issue of licences for the cultivation of 'Poppy' tt) the farmers 
of Gazipur (Uttar Pradesh). 

(3) Shri Virdhi Chander Jain raised a matter regarding cri-
teria for grant of Central assistance for accelerated water supply 
programme. 

(4) Shri Thazhai M. Karunanithi raised a matter regarding 
preserving the historical importance of Vedaranyam as salt pro-
ducing centre. 

(5) Shri Sa\tyanarayan Jatiya raised .a matt~r. regardi~g need 
for assurance to the followers of various relIgIons gomg on 
'Padyatra' and need to make enquiry into the incident in Rajasthan 
in this regard. 

(6) Dr. R. Rothuama raised a matter. ~egardinJ. n.eed for 
instruCtions to Mizor(:.~l1 Government for glvmg permIssIon to 

.. Chakma families to retain those jungles already cut down for their 
jlluming during pendency of settlement of bounda!ry disputes. 
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10. n"Budget (General)-1983..s4 • 
. General Discussion on the Budget (General) for 1983-84 con-

tmued. 

The following Members took part in the debate:-
(1) Shri Satish Agarwal 
(2) Shri Balkrishna Wasnik 
(3) Shri R. L. Bht.1tia . 
(4) Shri Jagannath Rao 
(5) Shri Jagpal Singh 
(6) Shri Chandulal Chandrakar 
(1) Shri H. N. Bahuguna 
(8) Soo Janardhana Poojary 
(9) Shri Bishnu Pr~ad 

(10) Shri K. P. Unnikrishnan 
(11) Shri K. T. Kosalram 

(12) Shri Mahavir Prasad 
(13) Shri Shantubhai Patel 
(14) Shri Puchatapalli Penchalaiah 
(15) Prof. Satya Dev Sinha 
(16) Shri Chandra Pall Shailani 
(11) Shri Chiranji Lal Shanna 
(18) Shri Hi'l"alal R. Parmar 
(19) Shri S. B. Sidnal 
(20) Shri S. T. K. Jakkav(:1n 
(21) Shri S. A. Dorai Sebastian 
(22) Shri Era Anbarasu 
(23) Shri Biren Sin~h Enl!ti 
(24) Prof. Narain Chand Parashar (Speech Unfinished) 

The discussion was not concluded. 

8.14P.M. 
[Lok Sabha Adjourned till 11 A. M. on Friday, th~ 18th M~ch. 

1983] 

AVTAR SINGH RtKHY. 

8 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, Man:h 18, 1983!Phalguna 27, 1904 (Saka) 

No. 311 
11.02 A.M. 

A 

t. Starred Questions 
Starred Questions Nos. 288-294 were orally answered. 

Replies to the remaining Questions were laid on the Table. 
2. UIIStamd Questions 

Replies to Un starred Questions Nos. 3261-3305, 3307, 
3309-3369, 3371-3428, 3430-3433, 3435-3449, 3451-
3465, 3467-3480 and 3482-3492 were laid on the Table. 

A statement bv the Minister of Defence correcting the reply 
given to Unstarred Question No. 1005 on 25 February, 1983 
regarding replacement of Vijayanata T-54 and T-58 Tanks was 
laid on the Table. 

A statement by the Minister of St~.lte in the Mi~istry of 
Finance correcting the reDly given to Unstarred Ques~ion No. 
1000 on 25 February, 1983 regarding revenue earned through 
import of colour T. V. sets for Asiad was also laid on the Table. 
l. Papers laid on the Table 

The following papers were'laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of Ministry of Defence for 
1983-84. 

(2) A cony of the Defence Services Estimates, 1983-
84 (Hindi and English versions). 
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(3) A copy of the Aircraft (Second Amendment/", 
Rules, 1982 (Hindi and English versions) publi-
shed in Notification No. G.S.R. 685(E) in Gazette 
of India dated the 11 th November, 1982, under 
section 14A of the Aircraft Act, 1934 together 
with an Explanatory Note. 

( 4 ) (i) A copy of the Annual Report ( Hindi and 
English versions) of the Indian Institute of Astro-
physics, Bangalore, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Institute of Astrophy-
sics, Bangalore, for the year 1981-82 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Astrophysics. Bangatore. for the year 
1981-82. 

(5) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of Geo-
magnetism, Bombay, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and Eng~ 
lish versions) of the Indian Institute of Geomag-
.mm, Bombay, for the year 1981-82 together 
with Audit Report thereon. 

, (iii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
lDdian hstituteof Geomagnetism, Bombay, for 
the year 1981-82. 

(6) (i) A copy of the Annual Report (Hindi and 
English \a'Si0Jll) of the Indian Institute of Tr0-
pical Meteorology, Pune. for the year 19.81-82. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Institute of Tropical 
~, Pone, for the year 1981·~2 together 
with Audit ~ thereon. 

{iii) A copy of the Review (Hindi and En~ish ver-
siOllS) by tile Govcnunent on the workin, of the 
Indian Institute of Tropical Meteorology. Pune. 
for the year 1981-82. 
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(7) A statement (Hindi and English. versions (showing 
reasons for delay in laying the papers mentioned 

\ at (4) t{) (6) above. 

(8) A copy each of the Notification Nos. S.O. 709(E) to 
711 (E) (Hindi and English versions) published in 
Gazette of India dated the 5th October, 191')2 re-
garding extension of the period of take over of the 
management of the Pashok, Looksan and Vah-tuk-
var tea estates for another one year more on the 
expiry of the original period of take over of ave 
years and one year of extension, under sub-section 
(2) of section 16E of the Tea Act, 1953. 

(9) A copy of the Consolidated Report (Hindi and 
English versions) OIi the working of Public Sector 
Banks for the year ended the 31st December, 1980. 

(0) (i) A C9PY of the Annual Report (Hindi and Eng-
lish versioDS) of the Plastics and Linoleums Ex-
port Promotion Council, Bombay, for the year 
1981-82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the worlting of the 
Plastics and Linoleums Export Promotion Coun-
cil, Bombay, for the year 1981-82. 

(11) (i) A copy of the Annual Report (Hindi and 
English versions) of the Jute ManufdCtuRs De-
velopment Councij,Calcutta, for the year 1981-
82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
J ute Manufactures Development Council, Cal-
cutta, for the year 1981-82. 

(12) (i) A copy of the Annual Report (Hindi and 
English versions) of the Silk and Rayon Textiles 
Export Promotion Council, Bombay, for the year 
1981-82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Silk and Rayon Textiles Export Promotion Coun-
cil. Bombay, for the year 1981-82. 
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(13) (i) A copy of the Annual Report (Hin4i and, .. 
.bngtisn verslOns) of. tne Textiles Committee,''''' 
Bo.ofoay. tor the year 1~81-82 along with Audit-
ed Accounts. . 

(ii) A copy of the Review (Hindi and English ver-
sions) oy the Government on the workmg of the 
Textiles COmmIttee, Bombay. tor the year 1981-
82. 

4. Reports of Public Accounts Committee 
SHRI SA TISH AGARWAL presented the 

fol1owmg Reports tHllldi and English versions) of the Public 
Accounts Commiltee:-

(i) Hundred and Twenty-fourth Report on Action Takat 
on Se'venty-eighth Repon of the Committee reprd-
ing Workjng of Military Farms. 

(ii) Hundred and Twenty-fifth Report on Action Taken 
on Thirty-sixth Report of the Committee regarding 
Supply of Defective Waterproof Coats and Procuro-
ment of Spare Parts. 

5. CaDiag Atteation 
Shri Narayan Choubey called the attention of the Minister 

of Agriculture to the reported drough: conditions in many States 
inclu~ing Andhra Pr~esh, Bihar, Karnataka, Kerala, Raja.\than. 
Tamil Nadu and Uttar Pradesh and the steps taken by the Gov-
ernment to provide relief to the affected people. 

The Minister of State in the Ministry of Agriculture made 
a statement in regard thereto. 
6. Motion for EJedion to Committee 

Smt. Ram Dulari Sinha moved the following motion:-
"That in pursuance of Section 4 (3)( c) of the Marine 

Products Export Development Authority Act, 1972 
the members of this House do proceed to elect, in 
such manner as the Speaker may dif'ect. two mem-
bers from among themselve~ to serve as members of 
the Marine Products Export Development Autho-
rity, subject to the other provisions of the said Act." 

The motion was adopted. 



til. Matters UDder Kale 377 
(I) Smt. Usha Prakash Cboudbari ~d &I matter regard-

ing steps for safe travelling of women in trains. 

(2) Sm.t. Madhuri S:ngb. raised a matter regarding installa-
tion of a Statue of Dr. Rajendra Prasad in Delhi and celebra-
tions on the occasion of his birth Centenary. 

(3) Shri K. Lakkappa raised a matter regarding faulty 
functioning of cross bar system of telephones and other draw-
backs in the functioning of Delhi Telephones Department. 

( 4) Shri A. K. Roy raised a matter regarding wastage of 
fine quality of coking coal of Coal India Ltd. 

(5) Shri B. D. Singh raised a matter regarding need for con-
struction of a new bridge over Barna river. 

( 6) Shri K. Mayathevar raised a matter regarding need for 
a direction from Central Government to the State of Tamil 
Nadu for providing electricity to the people specially the· 
farmers. 

(7) Shri Basudeb Acharya raised a matter regarding 
nationalisation of Swadesi Cotton Mills, Kanpur. 

8. The Budget (GeueraI)-1983-84 
General Discussion on the Budget (General) for i983-84 

continued. 
Shri Pf'anab Kumar Mukherjee replied to the dehate. 
The discussion was concluded. 

9. The Budget (General)-1983·84-Demands for Grftots on 
Accoat 

All the Demands for Grants on Account Nos. 1 to 109 (both 
Revenue Account and Capital Account) in respect of the Budget 
(General) for 1983-84 for the amounts shown under column 3 
of the printed List of Demands for Grants on Account (General) 
for 1983-84. were voted in full. 
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10. Govenuneat Bill-Introduced(i) 
THE APPROPRIATION (VOTE ON ACCOUNT) BILL. 1983 

11. Gov,ernment ~ 
THE APPROPRIATION (VOTE ON ACCOUNT) Bll.L, 1983 

The motion for consideration of the Bill was moved bY Sbri 
Pranab Kumar Mukherjee. . 

The following Members took: part in the dcba~
( 1) Shri Ramavatar Shastri. 
(2) Prof. Ajit Kumar Mehta. 

Shri Pranab Kumar Mukherjee replied to the debate. 
The motion for consideration was adopted and clause-by· 

clause consideration of the Bill was taken up. 
Clauses 2 to 4 and the Scbedule were adopted. 
Clause 1. the Enacting Formula and the Long Title WeIe a.l&o 
~ - I 

The Motion that the Bill be passed was moved by Shri 
Pranab Kumar Mukherjee. 

The motion was adopted and the Bill was passed. 

*11. Sapp~tary Demands for Gnmts (GeneraO--l'81-83 

Discussion on Supplementary Demands for Grants Nos. t, 4. 5. 7, 
8,10, J 1,12-;13.14,15. 16, 19..1'~lOJ 22", :1~~4. 25, 26,27.28,29,3°,31, 
32 , 33, 34. 35. 37, 38, 39, 4 1, 42 , 44t 45, 46, 47,4B. 49, 50, 52, 53, 
5+. 55, 56, 57, 58, 59,61,62, 63, 14, 65, 69,7°,7 1, 76, 77,78, 79. 
8t, 82, 83. B4. 86, 88, 89, go, ~, 93. 94, 95, g6, 9B. 100, tOI, 

'03. 106, 107 and 108 (both Revenue Account and Capital Account) 
in respect of the Budget (General) for 19&-83 for the amounts shown 
under column 3 of the printed-I..ist of Supplementary Demands for 
Grants (General) fOr rq82-83. commenced and was not concll1ded. 

"Discussed together. 
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l~ *13. Demands for excess GJaDts ~198OoBt 
Discussion on Demands for Excess"'Grants' 'Nos.·11. n, 2r, 22, 

23.24,38,39,5°,53,55,81,83,84 and 91 in respe'ct of the Budget 
(General) 1980-8r for the Amounts shown under column 3 of the printed 
List of Demands for Excess Grants (General) for IgBo-81 commenced 
and was not concluded. 

14. Motion Reganling FWy.fifth Reportaf file Ceu.iUee on 
Private Members' Bills and Resolutions 

Shri J aliI Abbasi moved the fdllowing Motian;-
"That this House do agree with the Fifty-fifthR.eport-of the 

Committee on Private Members· Bills and Resolutions 
presented to the House on the 16th March, 1983." 

The motion was adopted. 

15. Private Members' Resolution-Under Consideration 

Shri Chandulal Chanckakar concluded his speech on the 
f:01lowing resolution moved by him on the 4th M~\'ch, 1983:-

"With a view to solving the unemployment problem, tIllS 
House recommends to the Government to take steps 
to include 'Right to Work' in the Constitution as a 
Fundamental Right." 

Five amendments were moved by Sarvashri Sudhir Kumar 
Giri, Mool Chand Daga, Smt. Geeta Mukherjee. Sarvashri 
'" ·Satyanarayan Jatiya and @Bhogendra Jha. 

The following Members took part in the debate:-

(1) Shri Sudhir Kumar Giri 
(2) Smt. Geeta Mukherjee 

. -_ .. _--_ ..... _-_. . .... -.•... -.-.. '-------
*Discussed together. 
"'*Moved at 4.49 P. M . 
@Moved at 5.45 P.M. ,. 



(3) Shri Virdhi Chandey Jain 
(4) Sbri Mool Chand Dap 
(5) Sbri Ram Vilas Paswan. 
(6) Shri Girdhari La.ft Vyas 
(7) Shri Chitta Basu 
(8) Shri Krishan Datt Sultanpuri 
(9) Shri Satyen<ka Narain Sinha 

(10) Shri P. Namgyal 
(11) Shri Bhogendra Jha 
(12) 5hri Chandra Pal Shailani (Speech unfinished) 

The discussion was not concluded. 

6 P.M. 

t 

(Lok Sabha adjourned till 11 A.M. on Saturday, the 19th March, 
1983) 

AVTAR SINGH RlKHY, 
Secretary 

• OMGIPMRND-LS J -3434 LS-18-3-83-770. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, March 19, 19831Phalguna 28, 1904 (Saka) 

No.31Z 
11.04 A.M. 
1. Obituary Refereace 

The Speaker made a reference to the passing aw&..ty of Shri 
R. Laksbminarasa Reddy. who was a Member of Second Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the dece&ked. 

2. Papers laid 08 the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. G.S.R. 267(E) (Hindi 
and English versions) published in Gazette of India 
dated the 15th March, 1983 together with an ex-
planatory memorandum regarding revised rate of 
exchange for conversion of Austnilian Dollars into 
Indian currency or vice-versa in supersession to 
Notification No. I-Customs dated the 1st January, 
1983, under section 159 of the Customs Act, 1962. 

(2) A copy each of the following paP.CfS (Hindi and 
English versions) under sub-section (l) of section 
619A of the Companies Act, 1956:-

(i) A statement regarding Review by the Government 
on the working of the Jute Corporation of India 
Limited, Calcutta, for the year 1980-81. 

i. 



(ii) Annual Report of the Jute Corporation of India 
Limited, Calcutta, for the year 1980-81 alonf 
with Audited Accounts and the comments of the-
Comptroller and Auditor General thereon. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(2) above. 

(4) A copy each of the following papers (Hindi and 
English versions):-

(i) Annual Report of the Ahmedabad Textile Indus-
try's Research Association, Ahmedabad, for the 
year 1981-82 along with Audited Accounts. 

(!i) Annual Report of the Bombay Textile Research 
Association, Bombay, for the year 1981-82 along 
with Audited Accounts. 

(iii) Annual Report of the South India Textile Re-
search Association, Coimbatore, for the year 
1981-82 along with Audited Accounts. 

(iv) Annual Report of the Northern btdia Textile 
Research Association, Ghaziabad, for the year 
1981-82 along with Audited Accounts. 

(v) Review by the Government on the working of the 
Ahmedabad Textile Industry's Research Associa-
tion, Ahmedabad, Bombay Textile Research 
Association, Bombay, South India Textile Re-
search Association, Coimbatore and Northern 
India Textile Research Association, Ghaziabad, 
for the year 1981-82. 

(5) A statement (Hindi and English versions) showing 
reasons for de13t)' in laying the papers mentioned at 
(4) above. 

(6)(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Leather Export Promotion 
Council, Madras, for the year 1981·82 along with 
Audited Accoun~. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Leather 
Export Promotion Council, Madras, for the year 
1981-82. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

(8) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Gem and Jewellery Export 
Promotion Council, Bombay, for the year 1981-82 
along with Audited Accounts. 

(ii) A coW of the Review (Hindi and English versions) 
by the Government on the working of the Gem and 
Jewellery Export Promotion Council, Bombay, for 
the year 1981-82. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

3. Statement by Minister 
The Minister of Parliamentary Aff&!irs made a statement 

regarding Government Business for the week commencing the 
21st March, 1983. 

*4. Supplementary Demands for Grants (General)-198l-83 

Discussion on Supplementary Demands for Grants Nos. 1,4, 5, 7, 
8, 10, 11. 12, 13, 14, 15, 16, 19, 20, 22, 23, 24, 25, 26, 27, 28, 29, 
30,31,32,33,34,35,37,38, 39,41,42,44, 45,46,47,~8,49, 50, 
52, 53, 54, 55. 56, 57. 58, 59, 61, 62, 63. 64, 65. 69, 70, 71, 76, 77, 
78,79,81,82,83, 8t!. 86, 88. 89, 90, 92,93,94,95,96,98, 100,101. 
103, 106, 107 and 108 (both Revenue Account and Capital Account) 
in respect of the Budget (General) for 1982-83 for the amowlts shown 
under column 3 of the printed List of Supplementary Demands for 
Grants (General) for 1982-83, continued and was concluded .. 

All the Supplementary Demands for Grants (both Revenue Account 
and Capital Account) for the amounts shown under column 3 of the 

------ ------
"'Discussed together. 
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printed List of Supplementary Demands for Grants (General) (or 1982-
83 were voted in full. 
*5. Demand for Excess GtWds (GenenI)-1980-81 

Discussion on Demands for Excess Grants Nos. 11, 17.21.22,23, 
24, 38, 39, 50, 53, 55, 81, 83, 84 and 91 in respect of the Budget 
(General) 1980-81 for the Amounts shown under column 3 of the 
printed List of Demands for Excess Grants (General) for 1980-81 
continued and was concluded. 

All the Demands for Excess Grants. (both Revenue Account and 
Capi:al Account) for the amounts shown under column 3 of the 
printed List of Demands for Excess Grants (General) for 1980-81 were 
voted in full. 
6. Goftn.... BilI--IatroduI:ed 

THE APPROPRIATION BILL, 1983. 

7. Gcwemment BiD-Pa..'iSed 
THE APPROPRIATION BILL, 1983. 

The motion for consideration of the Bill was moved by Shri S. B. P. 
Pattabhi Rama Rao. 

The motion for considera:ion was adopted and c1ause-by-clause 
consideration of the Bill wa~ taken up. 

Clauses 2. 3 and the Sch::dule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 

The Motion that the Bill be passed was moved by Shri S. B. P. 
Pattabhi Rama Rao. 

The motion was adopted and the Bill was passed. 

8. Government BiD-llIb'odueed 
THE APPROPRIATION (NO.2) BILL. 1983. 

9. Govenuaeat BiIJ-ParIIJed 
THE APPROPRIATION (NO.2) BILL, 1983. 

The motion for consideration of the Bill was moved by Shri S. B. P. 
Pattabbi Rama Rao. -----.------

.Discussed together. 
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The motion for consideration was adopted and clause.by-clause 
consideration of the Bill was taken up. 

• Clauses 2, 3 and tbe Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also I 

adopted. 

The Motion that the Bill be passed was moved by Shri S. B. P. 
Pattabhi Rama Rao. 

The motion was adopted and the Bill was passed. 

@ 10. ResoIutioIt-Uader Coasideratioa 

Shri A. B. A. Ghani Khan Cbaudhllri moved the following Resolu-
tion:-

"That this House approves the recommendations made in para-
graphs 63, 64, 67 and 70 contained in the Seventh Report 
of the Railway Convention Committee, 1980, appointed to 
rl!view the rate of dividend payable by the Railway Under-
taking to General Revenues as well as other ancillary 
matters in connection with the Railway Finance and 
General Finance, which was presented to Parliament on 
the 5th November. 1982. 

That this House further directs that the action taken by Govern-
ment on the other recommendations made in this 'Report 
should be reported to the Committee." 

@ 11. The Bodget (Railways)-1983-84-DemaJlds for Grants, SlIP-
plementary Demands for Graats (RaiIways)-1982-83; and 
Demands for E"ces.~ Grants (Railways)-1980-81. 

The following items of business were taken up together:-
(i) Demands for Grants Nos. 1 to 16 in respect of the Budget 

(Railways) for 1983-84. 
(ii) Supplementary Demands for Grants Nos. 1 and 3 to 16 in 

respect of the Budget (Railways) for 1982-83. 
(iii) Demands for Excess Grants Nos. 3 to 7, 9 to 13 and 16 in 

respect of the Budget (Railways) for 198()"81. 

Seven hundred and one cut motions to the Demands for Grants in 
respect of the Budget (Railways) for 1983-84 (2 to 6, 12 to .43, 75 to ----- --

@ Discussed together. 
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91, 153 to 170, 201 to 222, 224, 225, 234 to 237, 259 to 262,287 to 
291,297, 298, 301 to 409,441 to 467,509 to 519,559 to 590,627 . 
to 638, 726, 727, 734 to 736, 747, 805 to 831, 868 to 911, 922 to f 
968,1088 to 1125,1138 to 1209,1234. to 1249, 1258 to 1332, 1344, '. 
1345, 1357 to 1377, 1400 to 1444, 1486 to 1491) were moved. 

The following Members took part in the combined debate 011 the 
Resolution and on the Budget (Railways)-1983-84--Demands for 
Grants; Supplementary Demands for Grants (Railways)-1982-83; and 
Demands for Excess Grants (Railways)-1980-S1 (vide paras 10 and 
11 above):-

(I) Shri Satyasadhan Chakraborty 
/'(2) Shri M. Satyanarayana Rao 

(3) Smt. Pramila Dandavatl! 
(4) Shri A. K. Roy 

./(5) Prof. N. G. Ranga 
(6) Shri Deen Bandhu Verma 
(7) Shri Chandra Pal Shailani 
(8) Shri Satyanarayan Jatiya 
(9) Shri Ram Nagina Misl'a 

(10) Shri Digambar Singh 
(11) Shri K. T. Kosalram 
(12) Dr. Krupasindhu Bhoi 
(13) Shri S. Murugain 
(14) Shri Zainul il;lSh:[ (Speech unfinished). 

The discussion was not conduded. 

12. Report ef Busiaess Adviwry Coounittee 
Shri BUla Singh presented Ik FOIty-<;;econd 'Report of the Business 

Advj~ory Committee. " 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 21st March. 1983) 

6 

AVTAR SrN('l'H RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN - PART 1 
[Brief Record of Proceedings] 

Monday, March 21, 1983iPhalguna 30, 1904 (Saka) 

No. 313 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 309-313 and 315 were orally ans-
wered. Starred Question No. 308 was postponed to 28.3. 1983 . 
Replies to Starred Questions Nos. 314 and 316-327 were laid 
on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3493-3566, 3568-
3610, 3612-3648, 3650--3684, 3686--3714 and 3716--
3725 were laid on the Table. 

A statement by the Minister of State in the Ministry of 
Irrigation correcting the reply given to Unstarred Question No. 
2419 on 8 March, 1982 regarding irrigation schemes commis-
sioned was laid on.the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy m the Central Warehousing ·Corporation (Am-

~ndment) Rules, 1982 (Hindi and English versions) 
published in Notification No. G,S.R. 663(£) in 
Ga7ate of India dated the 5th November, 1982 
together with corrigendum thereto published in Noti-
fication Nos. G.S.R. 78(E) and 79(£) in Gazette of 

India d&ted the 14th February, 1983, under sub-
section (3) of section 41 of the Warehousing Corpora-
tiODS Act, 1962. 



o (2) A statement (Hindi and English versions) shO'.-g 
reasons for delay in laying the.noti1icatious men1ioned 
at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Standards Institution, New 
Delhi, for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Standards Institution, New Delhi, for the year 
1981·82. 

(4) A copy each of the following papers (Hindi anJ 
English versions) under section 619A of the Com· 
panies Act, 1956:-

0) Review by the Government on the working of the 
ThlIlil Nadu Agro Industries Corporation Limited, 
Madras, for the year 1980-81. 

(ii) Annual Report of the Tamil Nadu Agro Industries 
Corporation Limited, Madras, for the year 1980· 
81 along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) A copy of the Annual Report (Hindi and English 
versions) of the Betwa River Board. JbSlSi, for the 
year 1981·82 along with Accounts and the Audit 
Report thereon, under sub-section (1) of section 15 .J 
of the &twa River Board Act. 1976-

(7) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Betwa River Board, Jhansi, for the year 1981·82 
(b) reasons for delay in laying the papers mentioned 
at (6) above. 

~8) A copy of the Government Resolution (Hindi 
English versions) regarding the, Composition 
Functions of Advisory Board on Energy. 
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4. Calling Attention 

Smt. Geeta Mukherjee called the attention of the Minister 
of Home Affairs to the reported growing tendency to defUa 
and desecrate the 'Sanctity of the religious places, by vested inter-
ests, by continuously harbouring known criminals and giving 
shelter to undesirable elements having unlicensed fire-arms, 
in holy places of worship and the 'Steps taken by the Govern-
ment to protect the freedom of religion from being misused in 
this manner. 

The Minister of Home Affairs made a statement in re~d 
thereto. 

5. Motion regarding Forty-second Report of Business Advisory 
Committee 

Shri Buta Singh moved the following motion:-
"That this House do agree with the Forty .. second Report 

of the Business Advisory Committee presented to the 
House on the 19th March. 1983." 

The motion was adopted. 
G. Matter Under Rule 377 

(1) Shri Dalbir Singh raised a matter regardin,z need to 
take effective measures for saving water of river Sone from 
being polluted. 

(2) Shri Krishan Datt Sultanpuri raised a matter regarding 
construction of a second dam near Giribata Hvdroelectric Pro-
ject in Himachal Pradesh. 

(3) Shri K. Arjunan raised a matter regarding need for a 
coordinated programme for a well planned afforestation and 
ecological protection programme to overcome drought in South. 

(4) Shri Navin Ravani raised. a matter regarding need for 
completion of microwave system in Amreli city for its proper 
development. ...~ 

(5) Shri Ratan'Sinh Rajda raised a matter regarding need 
to set up East Campus of Delhi University and open two more 
colleges in trans-Yamuna area. 

(6) Shri Mani Ram Bagri raised a matter regardinll drought 
in various parts of the country and relief work in those areas. 
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-' (7) Shri Harish Kumar Gangwar raised a matter regarding 
need to amend the Civil Proceduce Code, lWT6 for making pro-
vision for publlcation of summons in newspapers at the request 
CIf the e\)neened p~s and at the discretion of the court. 

*7. aes.lutio,u-AAlopted ..• 

Discussion on the following Resolution moved by Shri A. B. A. 
Ghani Kh'an Chaudhuri on 19 March, 1983, Continued:-

"That tm& House approves the recommendations made 
in paragraphs 63, 64, 67 and 70 contained in the 
Seventh Report of the Railway Convention Com-
mittee, 1980, appointed to review the rate of divi-
dend payable by the Railway Undertaking to 
General Revenues as well as other ancillary matters 
in connecfiion with the Railway Finance and 
General Finance, which was presented to Parlia-
ment on the 5th November, 1982. 

That th:s House further directs that the action taken by 
Governm-mt on the other recommendationa made 
in this Report should be reported to the Committee." 

*8. The Buclaet (Railways) 1983-84 J)emrds for CI'8Ilt5:-
~ o-ds lor Graaa (RaRnys}-1982-83 ... De....... 101' ExftSS GI'IIIIU (RaiIways)-l .... l. 

DiscUssion on the following items of busin~ COD~inu.ed:
(i) Demands for Grants Nos. 1 to 16 in respect of the 

Budget (Railways) for 1983-84 and the cut motions 
thereto moved on 19 March, 1983. 

(ii) Supplementary Demands for Grants N()I. 1 and 3 
to 16 in respect of the Budge~ (Railways) for 1982-
83. 

(iii) ~mands for Excess Grants Nos. 3 to 7. 9 to 13 
and 16 in respect of the Budget (Railways) for 
1980-81. 

The following Members took part in the combined debate 
on the Resolution and on .the Budget (Railways) 1983-84--

·Discussed together. 
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for Gran~s; Supplementary Demands for Grants (Railways)-
1982-83; and Demands for Excess Grants. (Railways)-1980-81 
(vide paras 7.and 8 above):-

(1) Shri Zainul Basher 
(2) Shri Ramavatar Shastri 
(3) Shri B. R. Nahata 
(4) Shri Harish Kumar Gangwar 
(5) Shri F. H. Mohsin 
(6) Shr:mati Suseela Gopalan 
(7) Shri D. P. Yadav 
(8) Shri R. P. Yadav 
(9) Shri K. S. Narayana 

(10) Shri S. T. K. Jakkayan 
(11) Smt Krishna Sam 
(12) Shri J. S. PatH 
(13) Shri K. Pradhani 
(14) Shri Ram Vilas Paswan 

Shri A. B. A. Ghani Khan Chaudhuri replied to the debate. 
All the cut motions moved were negatived. 

The Resolution (vide para 7 above) was also adopted. 
Demands for Grants Nos. 1 to 16 'in respect of the Budget 

(Railways) for 1983-84 as shown under column 3 of the printed 
List of Demand for Grants (Railways) for 1983-84, were voted 
in full. 

AU the Suppl~entarv Demands for Grants for the amounts 
shown under column 3 of the printed list of Supplementary De-
mands for Grants (Jtailways) 198Z-83 were voted in full. 

All the Demands for Excess Grants for the amDUDts shown 
under column 3 of the printed list of Demands for EnessGrants 
(Railways) for 1980-81 were voted in full. 
9. Governme.nt Bills-Introd.ced 

(i) The Appropriation (Railways) Bill, 1983. 
(ii) The Appropriation (Railways) No.2, Bill, 1983. 
(iii) The Appropriation (Railways) No.3, Bill. 1983. 
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10. Government Bills-Passed 
. (i) The Appropriation (Railways) Bill, 1983. 

The motion for consideration of the Bill 
Shri A. B. A. Ghani Khan Chaudhuri. 

was moved by 

Shri Ajit Kumar Mehta took part in the debate. 
Shri A. B. A. Ghani Khan Chaudhuri replied to the debate. 
The motion for consideration was adopted and clause-by 

clause consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title werp 

also adopted. 
The motion that the Bill be passed was moved by Shri 

A. B. A Ghani Khan Chaudhuri. 
The motion was adopted and the Bill was passed. 
(ii) The Appropriation (Railways) No.2, Bill, 1983. 
The motion for consideration of the Bill was moved by 

Shri A. B. A. Ghani Khan Chaudhuri. 
The motion for consideration was adopted and clause-by 

clause consideration of the Bill was taken up. 
Clauses 2 and. 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

adopted. 
The motion that the Bill be passed was moved by Shri 

A. B. A. Ghani Khan Chaudhuri . 
. The motion was adopted and the Bill was passed. 

(iii) The Appropriation (Railways) No.3, Bill, 1983 
The . motion for consideration of the Bill was moved by 

Shri A. B. A. Ghani Khan Chaudhuri. . 
The motion for consideration was adopted and clause-by 

clause consideration of the Bill was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Claure 1. the Enacting Formula and the Long Title were 

also adopted. .. 



The motion that the Bill be passed was moved by Shri 
A B. A. Ghani Khan Chaudhuri. 

The motion was adopted and the Bill was passed. 
@10. Statutory Resolution-UadH CODSideration 

Shri N. K. Shejwalkar moved the following Resolution:-
"This House disappr9Ves of the Delhi Administration 

(Amendment) Ordinance. 1983 (Ordinance No. 1 of 
1983) promulgated b'y the President on the 2nd 
January, 1983." 

@11. Government Bills-Under coasideratioa 
(i) THE DELHI ADMINISTRATION (AMENDMENT) BILL, 

1983 
(ii) THE DELHI MUNICIPAL CORPORATION (AMEND-

MENT) BILL, 1983. 
The motions for consideration of the Bills were moved by 

Shri P. Venkatasubbaiah. 
The following Members took part in the combined debate 

on the Resolution vide para 10 above and the motion for con· 
sideration of the Bills:-

(1) Shri Sudhir Kumar Giri 
(2) Shri Chandra Pal ShailaQi 
(3) Shri R. L. :po Verma 
(4) Shri Girdhari Lal Vyas (Speech unfinished) 

The discussion was not concluded. 
12. Report of BU!iiness Advisory Committee 

Shri Buta Singh presented the Forty-third Repord of the 
Business Advisory Committee. 
6 P.M. \ 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 22nd March, 

1983) 

A VTAR SINGH mKHY, 
Secretary. 

----- ---------
@lli:;cussed together 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 22. 19831Chaitra 1, 1905 (Saka) 

No. 314 
11.04 A.M. 
1. Starred Questions 

Starred Questions Nos. 328, 330 and 332-334 were orally 
answered. Replies to Starred Questions Nos. 335-348 were 
laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 3726-3757, 3759-
3769, 3771 and 3773-3957 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and 

English versions) under sub-section ( 1) of section 
619A of the Companies Act, 1956:-

( i) Review by the Government on the working of the 
Bridge and Roof Company (India) Limited, 
Calcutta, for the year 1980-81. 

(ii) Annual Report of the Bridge and Roof Com-
pany (India) Limited, Calcutta, for the year 
1980-81 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 
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(3) (i) A copy of the Annual Report (Hindi ~d Eng· 
lish versions) of the Petrofils Cooperative Limited~ 
Baroda. for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Petrofils 
Cooperative Limited, Baroda, for the year 1981-82. 

(4) A copy of the Annual Report (Hinji and English 
versions) for the year ) 981-H2 on the working and 
administration of the Companies Act, j 956, under 
section 638 of the said Act. 

(5) A copy of the Payment of Wages (Mines) Amend-
ment Rules, 1983 (Hindi and English versions) 
published in Notification No. G. S. R . 99(E) in 
Gazette of India dated the 23rd February, 1983. 
under sub-section (6) of section 26 of the Payment 
of Wages Act, 1936. 

(6) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Rehabilitation Industries Corporation Limited, 
Calcutta, for the year 1981-82. 

(ii) Annual Report of the Rehabilitation Industries 
Corporation Limited, Calcutta, for the year 1981-
82 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(6) above. 

(8) A copy of the Annual Report (Hindi and English 
versions) of the Repatriates Cooperative Finance 
and Development Bank Limited. Madra~, for the 
year 1981-82 along with Audited Accounts. 
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(9) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Food and 
Civil Supplies for 1983-84. 

(10) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Telecommunications Consultants India Limited, 
New Delhi, for the year 1981-82. 

(ii) Annual Report of the Telecommunications Con-
sultants India Limited, New Delhi, for the year 
1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor Ge-
neral thereon. 

(11) A statement (Hindi and English venions) showing 
reasons for delay in laying the papers mentioned all: 
(10) above. 

(12) A copy each of the fdllowing papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Hydroelectric Power Corporation 
Limited, New Delhi, for the year 1981-82. 

(ii) Annual Report of the Nation~l Hydroelec-
tric Power Corporation Limited, New Delhi, for 
the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Audi-
for General thereon. 

(13) A statement (Hindi and English venions) showing 
reasons for delay in laying the papers mentioned at 
(12) above. 

(14) A copy of Notification No. G.S.R. 164 (Hjndi ~ 
English versions) published in Gazette of India 
dated the 26th February, 1983 declaring Messrs 
Chromepet Saswatha Nidhi Limited to be a 'Nidhi' 
under section 620A (l) of the Companies Act, 
] 956. under section 620A(3) of the said Act. 
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(15) A copy each of the following papers (Hindi anL' 
English versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(i) Review by the Government on the working of the 
Indian Telephone Industries Limited, Bangalore, 
for the year 1981-82. 

(ii) Annual Report of the Indian Telephone Indus-
tries Limited, Bangalore. for the year 1981-82 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(16) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (15) hwve. 

(17) A copy of the Notification No. G.S.R. 272(E) 
(Hindi and English versions) published in Gazette 
of India dated the 16th March. 1983 together with 
an explanatory note making certain amendment to 
Notification No. 63! 83-Central Exci:;cs dtited the 
1 st March. 1983 so as to restore .';tatus-quo for 
grant of exemption to diesel engines of engine 
capacity 100 cubic centimetre (Instead of 10 HP) 
from excise duty, issued under the Central Excise 
Rules, 1944. 

4. Messa2e from Rajya Sabha 
Secretary reported a message from Rajya Sabh'11 that at its 

sitting held on the 21st March. 1983. Rajya Sabha adopted a 
motion further extending the time for the presentltion of the 
Report of the Joint Committee of the Houses on the Indian Ve-
terinary Council Bill. 1981. upto the first day of the last week 
of the Hundred and Twenty-seventh Session of the Rajya Sabba. 

5. CalHn2 Attention 
Smt. Kishori Sinha called the attention of the Minif.te-r of 

Food and Civil Supplies to the reported beavy strain on the 
Public Distribution System on account of scarcity of ~ntial 
commodities and non-availabiJi.y of kerosene. 

The Minister of State of the Ministry of Food and Civil 
Supplies made a sW:ement in regard thereto. 

" 



~ 6. Report of Committee on Subordinate Lepiation 
Shri Mool Chand Daga presented the Seventeenth Report 

(Hindi and English versions) of the Committee on Subordinate 
Legislation. 
7. Motion Rewarding Joint Committee 

Shri P. K. Thungon moved the following motion:-
'That this House concurs in the recommendation of 

Rajya Sabha that Lok Sabha do appoint a member 
to t.he Joint Committee of the Houses on the Visva-
Bharati (Amendment) Bill, 1978, in the vacancy 
caused by the resignation of Shri A. A. Rahim and 
resolves that Shri Ahmed Mohammed Patel be 
nominated to the said Joint Committee to fill the 
vacancy." 

The motion was adopted. 
8. Motion regarding Forty-third Report of Business Advisory 

Committee 
Shri Buta Singh moved the following motion:-

"That this House do agree with the Forty-third Report 
ot the Business Advisory Committee presented to 
the House on the 21st March, 1983." 

The motion was adopted. 

9. Matters under RuJ~ 377 
(I) Shri Krishna Prakash Tewari raised a matter regarding 

low investment in the Northern Region by Andhra and Canara 
Banks. 

(2) Shri Rasa Behari Behra raised a matter regarding head-
quarters of the Gandhamardan Bauxite Project. 

(3) Shri T. S. Negi raised a matter regarding need to take 
effective measures against looting of Banks. 

(4) Shri Ram Vilas Pa.'iwan raised a matter regarding 
accidents in Saunda colliery in Hazaribagh (Bihar) and com-
pensation to the heirs of the deceased. 
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'" 1 O. Statutory ResoIution-Negatived 
Discussion on the following Resolution moved by Shri N. K. 

Shejwalkar on the 21st March. 1983. continued: -
"This House disapproves of the Delhi Administration 

(Amendment) Ordinance, 1983 (Ordinance No. 1 
of 1983) promulgated by the President on the 2nd 
January, 1983." 

The Resolution was negatived after discussion as indicated 
in para 11 below. 
'" 11. Govenameat Bills-Passed 

(i) THE DELHI ADMINISTRATION (AMENDMENT) 
BILL, 1983 

(n) THE DELHI MUNICIPAL CORPORATION (AMEND-
MENT) BILL, 1983 

Combined discussion on the motions for consideration of 
the Bills moved on the 21st March, 1983 and the Resolution 
(vide para 10 above) continued. 

The following Members took part in the debate:-
( 1) Shri Girdhari Lal Vyas 
(2) Shri Ramavatar Shastri 
(3) Acharya Bhagwan Dev 
( 4) Shri Harikesh Bahadur 
(5) Shri Mool Chand Daga 
( 6) Shri Chander Pal Singh 
(7) Shri Xavier Arakal 

Shri P. Venkatasubbaiah replied to the debate. 
Shri N. K. Shejwalkar spoke (by way of reply to his Statu-

tOllY Resolution). 
(i) The motion for consideration of the Delhi Administra-

tion (Amendment) Bra, 1983 was adop~ed and dause-by-cl.mse 
consideration of the Bill wa'i taken up. -------------,---------- ---- ,---, ----- - ------

.. Discussed together. 
6 
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Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula, and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Shri 

P. Venkatasubbaiah. 
The motion was adopted and the Bill was passed. 
(ii) The motion for consideration of the Delhi Municipal 

Corporation (Amendment) Bill, 1983 was adopted and clause-
by-clause consi~eration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula, and the Long Title were 

also adopted. 
The motion that the Bill be passed was moved by Smi 

P. Venkatasubbaiah. 
The motion was adopted and the Bill was passed. 

(iii) THE AIRCRAFT (AMENDMENT) BILL, 1983, AS 
PASSED BY RAJYA SABRA 

The motion for consideration of the Bill was moved by Shri 
Khursheed Alam Khan. 

The following Members took part in the debate:-
(]) Shri K. M. Madhukar. 
(2) Shri P. Namgyal 
(3) Shri Girdhari Lal Vyas. 
(4) Shri Uttam Rathod. 
(5) Shri Amal Dutta. 

Shri Khursheed Alam Khan replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1. the Enacting Formula and the long Title were 

also adopted. ., 



The motion that the Bill be passed was moved by Shri 
Khursheed Alam Khan. 

The motion was adopted and the Bill was passed. 
11. Statement by Minister 

The Minister of Home Affairs made a statement regarding 
Assam. 
13. Motion 

Shri Kamal Nath moved the following motion:-
'This House notes with satisfaction and pride that the 

Seventh Conference of Heads of State or Govern-
ment of Non-Aligned Countries held in New Delhi 
has concluded its deliberations successfully. The 
New Delhi Summit has reinforced the unity and the 
international role of the non-aligned communifl>'. 

This House requests the Government of India to convey 
its thanks and appreciation to the Heads of State 
and Government and leaders of various delegations 
who, through their presence and positive contribu-
tion, ensured the success of the Summit. It also 
places on record its appreciation of the work of 
the Indian delegation and the leadership provided 
by the Chairperson Shrimati Indira Gandhi. 

India has been given the responsibility of chairing the 
Movement. This House believes that our country 
will be able to discharge this responsibility in the 
best traditions of anti-imperialism and self-reliance 
of our national movement. 

This House welcomes the Declaration adopted by the 
Summit and the "New Delhi Message", which has 
called for an end to the production and stockpiling 
of nuclear arms as also for more purposive efforts 
to launch a North-South dialogue, to enlarge 
South-South cooperation and to usher in a New 
International Economic Order, and believes that 
these have strengthened the hands of all those who 
stand for independence, peace, disarmament and 
development: 
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The eleven amendments (Nos. 1 to 4 and 6 to 12) were mov-
ed by Sarvashri K. P. Unnikrishnan, Ramavatar Shastri, K. M. 
Madhukar, Dr. Subramaniam Sw&lmy, Prof. Madhu Dandavate, 
Shri Ram Jethmalani, Prof. Ajit Kumar Mehta and Shri Ashfaq 
Husain. 

The following members took part in the debate:-
(1) Shri Satyasadab Chakraborty 
(2) Prof. K. K. Tewari 
(3) Shri B. D. Singh 
(4) Shri R. L. Bhatia 
(5) Prof. Madhu Dandavate 
(6) Shri Madhavrao Scindia 
(7) Shri Ram Jetlunalani 
(8) Shri C. M. Stephen 
(9) Shri C. T. Dhandapani 

(10) Shri Bheravadan K. Gadhavi 
(11) Shri Indrajit Gupta 
(12) Shri Abdul Samad 
(13) Shri K. P. Unnikrishnan 
(14) Shri Asbfaq Husain 
(15) Shri Chandrajit Y&kiav 
(16) Shri P. V. Narasimha Rao 

Shri Kamal Nath replied to the debate. 
Amendments (Nos. 4 & 6) moved by Shri RhIllavatar Shastri 

were withdrawn by leave of the House. 
All 'other amendments moved were negatived. 
The motion whls adopted. 

9.26 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 23rd 
March, 1983) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
lBrief Re<.~ord of Proceedings] 

Thursday, March 24, 19831Chaitra 3, 1905 (SUa) 

No. 316 
11 A.M. 
1. Obituary Reference 

The Speaker made a reference to the passing aw~ of Shri 
K. Rajamallu who was a sitting Member of Lok Sabha. 

Thereafter Members stood in silence for a short while as a 
mark of respect to the deceased. 
2. Starred~ 

Starred Questions Nos. 370--375 were orally answered. 
Replies to Starred Questions Nos. 376-389 were laid on the 
Table. 
3. Unstan'ed Questions 

Replies to Unstarred Question Nos. 4193-4269 and 
4271-4429 were laid on the Table. 

A statement by the Minister of State in the Ministry of 
Railways correcting the Hindi version of the reply given to 
Unstarred Question No. 1952 on 3rd March, 1983 regarding 
late running of trains between Bareilly and Kasganj was also 
laid on the Table. 
4. Ruling by Sf¥!8ker 

The Speaker gave ruling on the question of Privilege given 
notices of by Shri Atal Behari Vajpayee and Shri Harikesh 
Bahadur against the Minister of Home Affairs and Minister of 
Law, Justice and Comp&hy Affairs for allegedly making wrong 
and misleading statements in the House on 14 March, 1983 in 
regard to a Note stated to have been sent by the Chief Election 
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Commissioner to ~ovemment ~ter the firs,t round of poll ~s 
Assam for postporung the electIons, and withheld his consent· 
to the raising of the question of privilege. 

The Speaker, accorded permission to Shri Vajpayee to la'Y on 
the Table a copy of the said 'Note' as requested by him. 

Later i~ the day, Shri Vajpayee l~d on the Table a copy of 
the 'Note' m question. 
S. Papers Laid OR the Table 

The following paper~ were laid on the Table:-
(1) A copy of the Notification No. G.S.R. 849 (Hindi 

and English versions) published in Gazette of India 
dated the 9th October, 1982 approv~g the Mor-
mugao Port Regulations (First Amendment Regu-
lations), 1982, framed by the Board of Trustees of 
the Mormugao Pan Trust in exercise of the powers 
conferred by the Major Port Trusts Act, 1963, under 
sub-section (4) of section 124 of the said Act. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mentioned 
at (1) above. 

(3) A copy each of the following P<qlefS (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Indian Road Construction Corporation 
Limited, New Delhi, for the year 1981-82. 

(ii) Annual Report of the Indian Road Construction 
Corporation Lir¢ted, Ne~ Delhi, ior the year 
1981-82 along with Audited Accounts and' the 
comments of the Comptroller and Auditor Gene--
ral thereon. 

(b) (i) Review by the Government on- the working of 
the Hindustan Shipyard Limited, New Delhi, for 
the year 1981-82. 

(ii) Annual Report of the Hindllstan Shipyard 
Limited New Delhi, for the year 1981-82 along 
with A~dited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

2 



( 4) (i) A coPY of the Annu~ Report (Hindi and Eng-
lish versIons) of the NatIonal Council of Educa-
tional Research and Training, New Delhi, for the 
year 1981~82. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Council of Educational Research and 
Training, New Delhi, for the year 1981-82. 

(5) ,\ statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

(6) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Accounts and the 
Audit Report of the National Council of Educational 
Research and Training, New Delhi, for the year 
1981-82 within the stipulated period of nine months 
after the close of the Accounting Year. 

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Lalit Kala Akademi, New Delhi, 
for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Lalit Kala 
Akademi, New Delhi, for the year 1981-82_ 

(8) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Accounts and the 
Audit Report of the Lalit Kala Akademi. New Delhi. 
for the year 1981-82. within the stipulated pellod 
of nine months after the close of the Accounting 
Year. 

(9) (i) A copy of the Annual Report Part-I (Hindi and 
Emdish versions) of the Indian Council of Social 
Sci~nce Research, New Delhi, for the year 1981-82 . 

• 1\) A copy of the Review (Hindi and English versions) 
bv the Government on the working of the Indian 
Council of Social Science Research, New Delhi, for 
the year 1981-82. 
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(10) A statement (Hindi and English versions) explan 
ing the reasons for not laying the Accounts and the 
Audit Report of the Indian Council of Social Science 
RC-4learch, New Delhi, for the year 1981-82. within 
the stipulated period of nine months after the close 
of the Accounting Year. 

( 11 ) (i) A copv ot the Annual Report (Hindi and Engli!.ll 
versions) of the Educational Consultants India 
Limited, New Delhi, for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Educa-
tional ConsU1tants India Limited. New Delhi, f.Jr the 
year 1981-82. 

( 12) A statement (Hindi and English versions) showin1! 
reasons for delay in laying the papers mentioned at 
(} 1) nbove. 

(13) A statement (H indi and English versions) explain-
ing the reasons for not laying the Accounts of the 
Educational Consultants India Limited, !'lew Delhi, 
for the ye&t 1981-82. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute for the Physically Handi-
capped. New Delhi, for the year 1981-82 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Institute 

~Jl of Physically Handicapped, New Delhi, for the year 
1981-82. 

(15) A statement (Hindi and English versions) show in!! 
reasons for delay in laying the papers mentioned at 
(14) above. 

(16) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Accounts and the 
Audit Report of the Kendriya Vidyalaya Sangathan, 
New Delhi, for the year 1981-82 within the stipulat-
ed period of nine months after the close of the Ac-
counting Year. 
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6. Messages from Rajya Sabha 
Secretary reported the following Messages from Rajya 

Sabha:-
(i) That Rajya Sabha had no recommendation to make 

to Lok Sabhhl'in regard to the Appropriation (Vote 
on Account) Bill, 1983, passed by Lok Sabha on the 
18th March, 1983. 

(ii) That Rajya Sabha had no recommendation to make 
to Lok Sabha in regard to the Appropriation Bill, 
1983, passed by Lok Sftbha on the 19th March, 1983. 

(iii) That Rajya Sabha had no recommendation to make 
to Lok Sabha in regard to the Appropriation (No. 
2) Bill, 1983, passed by Lok Sabha on the 19th 
March, 1983. 

(iv) That Ra~ya Sabha had no recommendation to make 
to Lok Sabha in regard to the Appropriation (Rail-
ways) Bill, 1983, passed by Lok Sabha on the 21st 
March, 1983. 

(v) That Rajya Sabha had no recommendation to m~lke 
to Lok Sabha in regard to the Appropriation (R:::il-
ways) No.2 Bill, 1983, passed by Lok Sabha on 
the 21st March, 1983. 

(vi) That Raljya Sabha had no recommendation to make 
to Lok Sabha in regard to the Appropriation (Rail-
ways) No. 3 Bill, 1983, passed by Lok Sabha on the 
21st March. 1983. 

7. Reports of Estimates Committee 
Shri Bansi Lal presented the following Reports (Hindi and 

English versions) of the Estimates Committee:-
(i) Thirty-Sixth Report on Action Taken by Govern-

ment on the recommendations contained in the 
Twentieth Report of Estimates Committee (Seventh 
Lok Sabha) on the Ministry of External Affairs-
Overseas Indians in West Asia, Sri Lanka, Malaysia, 
Burma, Indonesia and Singapore-Part IT-Sri 
Lanka; 

(ii) Thirty-Seventh Report on Action Taken ~ Govern-
ment on the recommendations contained in the 
Twenty-fourth Report of Estimates Committee 

5 



(Seventh Lok Sabha) on the Ministry of Extemal(i) 
Aftairs-.()verseas Indians in W cst Asia, . Sri Lanka, 
Malaysia, Burma, Indonesia and Singapore-.PaIt 
In- South East Asia, (Bunna, Malaysia, Singapore 
and Indonesia). 

8. Matters UDder Rule 377 

(l) Shri Lakshman Maillick raised a matter regarding need 
for expeditious steps to recover the sand pumps and the dredger 
installed at Paradip Port which sank in the Bay of Bengal. 

(2) Shri Oscar Fernandes raised a matter regarding need for 
setting up an oil refinery at M~ngalore. 

(3) Shri Yirdhi Chander Jain raised a matter regarding need 
for making docto~' service compulsory in rural areas before they 
go abroad for service. 

(4) Shri Ashfaq Husain raised a matter regarding the fast by 
Shri Ram Lal Ram, M. P. in Sitapur to focus attention to the 
problem of seepage of Sharda Canal in Sitapur and other dis-
tricts of Uttar Pradesh. 

(5) Shri BrJburao Paranjpe raised a matter regardinr, violation 
of prescribed legal procedures in processing the loan applicat:ons 
by Banks under pressure from local authorities. 

(6) Prof. Ajit Kumar Mehta raised a matter regarding need 
for providing adequate compensation and employment to the 
displaced persons of Chhotanagpur area. Bihar. 

(7) Shri Digambar Singh raised a matter regarding pollution 
of Yamuna river. 
*9. Statemeat by Prime Minister 

The Prime Minister made a statement regarding the setting up 
of a Commission on Centre-State relations. 
@to. 8adeIaeRt by Millistel' 

The Minister of Shipping aIod Transport made a statement 
regarding the strike by the workers of Delhi Transport Corpora-
tion on 23rd March, 1983. --- .,-., .--~.-.----.-.. 
"'Made at 3.55 P.M. 
@Made at 4.24 P.M. 

-----,._-_.-



.11. The Budget (General)-1983-S4-Demands for Grants 
, (i) Discussion on the Demand for Grant No. 32 for which 
the Ministry of External Affairs is responsible and the CUt mo-
tions thereto moved on 23rd March, 1983, continued. Discussion 
was concluded. 

All the cut motions moved were negatived. 
The Demand for Grant (both Rev.enue Account and C~ital 

Account) for which the Ministry of External Affairs is responsible 
for the amounts shown under column 4 of the printed List of 
Demands for Grants-Budget (General) for 1983-84 was voted in 
full. 

(ii) Discussion on the Demands for Grants Nos. 45 and 46 
for which the Ministry of Food and Civil Supp1ies is responsible 
commenced. 

Nineteen cut motions (Nos. 1 to 9 and 11 to 20) were moved. 
The discussion was not concluded. 

12. Report of Busin~ Advisory Committee 
Shri Buta Singh presented the Forty-fourth Report of the 

Business Advisory Committee. 
6 P.M. 
(Lok Sabha adjourned till 11 AM. on Friday, the 25th March, 
1983) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 
BULLETIN-PART 1 

[Brief Record of Proceedings] 

Friday, March 25, 1983IChaitra 4, 1905 (Saka) 

No. 317 
11.01 A.M. 
1.. Starred Questio.ns 

Starred Questions Nos. 392-395, 397,398 and 401 were orally 
answered. Replies to Starred Questions Nos. 391, 396, 399 and 
402-410 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 443()...-4443, 4445-4454. 
4456--4461, 4463-4472, 4474-4483 and 448&-4666 were laid on 
the Table. 
3. Motion Regarding Forty-Fourth Report of Business Advisory 

Committee 
Shri Buta Singh moved the following motiO'll:-

"That this House do agree with the Forty-fourth Report 
of the Business Advisory Committee presented to the 
House on the 24th March, 1983". 

The motion was adopted. 
4. Obituary Reference 

The Minister of Parliamentary Affairs informed. the House 
about the death a short while earlier of Shri Kedar Pan_dey, a 
sitting Member of the House, at New Delhi, today. 

The Speaker, thereafter, made a reference to the passing 
away of Shri Kedar Pandey. 

As a mark of respect to the memory of Shri Kedar Pandey, 
Members stood in silence for a short while and thereafter the 
House was adjourned for the day. 
12.23 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 30th 
March, 1983). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 30, 19831Chaitra 9, 1905 (Saka) 

No. 318 
11.04 A.M. 
1. Starred Questions 

Sta.-red Questions Nos. 432, 434, 435 and 437-439 were 
oraEy answered. Starred Questions Nos. 436 and 247 were 
postponed to 13.4. 1983 . Replies to Starred Questions Nos. 
431, 433 and 440-451 were laid on the Table. 

Replies to Starred Questions Nos. 411-428, 430 and 308 
listed for the 28th March, 1983 were also laid on the Table today. 
there being no sitting on the 28th March, ] 983 . 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 4899-4946, 4948-
4951, 4953-5023, 5025-5044, 5046-5057, 5059-507 8, 
5080---5086, 5088-5109, 5111-5113 and 5115-5136 were 
'laid on the Table. 

Replies to Unstarred Questions Nos. 4667-4701, 4703-
4779, 4781-4800, 4802-4831 and 4833-4898 listed for the 
28th March, 1983 were also laid on the Table today. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of Ministry of Commerce lor 
1983-84. 

(2) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Department of Supply for 
1983-84. 
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(3 ) 

( ii) 

(iii) 

J,1: 
(i) A copy of the Annual Report (Hindi and Eng~ 
lish versions) of the Film and Television Institute 
of India, Pune, for the year 1981-82. 
A copy of the Annual Accounts (Hindi and Eng· 
lish versions) of the Film and Television Institute .. 
of India, Pune, for the year 1981-82, together 
with Audit Report thereon. 

A copy of the Review (Hindi and English versions) 
by the Government on the working of the Film 
and Television Institute of India, Pune, for the 
year 1981-82. 

(4) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers men-
tioned at (3) above. 

(5) A copy each of the following papers (Hindi and 
English versions) under sub-section( 1) of section 
619A of the Companies Act. 1956:-

(i) A statement regarding Review by the Government 
on the working of the Bharat Dynamics Limited, 
Hyderabad, for the year 1981-82. 

(ii) Annual Report of the Bharat Dyn&mics Limited, 
Hyderabad, for the year 1981-82 along with 
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon. 

(6) A statement (Hindi and English versions) showing 
reason.~ for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of Notification No. S.O. 102(E) (Hindi a:1d 
English versions) published in Gazette of India 
dated the 9th February, 1983 regarding extension 
of period of take over of management of Messrs 
National Rubber Manufacturers Limited. Kalyani, 
beyond five years, under sub-section (2) of section 
1SA of the Industries, (Development and Regula-
tion) Act, 1951. 
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(8) A copy each of the following Notifications (Hinui 
and English versions) under sub-section (2) of 
section 18AA of the Industries (Development and 
Regulation) Act, 1951:-

(i) S.O.83(E) published in Gazette of India date4 the 
2nd February, 1983 regarding extension of period 
of take over of mmagement of Messrs. Sri Ram 
Sugars and Industries Limited, Bobbili, beyond 
five years. 

(ii) S.O.103(E) published in Gazette of India dated the 
9th February, 1983 regarding extension of period 
of take over of management of Messrs Indore 
Textiles Limited, U jjain, beyond five years. 

(9) A copy of the Annual Report (Hindi and English 
versions) of the Centr&l Government Employees 
Consumer Co-operative Society Limited, New 
Delhi, for the year 1981-82 along with Audited Ac-
counts. 

(10) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Government Employees Consumer Co-
operative Society Limited, New Delhi, for the year 
1981-82. 

(11) A copy each of the follo~ing papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the ComJYc:tf:1ies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Copper Limited, Calcutta, for the year 
1981-82. 

(ii) Annuall. Report of the Hindustan Copper Limited. 
Calcutta, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(12) A copy each of the following papers (Hindi and 
English versions) under sub-secti~n (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
National Projects Construction Corporation 
LimIted, New Delhi. for th~ year 1981-82. 



(il) Amlual Report of the National Projects CODStruC,l' 
tion Corporation Limited, New Delhi, for the year:-), 
1981-82 along with Audited Accounts and the 
comments of the Comptroller and Auditor Gene-
ral thereon. 

(13) A statement (Hindi and English versions) showing 
reasons for delay in Ulying the papers mentioned at 
(12) above. 

(14) A copy of the Second, Third, Fourth, Fifth, Sixth, 
Seventh and Eighth Reports qIindi and English 
versions) of the National Police Commission. 

(15) A statement (Hindi and English versions) regarding 
the recommendations made by the National Police 
Commission in the Second, Third, Fourth, Fiftb, 
Sixth, Seventh and Eighth Reports. 

(16) A copy of the Public Provident Fund (Amendment) 
Scheme, 1983 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 271(E) in 
Gazette of India dated the 16th March, 1983. under 
section 12 of the Public Provident Fund Act, 1968. 

(17) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 15 
of the Government Savings Banks Act, 1873:-

(i) The Post Office Time Deposit (Amendment) Rules, 
1983 published ip. Notification No. G. S. R . 
257(E) in Gazette of India dated the 11th March, 
1983. 

(ii) The Post Office Recurring Deposit (Amendment) 
Rules, 1983 published in NotificCllion No. G.S.R. 
258(E) in Gazette of India dated the 11 th Mar.;b, 
1983. 

(18) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 12 
of Government Savings Certificates Act, 1959:-

(i) The National Savings Certificates (Sixth Issue) 
Amendment Rules, 1983 published in NotificatillD 
No. G.S.R. 259(E) in Gazette of India dated the 
11th M&tch, 1983 . 
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(ii) The National Savings ,Certificates (Seventh. Issue) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 260(E) in Gazette of India dated 
the 11 th March, 1983. 

(19) A copy each of the following NotificClltions (Hindi and 
English versions under section 159 of the Cus~ms 
Act, 1962:-

(i) G.S.R. 97(E) pulllished in Gazette of India dated 
the 23rd February, 1983 together with. an ex-
planatory memorandum making certain amend-
ment to Notification No. 200182-Custom.s dated 
the 25th August, 1982 so as to rectify certain 
discrepencies in the latter notification. 

(ii) G.S.R. 232 published in Gazette of India dated the 
19th March, 1983 together with an explanatory 
memorandum making certain amendment to 
Notification No. 1221Customs dated the 11th 
May, 1963, regarding remission of duty on 
Ethylene Dichloride. 

(20) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of sec-
tion 29 of the Regional Rural Banks Act, 1976:-

(i) The Kakathiya Grameena Bank (Meetings of 
Board) Rules, 1982 published in Notification No. 
S . O. 244 in Gazette of India dated the 8th 
January, 1983. 

(ii) The Hadoti Kshetriya Gramin Bank (Meetings of 
Board) Rules, 1982 published in Notification No. 
S.O. 245 in Gazette of India dated the 8th 
January, 1983. 

(iii) The Mandla-Ba!l.aghat Kshetriya Gramin Bank 
(Meetings of Board) Rules, 1982 published I;} 

Notification No. S. O. 246 in Gazette of India 
dated the 8th January, 1983. 

(iv) The Nimar Kshetriya Gr~ Bank (Meetings of 
. Board) Rules, 1982 published in Notification No. 
S.O. 338 in Gazette of India dated the 8th 
January, 1983. 
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(21) A copy of the *Review (Hindi and Englisb versions) 
by tl)e Government o~ the working of Industrial 
Development Bank of India, for the year 1981-82. 

(22) A copy of the *Review (Hindi and English versions) 
by the Government on the working of the Industrial 
Finance Corporation of Indilll, for the year 1981-82. 

(23) A statement (Hindi and English versions) on the re-
sults of the market loans fioated in March, 1983. 

(24) A copy of Notification No. 4(1O)180.Fin.(G) (Hindi 
and English versions) published in Delhi Gazette 
dated the 1st February..1. 1983 regarding exemption 
to the Embassy of Finland in India from paying 
stiles tax on their pmchase of bujqding materials for 
building a new chancery building, under section 72 
of the Delhi Sales Tax Act, 1975. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export Promotion Council for 
Finished Leath« and Leather Manufactures, Kanpur, 
for the year 1978-79. 

(li) A copy of the Annual Accounts (Hindi and English 
versions) of the Export Promotion Council for 
Finished Leather and Leather Manufactures, Kanpur, 
for the year 1978-79. 

(Iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export PI"D-
motion Council for Finished Leather and Leather 
Manufactures, KanpuT, for the year 1978-79. 

(26) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers menlioned at 
(25) above. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export Promotion Council for Finish-
ed Leather and Leather Manufactures, Kanpur. for 
the year 1979-80 ~tong with Audited Accounts. 

-----------------_._----
·ADnual Reports were laid on 25th February, 1983. 

e 



(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Export Pro-
motion Council for Finished Leather and Leather 
Manufactures, Kanpu1", for the year 1979-80. 

(28) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(27) above. 

4. Reports of· Study Tours of the CollllJlitt,o!e on the Welt\are of 
Scheduled Cates aDd Scheduled Tn"bes 

SHRI A. C. DAS laid on the Table a copy each of the 
following Reports (Hindi and English versions) of the Study 
Tours of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes:-

(i) Report of Study Tour of the Study Group I of the 
Committee on its visit to Calcutta, Patna and 
LuckllOW during January, 1983. 

(ii) Report of Study Tour of the Study Group n of the 
Committee on its visit to Bhubaneshwar, Visakha-
patnanl and Hyderabad during January, 1983. 

5. Messages from Rajya Sabba 

Secretary reported the following messages from Rajya 
Sabha:-

(i) That at its sitting held on the 24th March, 1983, 
Rajya Sabha agreed without any amendment to the 
Delhi Administration (Amendment) Bin, 1983, pass-
ed by Lok SabhQ on the 22nd March, 1983. 

(ii) That at its sitting held on the 24th March, 1983, 
Rajya Sabha agreed without any amendment to ~e 
Delhi Municipal Corporation (Amendment) Btll, 
1983, passed by Lok Sabha on the 22nd March, 
1983. 
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6. Reports of Public ACCOUBts CollUllittee 

. S~ BHIKl:J RAM !AIN presented the following Reports 
(HindI and Enghsh versIons) of the Public Accounts Com. 
mittee:-

( J) Hundred and Twenty-Sixth Report on A~on Taken 
by Government on the recommendations contained 
in their Sixty-Eighth Report on Central Railway-
Idling of imported invertors and Deposit Works ;:,n 
Railways. 

(2) Hundred and Twenty-Ninth Report on Action Taken 
by Government on the recommendations contained 
in their Hundred and Eleventh Report on the Work-
ing of the Office of the Joint Chief Controller of 
Imports and Exports (CIA), New Delhi. 

(3) Hundred and Thirtieth Report on Action Taken by 
Government on the recommendations contaiucd in 
their Seventy-Sixth Report on Devdlopment of a heli-
copter. 

7. Matters UDder Rule 377 
(1) Shri Chandra Pal Shailani raised a matter regarding 

construction of a separate memorial room in Patna Museum to 
place the urn of Pandit Iaw$arlal Nehru. 

(2) Prof. Nirma1a Kumari Shaktawat raised a matter regard-
ing need for legislation to control noise pollution. 

(3) Dr. Krupasindhu Bhoi raised a matter reg_ding need 
for direction to the Eastern Ra61way to reverse the decision re· 
garding procedure for payment of freight on coal to the Shipping 
Companies. 

(4) Shri B. D. Singh raised a matter regarding need for com-
prehensive legislation for the welfare of agricultur,tl labourers. 

(5) Shri Harish Kumar Gangwar raised a matter regarding 
need for repairing the road from Katra to Vaishnodevi, a holy 
place of ~ India importance. 

(6) Shri Puchalapa1li Penchalaiah raised a matter regarding 
introduction of a new train between Hyderabad and Madras via 
Nellore. 
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• (7) Shri Ram Vilas Paswan raised a matter regarding rc-
gularisation of services of Home Guards in Bihar and increase 
in their salaries. 

(8) Shri Sushi I Bhattacharya raised a matter regarding need 
to abolish system of engaging staff on extra departmenU! basis in 
the Posts and Telegraphs Department. 
8. The Budget (General)-1983-84-Demands for Grants 

Discussion on the Demands for Grants Nos. 45 and 46 fcr 
which the Ministry of Food and Civil Supplies is responsible and 
the cut motions thereto moved on 24th March, 1983, cODtinued. 
Discussion w"'-i concluded. 

All the cut motions moved were negatived. 
Both the Demands for Grants (both Revenue Account and 

Capital Account) for which the Ministry of Food and Civil Su{>-\ 
plies is responsible for the amounts shown under column 4 of the 
printed List of Demands for Grants-Budget (General) for 1983-
84 were voted in full. 
6.33 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 31st March, 
1983). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 31, 19831Chaitra 10, 1905 (Saka) 

No. 319 
11.06 A.M. 
I. Obituary Refer.-..oces 

The Speaker made references to the passing away ~~. Shri 
Sang Bahadur Singh Bisht who w~ a Member of the Second, 
Third and Fourth Lok Sabha and Shri Babulal Tiwari who was a 
Member of the First and Second Lok Sabha. 

Thereafter, Members stood in silence for a short while as ~ 
mark of respect to the deceased. 
2. Starred QD~ 

Starred Questions Nos. 454, 462, 466, 468 and 470 were 
orally answered. Replies to Starred Questions Nos. 452, 453, 
455-459, 463-465, 467, 469, 471 and 472 were laid on the 
Table. 
3. Unsfarred Questions 

Replies to Unstarred Questions Nos. 5137-5339 and 
5341-5371 were laid on the T"lble. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi ~nd 

English versions) under sub-section (6) of sectIon 
(3) of the Essential Commodities Act, 1955:-

(i) The Kerosene (FixatiOn of Ceiling ~rices) . Sec~nd 
Amendment Order. 1983 published In Notification 
No. G.S.R. 275(E) in Gazette of India dated the 
18th March, 1983. 
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(ii) The Petroleum Products (Supply and Distribution) 
Second Amendment Order, 1983 published in No~ ... 
fication No. G.S.R. 276(E) in Gazette of Indi. 
dated the 18th March, 1983. 

(2) A copy of the Financial Estimates and Performance 
Budget (Hindi and English versions) of the Em-
ployees' State Insurance Corporation. New Delhi, for 
the yeat" 1983-84, under section 36 of the Employees' 
State Insurance Act, 1948. 

(3) A copy of the Solatium Fund (Amendment) Scheme, 
1983 (Hindi and English versiOns) published in 
Notification No. S.O. 168(E) in Gazette of Indi 
dated the 9th March, 1983, under sub-section (3) 0, 
section 10ge of the Mo:or VehiCles Act, 1939.,:, 

(4) A copy each of the following papers (Hindi and":' 
English ve~ioIl6) under sub-section ( 1) of &eetior 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of th<; 
Shipping Corporation of India Limited, Bombay, 
for the year 1981-82. 

(ii) Annual Report of the Shipping Corporation of 
India Limited, Bombay, for the year 1981-82 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 

(5) A copy of the Annu31 Accounts (Hindi and English 
versions) of the Aligarh Muslim University, Aligarh, 
for the year 1981-82 together with Audit Repon 
thereon, under sub-section (4) of section 35 of the 
Aligarh Muslim University Act, 1920. 

(6) A statement (Hindi and English versions) showinl 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Visva-Bharati, Santiniketan, for 
the year 1981-82. 

(ii) A copy of the Review (Hindi and ~nglish versi?ns) 
by the Government on the working of the Vlsva· 
Bhllf'ati. Santiniketan, for the year ) 981·82 . 

2 



(8) A stcJ.:ement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Raja Rarnmohan Roy Library Fo-
undation, Calcutta, for the year 1981-82 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Raja 
Rammoh&n Roy Library Foundation, Calcutta. tor 
the year 1981-82. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management, 
Calcutta, for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Institute of Management. Calcutta. for the year 
lQR]~R2. 

(12) A statement (Hindi and English versions) explaining 
the reac;ons for nOt laying the Accounts and the 
Audit Report of the Indian Institute of Management, 
Calcutta. for the year 1981-82 within the stipul&led 
period of nine months after the close of the Account-
ing YeM. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Salar Jung Museum Board. Hydera-
bad, for the year 1981-82 along with Audited Ac-
counts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Salar Jung 
Museum Board, Hyden/.:>ad, for the year 1981-82. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 
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(15) (i) A copy of the Annual Report (Hindi and EnglWl .1f,_ 
versions) of the Sangeet Natak Akademi, New .Delhi, t ,\ 
for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Sangeet 
Naak Akademi, New Delhi, for the year 1981-82. 

(16) A st;J.ement (Hindi and English versions) explaining 
the reasons for not laying the Accounts and the 
Audit Report of the Sangeet Natak Akademi, New 
DeIftt, within the stipulated period of nine mo~ths 
after the close of the Accounting Year. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Council of Science Mu-
seums, Calcutt<.;/, for the year 1980-81. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Council of Science Mu-
seums, Calcutta. for the year 1980-81 together ",ith 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Council of Science Museums, Calcutta, for the year 
1980-81. 

(18) A statement (Hindi and English versions) showing 
reasons for delay in la.lying the papers mentioned at 
(11) above. 

5. Asl!ieDt to BBIs 
Secretary laid on the Table following seven Bills passed by the 

Houses of Parliament during the current session and assented to:-
(1) The Aircraft (Amendment) Bill. 1983. 
(2) The Appropriation (Vote on Account) Bill, 1983. 
(3) The Appropriation Bill, 1983. 
(4) The Appropriation (No.2) Bill, 1983. 
(5) The Appropriation (Railways) Bill, 1983. 
(6) The Appropriation (Railways) No.2 Bill, 1983. 
(7) The Appropriation (Railways) No.3 Btll, 19.83. 
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~ 6. Reports of Public Accouts Committee , 
, Shri K. Lakkappa presented the following Reports (Hindi and 

English versions) of the Public Accounts Committee:-
(1) Hundred and Twenty-seventh Report on Coffee Boa:ci. 

(2) Hundred and Twenty-eighth Report on Action raken 
on Forty-seventh Report of the Committee regarding 
Lost Property Offices. 

7. Statement by Minister 
The Minister of External Affairs made a statement regarding 

press reports that the Indian Ambassador in Washington appeared 
to give evidence before a Committee of the U.S. Congress. 
8. Calling Attr-ntion 

Smt. Sukhbuns Kaur c,",Ued the attention of the Minister of 
Home Affairs to the reported increase in terrorist activities by ex-
tremists, rea:::tiona-ry elements and religious fanatics disturbing the 
peace in Punjab by shooting innocent persons at different places, 
and steps taken by Government agDinst this menace, so as to pre-
serve the unity and integrity of the country. 

The Minister of Home Affairs made a statement in regard 
thereto. 
9. Intimation Regarding Arrest of Member 

The Deputy Speaker informed the House that the Speaker had 
received the following telegram dated the 30th March, 1983, from 
the Commissioner of Police. Madras, today:-

"I have the honour to inform you that Shri Era Anbar2su, 
Member of Parliament, was arrested alongwith other 
members of the Congress Pa·rty at 11.00 hours tl~d"'j 
(30-3-83) near the triumph of 1abour sta'tue, Kamraj 
Salai, Madras, in X-Station crime number 278/83 
under section 143 IPC read with section 41 Madras 
City Police Act for taking out ... , pro:::ession in viola-
tion of the regulatory order in force in the city." 

10. Matters under Rule 377 
(1) Shri Oscar Fernandes raised a matter regarding need to 

control Monkey Virus disease in Karnataka. 
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(2) Shri K. Mayathevar raised a matter regarding relief work 
in Tamil Nadu. 

(3) Smt. Sanyogita Rane raised a matter regarding credit sup-
ply 'by Banks to the si~k engineering units at K9lhapur. 

(4) Sb.ri Harish RaW&i raised a matter regarding financial 
assistance to the Uttar Pradesh Government for restaning the 
Kumar Bronze Factory at Tarikhet, Almora. 

(5) Shri Harikesh Bahadur raised lJ matter regarding need for· 
effective measures to control seepa3e from canals in different parts 
of the Country and financial assistance to the States for this work. 

(6) Shri M. M. Lawrence r(.(sed a matter regarding demands 
of sea-men. 

(7) Dr. Subramaniam Swamy raised a matter regarding news-
reports of alleged U.S. Plan about Balkanisation of India as pub-
lished in "Patriot" and "Link". 

(8) Shri Baburao Paranjpe raised a matter regarding regub.'ri-
sation of services of Railways Coolies. 

(9) Prof. K. K. Tewari raised a matter regarding need to set 
up fJ Commission for settlement of boundary dispute between Utta·r 
Pradesh and Bihar. 

tl. The Budget (Gelleral)-1983-84-Denaands for Gnats 
Discussion on the Demands for Grants Nos. lAo 23 for "Nhich 

the Mmistry of Defence is responsible commenced. 
Thirteen cut motions [1 to II, 13 and 17] were moved. 

The discussion was not concluded. 
11. Prhate Member's ResoludoD-Negatived 

Further discussion on the following Resolution moved by Shri 
Chandulal Chandrak~".r on the 4th March, 1983 and amendments 
thereto moved on the 18th March, 1983, continued:-

"With a view to solving the unemployment problem, thiS 
House recommends to the Government to take !l\teps 
to include 'Right to Work' in the Constitution as r 
Fundamental Right." 
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The following Members took part in the debate:-
(1) Shri Chandra Pal Shailani. 
(2) Shri M. Satyanarayana Rao. 
(3) Shri Rajesh Kumai' Singh. 
(4) Shri R. P. Yadav. 
(5) Shri Sunder Singb. 
(6) Shri Oscar Fernandes. 
(7) Shri Harish Kumar Gangwar. 
(8) Shri Harikesh Bahadur. 
(9) Shri Dharamavir. 

The amendments moved. by Sarvasbri Sudhir Kumar GiIi, 
Mool Chand baga, Smt. Geeta Mukherjee, Sarvashri S~ltyanarayan 
J atiya and Bhogendra Jha were negatived. 

On the Resolution the House divided, • Ayes 20; ·Noes 32. 
The Resolution was, ~:;cordinf;:y. negatived.. 
13. Private Member's Resolution--Under Consid,eJlation. 

Shri Amal Datta moved the following Resolution:-
"This House is of the opinion that the emerging pattern of 

different linguistic and ethnic groups as distinctive 
political entities in the body politic of our cOllntry 
necessitates the restructuring of financial and other 
relations between the Centre and the States .. .lnd, 
therefore, resolves that the relevant provisions of the 
Constitution be amended suitably." 

His speech was not concluded. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday. the 4th April, 

1983) 

AVTAR SINGH RIJ(HY, 
Secretary . 

. ---- -----------"---------
.Subject to correction. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, AI-li1 4, 19831Chaitra 14, 1905 (Wca) 

No. 310 
11.03 A.M. 
•• Starred Questions 

Starred Questions Nos. 473, 475, 477, 479,483, 485 and 491 
were ora!lly answered. Replies to the remaining Questions were 
laid On the Table. 
2. Unstarrr-d Quest.ioas 

Replies to Unstarrcd Questions Nos. 5372-5394~ 5396--
5416, 5418-5425, 5427-5541 and 5543-5604 were laid on 
the Table. 
3. hpfts laid. on the Table 

The following papers were laid on the Table:-
( 1) A CODY of the Detailed Demands for Grants (Hindi 

and English versions) of Ministry of Energy for 
1983-84. 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
State Farms Corporation of India Limited, New 
Delhi, for the year 1981-82. 

(ii) Annual Report of the State Farms Corporation of 
India Limited, New De1hi, for the year 1981-82 
along with Audited Accounts and the comments 
of the Comptroller and Auditor General thereon. 
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(3) A copy each of the following papers (Hindi ~d 
English versions) under section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Karnataka Agro Industries Corporation Limi-
ted, Bangalore, for the year 1980-81. 

(ii) Annual Report of the Karnataka Agro Industries 
Corporation Limited, Bangalore, for the year 
1980-81 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of 
the Gujarat Agro Industries Corporation Limited, 
Ahmedabad, for the year 1980-81. 

(ii) Annual Report of the Gujarat Agro Industries Cor-
poration Limited, Ahmedabad, for the year 
1980-81 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

( c) ( i) Review by the Government on the working of 
the Himachal Pradesh Agro-Industries Corporation 
Limited, Simla, for the year 1981-82. 

(ii) Annual Report of the Himachal Pradesh Agro-
Industries Corporation Limited, Simla, for the 
year 1981-82 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(4) Three Statements (Hindi and English versions) 
showing reasons for delay in laying the papers men-
tioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the At] India Federation of Co-opera-
tive Spinning Mills Limited, Bombay, for the year 
1981-82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the All India 
Federation of Co-operative Spinning Mills Limited, 
Bombay, for the year 1981-82. 
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(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Labour Co-
operatives Limited, New Delhi, for the year ended 
June, 1982 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of tbe National 
Federation of Labour Cooperatives Limited, New 
Delhi, for tbe year ended June, 1982. 

{7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Nation&ll Federation of Fishermen's 
Cooperatives Limited, New Delhi, for the year ended 
June, 1982 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Federation of Fishermen's Cooperatives Limited, 
New Delhi, for the year ended June, 1982. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Delhi Financial Corporation together 
with the Auditor's Report for the year 1981-82 pub-
1ished in Notification No. F. 6(16)/82-Fin. (G) in 
Delhi Gazette dated the 22nd November, 1982, 
under sub-section (3) of section 38 of the State 
Financial Corporations Act, 1951. 

(ii) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mention'!<i at 
(i) above. 

(9) A copy each of the following Reports (Hindi and 
English versions) under article 151 (1) of the Cons-
titution:-

(i) Advance Report of the Comptroller and Auditor 
General of India fOr the year 1981-82 Union 
Government (Railways). 

(ii) Report of the Compkoller and Auditor General 
of India for the year 1981-82 Union Government 
(Civil) Revenue Receipts-Volume-I-Indirect 
Taxes and Volume II-Direct Taxes. 
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4. Matters uacIea- Rule 377 
(1) Prof. Narain Chand Parashar raised a matter regarding 

direction from Central Government to the Bhwa Beas Manage-
ment BO"'/id to share 50 per cent cost of construction of the three 
bridges in Himachal Pradesh. 

(2) Shri Chandra Pal Shailani raised a matter regarding need 
for measures to check the rising level of underground water in 
Delhi. 

(3) Shri Ajit Kumar Saba raised &i matter regarding need to 
allot more quota of cement to the State of West Bengal. 

(4) Shri Qscar Fernandes raised a matter regarding need to 
exempt diesel used by fishennen from taxes. 

(5) Shri Chintamani lena rcJised a matter regarding need for 
proper functioning of Balasore Telephone Exchange, Orissa. 

(6) Shri Swiah Thomas raised a matter regarding need for 
measures to check the water of river Moovathupuzha from being 
polluted by the eftluents of the Newsprint F~tory. VeUore. 

(7) Shri laipal Singh Kasbyap raised a matter reg~din~ need 
to announce the support price of wheat at Rs. 225.00 pet: quintal. 

(8) Shri Ram Vilas Paswan raised a m&!tter regarding need 
for early completion of the second lane of Mahatma Gandhi 
Bridge between Patna and Hajipur. 
5. TIae Budget (General)-1983-84-Demands for Gnat. 

Discussion on the Demands for Grants Nos. 18 to 23 for whiCh 
the Ministry of Defence is responsible and the cut motions thereto 
moved on the 31st March, 1983 continued. 

The discussion was not conclUded. 
6 P.M. 

(Lok Sabha ad;ourned till 11 A.M. on Tuesday, the 5th April, 
1983 ). 

4 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 5, 19831Chaitra 15. 1905 (Saka) 
. 
No. 311 

11.0.2 A.M. 
1. Starr;ed Questions 

Starred Questions Nos. 494, 495, 497-499 and 502 were 
orally an\wered. Starred Question No. 496 was postponed to 
12.4.1983. Replies to Starred Questions Nos. 493, .s00. 
501, 503-505 and 507-513 were laid on the Table. 
1. Unstarred Questions 

Replies to Unstarred Questions Nos. 5605-5710, 5712-
5729 and 5731-583K were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (3) of section 67 of the 
Monopolies and Restnctive Trade Pr~ctices Act, 1969:-

(i) The !\If(.nopolies and Restrictive Trade Practices 
Commission (Recruitment and Conditions of Service 
of Registrar, Joint Registrar, Deputy Registrar and 
Assistant Registrar of Restrictive Trade Agreements) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 221 in Gazette of India dated the 19th 
March, 1983. 

(ii) The Monopolies and Restrictive Trade Practices 
Commission (Recruitment of Members of Staff) 
Amendment Rules, 1983 published in Notification 
No. G.S.R. 225 in Gazette of India dated the 19th 
March, 1983. 
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(2) A copy of the Drugs (Price Control) (Fifth Amendmen~;' 
Order, J 983 (Hindi and English versions) published in Notifica-
tion No. 5.0. 226(E) in Gazette of India dated the 26th March, 
1983, under sub-section (6) of section 3 of the Essential Com-
modities Act, 19ft!). 

(3) A copy each of the following papers (Hindi and English 
versions) under sub·section (1) of section 619A of the Com-
panies Act, 1956:-

(a> (i) Review by the Government on the working of the 
Coal India Limited, Calcutta, for the year 1981·U:l. 

(ii) Annual Report of the Coal India Limited, Calcutta, 
for the year 1981-82 along with Audited. Accounts and 
the comments of the Comptroller and Auditor Gene-
ral thereon. 

(b) (i) Review by the Government on the working of the 
~!ngareni Collieries Company Limited, Kbammam 
~Andhra Pradesh) for the year 1981-82. 

(ii) Annual Report of the Singareni CoWeries Company 
Limited, Khammam (Andhra Pradesh) far the year 
1981-82 along with Audited Accounts and the com-
lnents of the Comptroller and Auditor General 
thereon. 

(4) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of Ministry of Home Affairs for 1983-84. 

4. Reports of Estimates Committee 

SHRI BANSl LAL presented the following Reports (Hindi 
and English versions) of the Estimates Committee:-

(i) Thirty-ninth Report on Action Taken by Government 
on the recommendations contained in their Twenty-
seeond R~ort of the Committee on the Ministry of 
Health and Family Welfare-Central Government 
Health Scheme. 

(ii) Forty-second Report on Action Take~ Govern-
ment OIl th~ recommendations cant. in their 
Thirty-fourth Report of the Committee on the Minis-
try of Shipping and Transport-Port Blair. 
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SHRI MADHUSUDAN V AIRALE presented the following 
Reports (Hindi and English versions) of the Committee on 
Public Undertakings:-

(i) Fifty-fifth Report on Action Taken by Government 
on the recommendations contained in their Twenty-
seventh Report of the Committee on Hindustan Tele. 
printers Ltd.-N~w Projects. 

(ii) Fifty-sixt.h Report on Adion Taken by Government 
on the recommendations contained in their Thirty-
eighth Report of the Committee on Indian Telephone 
Industries Ltd.-Research and Developjllent and 
New Projects. 

6. Statements by Ministers 
(i) The Minister of State for Home Affairs made a s~tement 

regarding withdrawal of money from the Contingency Fund of 
India for meeting the 1"equirement of funds of the newly 
constituted Advisory Board on Energy . 

• (ii) The Minister of Horne Affairs made a st~ment on 
Punjab. 

7. Matters Under RD~ 377 
(I) Shri Zainul Basher raised a matter regarding the state-

ment made by the President of Pakistan about Indian Muslims. 
(2) Shri Madhavrao Scindia raised a matter ~g need 

for installation of T.V. Repeater Stations &t Gwalior and 
Lalitpur. 

(3) Shri A. C. Das raised a matter regarding need to stop 
pilferage of wheat and diesel on trcnns between Paradeep and 
Cuttack. 

(4) Shrimati Jayanti Patnaik raised a matter regarding need 
for absorption of employees of the Malaria Rese-dlrch Project 
KeonjhM, Orissa. 

(5) Shri Krishna Chandra Halder raised a matter regarding 
need for an enquiry into the selection of Indian Football players 
for International Nehru Gold Cup Football Tournament. 
----------

* At 4.34 P.M. 
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(6) Shri Harikesh Bahadur raised a . matter regar4ing workJ~ 
ing conditions of Scientists in various research institutions. 

(7) ·8hri Mangal Ram Premi raised a matter regarding finan-
cial assistance for the Bijnor Unit of Uttar Pradesh S'Jgar Cor-
poration Limited. 

(8) Shri· Atal Bibari Vajpayee raised a matter regardin~ need 
for grant of 'No Objection' by the Delhi Cwtonment Board to 
the Delhi Electrici~y Supply Undertaking for electrification of 
the area adjoining Naraina village. 

(9) Prof. Madhu Dandavate raised a matter rega-ding de-
monstration by the Railway employees in Delhi for interim relief 
and wage revision. 
S. The Budget (Geaeral)--1983·S4 DeIIUIDCIs for GraDts 

0) Discussion on the Demands for Grants Nos. 18 to 23 for 
which the Ministry of Defence is responsible and the cut mo-
tions thereto moved on the 31st March, 1983, continued. 

Discussion was concluded. 
All the CUl motions moved wore negatived. 
AU the Demands for Grants (both Revenue Account and 

Capital Account) for which the Ministry of Defence is responsible 
for the amounts shown under column 4 of the printed List of 
Demands for Grants-Budget (General) for 1983-84 were voted 
in full. 

(ii) Discussion on the Demands for Grants Nos. 28 to 31 for 
which the Ministry of Energy is responsible commenced. 

Sixty-one cut motions (Nos. 1,3 to 7, 19 to 43, and 58 to 87) 
were moved. 

The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 AM. on Wednesday, the 6th 

April, 1983) 
AVTAR SINGH RIKHY, 

Secretary. 

4 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Wednesday, April 6, 1983/Chaitra 16, 1905 (Saka) 

No. 322 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 514-516 and 518-521 were orally 
answered. Replies to Starred Questions Nos. 522-527 and 
529-534 were laid on the Tab1e. 

2. Unstarred Questions 
Replies to UIJstarred Questions Nos. 5839-5849. 5851-

5869, 5871-5885, 5888-5972, 5974-5976, 5978-6016, 
6018-0033 and 6035-6071 were laid on the Table. 

3. Papers Iai~ On the Table 
The following papers were laid on the Table:-

(1) A copy of Notification No. S.O. 866 (Hindi and 

(2) 

English versions) published in Gazette of India dated 
the 4th January, 1983 rescinding the S~t (price 
Control) Order. 1977, under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. 

A copy of Notification No. G.S.R. 311 (E) (Hin~ 
and English versions) published in Gazette of Indlll 
dated the 1st April, 1983 together with an explana-
tory memorandum regarding rates of exch&lnge for 
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conversion of certain foreign currencies into Indi~J 
currency or vice-versa in supersession of Notifica-
tion No. G:S.R. 2(E) dated the 1st January, 1983, 
under section 159 of the Customs Act, 1962. 

(3) A copy of Notification No. G.S.R. 301(E) (Hindi 
and English versions) published in Gazette of India 
dated the 31st March, 1983 together with an ex-
planatory memorandum extendinsz upto 30th June, 
1983, the exemption from excise duty to Raw 
Naphtha used in the manufacture of Ammonia 
granted vide Notification No. 2183-Central Excise 
dated the Ist January, 1983 issued under the Central 
Excise Rules, 1944. 

4. Repot't of Committee on Private Members' BiOs and Resolu-
tions 

Shri G. Lakshm .. tnan presented the Fifty-sixth Report (H.indi 
and English versions) of the Committee on Private Ml!mb~rs' Bills 
and Resolutions. 

s. Report of Committee on PuItIic UadertakiJlp 

Shri Madhusudan Vai-rale presented the Fifty-seventh Report 
(Hindi and English versions) of the Committee on Public Un-
dertakings on Action Taken by Government on the recommenda-
tions contained in the Forty-second Repon of the Committee on 
Indian Airlines. 

6. Report of Committee 011 PetitioDs 
Shri Balkrishna Wasnik presented the Twelfth Report (Hindi 

cmd English versions) of the Committee on Petitions. 

7. CaIIiB& AtteuCioa 
Shri Harikesh Bahadur called the attention of the Minister 

of Education and Culture and Social Welfare to the need for 
abolition of Capitation Fee for admission in educational institu-
tions. 

The Deputy Minister for Education IIbd CUlture and Social 
Welfare made a statement in regard thereto. 
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l.) 
*8. MaUers Uader Rule 377 

(1) Smt. Madhuri Singh raised a matter regarding need for 
improving the power generation position in North Bihar for re-
moval of its economic backwardJ 

(2) Sh~i Chintam4lni Panigrahi raised a matter regarding steps 
for protectlon of labourers working in dyeing and printing of 
textiles in Jodhpur, Pall and Balotra from Polluted water flowing 
in open drains by setting up treatment plants. 

(3) Dr. Krupasindhu Bhoi raised a matter regarding need for 
construction of a railway line between Talcher and Sambalpur. 

(4) Shri Uma Kant Mishra raised a matter regardin~ need to 
solve the drinking water problem in Mirzapur and Banaras dis-
tricts of Uttar Pradesh. 

(5) Shri Ram~vat.ar Shastri raised a matter regarding finan· 
cial assistance for slum clearance in Patna. 

(6) Shri E. K. Imbichibava raised a matter regarding illegal 
import of Coconut oil at Cochin Port. 

(7) Shri Mani Ralm Bagri raised a matter regarding need for 
compensation to the farmers in Haryana whose crops have been 
destroyed by haHstorm. 

(8) Shri Bhim Singh raised a matter regarding drinking water 
famine in the colonies )Iocated along Yamuna because of digging 
of wells along Yamuna river for the supply of water to DelhilNew 
Delhi. 

(9) Dr. Vasant Kumar Pandit raised a matter regarding n~ 
for expert Zoologist and Veterinary aid to save the sick crocodIles 
of the Jawahar Sagar Wild Life Sanctuary, Kota, Rajasthan. 

(10) Shri K. Mayathevar raised a matter regarding e8:dy 
implementation of Veeranam drinking water s~heme for solvmg 
the drinking water problem in the State of TamIl Nadu. 

----_ .. -- ----_. 
*At2P.M. 
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9. 'l1Ie ~t (Geoenl)-1983-84-Demaads for Gl'8ftts 
Discussion on the Demands of Grants Nos. 28 to 31 for 

which the Ministry of EnCf'gy is responsible and the cut motions 
thereto move<' On the 5th April, 1983, continued. 

Discussion was concluded. 
All the cut motions moved were negatived. 

fi: 

All the Demands for Grants (both Revenue Account and Ca· 
pital Account) for which the Ministry of Energy is responsible for 
the amounts shown under column 4 of the printed List of De· 
mands for <kants-Budget (GenercJl) for 19~3-84 were voted in 
full. 
6.43 P.M. 
(Lok Sabhil adjourned till 11 A. M. on Thursday, the 7th April, 

1983) 

AVTAR SINGH RIKHY, 
Secretary. 

4 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 7, 19831Chaitra 17,1905 (S&lca) 

No. 323 
11.03 A.M. 
1. Starred Questions "<Ii 

Starred Questions Nos. 536-538 and 544-547 were Orally 
auswered. Replies to the remaining Questions were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 6072-6198, 6200-
6236 and 6238-6304 were laid on the Table. 

A statement by the Minister of State in the Ministry of Shipp-
ing and Transport correcting the English version of the reply 
given to Unstarred Question No. 3141 on 17th March, 1983 re-
garding setting up of a Port Development Corporation was also 
laid on the Table. 
3. PapeI'5 laid on the Table 

The following papers were iaid on the table:-
(1) A statement (Hindi and English versions) correcting 

the Hindi version of the reply given on 17 March, 
1983 to StGlrred Question No. 268 by Shri Daya Ram 
Shakya regarding acquisition of land for Diesel Loco-
motive Works, Varanasi. 

(2) A copy of the Merchant Shipping (Radio) Rules, 
1983 (Hindi and English versions) published in Noti-
fication No. G.S.R. 15(E) in Gazette of India dated 
the 7th January, 1983, under sub-section (3) of sec-
tion 458 of the Merchant Shipping Act, 1958. 
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(3) (i) A. copy of the Annullll Report (Hindi and Eng~' 
verstons) of the Banaras Hindu University, Banaras; 
for the year 1977-78. 

{Ii) A copy of the Annual Report (Hindi and English "er-
sions) of the Banaras Hin.du University, Banclras, for 
the year 1978-79. 

(hi) A copy of the Annual Report (Hindi and English 
versions) of the Banaras Hindu University, Banaras, 
for the year 1979-80. 

(~v) A copy of the Annual Report (Hindi and English 
versions) of the Banar~ Hindu University. Banaras, 
for the year 1980-81. 

(v) A copy of the Annual Report (Hindi and English 
versions) of the Banaras Hindu University, Ban afas , 
for the year 1981-82. 

(vi) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Banaras 
Hindu University, Banarw, for the years 1977-78, 
1978-79, 1979-80, 1980-81 and 1981-82. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) A copy of the Annual Accounts (Hindi and English 
versions) of the Banaras Hindu University, Banaras, 
for the year ending 31 St March, 1982 together with 
Audit Report thereon (Volumes I and ll). 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Agriculture for 
1983-84. 

(8) A statement (Hindi and English versions) explaining 
the reasons for not laying the Annual Accounts IIIIld 
Audit Repon of the Central Research Institute for 
Yoga and Vishwayatan Yogashram, New Delhi, for 
the period from 18th February, 1980 to 31st March, 
1981 within the stipulated period of nine months 
after the close of Accounting Year. 
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(9) A copy each of the following Notific~ions (Hindi 
and English versions) under section 159 of the 
Customs Act, 1962:-

(i) G.S.R. 290(£) published in Gazette of India dated 
the 31st March, 1983 together with an explanatory 
memorandum extending the validity of Notifica-
tion No. 70181-Customs dated the 26th March, 
1981 upto 31 st March, 1986. 

(ii) G.S.R. 291(E) published in Gazette of India Jated 
the 31st March, 1983 together with an explanatory 
memorandum extending the validity of Notification 
No. 71181-Customs dated the 26th MM'ch, 1981 
upto 31st March, 1986. 

(10) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise 
Rules. 1944:-

(i) G.S.R. 298(E) and 299(E) published in Gazette of 
India dated the 31 st March, 1983 together with an 
explanatory memorandum making certain amend-
ments to Notification No. 95181-Central Excises and 
Notification No. 96!81-Central Excises dated the 1st 
April, 1981 so as to extend the duration of the partial 
exemption from excise duty thereunder to Trans-
formers of rating of 150 K.V.A. and Electric motOni 
of 5 KW and above upto and including 31st March, 
1984. 

(ii) G.S.R. 300(E) published in Gazette of Indial dated the 
31st March, 1983 'together with an explanatory 
memorandum making certain amendments to Noti-
fication No. 53180-CentraJ Excises, No. 54!80-Central 
Excises and No. 55!80-Central Excises, dated the 
13th May, 1980 so as to extend 'the period of the 
excise duty concessions thereunder to steel ingots and 
iron or steel products if manufactured with aid of 
electric furnace from indigenous sponge iron or in 
combination with other m&lterials specified in notifica-
tions upto and inclusive of 30th June, 1983. 
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4. Report of COIIUDittL\e DllPabIic Unclertakiags 
SHRI MADHUSUDAN V AIRALE presented 

the Fifty-eighth Report (Hindi and English versions) of the Com-
mittee on Public Undertakings on Action Taken by Government 
On the recommendations contained in the Fortieth Report of the 
Committee on National Textile Corporation Ltd. 
s. sao bJelltby Me" m!J 

The Minister of Agriculture made a statement regarding pro-
curement price for wheat and the minimum support price for 
barley for 1983-84 Marketing Season and related matters. 
6. Medoas for Elections 10 ColIIIIIiatees 

(i) SHRI M. SATYANARAYANA RAO moved the follow-
il1g motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 311 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, thirty members from among themselves to 
serve as members of the Committee on Estimates for 
the term beginning on the 1st May, 1983 and ending 
on the 3{)th April, 1984." 

The motion was adopted. 
(ii) SHRI SATISH AGARWAL moved the following mo-

tion:-
"That the members of this House do proceed to elect in 

the manner required by sub-rule (1) of Rule 309 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha, Dfteen members from among themselves 
to serve as members of the Committee on Public 
Accounts for the term beginning on the 1st May, 1983 
and ending on the 30th April, 1984." 

The motion was adopted. 
(iii) SH1U SATISH AGARWAL moved the following mo-

OOn:-
"That this House do recommend to Rajya Sabha that 

Rajya Sabha do agree to. n~ seven m:embers 
from Rajya Sabba to aSSOC18te With the. CommIttee On 
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• Pu!>lic Accounts of the House for the term beginning 
on the 1st May, 1983 and ending on the 30th April, 
1984, and do communicate to this House the names of 
the members so nominated by Rajya Sabha." 

The motion was adopted. 

(iv) SHRI MADHUSUDAN V AIRALE moved the follow-
ing motion:-

"ThCll the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 312B of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, fifteen members from among themselves to 
serve as members of the Committee on Public Under-
takingf. for the term beginning on the 1st May. 1983 
and ending on the 30th April, 1984." 

The motion was adopted. 

(v) SHRI MADHUSUDAN V AIRALE moved the follow-
ing motion:-

"That this House do recommend to Rajya Sabha that 
Rajya SabhCli do agree to nominate seven members 
from Rajya Sabha to associate with the Committee on 
Public Undertakings of the House for the term begin-
ning on the 1st May, 1983 and ending on the 30th 
April, 1984, and do communicate to this House the 
names of the members so nominated by Rajya S&bha." 

The motion was adopted. 

(vi) SHRI SUNDER SINGH moved the following motion:-
"That the members of this House do proceed to elect in 

the manner required by sub-rule (1) of Rule 331B of 
the Rules of Procedure and Conduct of Busine~s in 
Lok Sabha, twenty members from among themselves 
to serve as members of the Connnittee on the Welfare 
of Scheduled Castes and Scheduled Tribes for the 
term beginning on the 1st May, 1983 and ending on 
the 30th April, 1984." 

The motion was adopted. 
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(vii) SHRI SUNDER SINGH moved the following motion:- r-) 
"That this House do recommend to Rajya Sabha that Rajya 

Sabha do agree to nominate ten members from Rajya 
Sabha to associate with the Committee on the WelfM'e 
of Scheduled Castes and Scheduled Tribes of the 
House for the term beginning on the 1 st May, 1983 
and ending on the 30th April, 1984, and do communi-
c&lte to this House the names of the Members so nomi-
nated by Rajya Sabba." 

The motion was adopted. 

7. CaIIiDg Attention 
SOO Jitendra Prasada called the attention of the Minister of 

Railways to the reported proposal to dismantle the Mankapur-
Katra railway line which would cause serious difficulties to pil-
grimsin going to Ayotlhya, which is a sacred, religious and :ul-
tural place in the country. 

The Minister of Railways made a statemenf in regard there!o. 

8. Matters Under Rule 377 
(1) SlKi B. D. Singh raised a matter regarding providing em-

ployment to the persons whose lands were taken for establishing 
f~tories in Phulpur, Uttar Pradesh. 

(2) Shri V. S. Vijayaraghavan raised a matter regarding need 
to solve the problems faced by Indians working in Gulf cOlintries. 

(3) Shri Narsing Suryawanshi raised a matter reg&lrding acute 
drinking water and food scarcity prevaiiing in Bidar (K.amataka). 

(4) Shri S. T. K. Jakkay&ln raised a matter regarding need 
for approval of the Kollar drinking water scheme, Madurai, 
Tamil Nadu. 

(5) Shri Jagdish Tytler raised a matter regarding problems of 
Primary Teachers going on strike in Delhi. 

(6) Shri Ashfaq Husain raised a matter regarding need for 
industrialisation of Maharajganj constituency of Gorakbpur for 
its proper development. 
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, (7) Shri Satyagopal Misra raised a matter regarding need to 
, set up a high power enquiry into the incidence of closure of Halma 
dock for shipping. 

(8) Shri Motibhai R. Chaudhari raised a matter regarding 
need to halt the superfast train running between Delhi and 
Ahmedabad at Mehsana, Gujarat. 

(9) Shri Satyanarayan J atiya raised a matter regarding need 
to declare 14th April as a closed Holiday on account of Dr. B. R. 
Ambedkar's Birthday. 

(10) Shri N. Dennis raised a matter regarding need to set up 
a Central Sidha Research Centre. 
9. The Budget (General}-1983.84-Demands for Grants 

Discussion on the Demands for Grants Nos. 50 to 60 for 
which the Minist11' of Home Affaf'rrs is responsible commenced. 

Seventy-two cut motions (1 to 14, 16 to 18, 20, 77 to 87 and 
101 to 143) were moved. 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 8th April, 1983) 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART. I 

[Brief Record of Proceedings] 

Friday, April 8, 1983/Chaitra 18, 1905 (Saka) 

No. 324 

11.02 A.M. 

I. Obituary Reference 

The Speaker made a referenCe to the passing away of Shri 
Narayan Sadoba Kajrolkar who was a Member of First and 
Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Questions Nos. 557, 558, 560, 561, 563 and 564 were 

orally answered. Starred Question No. 563 was postponed for 
further consideration. Replies to the remaining questions were 
laid on the Table. 

3. Ua&tarred Questions 
Replies to Unstarred Questions Nos. 630~25, 6327-6434, 

6436-6459 and 6461-6541 yre laid on the Table. 

A statement by the Minister of State in the Ministry of 
Finance ('orrecting the reply given to Unstarr~ Question 
No. 3293 on 18 March, 1983 regarding income-tax raids on invest-
ment companies was also laid on the Table. 
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4. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act. 1956:-

(i) Review by the Government on the working of the 
Cashew Corporation of India Limited, Cochin, for 
the year 1981-82. 

(ii) Anntml Report of the Cashew Corporation of 
India Limited, Cochin, for the year 1981-82 along 
with Audited Accounts and t~ comments of 
Comptroller and Auditor General thereon. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cashew Export Promotion Council, 
Cochin, for the year 1981-82 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Cashew 
Export Promotion Council, Cochin, for the year 
1981-82. 

(3) A copy of the Annual Report (Hindi and English 
versions) of the Indian Air~s for the year 1981-82, 
under sub-section (2) of section 37 of the Air Cor-
porations Act, 1953. 

(4) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Airlines for the year 1981-82 
and the Audit Report thereon, under sub-section (4) 
of section 15 of the Air Corporations Act, 1953. 

(5) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Airlines, for the year 1981-82. 

• • 
(6) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(3), (4) and (5) above. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of Ministry of Irrigation for 1983-84. 
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(8) ~ copy of the Export (Quality Control and Inspec~ 
tIon) Amendment Rules, 1983 (Hindi and English ver-
sions) published in Notification No. S.O. 1551 in 
Gazette of India dated the 19th March 1983 under 
sub-section (a) of section 17 of the Export (Quality 
Control and Inspection) Act, 1963. 

(9) (i) A copy of the Annual Administrative Report 
(Hindi and English versions) of the Tea Board, Cal-
cutta, for the year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Tea Board, 
Calcutta, for the year 1981-82. 

(10) A copy of the Annual Accounts (Hindi and English 
versions) of the Tea Board, Calcutta, for the year 
1980-81 along with Audit Report thereon. 

(11) A statement (Hindi and English versions) showing 
real':(lns for delay in laying the papers mentioned at 
(10) above. 

(12) A copy of Notification No. G.S.R. 307(E) (Hindi and 
English versions) published in Gazette of India dated 
the 31st March, 1983 re~ardin~ exemption to foreign 
companies engaged in the business of prospecting for 
or extraction or production of mineral oils under 
agreements from payment of surtax, under sub-
section (3) of Section 24AA of the Companies (Pro-
fits) Surtax Act, 1964. 

(13) A copv of the Wealth-tax (Second Amendment) 
Rules 1983 (Hindi and English versions) published 
in N~tiftcation No. S.O. 273(E) in Gazette of Indh 
dated the 31st March, 1983. under sub-section (4) of 
section 46 of the Wealth-tax Act, 1957. 

(14) The Income-tax (Sixth Amendment) Rules, 1983 
(Hindi and En~lish versions) published in Notifica-
tion No. RO. 274 (E) in Gazette of India dated the 
:U!'lt March. 1983, under section 296 of the Income-tax 
Act, 1961. 

(15) A copy of Notification No. G.S.R. 306(E) (H~ndi and 
English versions) published in Gazette of India dated 
the 31st March. 1983 prescribing 55 per cent plus 
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surcharge thereon of 2.5 per cent as the rate 6.'1. 
Income-tax applicable in the case of foreign compa-
nies and non-corporate non-resident taxpayers on the 
income consisting of profits and gains derived from the 
business of prospecting for or contraction or produc-
tion of mineral oils under agreements entered into 
with the Central Government, under sub-section (3) 
of section 293A of the Income-tax Act, 1961. 

(16) A copy each of the following Notifications (Hindi and 
English versions) issued under the Central Excise 
Rules, 1944:-

(1) G.S.R. 288(E) published in Gazette of India dated 
the 31st March, 1983 together with an explanatory 
memorandum regarding reclassification of Tea 
Zones. 

(li) G.s.R. 290 published in Gazette of India dated the 
2nd April, 1983 together with an explanatory 
memorandum waiving the payment of the Central 
Excise duty leviable on parts and accessories of 
motor vehicles and tractors including trailers used 
within the factory in which they are produced for 
further manufacture of assembled components or 
as original equipment parts by the manufacturers 
of motor vehicles and tractors including trailers 
for the period commencing on the 1st March, 1979 
and ending with 12th March, 1979. 

(iii) G.S.R. 291 published in Gazette of India dated the 
2nd April, 1983 together with an explanatory me-
morandum waiving the payment of Central Excise 
duty leviable on the parts of electric storage bat-
teries u.c;ed within the Factory in which they are 
produced for further manufacture of electric 
storage batteries during the period commencing on 
the 16th March, 1976 and ending with the 24th 
February, 1978. 

(iv) G.S.R. 312(E) published in Gazette of India 
dated the 1st April, 1983 together with an ex-
planatory memorandum making· certain amend-
ments to Notification No. 89f80-CE dated the 19th 
June 1980 and 45183-CE dated the 1st March, 1983. 
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(17) A copy of the Annual Report (Hindi and English ver .. 
sions) on the working of the Deposit Insurance and 
Credit Guarantee Corporation,. Bombay, for the year 
ended the 31st December, 1982, along with the 
Audited Accounts, under sub-section (2) of section 
32 of the Deposit Insurance and Credit Guarantee 
Corporation Act, 1961. 

(18) A statement (Hindi and English versions) on the 
results of the market loans floated on the 30th March, 
1983. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coffee Board, Bangalore, for the 
year 1981-82. 

(ii) A copy of the Review (Hindi and English versions) 
by tnt' Government on the working of the Coffee 
Board, Bangalore, for the year 1981-82. 

(20) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Arbitration, New 
Delhi, for the year 1981-82, "along with Audited Ac-
counts, 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council of Arbitration, New Delhi, for the year 
1981-82. 

(21) (i) A copy of the Annual Report (Hindi and English 
versions) of the Processed Food Export Promotion 
Council, New Delhi, for the year 1981-82, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Processed 
Food Export Promotion Council, New Delhi, for the 
year 1981-82. 

(22) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(21) above. 

5. Report of Committee on Publie Undertakings 
Shri Madhusudan Vairale presented the Fifty-ninth Report 

(Hindi and English versions) of the Committee on Public Under-
takings on Action Taken by Government on the recommen:da-
tions {'ontained in their Forty-eighth Report on India TOUrIsm 
Development Corporation Limited. 
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6. Calling Attention 

Sbri Ram Vilas Paswan called the attention of the Minister 
of Labour and Rehabilitation to the reported death of three 
more labourers in Bhatti mines area near Delhi when a mine 
caved in. 

The Minister of Labour and Rehabilitation made a statement 
in regard thereto. 

7. Pre:cientatioD of Petition 
Shri Satyanarayan Jatiya presented a petition signed by Shri 

Rajmal Jain and others regarding ban on cruelty to anjmals. 

8. Matters UDder Role 377 

(1) SOO Virdhi Chabder Jain raised a matter regarding 
scale of assistance to the State of Rajasthan for relief works. 

(2) Shri Ram Singh Yadav raised a matter regarding need 
to link Alwar town with Ahmedabad-Delhi Nation~ Highway 
No.8. 

(3) Shri B. V. Desai raised a matter regarding direction from 
the Centre to the States neighbouring Kamataka to supply 
electricity to it. 

(4) Shri Rajnath Sonkar Shastri r&tised a matter regarding 
need for industrialisation of Saidpur (Uttar Pradesh) to solve 
the unemployment problem of the area. 

(5) Sbri Satyasadhan Chakraborty raised &I matter regarding 
need for early opening of Hissar Textile Mill. 

(6) Shri Baburao Paranjpe raised a matter regardin~ need 
for providing facilities to the workers eng~ in Bidi manu-
facturing in Madhya Pradesh. 

(7) Shri Era Anbarasu raised a matter regaroing need to 
link Ganga-Cauveri rivers for solving irrigation problems in 
Tamil N&kIu. . 

(8) Shri Harlsh Rawat raised a matter regarding need to set 
up photo film Unit at MajkhaJi. . 
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9. The Budget (GeneraJ)-1983-S4-Demands for Grants 
Discussion on the Demallds for Grants Nos. 50 to 60 for 

whi~h the Ministry of Home Affairs is responsible and th~ cut 
motions thereto moved on the 7th April, 1983, continued. 

The discussion was not concluded. 
*10. Statement by Mioister 

The Minister of Finance made a statement regarding release 
of two instalments of .Dearness Allowance to Central. Govern-
ment employees and relief to the pensioners including family 
pensioners. 
11. Motion Regarding Fifty-Sixth Report of the Committee on 

Private Me~rs' BiDs and Resolutions 
Shri J alil Abbasi moved the following motion:-

"That this House do agree with the Fifty-sixth Report of 
the Committee on Private Members' Bills and Reso-
lutions presented to the House on the 6th April, 
1983". 

The motion was adopted . 
. 12. Private Members' BilIs-lDtrodnced 

(1) The Urban Land (Ceiling and Regulation) Amendment 
Bill, 1983 (Amendment of section 25, etc.), by Shri A. T. 
Patil. 

(2) The Urban Land (Ceiling and Regul&ltion) Amendment 
Bill, 1983 (Amendment of section 2), by Shri H. N. Bahuguna. 

(3) The Hindu Scriptures and other Religious Literature 
(Review and Amendment) Bill, 1983, by Shri Rajnath Sonkar 
Shastri. 

(4) The Borrowing (Fixation of Limit) Bill, 1983, by Shri 
Chitta Basu. 

The motion for leave to introduce the Bill moved by Shri 
Chitta Basu was opposed. The motion was adopted 3J!d the BID 
was introduced. 

(5) The Constitution (Amendment) Bil!l, 1983 (Insertion of 
new article 19A), by Shri Chitta Basu. -- ----- ------

*Made at 3.30 P.M. 
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(6) The Factories (Amendment) Bill, 1983 (Amendment 
of section 2, etc.). by Sbri Sudhir Kumar Girl. 

(7) The Constitution (Amendment) Bill, 1'983 (Amendm.ent 
of article 244. elc.). by Shri Ajoy Biswas. 

(8) The Trade and Merchandise Marks (Amendment) Bill, 
1983. (Insertion of new section 88A, etc.). by Dr. Vasant Kumai' 
Pandit. 

(9) The Indian Medicine Central Council (Amendment) 
Bill, 1983 (Amendment of section 2, etc.), by Dr. Vasant Kumar 
Pandit. 

(10) 'The Delhi Rent Control (Amendment) Bill, 1983 
(Amendment of section 2, etc.). by Dr. Vasant Kumar Pandit. 

(11) 'The Delhi Rent Control (Amendment) Bill, 1983 
(Amendment of section 2, etc.). by Sbri K. Lakkappa. 
13. Pmate ~ Bil&-WdWnwa 
(i) THE DEVDASI AND MURLI PRAcnCE (ABOLmON) 

BILL, 1982 BY SHRIMA n USHA PRAKASh 
CHOUDHARI 

Further discussion on the motion for consideration of the 
Bill moved on the 5th November, 1982, continued. 

The following Members took part in the debate:-
(1) Prof. Satya Dev Sinha 
(2) Sbri Rajesh Kumar Singh 
(3) Shri Chandra Pal Sbailani 
(4) Shri C. Palaniappan 
(5) Shri Virdbi Chander Ju 
(6) Shri Harish Rawat 
(7) Shri Sunder Singh 
(8) Sbri P. K. Thungon 

Sbrimati Usba Prakash Choudhari replied to the debate. 
The Bill was withck'awn by leave of the House. 
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(ii) THE SALARY, ALLOWANCES AND PENSION OF 
MEMBERS OF PARLIAMENT (AMENDMENT) BaL, 
1981 (Amendment of section 3, etc.), BY SHRI GEORGE 
JOSEPH MUNDACKAL. 

The motion for consideration of the Bill was moved by 
Shri George Joseph MundackaI. 

The following Members took part in the debflle:-
(1) Shri Xavier Arakal 
(2) Shri Chandra Pal Shailani 
(3) Shri Rajesh Kumar Singh 

-{4) Shri M. Satyanarayana Rao 
(5) Shri Sudhir Kuma\- Git'i 
(6) Shri S. B. Sidnal 
(7) Shri Ram Lal Rahi 
(8) Shri Mallikarjun 

Shri George Joseph Mundackal replied to the debate. 
The Bill was withdrawn by leave of the House. 

14. Half-An-Hour Imcus!iion 
Shri H. N. Bahuguna raised a hc.llf-an-hour discussion on the 

points arising out of the answer giv~ on 14th MMCh, 1983 to 
Starred Question No. 204 regarding Support Price of Wheat. 

Shri Rao Birendra Singh replied to the discussion. 

7.17 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 11th April, 

1983). 

A VT AR SINGH RIKHY. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

~l.t I Monday, April II, 1;:31~:5ait"" 21, 1905 (Sakal 

:,.:11 .04 A.M. 
~ Starred Questions 
J<~~'k . 
,~&~J Starred Questions Nos. 578-580, 584, 585, 587 and 588 
ae orally answered. Replies to the remaining questions were 
, .' on the TaMe. 
,';·).!t: Ii· Unstarred Questions 
,-&.i~' Replies to Unstarred Questions Nos. 6542-6578. 6580-
:.,49, 6651-6729 and 6731-6772 were laid on the Table. t Papers laid on the Table 
;'~ 

The following papers were laid on the Table:-
(1) The following statements (Hindi and English versions) 

showing the action taken by the Government on 
various assurances, promises and undertakings given 
by the Ministers during the various sessions ot 
Seventh Lok Sabha:-

(i) Statement No. XXID-Third Session, 1980. 
(ii) Statement No. XVII-Fifth Session, 1981. 

(iii) Statement No. XI-Sixth Session, 1981. 
(iv) Statement No. IX-5eventh Session. 1981. 
(v) Sthltement No. Vl11-Eighth Session, 1982. 
(vi) Statement No. IV-Ninth Session, 1982. 
(vii) Statement No. m-Tenth Session, 1982. 

(viii) Statement No. I-Eleventh Session, 1983. 
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(2) A copy each of the following papers (Hindi ~d 
English versions) under section 619A of the Cv:j-
panics Act, 1956:-

(a) (i) Review by the Government on the working of 
the Karnataka Cashew Development Corporation 
Limited, Bangalore, for the year 1978-79. 

(ll) Annual Report of the Karnataka Cashew Deve-
lopment Corporation Limited, Baogalore, for the 
year 1978-79 a:long with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of 
the Karnataka Cashew Development Corporation 
Limited, Bangalore, for the year 1979-80. 

(ii) Annual Report of the Kamataka Cashew Deve-
lopment Corporation Limited, Baogalore, for the 
year 1979-80 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(c) (i) Review by the Government on the working of 
the Karnataka Cashew Development Corporation 
Limited, Bangalore, for the year 1980-81. 

(ii) Annual Report of the K&tnataka Cashew Deve-
lopment Corporation Limited, Baogalore, for the 
year 1980-81 along with Audited Accounts and 
the comments of the Comptroller and Auditor 
General thereon. 

(3) Three statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (2) above. 

(4) A copy each of the following P!lpers (Hindi ~nd 
English versions) under SUb-sectIon (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Indian Dairy Corporation, Baroda. for the year 
1981-82. 
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(ii) Annua:l Report of the Indian Dairy Corporation, 
Baroda, for the year 1981-82 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(4) above. 

4. Report of Public Accounts Committee 

Shri Satish Agarw~l presented the Hundred and Forty-first 
Report (Hindi and English versions) of the Public Accounts 
Committee on Planning Process and monitoring mccpanism with 
reference to irrigation projects. 

5. Calling Attention 

Shri K. A. Rajan called the attention of the Minister of 
Health and Family Welfare to the reported withdrawal of vitati 
drugs by chemists in Delhi consequent on the directive issued by 
the Deputy ControHer of Drugs for securing special licences for 
those drugs and the steps taken by Government to ensure unin-
terrupted supply of vital drugs to the consumers. 

The Minister of Health and Family Welfare made a statement 
in regard thereto. 

6. Matters Under Rule 377 

(1) Shrimati Usha Verma raised a matter regarding distri-
bution of surplus land to the poor for effective implementation of 
20 Points Programme. 

(2) Smt. Matlhuri Singh raised a matter regarding measures 
to stop the felling of green trees in Pumea and other parts of 
Bihar. 

(3) Shri Chandra Pal Shailani raised a matter regarding 
shortage of application forms in U.P.S.C. 

(4) Shri S. T. K. Jakka1jan raised a matter regarding need 
for arresting the declining trend in the export of canned products 
to U.S.S.R. 
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(5) Shri V. S. Vijayaraghavan raised a matter regarding 
financial difficulties of Kerala Government. 

(6) Shri Rajesh Kumar Singh raised a matter reg~uding 
unsatisfactory working of telephone service in Ferozabad. 

(7) Shri A jit Bag raished a matter regarding need for stay-
ing the winding up of the DandakaranY&i Development Authority 
in West Bengal. 

(8) Sbri Harikesh Bahadur raised a matter regarding deve-
lopment of paper industry in Goralchpur. 
7. The Budget (GeneraJ~ 1 983-84-Demands for Grants 

Discussion on the Demwds for Grants Nos. 50 to 60 for 
which the Ministry of Home Affairs is responsible and the cut 
motions thereto moved on the 7th April, 1983, continued. 

The discussion was not concluded. 
7.05 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 12th April, 

1983). 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
fBrief Record of Proceedings] 

Tuesday, April 12, 19831Chaitra 22, 1905 (Saka) 

No. 326 
11.02 A.M. 

1. Starred Questions 

Starred Questions Nos. 600, 605-608, 610 and 611 were 
orally answered. Starred Question No. 600 was postponed for 
further consideration. Replies to Starred Questions Nos. 598, 
599, 601. 603, 604, 609, 612-617 and 496 were 1aid on the 
Table. 
2. Unstarred Qo,'!Stions 

Replies to Unstarred Questions Nos. 6873-6906, 6908-
6917, 6919-6958, 6960-7031, 7033-7039, 7041-7058 
and 7060-71 05 were hJid on the Table. 
3. Papers laid 011 the Table 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindj 
and English versions) under sub-section (6) of sec-
tion 3 of the Essential Commodities Act, 1955:-

(i) The Kerosene (Fixation of Ceiling Prices) Third 
Amendment Order, 1983 published in Notification 
No. G.S.R. 308(E) in Gazette of India dated the 
lst April, 1983. 
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(ii) The Light Diesel Oil (Fixation of Ceiling Prices) 
Second Amendment Order. 1983 published in Noti-
fication No. G.S.R. 309(E) in Gazette of India dated 
the 1st April, 1983. 

(iii) The Furnace Oil (Fixation of Ceiling Prices and Dis-
tribution) Second Amendment Order, 1983 publish-
ed in Notification No. G.S.R. 310(E) in Gazette 
of India dated the 1st April, 1983. 

(2) A copy of the Report (Hindi and English versions) 
under section 22 of the Monopolies and Restrictive 
Trate Practices Act, 1969 in the case of MIS 
Lucas-Tvs Limited, Madras for setting up of a new 
undertaking for the manufacture of fuel injection 
equipment, its spares. filter assembly and filter ele-
ments at Sriperumbuder, in Chingleput District, 
Tamil Nadu and the Order dated the 31st March, 
1983 of the Central Govemmentthereon Jnder -sec-
tion 62 of the Monopolies and Restrictive Trutje 
Practices Act, 1969, together with an explanatory 
note. 

(3) A copy each of the fo~lowing papers (Hindi and Eng-
lish venions) under suh-section (l) of section 619A 
of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Neyveli Lignite Corporation Limited, Neyveli, for 
the year 1981-82. 

(ii) Annual Report of the NeyveIi Lignite Corporation 
Limited, Neyveli, for the YClr 1981-82 along with 
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon. 

(4) A copy each of the following Notifications (Hindi 
and English versions) under section 159 of the Cus-
toms Act. 1961:-

(i) G.S.R. 287(E) published in Gazette of India dated 
the 30th March, 1983 together with an explanatory 
memorandum extending the validity. of Notification 
No. 198-Customs dated the 2nd August, 1976 
upto the 31st March, 1985. 
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(ii) G.S.R. 293(E) and 294(E) published in Gcllette of 
India dated the 31st March, 1983 together with an 
explanatory memorandum extending the validity 
of Notification No. 200-Customs d(sled the 28th 
September, 1979 and Notification No. 71183.Cus-
toms dated the 1st March, 1983 up to the 30th June, 
1983. 

(iii) G.S.R. 295(E) and 296(E) published in Gazette of 
India dated the 31 st March, 1983 together with an 
explanatory memorandum extending the vwdity of 
Notification No. 179·Customs dated the 22nd 
August, 1979 and Notification No. 2·Customs uated 
the 1st January, 1979 upto the 30th June, 1983. 

(iv) G.S.R. 297(E) published in Gazette of India dated 
the 31 st March, 1983 together with an explanatory 
memorandum extending the validity of Notification 
No. 197·Customs dated the 14th October, 1978 upto 
the 31st March, 1984. 

(v) G.S.R. 316(E) published in Gazette of India dated 
the 5th April, 1983 together with an explanatory 
memorandum making certain amendment to Noti· 
fic~tion No. 241182·Customs dated the 4th Novem· 
ber, 1982 so as to rectify certain discrepencies in 
the latter notification. 

(vi) G.S.R. 318(E) published in Gazette of India dated 
the 6th April. 1983 together with an explanatory 
memorandum regarding revised rate of exchange fnr 
conversion of Singapore Dollars into Indian cur-
rency ·or vice.versa in supersession of Notification 
No. 92·Customs dated the 1st April, 1983. 

4. Report of Committee on Private M~bers' Bills and Resolu-
tioDs 

Shri G. Lakshmanan presented the Fifty.seventh Report 
(Hindi and English versions) of the Committee on Priv::Me Mem· 
bers' Bins and Resolutions. 



5. Calliag Attention 

Shrimati Usha Prakash Choudhari called the attention of the 
Minister of Labour to the reported declining treDed in women'~ 
employment in a number of industries like jute, textiles etc., the 
retrenchment of women employees in several industries including 
some in the public sector and the extremely limited qpportunities 
for jobs and for training for women and the urgent necessity to 
improve the situation. 

The Minis!er of Labour rJnd Rehabilitation made a stateme!lt 
in regard thereto. 

6. Matters under Rule 377 

(1) Shri Krishna Prakash Tewari raised a matter regarding 
need for early setting up of the proposed Coach Factory at 
Subedarganj, Allah~ad. 

(2) Shri Narsing Suryawanshi raised a matter regarding need 
for expeditious steps to establish a steel plant at Hospet in DeHary, 
Kamatak~. 

(3) Shri Harish Rawat raised a matter regarding need for 
release of adequate quota of food-grains to the hilly areas of Uttar 
Pn.tdesh. 

(4) Shri Harihar Soren raised a matter regarding modernisa-
tion of ESI Hospi:al, Barbil, Orissa. 

(5) Shri Era Mohan raised a matter regarding need for supply 
of more pColldy to Tamil Nadu for saving the worken of rice mills 
from starvation. 

(6) Shri Ramavatar Shastri raised a matter regarding need 
for re-classification of different cities of the country. 

(7) Dr. A. U. Azmi 'rai~ a matter regardi~g need f~r an 
early construction of an overbridge at J aunpur Ratlway Stavon. 

(8) Shri Ajoy Biswas raised a. ~atte~ regarding financial 
assist~ce for setting up a paper mtll ID Tflpura. 

4 



• 7. 'The Budget (G,eneral~1983·8~Demands for Grants 

Discussion on Demands for Grants Nos. 50 to 60 tor which 
the Ministry of Home Affairs is responsible and the cut motions 
thereto moved on the 7th April, 1983, continued. 

Discussion was concluded. 

All the cut motions moved were negatived. 

All Demands for Grants (both Revenue Account and Capital 
Account) for which the Ministry of Home Affairs is responsjble 
for the amounts shown under column 4 of the printed List of 
Demands for Graats-Budget (General) for 1983-84 were voted 
in full. 

6.40 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 13th April, 
1983). 

AVTAR SINGH RIKHY, 
Secretary. 

5 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 13, 19831Chaitra 23, 1905 (Saka) 

No. 327 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 618, lt9, 623, 624. 626 and 627 
were orally answered. Replies to Starred Questions Nos. 621, 
622, 625, 628-639 and 247 were laid on the Table. 
l. UDStarred Questjoas 

Replies to Unstarred Questions Nos. 7106-7110, 7112-
7123, 7125-7170, 7172-7218, 7220-7229, 7231-7263, 
7265-7320, 7322-7333 and 7335-7340 were laid on the 
Table. 
3. hpen .laid oa the Table 

The following papers were laid on the Table:-
(1) A copy of the Explosives Rules, 1983 (Hindi and 

English versions) published in Notification No. 
G.S.R. 248(E) in Gazette of India dated the 2nd 
March, 1983, under sub-section (8) of sectio~ 18 of 
the Indian Explosives Act, 1884. 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) A statement regarding Review by the GoVC'.rnment 
on the working of the Bharat Heavy ElC(;tricals 
Limited, New Delhi, for the year 1981-82. 
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(li) Annual Report of the Bharat Heavy Electri~ 
Limited. New Delhi, for the year 1981-82 along 
with Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(4) A copy of the .Detailed Demands for Grants (Hindi 
and English versions) of Department of Atomic 
Energy for 1983-84. 

4. Reports of Public Accouats Committee 
Shri Satish Agarwal presented the following Reports (Hindi 

and English versions) of the Public Accounts Committee:-

(1) Hundred and Thir!Y-third Report on Paragraphs 26 
and 32 of the R~rt of the ComptrOller and Audi-
tor General of India for the year 1980-81, Union 
Government (post & Telegraphs) on Local Print-
ing of Inland Letter Cards and construction of staff 
quarters at Annanagar respectively relating to the 
Ministry of Communications (p. & T. BOa1'd). 

(2) Hundred and Thirty-fifth Report on Action Taken 
by Government on the recommendations of the 
Committee contained in their Eighty-second Report 
on Badarpur Thermal Power Project-Stage II re-
lating to the Ministry of Energy (Department of 
Power). 

5. Report of Committee OD Pub6c UDclertaldngs 
Shri Madhusudan Vairale presented the Sixty-sixth Report 

(Hindi and English versions) of the Committee on Public 
Undertakings on Action Taken by Government on the. rec~m
mendations contained in their Fiftieth Report on Engtneermg 
Projects (lndifll) Ltd. 
6. Report of COIIUDitt,~ on the Welfare of Scheduled Castes 

ad Scheduled Tribes 
Shri A. C. Das presented the Thirtieth Report (Hindi &ltd 

Englisb versions) of the Committee on the Welfare of Scheduled 
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~ Castes and Scheduled Tribes on Action Taken by Government 
on the r~c?mmendations con~ained in the~ Twenty-first Report 
on the MlnIstq' of Home Affatrs and .P!lanrnng Commission Bene-
fits for Scheduled Castes and Scheduled Tribes in Fifth and Sixth 
Five Year Plans. 
7. Calling Attention 

Shri Ram Vilas Paswan called the attention of the Minister 
of Agriculture to the situation arising out of drought famine and 
reported starvation deaths in various parts of the country and 
the effective measures taken in that behalf. 

The Minister of State in the Ministry of Agriculture made a 
statement in regard thereto. 
8. Matters onder Rule 377 

(1) Shri Bheekhabhai 'faised a matter regarding need for con-
necting Udaipur and Delhi by a Superfast train. 

(2) Prof. P. I. Kurien raised a matter regarding financial 
assistance to the State of Kerala to meet the drought situation in 
the State. 

(3) Shri Navin Rwvani raised a matter regarding direction 
to the Nationalised Banks to sanction Iloans to the people of 
Gujarat whose houses were destroyed in recent cyclone. 

(4) Shri Digambar Singh raised a matter regarding need to 
improve the functioning of telephones at Mathura, Uttar Pr~esh. 

(5) Prof. Ajit Kumar Mehta raised a matter regarding work-
ing of Telegraph and Telecommunication services in the country. 

(6) Shri Satyasadhan Chakralborty raised a matter regarding 
need for early reopening of the Bhask~ Textile Mills, Iharsu-
gunda. 

(7) Shri M.S.K. Sathiyendran raised a matter regarding nee~ 
for providing speed boats to the Customs Collectorate ~II: Madural 
to curb the smuggling on the east coast. 

(8) Shri Chaturbhuj raised a matter regarding problems of 
opium growers. 

(9) Shri Arjun Sethi raised a matter regarding increasing 
cases of blindness amongst children in the country. 



9. TIle Budget (GeIIenI)-l9l3-84-Denmd .... GrDt 
Discussion on Demand for Grant No. 67 for which the Minis-

try of Irrigation is responsible commenced. 
Fifty-seven CUt motions (38 to 47 and 49 to 9S) were moved. 
The discussion was not concluded. 

7.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 15th April, 

1983). 

A VT AR SINGH RIKHY. 

" GMGIPMRND-LSI-246LS-13-4-83-770. 

Secre~ry. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 15, 1983 /Chaitra 25, 1905 (Saka) 

No. 328 
11.04 A.M. 
1. Starred Questions 

Starred Questions Nos. 640-644, 648, 649 and 651 were 
orally answered. Starred Question No. 655 was postponed to 
22-4-1983. Replies to Starred Questions Nos. 645-647, 650. 
652-654 and 656-662 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 7341-7411, 7413-

7438, 7440--7567 and 7569-7574 were laid on the Table. 

A statement by the Minister of State in the Ministry of 
Finance correcting the reply given to Unstarred Question No. 
2204 on 4th March, 1983 regarding income tax arrears in Bihar 
was laid on the Table. 

A statement by the Minister of State in the Ministry of 
Defence correcting the reply given to Unstarred Question No. 
5420 on 13 August, 1982 regarding annual expenditure on 
N.C.C. was also laid on the Table. 

3. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (~di 
and English versions) of Ministry of Chemicals 
and Fertilizers for 1983-84. 
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(2) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Industry fOJl(P\ 
1983-84. . 

(3) A copy of the Aircraft (First Amendment) Rules, 
1983 (Hindi and English versions) publis.hed in 
Notification No. G.S.R. 263 in Gazette of India 
dated the 26th March, 1983, under section 14A of 
the Aircraft Act, 1934 together with an Expla-
natory Note. 

(4) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Rubber Board, Kottayam, for 
the year 1981-82 together with Audit Report 
thereon. 

(5) A copy each of the following Reports (Hindi and 
English versions) under article 151 (1) of the Cons-
titution:-

(i) Report of the Comptrotler and Auditor General of 
India for the year 1981-82-Union Government 
(Civil). 

(ii) Report of the Comptroller and Auditor General of 
India for the year 1981-82-Union Government 
(Defence Services). 

(6) A copy of the Union Government Appropriation Ac· 
counts (Civil) for the year 1981-82 (Hindi and 
English versions). 

(7) A copy of the Appropriation Accounts of the Defen.ce 
Services for the year 1981-82 and Commercial 
Appendix thereto (Hindi wd English versions). 

@(8) A copy of Notification No. 125/83-Central Ex-
cises [G .S.R. 3 31( E ) ] (Hindi and English ver-
SiOllS) published in Gazette of India dated the 
15th April, 1983 exempting copolymers of acry-
lonitrile used in the factory for manufacture of 
aCrYlic fibre from the whole of excise duty together 
with .an explanatory memorandum, issued under 
the Central Excise Rules, 1944. ------------ -_._ .. ------------ -~-. --- ---

@At 5.59 P.M. 
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4. Reports of Public Accounts Committee 

. S~RI BHIK~ RA~ JAIN presented the following Reports 
(Hmdl and Enghsh versIOns) of the Public Accounts Com-
mittee:- -

(i) Hundrd and Thirty-first Report on 'Revision of the 
format of Appropriation Accounts (Defence Ser-
vices)' and Action Taken by Government on the 
recommendations of the Committee contained in 
their Sixty-third Report on 'P1"e-Partition Losses and 
Irregularities' relating to the Ministry of Finance 
(Defence Division). 

(ii) Hundred and Thirty-second Report on Action Taken 
by Government on the recommendations of the 
Committee contained in their Eighty-eighth Report 
on 'National Highways' relating to the Ministry of 
Shipping and Transport (Roads Wing). 

5. Reports of Estimates Committee 

SHRI BANSI LAL presented the following Reports (Hindi 
and English versions) of the Estimates Committee:-

(i) Thirty-eighth Report on Action Taken by the Govern-
ment on the recommendations contained in the 
Twenty-fifth Report of the Committee on the Ministry 
of Defence-Military Engineer Services. 

(ii) Fortieth Report on Action Taken by the Government 
on the recommendations contained in the Thirty-
thi1"d Report of the Committee on the Ministry of 
Planning-Department of Statistics. 

(iii) Forty-first Report on Action Taken by the Govern-
ment on the recommendations contained in the 
Thirty-second Report of the Committee on the 
Ministry of Shipping and Transport-Major Ports. 

(iv) Forty-third Report on Action Taken by the Govern-
ment on the recommendations contained in the 
Twenty-thi-rd Report of the Committee on the Minis-
try of Commerce-Export Promotion. 
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(v) Forty-fourth Report on Action Taken by the Govern-
ment on the recommendations contained in the 
Nineteenth Report of the Committee on the Ministry 
of Finance-Department of Revenue-Direct Taxes 
(Wealth-Tax, Gift-Tax and Estate Duty)-Phtt 1-
Exerr. ption Limits. 

6. Reports 8Dd Minutes of Committ~ on Public Undertakinp 

SHRI MADHUSUDAN V AIRALE presented the following 
Reports and Minutes (Hindi and English versions) of the Com-
mittee on Public Undertakings:-

(i) Sixty-fint Report on Central Cottage Industries Cor-
poration of India Limited and Minutes of the sittings 
of the Committee relating thereto. 

(ii) Sixty-third Report on Action Taken by Government 
on the recommendations contained in the Forty-first 
Report of the Committee on Hindustan Photo Films 
Manufacturing Company Limited. 

7. Reports of COllUDittee on the W~ of Scheduled CMtes 
&lid SdaedaIed Tribes 

SHRI A. C. DAS presented the following Reports (Hindi and 
Englisb versions) of the Committee on tbe Welfare of Scheduled 
Castes and Scheduled Tribes:-

(i) Thirty-second Report on Action Taken by Govern-
ment on the recommendations contained in the Twen-
tieth Report of the Committee on the Ministry of 
Railways (Railway Board)-Reserv&tions for and 
employment of Scheduled Castes and Scheduled 
Tribes in Southern Railway. 

(ij) Thirty-fourth Report on Action T&ken by Govern-
ment on the recommendations contained in the 
Twenty-fifth Report of the Committee on the Ministry 
of Home Affain-Socio-economic cC;)Qditions of 
Scheduled Castes and Scheduled Tribes in Union 
Territory of Delhi. 
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8. Sfatements by Ministers 

*(i) The Minister of Home Affairs made a statement re-
garding theft of firearms from the Malkhana room of the Ad-
ditIonal District and Sessions Judge, Ganganagar, Rajasthan. 

(ii) The Minister of Commerce made a statement regarding 
Import and Exp~rt Policy for 1983-84. 

The Minister also laid on the Table a copy of the Import 
and Export Polley for 1983-84--Volumes I and II (Hindi and 
English versions). 

9. Government BiIJ--Introduced. 
CENTRAL INDUSTRIAL SECURITY FORCE 

(AMENDMENT) BILL, 1983 
The motion for leave to introduce the Bill moved by Shri 

Nihar Ranjan Laskar was opposed. On the motion the HOllse 
divided. Ayes **70; Noes **29. The motion was according-
ly adopted and the Bill was introduced. 

10. Matter under rule 377 
( 1) Shrimat~ J ayanti Patnaik raised a matter regarding 

need to construct an additional rail line between Khurdha and 
Puri. 

(2) Shri Ram Vilas Paswan raised a matter regarding need 
for nationalisation of certain cotton mills. 

(3) Shri Krishan Pratap Singh raised a matter regarding 
need to give up the idea of shifting the planning and develop-
ment wing of Fertilizer Corporation of India from Sindri, Bihar. 

( 4) Shri Ra5.a Behari Behra raised a matter regarding need 
for opening of a Postal Division for Kalahandi district at 
Bhawanipatna. 

( 5) Shri Virdhi Chander Jain raised a matter regardin.g 
need to supply more wheat to Rajasthan for sale from FaIr 
Price Shops. "----------- -------

*Made at 3.25 P.M. 
"Subject to correction. 
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(6) Shri B. D. Singh raised a matter regarding need for 
amending the rules of Prevention of Food Adulteration Act to 
prevent the increasing adulteration. 

(7) Shri Chitta Basu raised a matter regarding need for 
financial assistance to the people affected by recent tom:.tdo in 
West Bengal. 

(8) Dr. V. Kulandaivelu raised a matter regarding need 
for early completion of the Veeranam Project to solve the drink-
ing water !)fOblem of Madras. 

(9) Shri. K. A. Rajan raised a matter regaf(ling need for 
opening of a branch oJfice of the Employees Provident Fund 
at Trichur. Kerala. 

11. The BotIget (Geaeral}-1983-84-DeOl8Dds for Grants 
(i) Discussion on Demand for Grant No. 67 for which the 

Ministry of Irrigation is responsible and the cut motions there-
to moved on the 13th April, 1983, continued. 

Discussion was concluded. 
All the cut motions moved were negatived. 
The Demand for Grant (both Revenue Account and Capital 

Account) for which the Ministry of Irrigation is responsible 
for the amounts shown under column 4 of the printed List of 
Demands for Grants--Budget (Genera)) for 1983·84 wail 
voted in full. 

(ii) Discussion on the Demands for Grants Nos. 1 to 8 for 
which the Ministry of Agriculture is responsible comml!nccd. 

One hundred seventy-one cut motions (Nos. 1, 4, 7 to 9. 
48, 54 to 76, 84 to 140, 142, 143 and 181 to 263) were 
moved. 

The discussion was not concluded. 
fl. Modoo regardiDg tfdty-Seventh ieport of tbe Committee on 

Private Members' BiIh and Resolutions 
Prof. Rupchnnd Pal moved the following mofion:- r 

"That this House do agree with the Fifty-seventh Report 
of the Committee on Private Members' Bills and 
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• Resolutions presented to the House on the 12th 
April, 1983." 

The motion was adopted. 

13. Private Members' Resolution--Under Consideration 
Shri Amal Datta concluded his speech on the following re-

solution moved by him on the 31st March, 1983:-
"This House is of the opinion that the emerging pattern 

of different linguistic and ethnic groups as dis-
tinctive political entities in the body politic of our 
country necessitates the restructuring of financial 
and other relations between the Centre and the 
States and, therefore, resolves that the relevant pro-
visions of the Constitution be amended suitably." 

An Amendment was moved by Shri Satyendra Narain 
Sinha. 

The following Members took part in the debate:-
( 1) Shri Brajimohan Mohanty 
(2) Shri Rajesh Kumar Singh 
( 3) Shri Ashoke Sen 
( 4) Shri Bhogendra Jha 
(5) Shri Eduardo Faleiro 
!if/) Shri Satyendra Narain Sinha P) Shri M. Satyanarayana Rao 
(8) Shri Jagpal Singh (Speech Unfinished). 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 18th April, 

1983) . 

AVTAR SINGH RIKHY, 
Secretary. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April 18, 19831Chaitra 28, 1905 (Saka) 

No. 329 
11.03 A.M. 

1. Starred Questions 

Starred Questions Nos. 663, 664, 666 and 668 were orally 
answered. Replies to StatTed Questions Nos. 665 and 669--683 
were laid on the Table. 

Z. UDStarred Qu,~ons 
Replies to Unsta·rred Questions Nos. 7575-7655, 7657-

7659, 7661-7705, 7707-7719 and 7721-7810 were laid on 
the Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the fo}!lowing Notifications (Hindi and 
English versions) under section 21 of the Sugar Un-
dertakings (Taking Over of Management) Act. 
1978:-

(i) S.O. 190(E) published in Gazette of India dated 
the 22nd March, 1983 regarding management of 
Cauvery Sugar and Chemicals Limited, Cauvery 
Factory, Pettaivaytalia (Tamil Nadu). 

(ii) S.O. 191(E) published in Gazette of India dated 
the 22nd March. 1983 'fegarding management of 
Ajudhiya Sugar Mills, Raja-Ka-Sabaspur (V.P.). 



(iii) S.O. 192(E) published in Gazette of India dated 
the 22nd March, 1983 regarding management .~ 
Jijamata Sahkari Sakhar Karkhana Limited, 
Shankarnagar (Maharashtra). 

(iv) S.O. 193(E) published in Gazette of India dated 
the 22nd March, 19a3 regarding management of 
Rai Bahadur Narain Singh Sugar Mills Limited, 
Lhaksar (U.P.). 

(v) S.O. 194(E) published in Gazette of India dated 
the 22nd March, 1983 regarding management of 
Shree Sitaram Sugar Company Limited, Baital-
pur (V.P.). 

(vi) S.O. 195(E) published in Gazette of India dated the 
22nd March, 1983 regarding management of 
Deoria Sugar Mills Limi~ed, Deoria (V.P.). 

(vii) S.O. 196(£) published in Gazette of India dated 
the 22nd March, 1983 regarding management of 
Seksaria Sugar Mills Limited, Babhnan (V.P.). 

(viii) S.O. 197(E) published in Gazette of India dated 
the 22nd March, 1983 regarding management of 
Shri... Keshoraipatan Sakhari Sugar Mills Limited. 
Kesnoraipatan (Rajasthan). 

(2) A copy of Notitkation No. G.S.R. 327(£) (Hindi and 
English versions) published in Gazette of India dated 
the 12th April, 1983 together with an explanatory 
memorandum regarding exemption to goodS manu-
factured by Messrs Bharat Dvnamics Limited for 
supply to the Ministry of Defence for official .pur, 
poses from the whole of excise duty leVlable 
thereon, issued under the Central Excise Rules, 1944. 

4. Report .... ~mutes of Estfmates C6Diiidttee 

SHRI BANSI LAL presented the Forty-fifth Report (Hindi 
and Englisb versions) of the Estimates Committee on the Minis-
try of Railways--Production Units and Minutes of the sittings of 
the Committee re!latiag thereto. 



5. Report of Committee on Public Undertakings 

.,. Shri Madhnsudan Vairale presented the Sixtie!h Report 
(Hindi and English versions) of the Committee on Public 
Undertakings on Action Taken by Government on the recom-
mendations contained in their Eighteenth Report on Khetri 
Copper Complex of Hindustan Copper Limited. 

6. Report of Committee on the Welfare of SdIedo.\fd Castes and 
Scheduled Tribes 

Shri A. C. Das presented the Thirty-first Report (Hindi 
and English versions) of the Committee on the Welfare of Sche-
duled Castes and S:;heduled Tribes on the Ministry of Home 
AfIairs-Socio-economic conditions of Scheduled Castes and 
Scheduled Tribes in the Union Territory of Pondicherry. 

7. Report of Committee on Absence of Members 

Shri P. V. G. Raju presented the Eleventh Report 
(Hindi and English versions) of the Committee on Absence of 
Members from the Sittings of the House. 

8. Matters onder Ru~ 377 

(1) Shri Uma Kant Mishra raised a matter regarding more 
financial assistance for development of Sanskrit. 

(2) Shri Oscar Fernandes raised a matter regarding need for 
sanctioning Nuclear Power and Super Thermal Power Stations in 
Karnataka to meet power crisis in the State. 

(3) Shri A. C. Das raised a matter regarding need for opening 
of an office of the South-Eastern Railway Public Service Com-
mission at Cuttack. Orissa. 

(4) Shri B. D. Singh raised a matter regarding need for 
effective implementation of the provisions of Civil Rights Act for 
removal of uritouchability. 

(5) Shri Harikesh Bahadur raised a matter regarding nec~ for 
an enquiry into the termination of services of workers of Railway 
Mail Services at Gorakhpur. 
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(6) S~i Saifuddin Chowdhary raised a matter regarding need'f 
for financial assistance to Calcutta University for its proper deve- _,f 

lopment. 

(7) Shri Ram Vilas Paswan raised a matter regarding need 
for abolition of public schools system. 

(8) Shri Sa:yanarayan Jatiya raised a matter regarding need 
to declare Raplanavami as a Gazetted Holiday. 

(9) Shri Chintamani Jena raised a matter regarding need for 
adequate power supply to the various Steel Pl~ts. 
·9. Stllle .. eat by MinisRr 

The Minis:er of State in the Departments of Science and 
Technology, Atomic Energy, Space, Electronics and Ocean Deve-
lopment made a statement regarding launch of ~atel1ite Launch 
Vehicle, SL V-3 - D-2. 
10. TIae Budget (GeaeraI~1983..s4-Demands for G ... 

~ussion on Demands for Grants Nos_ 1 to 8 [or which the 
Ministry of Agriculture is responsible and the cut motions thereto 
moved on the 15th April. 1983, continued. 

The discussion waS not concluded. 
6.10 P.M. 
(Lok Sabha adjourned till 11 A.M. on TueJday, the 19th April, 
1983). 

A VT AR SINGH RIKHY. 
Secretar), . 

------------_._--- ------_._----
"Made at 3.03 P.M. 

I 
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LOt( SARA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 19, 19831Cbaitra 29, 1905 (Saka) 

No. 330 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 684-688 were orally answered. Re-
plies to the remaining Questions were laid on the TabQe. 
2. URSfarred Questions 

Replies to Unstarred Questions Nos. 7811-7840, 7842-
7902, 7904-7949, 7951-8026 and 8028-8043 were laid 
on the Table. 
3. p.rs laid on tile TaIJIe 

The following papers were laid on the Table:-
(1) A copy of the *Report (Hindi version) of the Na-

tional Commission on Agricuhure-197ti--Parts I to 
XV. 

(2) A statement (Hindi and English versiops) showing 
reasons for dela.y in laying Hindi version of the 
Report mentioned at (1) above. 

(3) A copy of the Indian Electricity (Amendment) Rules, 
1983 (Hindi and English versions) publishoo in 
NotificatioR No. G.s.R. 13 7 in Gazette of lBdia 
dated the 12th February, 1983, UDder sub-section 

~< (3) of section 38 of the Indian Electricity Act, 1910 . 
. <;~ 

*The English version was laid on the Table on the 12th 
March, 1976. 
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4. R,eport and Minutes of Committee on Public Uodertaldags 

Shri. M.adhusudan. Vairal~ presented the Sixty-second Re-
port (Hmdl and English versIOns) of the Committee on Public 
Undertakings on Cotton Corporation of India Limited and 
Minutes of the sittings of the Committee relating thereto. 
S. CaIIia& Attention 

Shri Mani Ram Bagri called the attention of the Minister of 
Home Affairs to the reported functioning of the office of so-called 
Khalistan Council in Harminder Sahib Amritsar and the re-
action of the Government thereto. ' 

The Minister of Home Affairs made a statement in regard 
thereto. 

6. Statemeats by M.inmers 

(i) The Minister of State in the Ministry of Home Affairs 
made a statement correcting the reply given on 23 February, 
1983 to a Supplementary by Shri A. K. Roy on Starred Ques-
tion No. 45 regarding Communal Riots. 

(ii) The Deputy Minister in the Ministries of Education and 
Culture and Social WeUare made a statement regarding setting 
up of a National Committee on the celebration of Birth Cen-
tenary of Shri Nand Lal Bose. 
7. Mattei's UDder Rule 377 

(1) Shri Narsing SUi)'awanshi raised a matter regarding need 
for Engineering-cum~Traffic Survey for proposed metre gauge 
track between Chitradurga and Rayadurga. 

(2) Shri Harihar Soren raised a matter regarding need for 
supply of adequate quota of paper at concessional rate to Orissa 
for Exercise Books. 

(~) Shrimati Jayanti Patnaik raised a matter regarding need 
for setting up of a China-clay based industrial complex in Mayur-
bhaoj district of Orissa. 

(4) Shri Nityananda Misra raised a matter .regarding need !or 
more financial assistance to the State of prusa for boostmg 
tourism in the State. 
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• (?) Shri J agpal Singh raised a matter regarding need for 
makmg arrangement to make 'Bhabhad' grass available to the 
'Bann' labourers in Dhar areas of Uttar Pradesh. 

(6) Pr?f. Ajit Kumar Mehta raised a matter regarding need 
for finanCIal assistance to the State of Bihar for taking effective 
measures against soil erosion in Samastipu'r, Bihar. 

(7) Shri Ananda Pathak raised a matter regarding need for 
giving clearance to the Neorakhola Project and sanction the re-
quisite fund for its completion . ... ---
- (8) Shri Ramavatar Shastri raised a matter regarding demODS-
tration by the National Coordination Committee of Indian Tea-
chers 9rganisation in support of their demands. 
8. The Budget (G,eDeral~1983-84-Demands for Gl1Ults 

Discussion on Demands for Grants Nos. 1 to 8 for which the 
Ministry of Agriculture is responsible and the cut motions thereto 
moved on the 15th April, 1983, continued. 

Discussion was concluded. 
All the cut motions moved were negatived. 
All Demands for Grants (both Revenue Account and Capital 

Account) for y:hich the Ministry of Agriculture is responsible for 
the amounts shown under column 4 of the printed List of De-
mands for Grants-Budget (General) for 1983-84 were voted 
in full. 
6.26 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 20th 
April, 1983). 

AVTAR SINGH RIKHY, 
Secretary. 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 20, 1983jChaitra 30, 1905 (Saka) 

No. 331 
11.02 A.M. 

1. ~ Questions 

Starred Questions Nos. 704-708 and 710-712 were orally 
answered. Replies to Starred Ques~ions Nos. 709,713-717 and 
719-724 were laid on the Table. 
2. UD9tan'ed QuestiODS 

Replies to Unstarred Questions Nos. 8044-8051, 8053-
8110, 8112-8163, 8165-8190 and 8192-8277 were laid on 
the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (6) of section 3 
of the Essential Commodities Act, 1955:-

(i) The Paper (Regulation of Production) Amendment 
Order, 1983 published in Notification No. 
S. O. 286(E) in Gazette of India dated the 11 th 
April, 1983. 

(ii) The Paper (Control) Amendment Order. 1983 
published in Notification No. S.O. 287(E) in 
Gazette of India dated the 11th April, 1983. 
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(2) A copy of No:ification No. S.O. 158(E) (Hindi : 1) 
English versions) published in Gazette of India dated 
the 4th March, 1983 regarding extension of period 
of take over of management of Mess-rs India Belting 
and Cotton Mills Limited, Serampore. beyond five 
years, under sub-section (2) of section 18AA of the 
Industries (Development and Reg~ation) Act, 1951. 

(3) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Department of Ocean De-
velopment for 1983-84. 

(4) A copy of the De!ailed Demands for Grants (Hindi 
and English versiops) of Department of Space for 
1983-84. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Council of Scientific and iadUltrlaJ 
Research, New Delhi, for the year 1981-82. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Council of Scientific and Industrial Research. New 
Delhi, for the year 1981-82. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Council of Scientific and Industrial 
Research. New Delhi, for the year 1981-82 toget:lef 
with Audit Report thereon. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bose Institute, Calcutta. for the year 
1981-82, along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Bose Institute, Calcutta, for the year 1981-82 
and (b) reasons for delay in laying the papers men-
tioned at (i) of item (7) above. 
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(8) (j) A copy of the Annual Report (Hindi and English 
versions) of the Indian Association for the Culti-
vation of Science, Callcutta, for the year 1981-82 
along with Audited Accounts. 

(ii) A statem~nt (Hindi and English versions) regarding 
(a) RevI~w by the ~(:)Vernment on the working of 
the Imban AsSOCIation for the Cultivation of 
Science, Calcutta, for the year 1981-82 and (b) 
reasons for delay in laying the papers mentioned 
at (i) of item (8) above. 

(9) A copy of the Delhi Police (General Conditions of 
Service) Amendment Rules, 1983 (Hindi and Eng-
lish versions) published in Notification No. 
F.5!80182-Home(P) in Delhi Gazette dated the 31st 
March, 1983, under sub-section (2) of section 148 
of the Delhi Police Act, 1978. 

(10) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Department of Electronics 
for 1983-84. 

(1 J) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Department of Environ-
ment for ] 983-84. 

4. Report of Committee on the Welfare of Sc:heduled Castes and 
Sdleduled TrIbes 

Shri A. C. Das presented the Thirty-fifth Report (Hindi 800 
English versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduted Tribes on Action Taken by Government 
on the recommendations contained in 'the Fifteenth Report of the 
Committee on the Ministry of Home Affairs--Working of Inte-
grated Tribal Development Projects in Orissa. 
S. Leave of Ahseo.ce 

The following Members were granted leave of absence from 
the sittings of the House for the periods mentioned against 
each:~ 

(l) Shri Xavjer Arakal~th O::tober to 19th October. 
1982 (10th Session) 
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(2) Shri Bala'iaheb Vikhe PatH-18th February to 4th 
March, 1983 and 14th March to 16th March, 1983 
(1 I th Session) 

(3) Shri B. R. Bhagat-18th February to 4th March, 
1983 (llth Session) 

(4) Sbri litendra Prasada-14th March to 6th April, 
'; 1983 (11 th Session) 

(5) Shri Chandra Shekhar-23rd October to 5th Nov~ 
ember, 1 <;lS2 (10th Session); 18th February to 4th 
March, 1983 and 14th March to 12th Aprill, 1983 
(llth Session), 

6. Preseatation 0( Petition 

Shri K. Lakkappa presented a petition signed by 
Shri R. C. Gupta regarding the Delhi Rent Control (Amend. 
ment) Bm, 1980 so as to make provisions also for increase in 
rent in accordance with rise in price index. fixation of standard 
rent at a rate more than Banks' lendine rate of interest termi-
nation of tenan;y for non-payment of rent for three mo~ths and 
scrapping of Slum Clearance Act. 

7'r:rs under Rule 377 
(l) Shri Chintamani Panigrahi raised a matter rellarding need 

for early reopening of Orient Paper Mill, Bhaskar .Textile Mill 
and Kalinga Tubes in Orissa. . 

(2) Shrj Krishna Prakash'Tewari raised a matter regarding 
need for starting a fast train between Allahabad and Lucknow, 

(3) Shri N. Dennis raised a matter regardin~ need for setting 
up of a Central Honey Development Board. 

(4) Shri Rajnath Sonkar Shastri raised a matter regardin~ in-
creasin~ irregularities in certain Pos~ Offices of District Ghazipur. 
Uttar Pradesh. 

(5) Shri Ajit Kumar Saha raised a matter regarding need to 
refrain the British Airways from closing down its branch office 
at Calcutta. 
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(6) Shri Chandradeo Prasad Verma raised a matter regarding. 
need to take effective measures to control the SylchOsis disease 
prevailing in the area of Chhota Nagpur due to the waste water 
from the nearby steel plants. 

(7) Shri Ashfaq Husain raised a matter regarding need to 
declare Gorakhpur Surauli and Got:akhpur Thuthi Barra Roads 
as National Highway and financial assistance to repair these 
roads. 

(8) Shri K. Mayathevar raised a matter regarding need fOi 
early reopening of all the degree courses in the Annamalai Uni-
versity Tamil Nadu. 

(9) Sbri Harish Rawat raised a matter regarding need fOl 
amending the provisions of Forest Conservation Act, 1980 for 
the development of the hiUy areas of Uttar Pradesh. 
8. The Budget (General}-1983-84-Demands for Grants 

Discussion on Demands for Grants Nos. 61 to 63 for which 
the Ministry of Industry is responsible commenced. 

Fifty-seven cut motions (32 to 40, 45, 46, 50 to 76 and 90 to 
108) were moved. 

The discussion was not conduded. 

6.50 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 22nd April, 

1983) 

AVTAR SINGH RIKHY, 
Secretary. 
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WKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 22, 1983jVaisakha 2, 1905 (Sua) 

No. 332 
lL02 A.M. 
1. Starred Questions 

Starred .Questions Nos. 726, 728, 730, 732 and 733 were 
orally answered. Replies to the remaining questions were laid 
on the Table. . . 

2.U~ Questions 
: Replies to Unstarred Questions Nos. 8278-8465 and 

8467-8511 were ~aid on the Table. 
3. Papers Laid on the Table 

• The. following p~pers were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Planning for 

. 1983-84. , . 
(2) A copy of the Detailed Demands for Grants (Hindi 

and English versions) of Ministry of Labour and 
Rehabilitation for 1983-84. 

(3.) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Works and 
Housing for 1983-84. 

(4) A copy of the Detailed Demands for Grants (Hindi 
. and English versions) of Department of Sports for 

1983.;84. 
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(5) A copy of the Detailed Demands for Grants (Hindi 
andd BroEngJdish ,:ersi~s) 9of83M8 inistry of Information • 
an a casting .Lor 1 - 4. 

(6) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Rural De\'eIo~ 
ment for 1983-84. 

(7) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Department of Science and 
Technology for 1983-84. 

(8) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Steel and Mines 
for 1983-84. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Sports Goods Export Promo-
tion Council, New .Delhi, for the year 1981-82 
along with Audited Accounts. 

(ii). A copy of the Review (Hindi and BngHsh ver-
sions) by the Government on the working of the 
Sports Goods Export Promotion Council, New 
Delhi, for the year 1981-82. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Communica-
tions for 1983-84. 

(12) A copy of Notification No. G.S.R. 330(E) (Hindi 
and English versions) published in Gazette of India 
dated the 14th April, 1983 together with an expla-
natory memorandum making certain amendment to 
Notification No. 252!82-CE dated the 8th Novem-
ber, 1982 regarding effective rate of excise duty on 
fents and rags arising out of cotton fabrics, issued 
under the Central Excise Rules, 1944. 
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(13) A copy of the Annual Report (Hindi and English 
versions) of the Agricultural Refinance and Deve-
lopment Corporation, Bombay, for the year ended 
the 30th 1une, 1982 along with Audited Accounts, 
under sub-section (2) of section 32 of the Agricul-
tural Refinance and Development Corporation Act, 
1963. 

(14) A copy of the Detai1~ Demands for Grants (Hindi 
and English versions) of Ministry of Finance for 
1983-84. 

(15) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Parliament, Department 
of Parliamentary Affairs, Secretariats of the Presi-
dent and Vice-President and Union Public Service 
Commission for 1983-84. 

(16) A copy of the Coinage (Standard Weight and 
Remedy of the Coins of Twenty Paise of hexagonal 
shape and Ten Paise of eight scallops both contain-
ing Magnesium 3.5 to 4 per cent and Aluminium 
remainder) Rules, 1983 (Hindi and English ver-
sions) published in Notification No. S.O. 218(E) 
in Gazette of India dated the 25th March, 1983, 
under sub-section (3) of section 21 of the Coinage 
Act, 1906. 

(17) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Cotton Corporation of India Limited, Bombay, for 
the year 1981-82 . 

. (ii) . Annual Report of the Co'tton Corporation of In~ia 
Limited, Bombay, for the year 1981-82 along With 
Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 
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(18) A copy of the Detailed Demands for Grants (Hindi. 
and English versions) of Ministry of Education 
and Culture (Department of Education) for 1983-
84. 

(19) A ~wpy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Education 
and Culture (Department of Culture) for 1983-84. 

4. Asseat -to Bills 
Secretary laid on the Table following two bills passed by 

the Houses of Parliament during the currerit session and assented 
to:-

(1) The Delhi Municipal Corporation (Amendment) 
Bill. 1983. 

(2) The Delhi Administration (Amendment) Bill, 1983. 

5. RIports of Public Accounts Committee 
Shri Satish Agarwal presented the following Reports (Hindi 

and English versions) qf the Public Accounts Committee:-

( 1) Hundred and Thirty-ninth Report on Procurement 
and utilisation of 100ton chassis and vehicles built 
thereon. 

(2) Hundred and Forty-third Report on variations bet-
ween budget estimates and actuals. 

(3) Hundred and Forty-fourth Report on Irregular 
exemptions and reliefs and Wealth escaping assess-
ment 

( 4) Hundred and Thirty-fourth Report on Action 
Taken on Sixty-fourth Report of the Committee 
regarding Expansion· of Srinagar Telephone Ex-
change and Arrears of Telephone Revenue. 

(5) Hundred and Thirty-sixth Report on Action Taken 
on Seventy-third Report of the Committee regard-
ing Remodelling of Mughalsarai Marshalling Yard. 
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•. (6) Hundred and Thirty-seventh Report on Action 
Taken on Ninety-seventh Report of the Committee 
regarding Kandla Port Trust. 

(7) Hundred and Thirty-eighth Report on Action 
Taken on Eighty-seventh Report of the Committee 
regarding Replacement of a Basic Trainer Aircraft. 

6. Reports and MiDuteS of Estimates Committee ~ 

. Shri Girdhari Lal Vyas presented the following Reports and 
Minutes (Hindi and English versions) of the Estimates Com-
mittee:- . 

(1) Forty-sixth Report on the Ministry of Commerce 
(Department of Textile)-Textile CommiSsioner's 
Organisation, and Minutes of the sittings of the 
Committee relating thereto. 

(2) Forty-seventh Report on the Ministry of Defence 
(Department of Defence )-Cantonments, and 
Minutes of the sittings of Sub-Committee on De-
fenceiCommittee relating thereto. 

7. Govemment Bills-Introduced 
(i) THE JUTE MANUFACTURES CESS BILL, 1983 

The motion for leave to introduce the Bill moved by Shri 
Vishwanath Pratap Singh was opposed. The motion was adopted 
and the Bill was introduced. 
(ii) THE JUTE MANUFACTURES DEVELOPMENT COUN-

CIL BILL, 1983 
The motion for leave to introduce the Bill moved by Shri 

Vishwanath Pratap Singh was opposed. The motion was adopted 
and the Bill was introduced. 

8. Ma~ers Under Rule 377 
(1) Shri Rana Vir Singh raised a matter regarding Goitre 

disease prevailing in Tarai areas of Uttar Pradesh. 
(2) Dr. Krupasindhu Bhoi raised. a mat~r regarding need for 

shifting of the electrical manufactunng UDlts set up by BHEL 
at Corbett Park to some other place to restore the ecology of the 
Park. 
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(3) S~~~ C~andra Pal. ~bai1ani raised a matter regarding ~, 
for rehabj;htat]o~ of faml~es wh~ lands were acquired by .; 
emment for settmg up bIg factones in Dhanbad, Bihar. 

(4) Shri S. T. K. Jakkayan raised a matter regarding need 
to implement the decision taken by State Trading Corporation 
about entitlement of export of Salt. 

(5) Sbri Krishna Chandra Halder raised a matter regarding 
need for live telecast of important Soccer events in the country 
and to show video tapes of major football matches played abroad. 

(6) Shri Era Anbarasu raised a matter regard~ need for 
decentralisation of Railway region-wise for its proper functioning. 

(7) Shri A. K. Roy raised a matter ~garding the problems 
of Railways Station Masters who are on hunger strike at the 
residence of Railway Minister. 

(8) Shri R. L. P. Verma raised a matter regarding need to 
improve Law and Order situation in Delhi. 

(9) Shri Rajesh Kumar Singb raised a matter regarding 
financial assistance to the fanners whose crops 'Ycre affected 
by the rising water of Yamuna in Mathura and Agra districts. 
9. 11ae Budget (Geoeral)-1983-84-o".......as for Grants 

(i) Discussion on Demands for Grants Nos. 61 to 63 for 
which the Ministry of Industry is responsible and cut motions 
thereto moved on the 20th A~ril, 1983. continued. 

Discussion was concluded. 
All the CUt motions moved were negatived. 
The Demands for Grants (both Revenue Account and Capi-

tal Account) for which the Ministry of Industry is responsible for 
the amounts shown under column 4 of the printed List of De-
mands for Grants-Budget (General) for 1983-84 were voted in 
full. 

(ii) Combined discussion on the following items of business 
commenced:-

*(1) Demands for Grants Nos: 10 to. 12 for which the 
Ministry of Commerce is responSible. 

*(2) Demands for Orants Nos. 104 and 105 for which 
the Department of SUpply is re.sponsible. _ 

._--
*Discussed together. 



• Fifty-six cut motions (Nos. 15 to 25, 38 to 47, 49 to 63 and 
72 to 91) to the Demands for Grants for which the Ministry of 
Commerce is responsible, were moved. 

The discussion was not concluded. 
10. Private MemI¥rs' Bills-Introdoced ...... 

(1) The Hindu Pujari Panda, Purohit Bill, 1983, by Shri 
Rajesh Kumar Singh. 

(2) The Constitution (Amendment) Bill (Amendment of arti-
cle 19, etc.), 1983, by Shri Hiralal R. Parmar. 

(3) The Prevention of Formation of Regional Political 
Parties Bill, ] 983, by Shri K. Lakkappa. 

(4) The Compulsory Home-Guard Training BilL 1983, by 
Shrimati Vidya Chennupati. 

(5) The Compulsory Vocational Education Bill, 1983, by 
Shrimati Vidya Chennupati. 

(6) The Equal Remuneration (Amendment) Bill (Amend-
ment of section 10, etc.), 1983, by Shrimati Suseela Gopalan. 

11. Pmate Members' Bill-Under Coasideration 

THE DECLARA nON OF ASSETS AND LIABILITIES BY 
MEMBERS OF LOK SABHA AND RAJY A SABHA BILL, 

1981 BY SHRI RAJESH PILOT 

The motion for consideration of the Bill was moved by Shri 
Rajesh Pilot. 

The following Members took pan in the debate:-

(1) Shri Bapusaheb Parulekar 
(2 Shri Virdhi Chander Jain 
(3) Shri Rajesh Kumar Singh 
(4) Prof. N. G. Ranga 
(5) Shri Hannan Mollah 
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(6) Shri Eduardo Faleiro 
(7) sbri Krishna Kumar Goyal 
(8) Shri Girdhari Lal Vyas 
(9) Shri K. M. Madhukar 

(10) Shri Chandra Pal Shailani 
(11) Shri A. T. Patel (Speech unfinished) 

The discussion was not concluded. 
12. Half-and-Hour Discussion 

Shri Rajnath Sonkar Shastri raised a half-an-hour discussion 
on the points arising out of the answer given on 15 March, 1983 
to Starred Question No. 228 regarding number of gas consumers 
per agent. 

Shri Shiv Shankar replied to the discussion. 

7.16 P.M. 
(Lok Sabha Adjourned Till 11 A.M. on Tuesday. the 26th April,. 

1983). 

A VTAR SINGH RIKHY. 
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LOKSABRA 

BUlLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, April 26, 198~IVaisakha 6, 190; (Saka) 

No. 333 
1l.02 A.M. 

1. Starred QuestioDs 

St:arred Questions Nos. 746-748, 750 and 752 were orally 
answered. Replies to the remaining questions were laid on the 
Table. _ _ ___ I 
,2. UIIIItarftd QuestioDs 

Replies to Unstarred Questions Nos. 8:512-8653 and 
8655-8742 were laid on the Table. 

3. Adjoummeat Motion 

The Speaker gave his consent to the moving of adjournment 
motion given notices of by Sarvashri Ram Singh Shakya, 
B. D. Singh, Harikesh Bahadur, Harish Kumar Gangwar, 
Raghunath Verma, Bapusaheb Parulekar, Jaipal Singh Kashyap, 
Rajnatb Sonkar Shastri, K. M. Madhukar, K. A. Rajan, Mani 
Ram Bagri, Trilok Chand, JagpaI Singh, Ajit Kumar Mehta ;&Ild 
Chhotey Singh Yadav regarding failure of Government to ensure 
that religious places like Golden Temple, Amritsar e~c. are I1<?t 
used in a manner to aggravate law and order situation aseVI-
denced by the killing of a senior Indian Police Service 0fficer 
near the Golden Temple, Amritsar on 25-4-1983. 
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Shri B. D. Singh then asked for leave of the House to thf~:r'! 
moving of the motion. The Speaker informed the House that 
the leave was granted. . 

Shri Mani Ram Bagri then moved the following motion under 
Rule 388:-

"That this House do suspend Rule 61 of the Rules of 
Procedure and Conduct of Business in Lok Sabha in 
its application to the adjournment motion to be 
moved by Shri B. D. Singh regarding killing of a 
senior Indian Police Service Officer near the volden 
Temple, Amritsar on 25-4-1983." 

The motion was adopted. 
Thereafter, the Speaker directed that the motion would be 

taken up on Wednesday, the 27th April, 1983 at 4 P.M. 
4. Papers laid OR the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English 

versions) on the activities of the Coal Mines Labour 
Welfare Organisation, Dhanbad, for the year 1981-82. 

(2) A statement (Hindi and English versions) showing 
reasons for delay in laying the paper mentioned at 
(1) above. 

(3) A copy of the Chitpore Golabari Company Limited, 
Clive Row Investment Holding Company Limited 
and Andrew Yule and Company Limited (Amalga-
mation) Order, 1983 (Hindi and English versions) 
published in Notification No. S.O. 270(E) in Gazette 
of India 'dated the 31st March, 1983, under sub-section 
(5) of section 396 of the Companies Act, 1956. 

(4) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Health and 
Family Welfare for 1983-84. 

(5) A copy of the Detailed Demands for Grants (Hindi 
and English vers'ons) of Ministry of Shipping and 
Transport for 1983-84. 

2 



(6) A COpy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Tourism and 
Civil Aviation for 1983-84. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Plastics 
Engineering and Tools, Madras, for the year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Institute of Plastics Engineering and Tools, Madras, 
for the year 1981-82. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Damodar Valley Corporation for the 
year 1981-82 along with Accounts and the Audit Re-
port thereon, under sub-section (5) of section 45 of 
the Damodar Valley Corporation Act, 1948. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Damodar 
Valley Corporation, for the year 1981-82. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Law, Justice and 
Company Affairs for 1983-84. 

(12) A copy of the Demands for Grants (Hindi and 
English versions) for expenditure of the Central 
Government on the Indian Posts and Telegraphs De-
partment for 1983-84. 

(13) A copy each of the following Notifications (Hindi 
and En~lish versions) under section 159 of the Cus-
toms Act, 1962:-

(i) G'sR. 334 (E) published in Gazette of India dated 
the 15th April, 1983 together with an explanatory 
memorandum making certa1n amendment to Noti-
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fteation No. 117-Cu:;toms dated the 9th July, 197i[l) 
so as to enlarge list of meterials allowed to be im-
ported into India free from duty against Advance 
Licence for export production. 

(ti) G.sA 335 (E) published in Gazette of Inc:tia dated 
the 15th April, 1983 together with an explanatory 
:gtemorandum regarding exemption to certain raw 
matermIs when imported into India under Import 
Replenishment Licences from the whole of the 
duty of customs. 

(iii) G.S.R. 33600 published in Gazette ot India dated 
the 15th April, 1983 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 64j83-Customs dated the 1st March, 
1983 so as to exempt raw materials covered. by 
Notification No. 100083-Customs dated the 15th 
April, 1983 when imported into India under Import 
Replenishment Licences from the auxillary duty of 
customs. 

(iv) G.S.R. 339(E) published in Gazette of India 
dated the 16th April, 1983 together with an ex .. 
planatory memorandum. regarding exemption to 
sulphur obtained from petroleum sources from the 
additional duty of customs. 

(v) G.S.R. 348'(E) published in Guette of India dated 
the 16th April, 1983 togethel- with an explanatory 
memorandum rescinding the Notification No. 187-
Customs dated the 30th July, 1982 resulting in the 
abolition of tarift' values on certain speci1ied varie-
ties of dry fruits when imported into India. 

(vi) G.S.R..341 (E) published in Gazette of India dated 
the 16th April, 1988 together with an explanatory 
memorandJun making certain amendments to Noti'-
fieation No. 3I-CUS dated the 1st March, 1983 so 
as to fix basic customs duty on almonds. 

(vii) G.S.R. :}4i3(E) published an Gazette of India 
dated the 20th April, 1983 together with an ex-
planatory memorandum regarding revised rates of 
exchange for conversion of Pound Sterling into 
Indian currency or vice verla in. supersession of 
Notification No. 92-Customs dated the 1st April, 
1983. 
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(14) A copy of the Report (Hil]di and English versions) 
Qf the Comptroller and Auditor Ge~ral of India for 
the year 1981-82-Vnion Government (Posts and Tele-
graphs) under article 151 (1) of the Constitution. 

(15) A copy of Union Government Appropriation Ac-
counts (Posts and Telegraphs) for the year 1981-82 
(Hindi and English versions). 

(16) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of Ministry of Social Welfare 
for 1983-84. 

5. Statements of the Committee on the Welfare of Scheduled 
Castes ad Scheduled Tribes 

Shri A. C. Das laid on the Table statements (Hindi and 
English versions) of final replies of Government to the recom-
mendations contained in Chapter V and further information 
supplied by Government in respect of recommendations con-
tained in other Chapters of the following Reports of the Com-
mittee on the Welfare of Scheduled Castes and Scheduled 
Tribes:.-

(i) Sixteenth Action Taken Report on the Ministry of 
Shipping and Transport (Transport Wing) -Reser-
vations for, and employment of, Scheduled Castes 
and Scheduled Tribes in Hindustan Shipyard Limit-
ed. 

(U) Seventeenth Action Taken Report on the Ministry 
of Railways (Railway Board)-Reservations for, and 
employment of, Scheduled Castes and Scheduled 
Tribes in South Central Railway and award of petty 
contracts, parcel~booking agencies and out~gencies 
to Scheduled Castes and Scheduled Tribes in South 
Central Railway. 

(iii) Eighteenth Action Taken Report 011 the Ministry 
of Railways (Railway Board)-Reservations for, and 
employment of, Scheduled Castes and Scheduled 
Tribes in Central Railway and award of petty con-
tracts, parcel booking agencies and out-agencies to 
Scheduled Castes and Scheduled Tribes in Central 
Railway. 
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6. Jl.tport of PuWic: Accounts Committee 
Shri· Satish Agarwal presented the Hundred and Forty-

second Report (Hindi and English versions) of the Public Ac-
counts Committee on Receipts of Union Territory of Delhi-
Sales Tax-Falsification of Documents by a Dealer. 
7. Reports and Minutes of Estimates Committee 

Shri Bansi Lal presented the following Reports and Minutes 
(Hindi and English versions) of the Estimates Committee:-

(i) Fifty-first Report on the Ministry of Energy-
Department of Petroleum, and Minutes of the sit-
tings of the Committee relating thereto. 

(il) Fifty-second Report on the Ministry of Industry 
(Department of Industrial Development)-IndustriaI 
Policy-Productivity in Industry, and Minutes of 
the sittings of the Committee relating thereto. 

8. Reports and MiDutes of Committee on PubIk Undertakings 

Shri Madhusudan Vairale presented the following Reports 
and Minu~es (Hindi and English versions) of the C!)mmittee 
on Public Undertakings:-

(i) Sixty-fifth Report on National Fertilizers Limited and 
Minutes of the sittings of the Committee relating 
thereto. 

(U) Sixty-ninth Report on Action Taken by Govern-
ment on the recommendations contained in the 
Forty-fourth Report of the Committee on Bharat 
Heavy Electricals Limited. 

9. C~ Atteatioa 
Soo Rajesh Pilot called the attention of the Minister of 

Works and Housing to the reported acquisition of fertile agricul-
tural land of villages nearby Delhi at unreaso!1ably low rate and 
its sale by Delhi Development Authority at excessh ely high price 
causing imbalance in prices of land and l~ading to great hB:I"as~
ment to fanners by depriving them of theIr only source of I1velt-
bood. 

The Minister of Works and Housing made a statement in re-
gard thereto. 
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• 10. Statements by Mini*rs 
4< (i) The Minister of Home Affairs made a statement re-

garding incident that occurred at Amritsar on April 25, 1983. 

(ii) The Minister of Works and Housing made a statement 
clarifying/correcting the information given on 11 April, 1983 
in reply to supplementaries on Starred Question No. 578 by 
Shrimati Kishori Sinha regaroing allotment of land in Delhi to 
foreign citizens of Indian origin. 

11. Matters under R~ 377 

( 1) Shri Mani Ram Bagri raised a matter regarding res-
trictions imposed by Haryana Government on the export of 
grains out-side the State. 

(2) Shri Chandradeo Prasad Venna raised a matter regard-
ing power crisis in Bihar. 

(3) Shri Krishna Prakash Tewari raised a matter regard-
ing need for providing relief to the farmers whose crops have 
been destroyed by recent rains and hail-storm. 

(4) Dr. A. Kalanidhi raised a matter regarding need for 
a judicial enquiry into the incident in which seven Customs 
officials lost lives at Madras. 

(5) Shri K. A. Rajan raised a matter regarding need for 
restoration of the dailjy deposit collection schemes by the Banks. 

(6) Shri Jaipal Singh Kashyap raised a matter regarding 
need for ed ucational, social and economic development of Aonia 
constituency of Uttar Pradesh. 

/ ..... 7) Shri Chintamani Panigrahi raised a matter regarding 
need to take effective measures to check pollution of water of 
Rushikulya river from the effluent\) of the Jayashri Chemicals 
Ltd. 

(8) Smt. Krishna Sahi raised a matter regarding need to sdlve 
the problems of labourers of Rori Asbestos Mines Chaibasa in 
the district of Singhbhum (Bihar). 
--------------------

*Made at 3 P.M. 
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11. The Budget (Geoeral~1983-84---Daa.ds lor Gaats 
(1) Combined discussion on the following items of business 

continued:-

• (i) Demands for Grants Nos. 10 to 12 for which the 
Ministry of Commerce is responsible and the cut 
motions thereto moved on the 22nd April. 1983. 

• (ii) Demands for Grants Nos. 104 and 105 for which 
the Department of Supply is responsible. 

Discussion was concluded. 
All the cut motions moved to the Demands for Grants for 

which the Ministry of Commerce is responsible, were negatived. 

All the Demands for Grants (both Revenue Account and 
Capital Acrount) for which the Ministry of Commerce is res-
ponsible for the amounts shown under column 4 of the printed 
List of Demands for Grants-Budget (General) for 1983--84 
were voted in full. 

Both the Demands for Grants (Revenue Account) for which 
the Department of Supply is responsible for the amounts shown 
under column 4 of the printed List of Demands for Grants-
Budget (General) for 1983-84 were voted in full. 

(D) At 6 P.M., the following Demands for Grants (both 
Revenue Account and Capital Account) for the amounts shown 
under column 4 of the printed List of Demands for Grants--
Budget (General) for 1983-84 were submitted to the vote of 
the House and voted in full:-

( 1) Demand No. 9 for which the Ministry of Chemi-
cals and Fertilizers is responsible; 

(2) Demands Nos. 13 to 17 for which the Ministry of 
Communication is responsible; 

(3) Demands Nos. 24 to 27 for which the Ministry of 
Education and Culture is responsible; 

(4) Demands Nos. 33 to 44 for which the Ministry of 
Finance is responsible; 

• Discussed together. 
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-( 5) Demands Nos. 47 to 49 for which the Ministry of 
Health and Family Welfare is responsible; 

(6) Demands Nos. 64 to 66 for which the Ministry of 
Information and Broadcasting is responsible; 

(7) Demands Nos. 68 to 70 for which the Ministry of 
Labour and Rehabilitation is responsible; 

(8) Demands Nos. 71 and 72 for which the Ministry of 
Law, Justice and Company Affairs is responsible; 

(9) Demands Nos. 73 to 75 for which the Ministry of 
Planning is responsible; 

(10) Demand No. 76 for which the Ministry of RUral De-
velopment is responsible; 

( 11) Demands Nos. 77 to 80 for which the Ministry of 
Shipping and Transport is responsible; 

( 12) Demand No. 81 for which the Ministry of Social 
Welfare is responsible; 

(13) Demands Nos. 82 and 83 for which the Ministry of 
Steel and Mines is responsible; 

(14) Demands Nos. 84 to 87 for which the Ministry of 
Tourism and Civil Aviation is responsible; 

( 15)· Demands Nos. 88 to 92 for which the Ministry of 
Works and Housing is responsible; 

(16) Demands Nos. 93 to 95 for which the Department 
of Atomic Energy is responsible; 

( 17) Demand No. 96 for which the Department of 
Electronics is responsible; 

( 18) Demand No. 97 for which the Department of 
Environment is responsible; 

( 19) Demand No. 98 for which the Department of 
Ocean Development is responsible; 

(20) Demands Nos. 99 to 101 for which the Departments 
of Science and Technology is responsible; 

(21) Demand No. 102 for which the Department of Space 
is responsible; 

9 



(22) 

(23) 

(24) 

Demand No. 103 for which the Department of 
Sports is responsible; 
Demand No. 106 for which Lok Sabha is responsi-
ble; 
Demand No. 107 for which Rajya Sabha is res-
ponsible; 

(25) Demand No. 108 for which the Department of 
Parliamentary Affairs is responsible; and 

(26) Demand No. )09 for which the Secretariat of the 
Vice-President is responsible. 

13. Government Bill-lDtroduced 
THE APPROPRIATION (No.3) BILL, 1983 

14. Govemment Bill-Passed 
THE APPROPRIATION (No.3) BILL, 1983 

The motion for consideration of the Bill was moved by 
Shri Pranab Kumar Mukherjee. 

The following Members took part in the debate:-
() Dr. Subramaniam Swamy 
(2) Shri G. M. Banatwal1a 

Sbri Pranab Kumar Mukherjee replied to the debate. 
The motion for consideration was adopted and clause-by-

clause consid«ation of the Bill was taken up. 
Clauses 2 to 4 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Pranab 

Kumar Mukherjee. 
The motion was adopted and the Bill was passed. 

6.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 27th 

April. 1983). 
AVTAR SINGH RIKHY, 

Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 27, 19831Vaisakha 7, 1905 (Saka) 

No. 334 
11.02 A.M. 
1. Starred Qoestioas 

Starred Questions Nos. 767-769, 772, 776, 777 and 779 
were orally aaswered. Starred Question No. 771 was postponed 
to 4.5.1983. Replies to Starred Questions Nos. 766, 770, 
774, 775, 778 and 780-785 were laid on the Table. 
2. Unstarred QueQjODS 

Replies to Unlltarred Questions Nos. 8743-8797, 8799-
8900, 8902-8906 and 8908-8979 were laid on the Table. 
3. Papers laid on the Table 

1be following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Khadi and Village Industries 
Commission, Bombay, for the year 1980-81, under 
sul>-section (3) of section 24 of the Khadi and Vil-
lage Industries Commission Act, 1956 along with 
Statistical Statement. 

(ii) A copy of the Review (Hindi and ~glish ver-
sions) by the Government on the working of the 
Khadi and Village Industries Commission, Bom-
bay, for the year 1980-81. 
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(2) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mention- -." 
ed at (1) above. 

(3) (i) A copy of the Annual Accounts (Hindi and 
English versions) of the Khadi and Village Indus-
tries Commission, Bombay, for the year 1981-82 
together with Audit Report thereon, under sub-sec-
tion (4) of section 23 of the Khadi and Village 
Industries Commission Act, 1956. 

(ii) A statement (Hindi and English versions) regard-
ing Review by the Government on the Accounts of 
the Khadi and Village Industries Commission for 
the year 1981-82. 

(4) A statement (Hindi and English versions) show-
ing reasons for delay in laying the Annual 
Accounts. 

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Pulp and Paper Re-
search Institute, Dehradun, for the year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Pulp and Paper Research Institute, Dehradun, for 
the year 1981-82. 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(5) above. , 

(7) A copy of Notification No. S. o. 176(E) (Hindi 
and English versions) published in Gazette of India 
dated the 14th March, 1983 regarding extension 
of period of take over of management of Messrs 
Carter Pooler and Company Private Limited, Cal-
cutta, beyond five years, under sub-section (2) of 
section 18A of the Industries (Development and 
Regulation) Act, 1951. 
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(~) A copy each of the foll~wing Notifications (Hindi 
and English versions) under sub-section (2) of 
section 18AA of the Industries (Development and 
Regulation) Act, 1951:-

(i) S.O. 174(E) published in Gazette of India dated 
the 14th March, 1983 regarding extension of 
period of take over of management of MessrS 
Bengal Potteries Limited, Calcutta, beyond five 
years. 

(ii) S.O. 233 (E) published in Gazette of India dated 
the 28th March, 1983 regarding extension of 
period of take over of management of Messrs 
Plyboard Industries Limited, Pampore, Jammu 
and Kashmir, beyond five years. 

(iii) S.O. 272(E) published in Gazette of Pldia dated 
the 31 st March, 1983 regarding extension of 
period of take over of management of Messrs 
Cauvery Spinning and Weaving Mills Limited, 
Pudukkotai, beyond five years. 

(9) A copy of the Half-yearly Report (Hindi and Eng-
lish version!') for the period from 1st April, 1982 
to 30th September, 1982 on the activities of the 
Coir Board, Ernakulam, Cochin and the working 
of the Coir Industry Act, 1953, under sub-section 
(1) of section 19 of the Coir IndustJjy A~t, 1953. 

(l0) A copy each of the following papers (Hindi ~d 
English versions) under sub-section (1) of sectlon 
bl9A of the Companies Act, 1956:-

(i) A statement regarding Review by the Govern-
ment on the working of the Bharat Brakes and 
Valves Limited, Calcutta, for the year 1980-81. 

(ii) Annual Report of the Bharat Brakes and Valves 
Limited, Calcutta, tor the year 1980-81 along 
with Audited Accounts and the comments of 
tbe Comptroller and Auditor General thereon. 



(11) A statement (Hindi and English versions) show-
ing reasons for <lday in laying the papers mentioned 
at (10) above. .~ 

(12) A copy each of the fdllowiDg Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion 3 of the All lDdia Services Act, 1951:-

(i) The All India Services (Death-cum-Retircment 
Benefits) Amendment Rules, 1983 published in 
Notification No. G.S.R. 293 in Gazette of India 
dated the 9th April, 1983. 

(ii) The Indian Administrative Service (Fixation of 
Cadre Strength) Third Amendment Regulations, 
1983 published in Notification No. G.S.R. 320(E) 
in Gazette of India dated the 8th April, 1983. 

(iii) The Indian Administrative ServiCe (Fixation of 
Cadre Strength) Fourth Amendment Regulations, 
1983 published in Notification No. G.S.R. 332(E) 
in Gazette of India dated the 15th April, 1983. 

(iv) The IndWl Administrative Service (Pay) Third 
Amendment Rules, 1983 published in Notification 
No. O.S.R. 333(E) in Oal.ette of India dated the 
15th April, 1983. 

(13) A copy of Notification No. G. S. R. 349(E) (Hindi 
aod English versions) published in Gazette of India 
dated the 22nd April, 1983 together with an ex-
planatory note making certain amendment to Notifi-
cation No. ItS-Customs dated the 19th June, 1980 
relating to capital goods for electronics industry. 
under section J 59 of the Customs Act, 1962. 

4. Report of COlllMittee eft Pmate MeeIben' Bills ... 
ReaoIIItioas 

Shri G. Lakshmanan presented the Fifty-eigbtb Report (Hindi 
and English versions) of the Committee on Private Members' 
Bills and .Resolutions. 
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s. Reports and Minutes of CMlrDittee on Public UadetUkings 

• Sbr~ Madh~ud~ Vairale. presented the following Reports 
and ~mutes Cffi.ndt and Enghsh versions) of the Committee on 
Public Undertakmgs:-

(i) Seventieth Report on Action Taken by Government 
o~ the recommendations contained in the Forty-
nmth Report of the Committee-Management and 
Control Systems. 

(ii) Seventy-first Report on Bharat AlUminium com-
pany Limited and Minutes of the sittings of the 
Committee relating thereto. 

(iii) Seventy-second Report on Hindustan Petroleum 
Corporation Limited and Minutes of the sittings 
of the Committee relating thereto. 

6. Report of the Committee on the Welfare of Scheduled Castes 
a.t SdIedtded Tribes 

Shri A. C. Das presented the Thirty-third Report (Hindi and 
English versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes on the Ministry of Home Affairs-
Working of Integrated Tribal Development Projects in Madhya 
Pradesh. 

7. Calliag Attention 

Shri Jagpal Singh called the attention of the Minister of Co~
munications to the reported disruption of telephone system m 
Delhi and other parts of the country and action taken by Guv-
ernment in regard thereto. 

The Minister of Communications made a statement in regard 
thereto. 

8. Matters WMIer Rule 377 

(1) Prof. Nirmala Kumari Shaktawat raised a. matter .reg~~
ing need for early completion of Broad Gauge RaIlway L~~ th~ 
ween Kota and Chittorgarh and to connect Begu town WI 

Line. 
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(2) Shri Chandra Pal Shailani raised a matter regarding need 
for providing relief to the farmers whose crops have been desn 
troyed by recent rain and hail-storm. '. 

(~) Shri Oscar Fernandes raised a matter regarding need for 
opemng of T.V. Stations at Mangalore and Udipi in Karnataka. 
. (4) Smt. Madhuri Singh raised a matter regarding effective 
unplementation of the 20-Point Programme in Bihar for its pro-
per development. 

(5) Prof. Ajit Kumar Mehta raised a matter regarding need to 
open an industria1 Training Institute at Samastipur, Bihar. 

(6) Shri B. D. Singh raised a matter regarding need for 
effective steps to curb the activities of Dr. Jagjit Singh and his 
supporters who demonstrated in New York at U.N. Headquarters. 

(7) Shri Harish Kumar Gangwar raised a matter regarding 
need for adequate supply of Ele;:tricity to the farmers of Uttar 
Pradesh. 

(8) Shri Daya Ram Shakya raised a matter regarding need for 
early implementation of the Demands of Railway Station Masters. 

(9) Shri D. S. A. Sivaprakasham raised a matter regarding 
need to postpone the recovery of loans and interest from the 
industries which are lying closed for want of power in Tamil 
Nadu. 

(10) Shri Bhogendra Jha raised a matter regarding conversion 
and construction of railway lines and new trains in MithiJa region 
of Bihar to mollify the growing discontent of the people. 

(11) Shri Satyagopal Misra raised a matter regarding need for 
setting up of an electric loco POH shop at Kharagpur. 
9. Government Bill-Under consideration 

THE FINANCE BILL, 1983 
The motion for consideration of the Bill was moved by 

Sbri Pranab Kumar Mukherjee. 
The following Members took part in the debate:-

....Ai) Shri Somnatb Chatterjee 
~2-Y Shri Krishna Prakash Tewari 
1-{3) Shri Dileep Singh Bhuria 

The discussion was interrupted by Adjournment Motion. 
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10. Adjournment Motion 

• At 4 P.M. Shri B. D. Singh moved the following motion:-

"That the House do now adjourn". 

The following Members took part in the debate:-

( 1) Shri Charan Singh 
(2) Shri R. S. Sparrow 
(3) Shri Satyasadhan Chakraborty 
( 4) Shri Era Anbarasu 
(5) Shri Dhanik LaI MandaI 
(6) Shri F. H. Mohsin 
( 7) Shri Ram J ethmalani 
(8) Shri R. L. Bhatia 
(9) Shri C. T. Dhandapani 

( 10) Shri Zainul Basher 
( 11) Shri Indrajit Gupta 
(12) Ram Nagina Misra 
(13) Shri A. K. Roy 

(14) Shri Harikesh Bahadur 
( 15) Shri Chitta Basu 
(16) Shri O1andrajit Yadav 

(17) Shri P. C. Sethi. 

Shri B. D. Singh replied to the debate. 

The motion was negatived. 
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11. Govel'lUllellt Bill-Uader Coaskteratioa 

THE FINANCE BILL, 1983 

Discussion on the motion for consideration of the Bill was 
resumed. 

Shri Sontosh Mohan Dev took part in the debate. His 
speech was not concluded. 

The discussion on the Bill was not concluded. 

9.12 P.M. 

(Lok Sabba adjoarned tiU 11 A.M. on Thursday, the 28th 
April, 1983) 

A VTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record at Proceedings] 

Thursday, April 28, 1983/Vaisakha 8, 19O5 (Saka) 

No. 335 
11.02 A.M. 

1. Starred Questioas 
Starred Questions Nos. 786-788, 790, 793 and 794 were 

orally answered. Replies to the remaining Questions were laid 
on the Table. 

2. UillUned Qamtioas 

Replies to Unstarred Questions Nos. 8980--9059 and 
9061-9214 were laid on the Table. 

3. Papers laid on die Table 

The fonowing papers were laid on the Table:-
(1) A £tement (Hindi and English versions) containing 

/(h~-d~isions of the Government on ttte recommen· 
'v dations of the Working Group on eradication of 

leprosy. 
(2) A copy of Notification No. G.S.R. 261(E) pub-

lished in Gazette of India dated the t 1 th March, 
1983 containing Corrigendum to the English ver-
sion of Notification No. G.S.R. 769(E) published 
in Gazette of India dated the 21st December, 1982, 
uader sub-section (3) of section 458 of the Mer-
chant Shipping Act, 1958. 
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(5) A. copy of A~ment (Hindi and English ver ... , 
SlOns) entered mto between the Central Govern- '.---'J 

.~ ment and Government of Rajasthan under section 
10 of the National Highways Act, 1956. 

(4) A copy of the *Review (Hindi and English versions) 
by the Government on the working of the Shipping 
Development Fund Committee, for the year 1981-
82. 

(5) (i) A copy of the Annual Accounts (Hindi and Eng. 
lish versions) of the Delhi Transport Corporation, 
New DeLhi, for the year 1981-82 together with 
Audit Report thereon, under sub-section ( 4 ) of 
section 33 of the Road Transport Corporations Act. 
1950. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the Accounts of the Delhi 
Transrort Corporation, New Delhi, for the year 
1981-82. 

(6) A statement (Hindi and English versions) showing 
reason!' for delay in laying the papers mentioned at 
(5) above. 

(7) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the University of Hyderabad, 
Hyderabad, for the year 1981-82 together with 
Audit Report thereon. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute for Training 
in Industrial Engineering, Bombay, for the year 
1981-82. 

------------------- -
.'Ibe Annual Report was laid on the. Table on 24th 

Pcbrwu1Y. 1983. 
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(ii) A copy of the Annual Accounts (Hindi and Eng_ 
lish versions) of the National Institute for Train-
ing in Industrial Engineering, Bombay, for the year 
1981-82 together with Audit Report thereon. 

(ill) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute for Training in Industrial Engineering, 
Bombay, for the year 1981-82. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

(11) A copy of the Audited Accounts (Hindi and Eng-
lish versions) of the Central Council for Research 
in Yoga and Naturopathy, New Delhi, for the year 
1981-82. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the Accounts mentioned 
at (11) above. 

(13) (i) A copy of the Annual Accounts (Hindi and 
Engfu;h versions) of the All India Institute of 
Medical Sciences, New Delhi, for the year 1981-82 
together with Audit Report thereon, under sub-sec-
tion (4) of section 18 of the All India Institute of 
Medical Sciences Act, 1956. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the Accounts of the All 
India Institute of Medical Sciences, New Delhi, for 
the year 1981-82. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

(15) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Council of Indian 
Medicine, New Delhi, for the year 1978-79 along 
with Audited Accounts. 
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(ii) A copy of the Annual Report (Hindi and English .'.~\ 
.... iooJ) of the Central Council of Indian Medi- . .~. 
ciae; New Delhi. for the year 1979-80 along with 
Andilld ActODDtL 

(iiJ A copy of the Annual Report (Hindi and English 
wnicma) of die CCDUal Council of Indian Medi-
ciDe, New Delhi, for the year 1980-81 along with 
Audited Aa:oUJlfS. 

(iv) A copy of tho Review (Hindi and English ver-
sions) by the GoverDDll:Dt 011 the workiag of the 
C=tral Council 01 Indian Mediciue, New Delhi, 
for the years 1978-79, 1979-80 aDd 1980-81. 

(16) A statement (Hindi and English versions) showing 
!eIl5ODS for delay in laying the papers mentioned at 
(15) above. 

(17) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Bal Bhavan Society (India), 
New Delhi, for the year 1981-82 to~ether with 
Aatit Report thereon. 

(18) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(17) above-

(19) 6) A copy of the Annnal Report (Hindi and Eng-
lish versions) of the Jndian Institute of Manage-
ment, Bangalore, for the year 1981-82 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
IDItitute of Management. Bangalore, far the year 
1981-82. 

(20) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (19) above. 

(21) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Kendriya Vldyalaya Sanga .. 
than. New Delhi, for the year 1981-82 together 
with Audit Report thereon. .. 



(22) ~ statement (Hindi ~ English versions) show-
mg reasons for delay m laying the papers mention-
ed at (21) above. 

4. Reports of PubJic Acooonts Committee 
Sbri ~ ~arwal presented the following Reports (Hindi 

and English VersIOns) of the Public Accounts Committee:-
(i) Hundred and Fortieth Report on Action Takea by 

Government on the recommendations contained in 
their Sixty-seventh Repon on Union Excise Duties-
Semi-finished Steel Products and Beedi· Workers 
Welfare Cess. 

(ll) Hundred and Forty-fifth Report on Delay in disposal 
of fired cartridge cases of high calibre. 

(iii) Hundred and Forty-sixth Report on Action Taken by 
Government on the recommendations contained in 
their Ninety-ninth Report on Union Excise Duties-
Loss of revenue due to operation of time bar. 

(iv) Hundred and Forty-seventh Report on Purchase of 
Second-hand transpon aircraft from a private firm. 

(v) Hundred and Forty-eighth Report on Introduction of 
a new system of weapon training. 

(vi) Hundred and Fifty-third Report on 'opening of a new 
automatic exchange at Bagh Bazar, Calcutta' and 
'Installation of thr-ee telephone exchanges at Rail· 
waypura, Ahmedabad.' 

S. Reports and Minutes of Estimates CoJJUDittee 
Shri Bansi Lal presented the following Reports and Minutes 

(Hindi and English versions) of the Estimates Committee:-
(i) Forty-eighth ~ep?rt on the Ministry of Wor~ ~d 

Housing-Dnnking Water Supply and. Samtatl;m. 
and Minutes of the sittings of the Conmuttee relating 
thereto. 

(ii) Forty-ninth Report on the Ministry of Home Afi~u:s
Police (Including C.B.I.), and Minutes of the slttmgs 
of the Committee relating thereto. 

(iii) Fiftieth Report on the Ministry of Works and ~ous. 
ing-Central Public Works J?epartme~t, and MInutes 
of the sittings of the Conmuttee relating thereto. 

• 5 



6. Report 8Dd. Minutes of Committee on Public Un«krtakin&s ~ 
. Sh:rl Madhus~dan V~ale presented the Sixty-seventh Repon 

(Hindi and English versions) of the Committee on Public Under-
takings on Hindustan Antibiotics Limited and Minutes (Hindi 
and English versions) of the sittings of the Committee relating 
thereto. 
7. Reports of Committee on the W eJfar~ of Scheduled Castes 

aad SdaedoIecI Tribes .• 
Shri A. C. Das presented the following Reports (Hindi and 

EogJisb versions) of the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes:-

(i) Thirty-~eventh Report on the Ministry of Finance 
(Department of Economic Affairs-Banking Di-
visions)-Reservations for, and employment of, 
Scheduled Castes and Soheduled Trit>es in Syndi-
cate Bank and credit facilities provided by the Bank 
for Scheduled Castes and Scheduled Tribes. 

(ii) Thirty-eighth Report on the Ministry of Energy 
(Department of Petroleum)-Reservations for, 
and employment of, Scheduled Castes and Sche-
duled InOes in Oil and Natural Gas Commission. 

S. Questions OIl statement by Minkter 
Questions were asked on the statement made on 6 April, 

1983 by the Deputy Minister for Education and Culture and 
Social Welfare regarding need for abolition of capitation fee for 
admission in educational institutions. 

The Minister of Health and Family Welfare and the Minister 
of State of the Ministries of Education and Culture and Social 
Welfare replied. 

9. Matters und,er Rule 377 
(1) Shri Chander Pail Singh raised a matter regardin~ need 

for improving power supply in Western Uttar Pradesh. 
(2) Shri V. S. Vijayaraghavan raised a matter r~garding need 

for providing facilities for the Handloom industry 10 Kerala for 
its proper development. 
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o (3) Prof. P. J. Kurien raised a matter regarding allocation 
~ adequate funds for Emakulam-Alleppey Railway line and 
Alleppey-Kayamkulam Railway line. 

(4) Shri Basudeb Acharya raised a matter regarding need 
for improving the working of the Bharat Brakes and Valves Ltd. 

(5) Shri Girdhari L~l Vyas raised a matter regarding need for 
CBI inquiry into the violation of Rice Procurement (Levy) 
Order, 1981 in Rajasthan. 

(6) Shri Ashfaq Husain raised a matter regarding need for 
implementation of separate development schemes for hilly areas, 
Bundelkhand region and Tarai areas of Eastern Uttar Pradesh 
for their proper development. 

(7) Shri Krishna Chandra Pandey raised a matter regarding 
need for a direct train from Gorakhpur to Bombay. 

(8) Smt. Geeta Mukherjee raised a matter regarding proposal 
of 15 per cent production cut by Jute Mills in West Bengal. 

(9) Shri Satyanarayan J atiya raised a matter regarding arran-
gement for the procurement of gram and payment of its price to 
farmers. 

10. Government BilJ-under consideration 

THE FINANCE BILL, 1983 

Discussion on the motion for consideration of the Bill moved 
on the 27th April, 1983, continued. 

Thj following Members took part in the debate:-

,./ (1) Shri Sontosh Mohan Dev 
(2) Shri K. Ramamurthy 
(3) Shri Narayan Choubey 
(4) Shri Baiasaheb Vikhe Patil 
(5) Shri Chitta Basu 
(6) Shri Tarun Gogoi 
(7) Shri Xavier Arakal 
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(8) Shri V. S. Vijayaraghavan 
(9) Acharya Bhagwan Dev 

(10) Shri Chandra Pal Shailani 
(11) SIlri D. P. Yadav 
jf2) Prof. Satya Dev Sinha 

.J (13) Shri C. T. Dhandapani 
(14) Sbri Krishan Datt Sultanpuri 
(15) Shri K. Lakkappa J! 6 ) Shri Oscar Fernandes 
( 17) Shri Girdhari Lal Vyas 

The discussion was not concluded. 
7 P.M. 

(Speech Unfinished) 

.. (Lok Sabha adjourned till 11 A.M. on Friday. the 29th April, 
1983). 

A VTAR SINGH RllCHY, 
Secretary. 

8 
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WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 29, 1983'1Vaisakha 9, 1905 (Saka) 

No. 336 
11.02 A.M. 
1. Starred Questions 

Starred Questions Nos. 810, 812, 815, 816, 818 and 819 
were orally answered. Replies to Starred Questions Nos. 809. 
813, 814, 817, and 821-827 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Questions Nos. 9215-9270, 9272-

9274, 9276-9354 and 9356-9446 were laid on the Table. 

3. Qu,estion of Privilege 

The Speaker gave his consent to the raising of a question of 
privilege given notice of by Mohd. Asrar Ahmad against the 
Vice-Chancellor, Aligarh Muslim University for his alleged 
undignified and unbecoming behaviour with him at a meeting 
of the Court of Aligarh Muslim University held on 26 March, 
1983 at Aligarh. 

On leave being granted by the House, the following motion 
moved by Mohd. Asrar Ahmad, was adopted: 

"That the matter be referred to the Committee of Pri-
vileges with instructions to report by the first week 
of next session." 
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4. Papers Laid on tJt.e Table 
The following papers were laid on the Table:- r' 

(1) ~ Statement (Hindi and English versions) regard· 
\,/ ing Billing of Electricity by DESU and NDMC in 

pursuance of assurance given in reply to Unstarred 
Question No. 4944 dated 10th August, 1982 and 
Starred Question No. 600 dated 12th April, 1983. 

(2) A copy of the Annual Report (Hindi and English 
versions) of Air India for the year 1981-82, under 
sub-section (2) of section 37 of the Air Corpora-
tions Act, 1953 together with Reports of its 
subsidiaries viz Hotel Corporation of India Limited 
and Air India Charters Limited. 

(3) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Air India for the year 198 J -82 
and the Audit Report thereon. under sub-section 
( 4) of section 15 of the Air Corporations Act. 
1953. 

( 4) A copy of the Review (Hindi and English versions) 
~ the Government on the working of the Air India 
~d its subsidiaries viz Hotel Corporation of India 
Limited and Air India Charters Limited, for the 
year 1981-82. 

(5) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentIoned 
at (2), (3) and (4) above. 

(6) A copy of the Annual Report (Hindi and English 
versions) of the Chief Commissioner of Railv.ay 
Safety on the working of the Commission of Rail-
way Safety for the year 1981-82. 

(7) A statement (Hindi and English versions) showing 
reasons for delay in laying the above report. 

(8) A copy each of the following papers (Hindi and 
English versions) ~der sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of 
the British India Corporation Limited, Kanpur, 
for the year 1981-82. 
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o (ii) Annual Report of the British India Corporation 
Limited, Kanpur, for the year 1981-ts~ along 
with Audited Accounts ana the comments of the 
Comptroller and Auditor General thereon. 

(9) A statement (Hindi and English versions) showin& 
reasons tor delay in laying the papers mentioned at 
(8) above. 

( 10) A copy of the National Bank for Agriculture and 
Rural .Development General Regulations, 1982 
(Hindi and Enghsh versions) published in Notifi-
cation No. S.O. 723(E) in Gazette of India dated 
the 11th October, l~ts2, under sub-section (5) of 

/ 
section 60 of the National Bank for Agriculture 
and Rural Development Act, 1981. 

\.- (11) A copy oi the Report (Hindi and English versions) 
of the Expert Committee on Replacement of Sales 
Tax on Vanaspati, Drugs and Medicines, Cement, 
Paper and Paper Boara and Petroleum Products 
by Additional Excise Duty. 

(12)A copy of the *Review (Hindi and English versions) 
by the Government on the working of the AgricUl-
tural Refinance and Development Corporation, 
Bombay, for the year ended the 30th June, 1982. 

( 13 ) (i) A copy each of (i) Annual Report and (ii) 
Audited Accounts (Hindi and English versions) of 
the Export Inspection Council and Export inspec-
tion Agencies tor the year 1981-82~ under sub-rule 
(3) of Rule 16 of the Export (Quality Control and 
Inspection) Rules, 1964. 

(ii) A cO{llY of the Review (Hindi and English versiuns) 
by the Government on the working of 'the Ex~rt 
ln~tion Council and Export Inspection AgenCIes 
for the year 1981-82. 

( 14) A statement (Hindi and English versions) showin,& 
reasons for delay in laying the papers mentioned 
at (13) above. 

------------------------
.The Annual ~eport was laid on the Table on the 22nd 

April, 1983. 
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(15), (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Federation of Indian Expo?'> 
Organisations, New Delhi, for the year 1981-82, 
along with Audited Accounts. 

(jj) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Federa-
tion of Indian Export Organisations, New DeIhi, 
for the year 198HS2. 

S. MiDates of CoannitWe on the Welfare of Scheduled C88leS 
BDd Scheduled Trhs 

SHRI A. C. DAS laid on the Table the Minutes (Hindi 
and English versions) of the First to Forty-ninth sittings of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes. 
6. Reports of Committee CIII tile W,elfare of ScWulINI CIIIleS 

aad Schedulecl Tribes 
SHRI A. C. DAS presented the following reports (Hindi 

and English versions) of the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes:-

(i) Thirty-sixth Report on the Ministry of Home Affairs 
and Planning Commission-Special Component 
Plan for Scheduled Casres-..:.-Part-I. 

(jj) Thirty-ninth Report on the Ministry of Education 
and Culture (Department of Education)-Educa-
tiona! facilities for Scheduled Castes and Scheduled 
Tribes in (i) Indian Institutes of Technology and 
(jj) Central Universities. 

ij <iii) Fortieth Report on the Ministry of Health and 
Family Welfare (Department of Health)-Educa-
tiona! facilities for Scheduled Castes and Scheduled 
Tribes in Medical Colleges under the control of, 
or aided by Central Government. 

7. Reports and MiDutes of PabIk Accounts COIDIIliUee 
SHRj[ SATISH AGARWAL presented the following Re.-

ports (Hindi and English versions) of the Public Accounts 
Committee:-

( 1) Hundred and Forty-ninth Report on Duty exemp-
tion allowed overlooking condition of and use. 
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(2) Hundred and Fiftieth Report on Receipts of Union 
Territory of Delhi-Loss of Stamp Duty. 

(3) Hundred and Fifty-first Report on Manufacture of 
defective components for vehicles. 

( 4) Hundred and Fifty-second Report on Cash assistance 
for export of ossein and export of Railway wagons. 

(5) Hundred and Fifty-fourth Report on Coaching Ser· 
vices, Railways. 

( 6) Hundred and Fifty-fifth Report on Non-levy of 
Custom duty on confiscated car released on redemp-
tion fine. 

(7) Hundred and Fifty-sixth Report on Establishment 
of production facilities for an ammunition. 

(8) Hundred and Fif1Iy-seventh Report on Revenue De-
mands written off by the Department. 

(9) Hundred and Fifty-eighth Report on Union Excise 
Duties-related person. 

( 10) Hundred and Fifty-ninth Report on Customs 
Receipts (Non-selected paras). 

( 11) }fundred and Sixtieth Report on Union Excise Du-
ties (Non-selected paras). 

( 12) Minutes relating to Procedural and General 
matters. 

8. Reports and Minutes of Estimates CoJJUDitt.ee 
Shri Girdhari Lal Vyas presented the following Reports and 

Minutes (Hindi and English versions) of the estimates Commit-
tee:-

(i) Fifty-third Report on the Ministry of Health and 
Family Welfare, Medical Relief, Education Train-
ing and Research, and Minutes of the sittings of the 
Committee relating thereto. 

(ii) Fifty-fourth Report on the Ministry of Defence 
(Department of Defence Production) Ordnance 
Factories, and Minutes of the sittings of the Sub-
Committee on DefenceiCommittee relating thereto. 

(iii) Minutes of the sittings of the Committee relating to 
Procedural and Miscellaneous Matters. 
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9. Reports and Minu~ 0( CODUDittee on Public Uadertakin~; r 
'"J,,, 

Shri Madhusudan Vairale presented the following Reports 
and Minutes (Hindi and English versions) of the Committee on 
Public Undertakings:-

(i) Sixty-fourth Report on Action Taken by Govern-
ment on the recommendations contained in the 
Forty-third Report of the Committee on Shipping 
Corporation of India Ltd. 

(ii) Sixty-eighth Report on Scooters India Ltd. and Minu-
tes of the sittings of the Committee relating there-
to. 

(iii) Seventy-third Report on Action Taken by Govern-
ment on the recommendations contained in the 
Forty-seventh Report of the Committee on Oil 
Companies-Imports of Petroleum Crude and 
Products and Distribution of Gas. 

(iv) Seventy-fourth Report on Mazagon Dock Ltd.-
Shipbuilding and Minutes of the sittings of the 
Committee relating thereto. 

(v) Seventy-fifth Report on National Film Develop-
ment Corporation Ltd.-Financing of Films and 
Theatres and Minutes of the sittings of the Com-
mittee relating thereto. 

(vi) Seventy-sixth Report on Minerals and Metals Trad-
ing Corporation of India Ltd.-Export of Iron 
Ore and Minutes of the sittings of the Committee 

~
l . g thereto. 

(vii) venty-seventh Report on Action Taken by Gov-
ernment on the recommendations contained in the 
Forty-sixth Report of the Committee on Electro-
nics Trade & Technology Development Corpora-
tion Ltd. 

(viii) Minutes of the sittings of the Committee relating 
to Procedural and Miscellaneous Matters. 
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10. CaDin2 Attention 
{-i,; 

\.. ¥ Shri Harikesh Bahadur called the attention of the Minister 
of Education and Culture and Social Welfare to the situation 
arising out of the reported strike of Primary School Teachers 
in Delhi and action taken by the Government in the matter. 

The Minister of State of the Ministries of Education and 
Culture and Social Welfare made a statement in regard thereto. 

11. Statement by MinNer 
The Minister of Parliamentary Affairs made a statement re-

garding Government business for the week commencing the 2nd 
May, 1983. 

12. Government Bill-Und~r Consideration 

THE FINANCE BILL, 1983 
Discussion on the motion for consideration of the Bill moved 

on the 27th April, 1983, continued. 

The following Members took part in the debate:-

-<:1:) StIli 6bdhari ~. 
(2) Shri Harish Kumar Gangwar. 
(3) Shri Rajiv Gandhi . 
(4) Shri Chandrajit Yadav 

The discussion was not concluded. 

13. Motion Regarding Fifty-Eighth R,eport of the Committee 
on Private Members' Bills and Resolutions 

Prof. Rupchand Pal moved the following motion:-

"That this House do agree with the Fifty-eighth Report 
of the Committee on Private Members' Bills and 
Resolutions presented to the House on the 27th 
April, 1983." 

The motion was adopted. 
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14. Private ~' ResolatioD-Uader CODSicleration 
Further discussion on the following Resolution moved byf'J', 

Sbri Amal Datta on the 31st March, 1983 and an amendment 
thereto moved on the 15th April, 1983, continued:-

"This House is of the opinion that the emerging pattern of 
di1Ierent linguistic and ethnic groups as distinctive 
political entities in the body politic of our country 
necessitates the restructuring of financial and other 
relations between the Centre and the States '-\Dd, 
therefore, resolves that the relevant provisions of 
the Constitution be amended suitably." 

The following Members took part in the debate:-
(l) Dr. Subramaniam Swamy. 
(2) Prof. N. G. Ranga 
(3) Shri C. T. Dhandapani 
(4) Shri Virdhi Chander Jain. 
(5) Shri R.L.P. Verma. 
(6) Prof. Narain Chand Parashar. 
(7) Shrimati Jayanti Patnaik . 

. . (8) Shri Ram Singh Yadav (Speech unfinished). 
The discussion was not concluded. 

6 P.M.·· 
(Lok Sabha adjourned tnl 11 A.M. on Monday, the 2nd May, 

1983) • 

AVTAR SINGH RIKHY, 
Secre'tary. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, May 2, 1983jVaisakha 12, 1905 (Saka) 

No. 337 
11.03 A.M. 
1. Starred Questions 

Starred Questions Nos. 828-830 and 832-834 were orally 
answered. Starred Question No. 831 was postponed. to 
9-5-1983. Replies to Starred Questions Nos. 835-847 were laid 
on the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 9447-9589, 9591-9652 
and 9654-9677 were laid on the Table. 
.. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and 

English versions) under sub-section (6) of section 3 
of the Essential Commodities Act, 1955:-

(i) G.S.R. 323(E) published in Gazette of India dated 
the 8th April, 1983 regarding fixation of maximum 
retail selling price of Anhydrous Ammonia, under 
Fertiliser (Control) Order, 1957. 

(ii) G.S.R. 326(E) published in Gazette of India dated 
the 12th April, 1983 regarding appointment of 
officers working in the Central Fertilizer Quality 
Control and Training Institute. Faridabad, as Inspec-
tors of Fertilisers under Fertiliser (Control) Order, 
1957. 
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l 
(2) A copy of the Food Corporation of India (Staff) 

(Eighty-fifth Amendment) Regulations, 1982 (Hindi 
and English versions) published in Notification 
No. 22/F.No. 6-1/76-IC dated the 12th February, 
1983, under sub-section (5) of section 45 of the Food 
Corporations Act, 1964. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mention-
ed at (2) above. 

(4) A copy of the Standards of Weights and Measures 
(Packaged Commodities) Amendment Rules, 1983 
(Hindi and English versions) published in 
Notification No. G.S.R. 303 (E) in Gazette of India 
dated the 31st March. 1983 together with corrigendum 
thereto published in Notification No. G.S.R. 347 (E) 
in Gazette of India dated the 20th April, 1983, under 
sub-section (4) of section 83 of the Standards of 
Weights and Measures Act, 1976. 

(5) A copy of Notification No. G.S.R. 337 (E) (Hindi and 
English versions) published in Gazette of India dated 
the 16th April. 198.3 containing corrigenda to Noti-
fication No. G.S.R. 40 (E) dated the 27th January, 
1983, under sub-section (6) of section 3 of the Essen-
tial Commodities Act. 1955. 

(6) A copy each of the following papers (Hindi and 
English versions) under section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working of 
the Jammu and Kashmir State Agro Industries 
Development Corporation Limited, Srinagar. for 
the year 1973-74. 

(in Annual Report of the Jammu and Kashmir State 
Agro Industries Development Corporation Limited, 
Srinagar, for the year 1973-74 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of 
the .Tammu and Kashmir State Agro Industries 
Development Corporation Limited, Srinagar, for 
the year 1974-75. 
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(ii) Annual Report of the Jammu and Kashmir State 
Agro Industries Development Corporation Limited, 
Srinagar, for the year 1974-75 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Review by the Government on the working 
of the Uttar Pradesh State Agro Industrial Corpo-
ration Limited, L'Ucknow, for the year 1978-79. 

(ii) Annual Report of the Uttar Pradesh State Agro 
Industrial Corporation Limited, Lucknow, for the 
year 1978-79 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon. 

(7) Three Statements (Hindi and English versions) 
showing reasons for delay in laying the papers 
mentioned at (a), (b) and (c) of item (6) above. 

(8) A COpy of Notification No. 135183-CE [G.S.R. 371 
(E)] (Hindi and English v':!rsions) published in 
Gazette of India dated the 30th April, 1983 together 
with an explanatory Memorandum regarding Cen-
tral Excise Duty Rebate for excess production of 
sugar during May-September. 1983, issued under the 
Central Excise Rules, 1944. 

4. Matters under Rule 377 
(1) Shri Karnall Nath raised a matter regarding legislation for 

banning of obscene advertisements in magazines etc. 
(2) Shri Chandra Pal Shailani raised a matter regarding 

instaNation of a low power T.V. transmitter at Mathura and early 
construction of relay centre at Agra. 

(3) Smt. Madhuri Singh raised a matter regarding financial 
assistance to the people engaged in shellac industry for its proper 
development. 

(4) Shri Chhotey Singh Yadav raised a matter regarding need 
for construction of a bridge over Ganga river at Rajghat. 
Kannauj (Uttar Pradesh). 

(5) Shri Harikesh Bahadur raised a matter regarding financial 
assistance to the people affected by recent hail-storms in Gorakh-
pur (Uttar Pradesh). 
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(6) Shri Virdhi Chander Jain raised a matter regarding need 
for making drinking water scheme from Rajasthan Canal to solve 
the drinking water problem in Rajasthan. 

(7) Prof. Ajit Kumar Mehta raised a matter regarding need 
for inclusion of research on betel leaves in 20 point programme. 

S. GoftnmteDt BBI paslled 
THE FINANCE BILL, 1983 

Discussion on the motion for consideration of the Bill moved 
on the 27th April, 1983 continued. 

The following Members took part in the debate:-
(1) Shri Atal Bihari Va jpayee 
(2) Sbri P. Namgyal 
(3) Shri N. Soundarajan 
(4) Shri A. C. Das 
(5) Prof. Ajit Kumar Mehta 
(6) Shri Bhiku Ram Jain 
(7) Shri Satish Agarwal 
(8) Shri G. M. Bamitwalla 
(9) Shri Ram Singh Yadav~ 

(10) Shri Ratansinh Ra jda 
(11) Shri Charan ~ingh 

Shri Pranab Kumar Mukherjee replied to the debate. 
The motion for consideration was adopted and c1ause-by--clause 

consideration of the Bill was taken up. 
Clauses 2 to 4 were adopted 
Clauses 5 to 7 were adopted, as amended. 
Clauses 8 to 14 were adopted. 
Clauses 15 to 18 were adopted, as amended. 

Clause 19 was adopted. 
Clause 20 was adopted, as amended. 
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Clauses 21 to 23 were adopted. 
Clauses 24 to 26 were adopted, as amended. 
Clauses 27 to 31 were adopted. 
Clauses 32 and 33 were adopted, as amended. 
Clauses 34 and 35 were adopted. 
Clauses 36 and 37 were adopted, as amended. 
Clause 38 was adopted. 
Clauses 39 to 41 were adopted, as amended. 
Clauses 42 to 58 were adopted. 
Clause 59 was adopted, as amended. 
The FIrst, Second, Third, Fourth and Fifth Schedules were 

adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed, was moved 

by Shri Pranab Kumar Mukherjee. 
The following Members took pan in the debate:-

(1) Prof. Madhu Dandavate 
(2) Prof. Rupchand Pal 
(3) Shri Pranab Kumar Mukherjee 

The motion was adopted and the Bill, as amended, was passed. 

7.32 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 3rd 

May, 1983). 

AVTAR SINGH RIKHY, 
. Secretary . 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, May 3, 19831Vaisakha 13, 1905 (Saka) 

No. 338 
11.02 A.M. 
1. Staned Questioas 

Starred Questions Nos. 848, 849, 853, 855. 856, 861 and 
865 were orally answered. Replies to the remaining questions 
were laid on the Table. 
Z. UIBtaITed Questions 

Replies to Un starred Questions Nos. 9678-9747, 9749-
9774, 9776-9821, 9823-9853 and 9855-9908 were laid 
on the Table. 
3. Papen laid on the Table 

The foilowiDg papers were laid on the Table:-
( 1) A copy each of the following Reports (Hindi and 

English versions):-
(0 Annual Report (Part I) of the Registrar of News-

papers for !India on Press in ,India, 198 t. 
(ii) Annual Report (Part IT) of the Registrar of 

Newspapers for India on Press in India, 1981. 
(2) (i) A copy of the Annual Report (Hindi and Eng-

lish versions) of the Children's Film Society, India, 
Bombay, for the year 1981-82, together with Ac-
counts and the Audit Report thereon. 
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(ii) 

(3) 

A copy of the Review (Hindi and English 
sions) by the Government on the working of 
Children's Film Society, India. Bombay. for 
year 1981-82. 
A copy of Memorandum (Hindi and English 
sions) regarding activities of the Children's 
Society, Indi,a, Bombay. 

." . ! 

ver-
the 
the 

ver-
Film 

(4) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (2) and ,(3) above. 

'. 
(5) 0) A copy of the Annual Report (Hindi and Eng-

lish versions) of. the Indian Institute of Mass Com-
munication. New Delhi, for the year 1981-82 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versic:ms) 
by the Government on the working of the Indian 
Institute of Mass Communication. New Delhi, for 
the year 1981-82. 

(6) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (5) above. 

(7) A copy each of the following Notifications (Hindi 
and English versions) issued under the Central Ex~ 
cise Rule..t;. 1944:-

(0 G.S.R. 327 published in Gazette of India dated the 
23rd April, 1983 together with an explanatory 
memorandum making certain amendment to Noti-
fication No. 12318 t -Central Excises, dated the 2nd 
J ~ne. 1981 regarding sale of goods in the Domestic 
Tariff Area by Free Trade Zones. 

(ii) G.S.R. 355(E) and 356(E) published in 
Gazette of India dated the 27th 
April, 1983 together with an explanatory 
memorandum regarding exemption to Polypropy-
lene staple fibre and tow, Polypropylene spun yam 
and Polypropylene blended yarn from payment of 
Central Excise duty, upto the 31st October, 1983. 
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• 4. Minutes of Co";ittee on Pap;f!rs laid on the Table 
Shrimati Krishna. Sahi laid on the Table Minutes (Hindi and 

English versions) of the sittings of the Committee on Papers laid 
on the Table relating to their Thirteenth Report. 

S. Report of Committee On Papers laid on the Table 
Shrimati Krishna Sahi presented the Thirteenth Report 

(Hindi and English versions) of the Committee on Papers laid 
on the Ta~le. 

6. Report of Committee on A~,ence of Members 
Shri P. V. G. Raju presented the Twelfth Report (Hindi 

and English versions) of the Committee on Absence of 
Members from the Sittings of the House. 

" 
7. Go,'emment Bills---bttrodtreed 

(i) THE VEGETABLE OILS CESS BILL, 1983 

The motion for leave to introduce the Bill moved by Rao 
Birendra Singh was opposed. The motion was adopted and the 
Bill was introduced. 

(ii) THE NATIONAL OlLSEEDS AND VEGETABLE OIL 
DEVELOPMENT BOARD BILL, 1983 

8. Matters Under Ru~ 377 
(1) Shri Skariah Thomas raised a matter regardinJ! COnstruc-

tion of a broad gauge Railway line between Kottayam and 
Madurai. 

(2) P-rof. Nirmala Kumari Shaktawat raised a matter regard-
ing need to provide barbed fencing around Army firing range at 
Pokharan (Rajasthan). 

(3) Shri Chintamani Jena raised a matter regarding payment 
of compensation to the heirs of workers who died in the Kalin-
jar medium irrigation dam project. 

(4) Shrimati Jayanti Patnaik raised a matter regarding need 
to broadcast regular programmes of religious teachings from 
Oriya Bhagavat and other religious books from All India Radio. 
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·'1 (5) Dr. A. Kalanidhi raised a matter regarding negotiation"' 
between management and unions for settlement of wages ih 
Central Public Sector Enterprises. 

(6) Shri Atal Behari Vajpayee raised a matter regMding 
talks with Primary Teachers who are on strike. 

(7) Shri Somnatb Chatterjee raised a matter regarding sanc-
tion of payment of overtime to the employees of India Govern-
ment Mint, Calcutta. 

(S) Shri Ashfaq Husain raised a matter regarding measures 
to control floods in Gorakhpur and Basli districts of Uttar 
Pradesh. 

(9) Sbri Mobanlal Patel raised a matter regarding need for 
increasing the speed of trains in Bhavnagar and Rajkot divisions 
and introduction of super-fast trains between Delwara and 
Ahmedabad. 

( 10) Sbri Chander Pal Singh raised a matter regarding com-
pound interest charges by banks on loans given to small fanners. 

(11) Sbri Chandradeo Prasad Verma raised a matlet" regard-
ing facilities and payment of wages to canteen workers equal to 
those of Central Government employees. 

9. GovemmeDt BiIh-;tassed 
(i) THE AFRICAN DEVELOPMENT BANK BaL, 1983 

The motion for consideration of the Bill was moved by 
Shri J anardhana Poojary. 

The following Members took part in the debate:-
(1) Shri Somnath Chatterjee 
(2) Smt. Geeta Mukherjee 

Shri J anardhana Poojary replied to the debate. 

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 7 and the Schedule were adopted. 
4 
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• Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri 
Janardhana Poojary. 

The motion was adopted and the Bill was passed. 

(ii) THE CENTRAL INDUSTRIAL SECURITY FORCE 
(AMENDMENT) BILL, 1983 

The motion for consideration of the Bill was moved by 
Shri Nibat' Ranjan Laskar. 

The following Members took part in the debate:-

(1) Prof. Rupchand Pal 

[Lok Sabha adjourned at 1 P.M. and re-assembled at 2.08P.M.] 
(2) Shri M. Satyanarayana Rao 
(~) Shri Indrajit Gupta 
(4) Shri S. A. Dorai Sebastian 
(5) Dr. A. Kalanidhi 
(6) Shri Mool Chand Daga 
(7) Shri Harikesh Bahadur 
(8) Shri Chandra Pal Shailani 
(9) Shri Rajesh Kumar Singh 

(10) Shri Virdhi Chander Jain 
(11) Shri Chitta Basu 
(12) Shri Keyur Bhushan 
(13) Prof. Narain Chand Parashar 
(14) Shri Sommlth Chatterjee 
(15) Shri Girdhari Lal Vyas 
(16) Shri Hira La1 R. Parmar 
(17) Shri Chaturbhu j 
(18) Shri Ram Pyare Panika 

Shri Nihar Ranjan Laskar replied to the debate. 

S 



The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up. 

Clauses 2 to 14 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were 

also adopted. 

The motion that the Bill be passed was moved by Shri Nihar 
Ranjan Laskar. 

The motion was adopted and the Bill was passed. 
10. Statemeat by Min&er 

The Minister of Energy made a statement regarding show of 
gas in the wel'l drilled in Razole (Andhra Pradesh). 
11. IGoverDment Bill-Under Coosideratioo 

THE CANTONMENTS (AMENDMENT) BILL, 1982 
The motion for the consideration of the Bill was moved by 

Sbri K. P. Singh Deo. 
Shri Arna} Datta took part in the debate. His speech was not 

concluded. 
The discussion was not concluded. 

11. Report of Business Advisory COl 
Shri Buta Singh presented the Forty-fifth Report of the Busi-

ness Advisory Committee. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th 
May, 1983) 

AVTAR SINGH RIKHY, 
Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 4, 19831Vaisakha 14, 1905 (Saka) 

No. 339 
11.03 A.M. 
1. SWTed Questions 

Starred Questions Nos. 872-877 were orally answered. 
Replies to Starred Questions Nos. 869 870 and 878-890 were 
laid on the Table. . 
1. Unstaned Qu~ons 

Replies to Unstarred Questions Nos. 9909-9923, 9925-
9974, 9976-9979, 9981-10086, 10088-10110, 10112-
10121, 10123-10140 and 10140-A were laid On the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi 

and English versions) under sub-section (2) of sec-
tion 18A of the Industries (Development and Regu-
lation) Act, 1951:-

(i) S.O. 234 (E) published in Gazette of India dated 
the 28th March, 1983 regarding extension of period. 
of take over of management of Messrs Alok Udyog 
Vanaspati and Plywood Limited, Calcutta, beyond 
five years. 

(ii) S.O. 271 (E) published in Gazette of India da~d 
the 31st March, 1983 regarding extension of pe~od 
of take over of management of Messrs Indian 
Rubber Manufacturers Limited, Calcutta, beyond 
five years. 
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(ill) 8.0. 289(E) published in Gazette of India dated 
the 12th April, 1983 regarding extension of period 
of take over of management of Messrs Inchek 
Tyres Limited, Calcutta, beyond five years. 

(2) A copy of Notification No. S.O. 282(E) (Hindi and 
English versions) published in Gazette of India dated 
the 8th April, 1983 regarding extension of period ot 
take over of management of Messrs Motor and Machi-
nery Manufacturers Limited, Calcutta, beyond five 
years, under sub-section (2) of section 18AA of the 
Industries (Development and Regulations) Act, 1951. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Saba Institute of Nuclear PhysiCS. 
Calcutta, for the year 1981-82 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 

the Saha Institute of Nuclear Physics, Calcutta, for 
. the year 1981-82 and (b) reasons for delqy in laying 

the papers mentioned at (i) of item (3) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tata Memorial Centre, Bombay. for 
the year 1981-82 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
(a) Review by the Government on the working of 
the Tata Memorial Centre, Bombay, fOr the year 
1981-82 and (b) reasons for delay in laying the 
papers mentioned at (i) of item (4) above. 

(5) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of sec-
tion (3), of the All India Services Act, 1951:-

(i) The All India Services (Leave) Amendment Rules, 
1983 published in Notification No. G.S.R. 338 in 
Gazette of India dated the 30th April, 1983. 

(ti) The Indian Police Service (Fixation of Cadre 
Strength) Amendment Regulations, 1983 pubUshed. 
in Notification No. G.S.R 344(E) in' Gazette of 
India dated the 20th April, 1983. 
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(iii) The Indian Police Service (Pay) Amendment 
Rules, 1983 published in Notification No. G.S.R. 
345 (E) in Gazette of India dated the 20th April, 
1983. 

(iv) The Indian Police Service (Pay) Second Amend-
ment, Rules, 1983 published in Notification No. 
G.S.R. 346 (E) in Gazette of India dated the 20th 
April, 1983. 

(6) A copy each of the following papers (Hindi and 
English versions) under sub-section (4) of section 
(3) of the Commissio.ns Of Inquiry Act, 1952:-

(i) Jl.eport of the Commission of Inquiry set up to 
\,..../'enquire into the circumstances leading to the death 

of Jathedar Santokh Singh and one other person. 
J!W: Memorandum of Action taken on the findings of 

the above Report 
(7) A copy each of the following Notifications (Hindi 

and English versions) under section 159 of the Cus-
toms Act, 1962:-

(i) G.S.& 350(E) published in Gazette of India dated 
the 22nd April, 1983 together with an explanatory 
memorandum rescinding Notification No. 16O-Cus-
toms dated the 20th July, 1977. 

(ii) G.S.R. 351 (E) published in Gazette of India dated 
the 23rd April, 1983 together with an explanatory 
memorandum making certain amendment to No-
tification No. 77-Customs dated the 17th April, 1980 
so as to include the places bearing survey numbers 
286, 2S7, 299 and 301 within the JUrisdiction of 
Kandla Free Trade Zone for the purposes of exemp-
tion of C'Ustoms duty. 

(8) A copy each of the following Notifications' (Hindi 
and English versions) issued under the Central 
Excise Rules, 1944:-

(i) G.S.R. 352 (E) to 354(E) published in Gazette of 
India dated the 27th April, 1983 tQgether with. an 
explanatory memorandum regarding Excise duty 
concessions to new and expansion project of sugar 
factories. 
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(il) GAR. 357 (E) to 359(E) published in Gazette of t: 
India dated. the 27th April, 1983 together with an ~ 
explanatory memorandum regarding Central Ex-
cise Duty Changes and exemptions announced by 
the Finance Minister in Lok Sabha on the 27th 
April, 1983 while moving the Finance Bill, 1983 
for consideration. 

(9) A copy of the Wild Life (Protection) Licensing (Addi-
tional Matters for Corrsideration) Rules, 1983 (Hindi 
and English versions) published in Notification No. 
G.S.R. 328(E) in Gazette of India dated. the 13th 
April, 1983, under sub-section (2) of section 63 of the 
Wild Life (protection) Act, 1972. 

4. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that Rajya 
Sabha had DO recommendations to make to Lok Sabha in regard 
to the Appropriation (No.3) Bill, 1983, passed by Lok Sabba 
on the 26th April, 1983. 

5. Report of Committee 011 Prhrate Members' Bills aod 
ResohItioDs • 

Shri G. Lakshmanan presented the Fifty-ninth Report (Hindi 
and English versions) of the Committee on Private Members' 
BiDs and Resolutions . 

• ,. CaIiAa Auatioa 
Shri Mani Ram Bagri called the attention of the Minister of 

lDdustry to the reported collection of a large sum of money hy 
Messrs Lohia Machines Ltd., Kanpur as advance for booking of 
Vespa-XE scooters even though the factory is not yet ready and 
the demand for cancellation of the firm's licence. 

The Minister of Industry made a statement in regard thereto. 

[Lok Sabba adjourned at J. 01 P. M . and re-assembled at 
2.05 P.M.' 

.. - .. -_._---.•. - - ---" .... - - -_._---
--~Fro~ 12.08 P.M. to 1.01 P.M. and kom 2.05 P.M. to 
2.55 P.M. 
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i;-". Motion regarding Forty-&ftIa Report of tile Bwhl. Ad.1Iory 
COIBIDitt,e 

Shri Buta Singh moved the following motion:-
"That this House do agree with the Forty-fifth Report of 

the Business Advisory Committee presented to the 
House on the 3rd May, 1983." 

An amendment moved by Dr. Subramaniam Swamy was 
withdrawn by leave of the House. 

The motion was adopted. 
8. Statements by Millistel' 

@(l) The Minister of Home Affairs made a statement regad-
ing incident that occuned at Patiala on 2nd May, 1983. 

@@(ii) The Minister of Home Affairs made a statement loe-
garding situation in Assam. 
9. Matters under Rule 377 

(1) Shri Krishna Chandra Pandey raised a matter regarding 
setting up of a coach factory at Gorakhpur. 

(2) Shri V. S. Vijayaraghavan f"aised a matter regarding need 
for change in the Indian Explosives Act. 

(3) Dr. Krupasindhu Bhoi raised a matter regarding setting 
up of a Thermal Power Station in Orissa. 

(4) Shri Narsing Suryawansbi raised a matter regaroing need 
for a Television Studio in Karnataka. 

(5) Shri Krishna Chandra Halder raised a matter regarding 
need for introduction of E. M . U. Coaches in Bardwan-Asansol 
Ra.i!lway section and construction of second foot-bridge at 
Bardwan Station. 

(6) Shri Rajesh Kumar Singh raised a matter regarding need 
to improve the train services On Agra-Matbura-New Delhi sec-
tion. 
-------------.----

@Made at 3.04 P.M. 
@@Made at 3.05 P. M. 
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· . ~ (7).SQ,ri H. N.Bahuguna raised a matter regarding discontenQ 
ment among the people of Arunachal Pradesh because of non-
availability of adequate essential consumer goods and non-pay-
ment of compensation for acquired land. 

(8) Shri Baburao Paranjpe raised a matter regarding need ft.r 
opening of a big factory in Jabalpur, Madbya Pradesh. 

(9) Sbri Narayan Cboubey raised a matter regarding central 
assistance for solving drinking water problem in Midnapuf and 
Kharagpur towns of West Bengal. 
10. Govemment Bill-mlder coasidenItion 

THE CANTONMENTS (AMENDMENT) BILL, 1982 
Discussion on the motion for consideration of the Bill moved 

on the 3rd May, 1983, continued:-

The following Members took pan in the debate:-
(1) Shri Amal Datta 

(2) Shri Harish Rawat (Speech unfinisbed) 
The discussion was not concluded. 

11. Discussion UDder Rule 193 
Sbri Ram Swarup Ram raised a discussion on the probl'!ms 

of agricultural labour. 
The following Members took part in the debate:-

(1) Prof. Rupcband Pal 
(2) Smt. Vidya Chennupati 
(3) Shri TriJok Chand 
(4) Shri Sunder Singh 

(5) Shri Suraj Bhan 
0-

(6) Shri Krishan Oatt Sultanptwi 
(7) Shri P. K. Kodiyan 
(8) Shri Mool Chand Oaga 
(9) Shri Ashfaq Husain 
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(10) Shri Banwari Lal 
(11) Shri Chitta Basu 
(12) Shri Hiralal R. Parmar 
(13) Shri Nityananda Misra 
(14) Shri Girdhari Lal Vyas 
(15) Shri Vi1"dhi Chander Jain 

Shri Veerendra Patil replied to the discussion. 
The discussion was conCluded. 

12. BaH-au-bour discussion 
Shri Madhavrao Scindia raised a half-an-hour discussion on 

the points arising out of the answer given on 5 April, 1983 to 
Starred Question No. 502 regarding employment of children in 
haZMdous jobs. 

Shri Veerendra Patil replied to the discussion. 
8.30 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 5th 
May, 1983) 

A VTAR SINGH RIKHY, 
Secretary. 

7 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 5, 1983iVaisakha 15, 1905 (Sakal 

No. 340 
11.02 A.M . 
•• Starred Ouestions 

Starred Questions Nos. 891-893 and 897-900 were orally 
answered. Replies to the remaining Questions were laid on 
the Table. 
2. Unstarred Questions 

Replies to Unstarred Questions Nos. 10141-10294, 
10297-10322 and 10324-10375 were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
( I) A copy of the Indian Railways (Open Lines) Ge-

neral (Amendment) Rules, 1983 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 
320 in Gazette of India dated the 16th April, 1983 
issued under section 47 of the Indian Railways Act. 
1890. 

(2) A copy each of the following Notifications (Hindi 
and English versions) under section 8A of the Dock 
Workers (Regulation of Employment) Act, 1948:-

(i) The Kandla Dock Workers (Regulation of Emp-
loyment) Amendment Scheme. 1982 published in 



Notification No. s.o. 226 in Gazette of .India 
dated the lst January. 1983. together with corri-
gendum. thereto published in Notification No. 
S.O. 1750 in Gazette of India dated the 2nd 
April, 1983. 

(ii) The Mormugao Dock Workers (Regulation of 
Employment) Amendment Scheme, 1982 pub-
lished in Notification No. S.O. 227 in Gazette 
of India dated the 1st January, 1983 together 
with corrigendumtbereto publisked in Notifica-
tion No. S.O. 1748 in Gazette of India dated 
the 2nd April, 1983. 

(iii) The Calcutta Dock Workers (Regulation of Em-
ployment) Amendment Scheme, 1983 published 
in Notification No. S.O. 457 in Gazette of lndia 
dated the 22nd January, 1983 tosetDer with 
corrigendum thereto published in NC'iicMien 
No. S.O. 1749 in Gazette of India dated the 2nd 
April. 1983. 

(3) A copy of the Annual Report (HiAdi and Bnglisb 
versions) on the working of the Seamen's Provident 
Fund Scheme, 1966, under sub-section (1) of sec-
tion 3 of the Seamen's Provident Fund Act, 1966. 

~4 ) Copy of Agreement (Hindi and English v~rsions) 
entered into between the Central Government and 

\ Government of Orissa under section 10 of the Na-
tional Highways Act, 1956. 

(5) A copy of the Annual Accounts (HiDdi and Eng-
lish versions) of the Cochin Port TllISt, for the 
year 1981-82 together with the Audit Report there· 
on, under sub-section (2) of section 103 of the 
Major Port Trusts Act, 1963. 

( 6) A statement (Hindi .and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 



(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the University of Delhi, Delhi, for 
the year 1981-Volumes I~nI. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Delhi 
University, Delhi, for the year 1981. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Visva-Bharti, Santiniketan, for 
the year 1981-82 together with Audit Report 
thereon. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(9) above. 

( 11) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the University Grants Commis-
sion, New Delhi, for the year 1981-82 together with 
Audit Report thereon, under sub-section (4) of 
section 19 of the University Grants Commission 
Act, 1956. 

( 12) A statement (Hindi and English versions) 'ihowing 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Rashtriya Sanskrit Sansthan, 
Delhi, for the year 1981-82. 

(ij) A statement (Hindi and English versions) re-
garding Review by the Government on the working 
of the Rashtriya Sanskrit Sansthan. Delhi, for the 
year 1981-82. 

( 14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at ( 13) above. 
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(15) 

(ii) 

(i) A copy of the Annual Report (Hindi and Eng· 
lish versions) on the working of the Indian Council 
of Philosophical Research, New Delhi, for the year 
1981-82 along with Audited Accounts. 

A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Council of Philosophical Research, New Delhi, for 
the year 1981-82. 

( 16) A statement (Hindi and English versions) 5.howine 
reasons for delay in laying the papers mentioned 
at (J 5) above. 

(17) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(i) Review by the Government on the working of the 
Indian Medicines Pharmaceutical Corporation 
Limited, Ranikhet, for the year 1981-82. 

(ii) Annual Report of the Indian Medicines Pharma-
ceutical Corporation Limited. Ranikhet, for the 
year 198) -82 along with Audited Accounts and 
the Comments of the Comptroller and Auditor 
General thereon. 

( 18) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (17) above. 

(19) (a) (i) A copy of the Annual Report (Hmoi and 
Englilih versions) of the National Institute of Health 
and Family Welfare, New Delhi, for the year 1978· 
79 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Institute of Health and Family Welfare, New Delhi, 
for the year 1978-79. 
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(b) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Health 
and Family Welfare. New Delhi; for the year 1979-
80 along with Audited Accounts .. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
National lInstitute of .Health and Family Welfare, 
New Delhi, for the year 1979-80. 

(c) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Health 
and Family Welfare, New Delhi, for the year 1980-
81 along with Audited Accounts. 

(ij) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
National Institute of Health and Family Welfare, 
New Delhi, for the year 1980-81. 

(20) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(19) above. 

(21) A copy of the Passports (Amendment) Rules, 1983 
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 325(E) in Gazette of India dated 
the 12th April, 1983, under sub-section (3) of sec-
tion 24 of the Passports Act, 1967. 

(22) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Nursing Council, New 
Delhi, for the year 1979-80 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Indian Nursing Council. New Delhi, "for the year 
1979-80. 

(23) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Nursing Council. New 
Delhi, for the year 1980-81 . along with Audited 
Accounts. 

5 



(ii) A copy of the Review (Hindi 3lld English ver(j 
sions) by the Government on the working of th~ 
Indian Nursing Council, New Delhi, for the year 
1980-81. 

(24) Two statements (Hindi and English versions) show-
ing f'easons for delay in layin~ the papers mentioned 
at (22) and (23) above. 

(25) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Dental Council of India, New 
Delhi. for the year 1979-80 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Dental 
CounciJ of India, New Delhi. for the year 1979-80. 

(26) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Dental Council of India, New 
Delhi. for the year 1980-81 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versiom) 
by the Government on the working of the Dental 
Council of India, New Delhi, for the year 1980-81. 

(27) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (25) and (26) above. 

*(28) A copy of Notification No. 140183-Central Ex-
cises, [G. S . R. 376(£)] (Hindi and English ver-
sions) published in Gazette of India dated the 5th 
May, 1983 together with an explanatory memoran· 
dum regarding modification of exemption scheme for 
small scale manufacturers of cosmetics and toilet 
preparations, issued under the Central Excise Rules, 
1944. 

• At 6. 45 P. M . 
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The following Members were granted 'leav~ of absence from 
the sittings of the House for the periods mentioned against 
each:-

(1) Shri Chandra Shekhar-13th April to 10th May, 
1983 (11th. ~sion). 

(2) Dr. Karan Singh-26th April to 10th May, 1983 
(11 th Session). 

5. Report of COllUDittee of Pril'iJeges 

Shri R. R. Bhole presented the Founb Report (Hindi and 
English versions) of the Committee of Privileges. 

6. CaBin, AfteadoIa 
Dr. Subramaniarn Swamy called the attention of the Minislet 

of Railways to the situatiOn arising out of the reported large scale 
malpractices indulged in recruitment by the Railway Service 
Commission, Bombay-. 

The Minister of Railways made a statement in regar.d thereto. 

7. Matters under Ru~ 377 

(1) Shri Madhavrao Scindia raised a matter regarding need 
for socio-economic steps to find a permanent solution for the era-
dication of dacoity. 

(2) Shri Krishna Prakash Tewari raised ,a matter regarding 
need for inclusion of Allahabad under D. P . A . P. Scheme for 
its proper development. 

(3) Shri Digambar Singh raised a matter reganling early 
construction of a 'Kisan Nivas' in Delhi. 

(4) Shri Ahmed Mohammed Patel raised a matter regarding 
financial assistance to Gujarat for proper implementation of 
drinking water supply schemes. 

(5) Smt. Kishori Sinha raised a matter regarding need for pro-
pagation and development of "Bajjika' language. 
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(6) Shri Sushil BhattacharYa raised a matter regarding need 
for widening and raising of tunnels connecting northern and 
southern sides of AsaDsol. . 

(7) Shri Rajesh Pilot raised a matter regarding need for im 
proving the lot of 'Gurjar Bakharwalan' in Jammu and Kashmir. 

(8) Shri T. S. Negi raised a matter regarding need for equal 
opportunities for aU in education. 

(Lok Sabha adjourned at 1.10 P. M. and reassembled at 2.21 
P.M.] 

8. GonHlIi4St ~UDder CODSideration 

THE CANTONMENTS (AMENDMENT) BILL. 1982 
Discussion on the motion for consideration of the Bill movetl 

on the 3i'd May. 1983, continued. 

1be following Members hx)k part in the debate:-
( 1) Acharya Bhagwan Dev 
(2) Shri Jagpal Singh 
( 3) Shri R. S. Sparrow 
( 4) Shri H. N. Bahuguna 
(5) Smt. Geeta Mukherjee 
(6) Shri Krishan Datt Sultanpuri 
(7) Sbri J airam Verma 
(8) Dr. Subramaniam Swamy 
(9) Shri Nandi Yellaiah 

(10) Shri Mool Chand Daga (Speech unfinished). 

The discussion was not concluded. 

9. Discussion UDder R.aIe 193 

Dr. Subramaniam Swamy raised a discussion on the state-
ment made by tbe. Mini$ter of Home Affairs in the House on 4 
May, 1983 regardfu~ situation in Assam. . 
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The following Members took part in the debate:-
( 1) Shri Sontosh Mohan Dev 
(2) Shri Somnath Chatterjee 
(3) Shri C. M. Stephen 
(4) Shri H. N. Bahuguna 
(5) Shri Tamn Gogoi 
(6) Shri laipal Singh Kashyap 
(7) Shri Rajesh Pilot 
(8) Shri Ram lethmalani 
(9) Shri Nurul Islam 

(10) Smt. Geeta Mukherjee 
( 11) Shri Ebrahim Sulaiman Sait 

ShriP. C. Sethi replied to the discussion. 
The discussion was concluded. 

@10. Messages from Rajya Sabha 
Secretary reported the following Messages from Rajya 

Sabha:-
(i) That at its sitting held on 28th April, 1983, Rajya 

Sabha concurred in the recommendation of Lok 
Sabha to nominate seven Members from Rajya 
Sabha to associate with the Committee on Public 
Accounts of Lok Sabha for the term ending on the 
30th April. 1984 and also communicated the names 
of following members of Rajya Sabha who had been 
elected to the said Committee:-

( 1) Dr. Sankata Prasad 
(2) Shri Syed Rahmat Ali 
(3) Shrimati Pratibha Singh 
(4) Dr. (Shrimati) Sathiavani Muthu 
(5) Dr. Harekrushna Mallick 
(6) Shri Nirmal Chatterjee 
(7) Shri Kalyan Roy 

@At 6.45 p.m. 
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(li) That at its sitting held on the 28th April, 1983, 
Rajya Sabha concurred in the recommendation of 
Lok Sabha to nominate seven members from Rajya 
Sabha to associate with the Committee on Public 
Undertakings of Lok Sabha for the term ending on 
the 30th April, 1984 and also communicated 
the names of the following members of Rajya Sabha 
who had been elected to the said Com-
mittee:-

( 1) Shri M. S. Ramachandran 
(2) Shri Narcndra Singh 
(3) Shri Mahendra Mohan Mishra 
( 4) Shri Syed Sibtey Razi 
(5) Shri Abdul Rehman Sheikh 
( 6) Shri Hari Shankar Bhabhra 
(7) Shri Manubhai Patel 

(iii) That at its sitting held on the 28th April, 1983, 
RaJya Sabha adopted motion to jOin the Commit-
tee of both the Houses on the Welfare of Scheduled 
Castes and Scheduled Tribes for the term coding on 
the 30th April, 1984, and had elected the following 
members of Rajya Sabha to serve on the said Com-
mittee:-

(1) Shri V. C. Kesava Rao 
(2) Shri Leonard Soloman Saring 
(3) Shri H. Hanumanthappa 
( 4) Shri Bijoy Krishna Handique 
(5) Shri Piare Lall Kureel urf Piare Lall Talib Unnavi 
( 6) Shri Seato Swu 

(7) Shri Gulam Mohi-ud-Din Shawl 
(8) Shri Dinesh Goswami 
(9) Shri Alexander Warjri 

(10) Shri V. Gopalsamy 
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• (iv) That at its .sitting held on the 4th May, 1983, Rajya 
Sabha passed the Merchant Shipping (Amendment) 
Bill 1982, passed by Lok Sabha on the 13th Octo-
ber, 1982, with amendments and returned the Bill 
with the request that the concurrence of Lok Sabha 
to the amendments be communicated to Rajya 
Sabha. 

@ll. Bill as amended by Rajya Sabb-Laid .... the TOle 

Secretary laid on the Table the Merchant Shipping (Amend-
ment) Bill, 1982, which had been returned by Rajya Sabha 
with amendments. 
8.43 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 6th May, 

1983) 

A VTAR SINGH RlKHY. 
Secretary. 

--_.- - - -------_ .. 
@At 6.45 P.M. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, May 6, 1983jVaisakha 16, 1905 (Saka) 

No. 341 
11.03 A.M. 
1. StaITed QuestioDS 

Starred Questions Nos. 912, 913-A, 916, 917, 919, 920, 
922, 924 and 926 were orally answered. Replies to the remain-
ing questions were laid on the Table. 
2. Unstaned Qu,,~ 

Replies to Unstarred Questions Nos. 10376-10609, 
10609-A, 10609-B and 1 0609-C wer~ laid on the Table. 

A statement by the Minister of State in the Ministry of 
Finance correcting the reply given to Unstarred Question No. 
7377 on 15 April, 1983 regarding misappropriation of excise 
duty by Excis(" employees was also laid on the Table. 
3. Pa!»HS Laid on the Table 

rr· 
\ 

The foIlowing papers were laid on the Table:-
( 1) A coPy each of the following Notifications (Hindi 

and English versions) under sub-section (3) of sec-
tion 13 of the National Cadet Corps Act, 1948:-

(i) The National Cadet Corps Rules, 1948 published 
in Notification No. 289 in Gazette of India dated 
the 19th February, 1949 with amendments incor-
porated upto 1st May, 1982. 
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(ii) The National Cadet Corps (Girls Division) Rulesf\ 
1949 published in Notification No. S.R.O. 451 in 
Gazette of India dated the 18th March, 1950 with 
amendments incorporated upto 7th December, 1977. 

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Handloom Export Promotion 
Council, Madras, for the year 1980-81 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Handloom Export Promotion Council, Madras. for 
the year 1980-81. 

(3) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (2) above. 

(4) (n A copy of the Annual Report (Hindi and Eng-
lish versions) of the Cotton Textiles Export Pro-
motion Council, Born bay t for the year 1980-81 
along with Audited Accounts. 

(ll) A copy of the Review (Hindi and English ver-
sions) by the Government on the working of the 
Cotton Textiles Export Promotion Council. 
Bombay, for the year 1980-81. 

(5) A statement (Hindi and English versions) showint! 
reasons for delay in laying the papers mentioned 
at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Cotton TextHes Export Pro-
motion Council. Bombay, for the -year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English ver-
sions) by the Government on the working or the 
Cotton Textiles Export Promotion Council. 
Bombay, for the year ]981-82. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Export Promotion Council for Fi-
nished Leather and Leather Manufactures. Kanpur, 
for the year 198(}'81. . 
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(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Export Promotion Council for Fi-
nished Leather and Leather Manufactures, Kanpur, 
for the year 1980-81 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the .Govemm~nt on the working of the Export 
PromotIOn CouncIl for Finished Leather and Leather 
Manufactures, Kanpur, for the year 1980-81. 

(8) A statement (Hindi and English versions) showing 
reasons ·for delay in laying the papers mentioned at 
(6) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Marine Products Export Develop-
ment Authority, Cochin, for the year 1981-82 
along with Audited Accounts and the Audit Report 
thereon. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Marine 
Products Export Development Authority, Cochin, 
for the year 1981-82. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cardamom Board, Cochin, for the 
year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Cardamom Board, Cochin. for the 
year 1981-82 together with Audit Report thereon. 

(iii) 

(11) 

(ii) 

A copy of the Review (Hindi and English versions) 
by the Government on the working of the Cardamom 
Board, Cochin, for the year 1981-82. 
(i) A copy of the Annual Report (Hindi and English 
versions) on the working of the Rubber Board. 
Kottayam, for the year 1981-82. 
A copy of the Review (Hindi and English versions) 
by the Government on the working of the Rubber 
Board, Kottayam, for the year 1981-82 . 

. 3 



(12) A copy each of the following Notifications (Hindi (, 
and English versions) issued under the Central . 
Excise Rules, 1944:-

(i) G.S.R. 362(E) published in Gazette of India dated 
the 30th April, 1983 together with an explanatory 
memorandum rescinding Notification NOS 90/82-
Central Excises dated the 28th FebruarY, 1982, 
3/83-Cenkal Excises dated the lst January 1983 
4/83-Central Excises dated the lst JanuarY, 1983 
and 27/83-Central Excises dated the 25th February, 
1983. 

(ii) 

(iii) 

(iv) 

(13) 

G.S.R. 363 (E) published in Gazette of India dated 
the 30th April, 1983 together with an explanatory 
memorandum regarding exemption to bare alumi-
nium wires finer than 3.25 mm (10 SWG) from the 
whole of the duty of excise leviable thereon. 

G.S.R. 364(E) published in Gazette of India dated 
the 30th April, 1983 together with an explanat<~ 
memorandum regarding exemption to bare copper 
wires of 0.315 (30 SWG) and finer (thinner) than 
0.315 nun. from the whole of the duty of excise 
leviable thereon. 
G.S.R. 365 (E) published in Gazette of India dated 
the 30th April, 1983 together with an explanatory 
memorandum making certain amendments to Noti-
fication No. 81/83·Central Excises dated the 1st 
March, 1983 so as to make the exciSe duty exe~p
tions under Notification No. 135/83-Central Excl&es, 
No. 137\83-Central Excises an.d No. 138)83- ~ntml 
Excises dated the 30th Apnl, 1983, mapphcable 
in respect of sugar, bare aluminium wires finer than 
3.25 mm. (10 SWG) and bare copper wires of 0.315 
(30 SWG) and finer (thinner) than 0.315 t;nm (30 
SWG) which are produced or manufactured m a free 
trade zone and brought to any other place in India. 
(i) A copy of the Annual Report (Hindi and English 
versions) of the Central Silk Board, Bangalore, for 
the year 1981-82, under section 12-A ~ the Central 
Silk Board Act, 1948. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Silk Board, Bangalore, for the year 1981-82. 

(14) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(13) above. 

4. Minutes of Committee on Prime Members' BiDs and Resolu-
tions 

SHRI G. LAKSHMANAN laid on the Table Minutes (Hindi 
and English versions) of the Fifty-third to Fifty-ninth sittings 
of the Committee ·on Private Members' Bills and Resolutions 
held during the current session. 
s. Minutes of Committ,4!e on Absence of Members 

SHRI P. V. G. RAJU laid on the Table Minutes (Hindi 
and English versions) of the sittings of the Committee on Absence 
of Members from the Sittings of the House held on the 15th 
April, 1983 and 2nd May, 1983. 
6. Report of Committee on Petitions 

SHRI R. L. BHATIA presented the Thirteenth Report 
(Hindi and English versions) of the Committee on Petitions. 
7. Statements by Minist~rs 

(i) The Minister of Parliamentary Affairs made a statement 
regarding Government Business for the 9th and 10th May. 1983. 

*(ii) The Minister of State in the Departments of Science 
and Technology. Atomic Energy, Space, Electronics and Ocean 
Development made a statement regarding the arrival of the first 
batch of enriched uranium from France. 
8. Government Bill--under consideratiOn 

THE CANTONMENTS (AMENDMENT) BILL, 1982 
Discussion on the motion for consideration of the Bill moved 

on the 3rd May, 1983. continued:-
The following Members took part in the debate:-

(1) Shri Mool Chand Oaga -----------._------
·Made at 3 P.M. 
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(2) Shri Suraj Bhan C\ 
(3) Sbri M. Satyanarayana Rao 
(4) Shri Virdhi Chander Jain 

[Lok Sabha adjourned at 1.09 P. M . and re-assembled at 
2.18 P.M.] 

(5) Shri Girdhari Lal Vyas 
Shri K. P. Singh Deo replied to the debate. His speech waS 

not concluded. 
The discussion was not concluded. 

9. Motioa regarding Fifty-ninth Report of the Committee on 
Private Members' Bills aDd ResoIutioo.~ 

Prof. Rupcband Pal moved the following motion:-
"That this House do agree with the Fifty-ninth Report of 

the Committee on Private Members' Bills and Re-
solutions presented to the HOllse on the 4th May, 
1983." 

The motion was adopted. 
10. Private Members' BDfi-lntrodoced 

(1) The Constitution (Amendment) BiH,1983 (Amend-
ment 0/ Article 324. etc.) by Shri K. Ramamurtby. 

(2) The Indian Penal Code (Amendment) Bill, 1983, 
(Omission of section 309, elc.) by Shri Mool Chand Daga. 

(3) The protection of Physicians and Surgeons (Civil and 
Criminal Immunity) Bill, ]983, by Shri Mool Chand Daga. 

(4) The Agriculturists' Loans (Amendment) Bill, 1983. 
(Amendment 0/ section 4) by Prof. Madhu Dandavate. 

(5) The Prevention of Corruption (Amendment) Bill, 1983, 
(Omi.r;s;on of section 6) by Prof. Madhu Dandavate. 

( 6) The Representation of the People (Amendment) Bill, 
1983, (Omission of section 9A) by Shri Moo) Chand Daga. 

(7) The Constitution (Amendment) Bill. 1983 (Amend-
ment 0/ Seventh Schedule) by Shri K. Ramamurthy. 
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(8) The Representation of the People (Amendment) Bill, 
1983, (Amendment of section 16, etc.) by Shri K. Ramamurthy. 

(9) The Constitution (Amendment) Bill, 1983, (Amend-
ment of Article 155, etc.) by Shri M. M. Lawrence. 

(10) The Constitution (Amendment) Bill, 1983, (Amend-
ment of article 19) by Shri M. M. Lawrence. 

(11) The Constitution (Amendment) Bill, 1983, (Amend-
ment of article 31B), by Shri M. M. Lawrence. 

(12) The Anti-Hoarding and Profiteering Bill, 1983, by 
Shri M. M. Lawrence. 

(13) The Indian contract (Amendment) Bill, 1983, (Sub-
stitution of section 72) by Shri Navin Ravani. 

(14) The Police (Repeal) Bill, 1983, by Shri Chitta Basu. 
( 15) The Scrutiny by Parliament of Private Companies 

Loans Bill, 1983, by Shri K. Lakkappa. 
(16) The Provision of Relief to Indigent Persons Bill. 1983 

by Shri K. Lakkappa. 
( 17) The Youth Self-Employment Generation Bill, 1983 

by Shri Kusuma Krishna Murthy. 
(18) The Societies Registration (Amendment) Bill, 1983 

(Amendment of Preamble, etc.) by Shri Kusuma Krishna 
Murthy. 

• (19) The Indian Nationals Abroad (Representation in 
Parliament) Bill. 1983. by Dr. Subramaniam S\\'amy. 

• (20) The Regulation and Control on Organising of Eye-
Camps Bill, 1983. by Dr. Vasant Kumar Pandit. 
11. Private M,4!IDbers' Bill-withdrawn 
THE DECLARA nON OF ASSETS AND LIABILITIES BY 
MEMBERS OF LOK SABHA AND RAJY A SABHA BILL, 

1981 BY SHRI RAJESH PILOT 
Furthe·r discussion on the motion for consideration of the 

Bill moved on the 22nd April, 1983, continued:-
The following Members took part in the debate:-

(l) Shri H. N. Bahuguna 
(2) Shri Harish Kumar Gangwar 
(3) Acharya Bhagwan Dev 

• At 5.30 P.M. 
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l. (4) Shri Satyendra Narain Sinha 
(5) Shri Kusuma Krishna Murthy 
(6) Shri Jagpal Singh 
(7) Shri Brajimohan Mohanty 
(8) Shri Narayan Choubey 
(9) Shri Giridhar Gomango 

(10) Prof. Madhu Dandavate 
(11) Shri Mool Chand Daga 
(12) Shri R. L. P. Verma 
(13) Shri Sontosh Mohan Dev 
(14) Shri Nihar Ranjan Laskar 

Shri Rajesh Pilot replied to the debate. 
The motion for leave to withdraw the Bill was opposed. 
On the motion the House divided. Ayes -44; Noes * 15. 
Accordingly. the motion was adopted and the Bill was with-

drawn. 
12. Private Members' BDI-uDder amsideration 
THE PROMOTION OF A CASTELESS AND RELlGION-

LESS SOCIETY BILL. t 982 BY SHRIMA TI VIDY A 
CHENNUPATI 

The motion for consideration of the Bill was moved by 
Shrimati Vidya Chennupati. Her speech was not concluded. 

The discussion was not concluded. 
13. Half-an-hoor d~ 

Shri Jaipal Singh Kashyap raised a half-an-hour discussion 
on the pointe; arising out of the answer given on 17th March, 
1983 to Starred Question No. 269 regarding Iawaharlal !\Iehru 
University . 

Sm!. Sheila Kaulreplied to the discussion. 
6.15 P.M. 
(Lok Sabha adjourned tiJI 11 A.M. on Monday, the 9th 

May. 1983). 

AVTAR SINGH RIKHY. 

·Subject to correction. 
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Wit S.ABIIA 

BULLETIN-PART I 
fJkief Record of Proceedings] 

Monday, May 9, 1983\Vaisakha 19, 1905 (Saka) 

No. 342 
11.03 AM. 
1 ....... ~ 

Starred Questions Nos. 932, 937. 940 and 941 wa'e orally 
answered. Replies to Starred Questions Nos. 933-936, 938, 939, 
H2-951 and 831 were laid on the Table. 
2. Uaaned QuatioBs 

Replies to Unstarred Questions Nos. 10610-10M2 were laid 
On the Table. 
3. Papers .... _ the Tallie 

The following papers were laid on the Table:-
(1) (1) A coPy of the Annual Report (Hindi and Eng-

lish verslons) of the Indian Farmel'$ l"ertiliser C0-
operative Limited, New Delhi, for the year 1981-82 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the GoV8l'IUD8flt on the working of the Indian 
Fanners FertUlter Cooperative Limited, New Delhi, 
for the year 1881-82. 

(1) A statement (Hindi and EPgliah versions) showing 
reasons for delay in laying the papers mentioned at 
(1) above. 

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Xriahak Bharati· Cooperative 
Limited, New Delhi, for the year 1981-82 along 
with Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Krishak 
Bharati Cooperative Limited, New Delhi, for the 
year 1981-82. 

(4) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(3) above. 

(5) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Agricultural Re-
search, New Delhi, for the year 1981-82-part-n 
(Administration and Finance). 

(6) A statement (Hindi and English versions) showing 
reasons for delay in laying the report mentioned at 
(5) above. 

(7) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
6I9A of the Companies Act, 1956:-

(i) Review by the Government on the working of 
the National Buildings Construction Corporation 
Limited, New Delhi, for the year 1981-82. 

(u) Annual Report of the National Buildings Construc-
tion Corporation Limited, New Delhi, for the year 
1981-82 along with Audited AccO'Wlts and the com-
ments of the Comptroller and Auditor General 
thereon. 

(8) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Society for the National Institutes 
of Physical Education and Sports, Patiala, for the 
year 1981-82 along with Audited Accounts. 

(ti) A statement regarding Review by the Government 
on the working· of the Society for the National 
Institutes of Physical Education and Sports, Patiala, 
for the year 1981-82. 

(10) A statement (Hindi and English versions) showing 
reasons for delay in layin« the papers mentioned at 
(9) above. 
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(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Special Organising Committee 
for IX Asian Games 1982, New Delhi, for the year 
1981-82 along with Audited Accounts. 

(il) A statement (Hindi and English versions) regard .. 
ing Review by the Government on the working of 
the Special Organising Committee for IX Asian 
Games 1982, for the year 1981-82. 

(12) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(11) above. 

(13) A copy of Notification No. G.S.R. 295(E) (Hindi and 
English versions) published in Gazette of India 
dated the 28th April, 1983, under sub-section (4) of 
section 133 of the Motor Vehicles Act, 1939. ~ 

(14) A copy of Notification No. G.S.R. 724 (Hindi and 
English versions) published in Gazette of India dated 
the 12th August, 1982 approving the Madras Port 
Safety Regulations, 1981 framed by the Board of 
Trustees of the Port of Madras in exercise of the 
powers conferred by the Major Port Trust Act, 1963, 
under sub-section (4) of section 124 of the said Act. 

(15) A statement (Hindi and English versions) showing 
reasons for delay in laying the notification mentioned 
at (14) above. 

(16) A statement (Hindi and English versions) (i) cor-
recting the reply given on 16th July, 1982 to Un-
starred Question No. 1395 by Prof. Ajit Kumar 
Mehta regarding stagnation in the rank of Junior 
Warrant Officers of Radar Fitter Trade in I.A.F., 
and (ii) giving reasons for delay fn correcting the 
reply. 

(17) A copy each of the following papers (Hindi and 
English versions) under section 619A of the Com-
panies Act, 1956:-

(a) (i) Review by the Government on the working 
of the Punjab Agro-Industries Corporation Limit-
ed. Chandigarh, for the year 1977-78. 

(ii) Annual Report of the Punjab Agro-Industries 
Corporation Limited, Chandigarh, for the year 
1977-78 along with Audited Accounts and the com-
ments of the Comptroller and' Auditor General 
thereon. 
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(b). 0) Review by the Government on the working oft:: 
the Maharashtra Agro llidustries Development 
Corporation Limited, Bombay, for the year 1881-82. 

(ii) Annual Report of the Maharashtra Agro Industries 
bevelopment Corporation Limited, Bombay, tor 
the year 1981-82 alottg with Audlted Accounts and 
the COllllDPnts of the Comptroller and Auditor 
General thereon. 

(18) Two statements (Hmdi and English versioDs) show-
Ing reasons for delay in layin~ the papers mentioned 
at (17) above. 

(19) (i) A ~ of the Annual Report (Hindi and English 
versions) of the National Council for Cooperative 
Training, New Delhi, for the year UJ81-82. 

(ll) A copy of the Review (HIndi and English versions) 
by the Government on the wort::irtg of the National 
CouneU for COOfJet'8tive Tmfting, Hew Delhi, for 
the year IM1...a2. 

(a) A statement (Hindi and BnJtlish veiiions) showing 
reaSOD8 for cilia, in laying the pape1'8 mentioned at 
(18) above. 

(21) A copy of the Central Health Servic:e Rules, 1982 
(RfDdi and Ertg1Uh versicms) publttllecl in Notifica-
tion No. G.S.R. 689(E) in 0aII8tte of IDdia dated the 
13th Ncwfmber. 1882 isIUed unGer proviso to article 
309 of the Constitution. 

(22) (i) A copy of the Annual Report; (Hindi and English 
versions) of the National Instttute of Homoeopathy, 
Calcutta, for the year 1981-82 along with Audited 
Aec:otmts. 

(il) A copy of the Review (Hindi and English versions) 
by the Government on the worJdng of the National 
Instttnte of 1tomoeopathy. Calcutta. for the year 
1981-82. 

(0) A statemmt (Hindi and EDPiah versions) showing 
1"8MOQS fQl' delay in laying tIae papers mentioned at 
(22) above. 

(24) A copy of the Annual Report (Hilldi and English 
verwions) of the Ceatral CdIantil fOr Research m 
VnaniMedicine, New Delhi. for the year 1981-82 
along with Audited Accounts. 
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(25) A .tat.emeat (Hindi and English versions) showing 
ft£3naa fDr delay in laying the report mentioned at 
(24) above. 

(36) (a) (i) A copy of the Annual Report (Hindi and 
DlJdiJb veraions) Of the Central Council for Research 
in Hemoeopathy, New Delhi, for the year 1978-79 
along with Audited Aecounts. 

(i'ij A copy of Review (Hindi and English versions) by 
the Government on the working of the Central 
Council for Research in Homoeopatby, New Delhi, 
for the year 1978-79. 

(b) (i) Annual Report (Hindi and English versions) of 
the Central Council for Research in Homoeopathy, 
New Delhi, for the yea:- 1979-80 along with Audited 
Accounts. 

(ii) A copy of Review (lUndi and English versions) by 
the Goftmment on the working of the Central 
Counell for Research in Homoeopathy, New Delhi, 
for the year l~O. 

(c) (i) Annual Report (Hindi and English versions) of 
the Central Council for Homoeopathy, New Delhi, 
for the year 1980-81 alon£! with Audited Accounts. 

(ii) A copy of Review (Hindi and English versions) by 
the Government on the working of the Central 
Council for Research in Homoeopathy, New Delhi. 
for the year 1980-81. 

(27) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(26) above. 

(~ A copy each of the following papers (Hindi and 
English versions) under sub-section (1) of section 
619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of 
the on Palm India LtmitM, Kottayam, for the year 
1877-'18. 

(ii) Annual Report of the Oil Palm India Limited, 
Kottayam, for the year 1977-'78 along with Audited 
Aecounts and the comments of the Comptroller 
and Auditor General thereon. 
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(b) (i) Review by tbe Government on the working ofr"':" 
the Oil Palm India Limited, Kottayam, for the year 
1978-79. 

(il) Annual. Report of the Oil Palm India Limited, 
Kottayam, for the year 19'18-79 along with Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by the Government on the working of 
the Oil Palm India Limited, Kottayam, for the year 
1979-80. 

(ii) Annual Report of the Oil Palm India Limited, 
Kattayam, for the year 1979-80 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(d) (i) Review by the Government on the working 
of the Oil Palm India Limited, Kottayam. for the 
year 1980-81. 

(ti) Annual Report of the Oil Palm India Limited. 
Kottayam, for the year 1980-81 along with Audited 
Accounts and the comments of the Comptroller 
and Auditor General thereon. 

(29) Four statements (Hindi and English versions) 
showing reasons for delay in laying the paPers men-
tioned at (28) above. 

(30) A copy of the Annual Report (Hindi and English 
versions) of the Narmada Control Authority, New 
Delhi, for the period from 1st July. 1981 to 30th June. 
1982 along with Accounts and the Audit Report 
thereon, under Clause 10 of the Statutory Order re-
garding setting up of the Narmada Control Autho-
rity. 

(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the Silk and Art Silk Mills' Research 
Association, Bombay, for the year 1981-82 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Silk and Art Silk Mills' Research Association, Bom-
bay. fOf the year 1981-82. 

(32) A statement (Hindi and En~1ish versions) showing 
reason!J for delay in laying the papers me1'1tioned at 
(31) above. 
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(33) A copy of the Life Insurance Corporation of India 
(Class III and Class IV Employees) Pay (Amend-
ment) Rules, 1983 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 360(E) in Gaze~ of 
India dated the 30th April, 1983, under sub-section 
(3) of section 48 of the Life Insurance Corporation 
Act, 1956. 

(34) A copy of the Report of the Comptroller and. Auditor 
General of India for the yeru- 1981-82-Union Govern~ 
ment (Railways) (Hindi and English versions). 
under article 151 (1) of the Constitution. 

(35) A copy of Appropriation Accounts, Railways, for the 
year 1981-82, Part-I-Review (Hindi and English 
versions). 

(36) A COpy of Appropriation Accounts, Railways, for the 
year 1981-82-Part-II-Detailed Appropriation Ac-
counts (Hindi and English versions). 

(37) A copy of Block Accounts (including Capital State-
ments comprising the Loan Accounts), Balance 
Sheets and Profit and Loss Accounts, Railways, for 
the year 1981-82 (Hindi and English versions). 

(38) A statement (Hindi and English versions) correcting 
certain information contained in Notification No. 
135183*-Central Excises, dated the 30th April, 1983 
[G.S.R. 371 (E)]. 

4. Direction issued by the Speaker under the R~ of ProcecJme 
Secretary laid on the Table a copy of Direction U8A (Hindi 

and English versions) issued by the Speaker under the Rules 
of Procedure and Conduct of Business in Lok Sabha. 
5. Report of Committee on Subordinate Legislation 

Shri R. S. Sparrow presented the Eighteenth Report (Hindi 
and English versions) of the Committee on Subordinate Legis. 
lation. 
6. Report of Railway Convention Committ~ 

Shri D. L. Baitha presented the Eighth Report (Hindi and 
English versions) of the Railway Convention Committee on 
'Action taken by Government on the recommendations con-
tained in the Fifth Report of the Committee on review of the 
working and financial results of the raihv-ays during Fifth Plan 
petrlod (1974-78) and during 1978-80 and targets and 
achIevements with regard to freight and passenger traffic dur-
Ing the Fifth Plan period (1974-78) and during 1978-809• 

*The Notification was laid on toe Table on 2nd May, 1983. 
~ 
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@7. CALLING A1TENnON 

Shrimati Usha Prakash Choudhari clilled the attemion of the 
Minister of Agriculture to· the reported difficulties being faced 
by fanners due to withering a"!ay of orange trees on account 
of shortage of water and disease of trees hi V1dbarbha region 
of Maharashtra and need for Central Government to provide 
maximwn help to them in the matter. 

The Minister of Agriculture made a statement in regard 
thereto. 

[Lak: Sabha adjoumed at 1 P.M. and I'O-assembled at 2.07 P.M.l 

8. GOVERNMENT Bn..L~INTRODUCED 

(i) TIlE LEPERS (DELHI. ANDAMAN AND NlCOBAR 

ISLANDS, LAKSHADWEEP, DADRA AND NAGAR 

HA VELI AND ,CHANDlGARH REPEAL) BILL. 1983 

(ii) THE ELECfRlCITY (SUPPLY) AMENDMENT BILL. 
1983 

9. MAITERS UNDER RULE 377 
( 1) Sbri R. S. Sparrow raised a matter regarfina need for 

eo.quiry into the report published in Caravan UDder the captiaa 
'Did the Army Chief blackmail the Prime Minister.' 

The Minister of Defence replied. 

(2) Prof. Narain Chand Parashar raised a matter reprdias 
need for setting up of Museum and Libraries at district and State 
levels for housing literature relating to freedom stntgle. 

(3) Shri Virdhi Chander Jain raised a matter r~ 
releaie of water from the Mahi river to Barmer and Jalore dis-
trict of Rajasthan for irription PUrpolleS. 

( 4) Shri Narsing Suryawanshi raised a matter reaardin« need 
for providing railway facilities in Bidar district of ICam.at8kL 

@From 12.25 P.M. to 1 P.M. and from 2.07 P.M. to 2.BOP.M. 
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• (5) Shri Madhavrao Scindia raised a matter regarding re-
settlement of ex-servicemen in Vajay Nagar, Arunachal Pradesh. 

(6) Shri B. D. Singh raised a matter regarding need to 
propagate the teachings of 'Sant Kabir'. 

(7) Shri Harikesh Bahadur raised a matter regarding non-
availability of kerosene in rural areas. 

(8) Shri Chandradeo Prasad Verma raised a matter regard-
ing early appointment of Chairman and Managing Director in 
Heavy Engineering Corporation, Ranchi. 

(9) Shri Ananda Pathak raised a matter regarding reported 
disbanding of Physiological Research Cell at Darjeeling. 

( 10) Shri A K. Roy raised a matter regarding need for im-
proving services of taxi scooters in Delhi. 

10. GOVERNMENT BILL-PASSED 
THE CANTONMENTS (AMENDMENT) BILL, 1982 
Discussion on the motion for consideration of the Bill moved 

on the 3rd May, 1983, continued:-
Shri K. P. Singh Deo replied to the debate. 
The motion for consideration was adopted and clause-

by-clause consideration of the Bill was taken up. 
Oauses 2 to 13 were adopted. 
Oause 14 was adopted, as amended. 

Oauses 15 to 157 were adopted. 
Clauses 158 and 159 were adopted, as amended. 
Clause 160 was adopted. 

In regard to insertion of New Clause 160A, Shri R. Venka-
taraman moved the following motion under Rule 388:-

"That this House do suspend clause (i) of Rule 80 of 
the Rules of Procedure and Conduct of Business in 
Lok Sabha in so far as it requires that an amend-
ment shall be within the scope of the Bill and r,:le-
vant to the subject-matter of the clause to which 
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it relates, in its application to the Government am-~·\ 
endment-, for amending Section 284 of the Canton-
ments Act, 1924, for inserting in that section a provi-
sion for laying of bye-laws before each House of Par-
liament, to the Cantonments (Amendment) Bill, 1982, 
and that this amendment may be allowed to be 
moved." 

The motion was adopted. 
New Cause 160A was adopted. 
aauses 161 to 167 were adopted. 
Consequential amendment No. 2 for renumbering clauses 

160A to 167 was adopted. 
Cause I, the Enacting Formula were adopted, as amended. 
The Long Title was also adopted. 
The motion that the Bill, as amended, be passed was moved 

by Shri K. P. Siqh nco. 
The following Members took part in the debate:-

(1) Shri Amal Datta 

(2) Shri Ramavatar Shastri 
(3) Shri R. Venkataraman 

The motion was adopted and the Bill, as amended, was passed. 

11. Discussion ader Rule 193 
Dr. Subramaniam Swamy raised a discussion on the statement 

made by the Minister of Home Affairs in the House on 4 .May, 
1983 regarding incident that occurred at Patiala on 2 May. 1983. 

'Ibe following Members took part in the debate:-
(1) Smt. Gurbrinder Kaur Brar 
(2) Sbri Satyasadhan Chakraborty 
(3) prof. Narain Chand ParasbM 

.Amenciment No.1. 
)( 



(4) Shri Krishna Kumar Goyal 
(5) Shri R. L. Bhatia 

(6) Swami Indervesh 
(7) Shri Chandrajit Yadav 

(8) Shri Virdhi Chander Jain 
(9) Shri R. S. ,Sparrow 

(10) Shri Chitta Basu 

(11) Acharya Bhagwan Dev 
(12) Smt Geeta Mukherjee 
(13) Shri Keyur Bhushan 

(14) Shri Harikesh Bahadur 
(15) Shri A. K. Roy 

Shri P. C. Sethi replied to the discussion. 
The discussion was concluded. 

12. HaIf-an·hour discossion 

Shri K. Lakkappa nised a half-an-hour discussion on the 
points arising out of the answer given on 23rd March, 1983 to 
Starred Question No. 355 regarding rise in prices of cars. 

Shri Narayan Datt Tiwari replied to the discussion. 

10.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 10th May, 
1983). 

II 

AVTAR SINGH RJKHY, 
Sccretat'y. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, May 10, 1983!Vaisakha 20, 1905 (Saka) 

No. 343 
11.02 A.M. 
1. Starred QuestioDs 

Starred Questions Nos. 952, 953 and 956-958 were orally 
answered. Replies to the remaining questions were laid on the 
Table. 

2. Unstarred Questions ~ 
Replies to Unstarred Questions Nos. 10843-11075 were 

laid on the Table. 
3. Papers Laid on the Tab., 

The following papers were laid on the Table:-
( 1) ~tatement (Hindi and English versions) regard~ 
~!_ value of import contemplated in 1983-84, in 

pursuance of an assurance given on the 5th April, 
1983 while replying to the discussion on the De-
mands for Grants of the Ministry of Defence for 
1983-84. 

(2) A copy of Notification No. S.O. 355(E) (Hindi 
and English versions) published in Gazette of India 
dated the 6th May, 1983 directing that the provi-
sions of section 21 and section 22 of the Monopolies 
and Restrictive Trade Practices Act, 1969 shall not 
apply to any proposal in respect of an industry or 
service specified in the Schedule to notification, 
under sub-section (3) of section 22A of the said 
Act. 
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(3) A copy of the Employees' Provident Funds (Amend~ 
ment) Scheme, 1983 (Hindi and English versions,.-" 
published in Notification No. G.S.R. 321 in 
Gazette of India dated the 16th April. 1983 under 
sub-section (2) of section 7 of the Employees Pro-
vident Funds and Miscellaneous Provisions Act, 
1952. 

(4) A copy of Notification No. S.O. 1808 (Hindi and 
English versioDs) published in Gazette of India 
dated the 9th April, 1983 containing Order deter-
mining the ratio of trade apprentices to workers, 
other than unskilled workers in the building and 
furniture kade group, under sub-section (3) of sec-
tion 37 of the Apprentices Act, 1961. 

(5) A copy each of the following Notifioatimts (Hindi 
and English versions) under Sub-scctWll (4) or 
section 32 of the Oil and Natural Gas Commission 
Act, 1959:-

(i) The Oil and Natural Gas Commission (Conduct, 
Discipline and Appeal) (Amendment) Regulations, 
1982 published in Notification No. 17(7) 181 .... eg. 
in Gazette of India dated the 18th September, 1982. 

(ii) The Oil and Natural Gas CAllllTrission (Pay and 
Allowances) Amendment Regulations, 1982 pub-
lished in Notification No. 17(23)179-Reg. in 
Gazette of India dated the 21st August, 1982. 

( 6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Cooperative Land 
Development Banks Federation, Bombay, for the 
year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Land Deve-
lopment Banks Federation, Bombay, for the year 
1981-82 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working oflhe National 
Cooperative Land Development· Banks Federation, 
Bombay, for the year 1981-82. 
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(7) A statement (Hindi and English versions) showing 
leaSODS for delay in laying the papers mentioned at 
(6) above. 

(8) ~i) A C?PY of the Ann~ Report (Hindi and Eng .. 
bsh versIons) of the National Cooperative Housing 
Federation, New Delhi, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Cooperative Housing 
Federation, New Delhi, for the year 1981-82 to-
gether with Audit Report: thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Cooperative Housing Federation, New Delhi, fOf' 
the year 1981-82. 

(9) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(8) above. 

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Federation of Co-
operative Sugar Factories Limited, New Delhi, for 
the year 1981-82 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Federation of Cooperative Sugar Factories Limited, 
New Delhi, for the year 1981-82. 

(11) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versi.lns) of the National Heavy Engineering Co-
operative Limited, New Delhi, for the year 1981-82 
along with Audited Accounts. 

(ll) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Heavy Engineering Cooperative Limited, New 
Delhi, for the year 1981-82. 
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, 
( 13) A statement (Hindi and English versions) showing 

reasons for delay in laying the papers mentioned at 
(12) above. 

(14) (i) A copy of the Annual Report (Hindi and Eng4 
lish versions) of the National Federation of State 
Cooperative Banks Limited, Bombay, for the year 
1981-82. 

(ij) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the National Federation of State 
Cooperative Banks Limited, Bombay, for the year 
1981-82 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Federation of State Cooperative Banks Limited, 
Bombay, for the year 1981-82. 

(IS) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(14) above. 

(16) (i) A copy of the Annual Report (Hindi and Eng~ 
lish versions) of the Super Bazar, the Cooperative 
Store Limited, Delhi, for the year 1979-80. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Super Bazar, the Cooperative Store 
Limited, Delhi, for the year 1979-80 together with 
Audit Report thereon. 

(17) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(16) above. 

(18) The following statemeJ!ts (Hindi and Englisbver-
sions) showing the action taken by the Govern-
ment on various assurances, promises and under-
takings given by the Ministers during the various 
sessions of Seventh Lok Sabha:-

(i) Statement No. XXIV-Third Session,_ 1980. 
(ii) Statement No. XVII-Fourth Session, 1980. 

(ill) Statement No. XVIII-Fifth Session, 1981. 
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(iv) Statement No. X-Seventh Session, 1981. 
(v) Statement No. IX-Eighth Session, 1982. 

(vi) Statement No. V-Ninth Session, 1982. 
(vii) Statement No. IV-Tenth Session, 1982. 

(viii) Statement No. II-Eleventh Session, 1983. 

(19) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Jawaharlal Nehru University, 
New Delhi, for the period from 1st September, 
1981 to 31st August, 1982. 

A copy of the Review (Hindi and English versions) 
by the Government on the working of the Jawahar-
lal Nehru University, New Delhi, for the period 
from 1st September, 1981 to 31st August, 1982. 

(20) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (19) above. 

(21) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Jawaharlal Nehru University, 
New Delhi, for the year 1981-82 together with 
Audit Report thereon. 

(22) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(21) above 

(23) (i) A copy of the Annual Report (Hindi and Eng-
1ish versions) of the University of Hyderabad, 
Hyderabad, for the period from July, 1981 to March, 
1982. 

Oi) A copy of the Review (Hindi and English versions) 
by the Government on the working of the University 
of Hyderabad, for the period from July, 1981 to 
March, 1982. 

(24) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(23) above. 
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(25) (i) A copy of the Annual Report (Hindi and Eng-
lisk ¥elsiuas) of the Gandhi Danhan Samiti, New 
Delhi, for the year 1981-82 along with Audited 
Accounts. . • 

(ii) A copy of the Review (Hindi a.od English versions) 
by the Government on the working of the Gandhi 
DarshaD Samiti, New Delhi, for the year 1981-82. 

(26) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(25) above. 

(27) A 5ta1lemeat (Hindi and English versions) explain-
ing reasoas for Bot laying the AnDual Report of the 
Aligarh Muslim University. Aligarh, for the year 
1921-82, Annual Report aDd Audited Accounts of 
the Delhi University, Delhi, for the year 1981-82 
and Annual Report and Audited Aceounts of 
the North Eastem Hi1f University, smllong, for 
the year 1981-82. 

(28) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Coundl of Science 
Mueums, Calcutta, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Council of Science 
Musewns, Calcutta, for the year 1981~ together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the National 
Council of Science Museums, Calcutta, for the year 
1981-82. 

(29) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 

at (28) above. 
(30) A statement (Hindi and English versionS) sbowing 

reasons for delay in laying the • Annual Report and 
Audited Accounts of the National Institute of Foun-
dry and Forge Technology, Ranchi, for the year 
1981-82. 

*The Annual Report was laid on the Table on 24th Feb-
ruary t 1983. 
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(31) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Health 
and Family Welfare, New Delhi, for the year 1981-
82. 

(ii) A copy of Annual Accounts (Hindi and English 
versions) of the National Institute of HeaHh and 
Family Welfare, New Delhi,for the year 1981-82 
together with Audit Report thereon. 

(iii) A copy of Review (Hindi and English versions) by 
the Government on the working of the National In-
stitute of Health and Family Welfare, New Delhi, 
for the year 1981-82. 

(32) A statement (Hindi and .English versions) showing 
reasons for delay in laying the papers mentioned at 
(31) above. 

(33) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Council of Indian Medi-
cine, New Delhi, for the year 1981-82 along with 
Audited Accounts. 

(Ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Central 
Council of Indian Medicine, New Delhi, for the year 
1981-82. 

(34) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(33) above. 

(35) (a) (i) A copy of the Annual Report (Hindi and 
Engliih versions) of the International Institute for 
Population Studies, Bombay, for the year 1978-79 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Inter-
national Institute for 'Population Studies, Bombay, 
for the year 1978-79. 

(I» (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the International Institute for 
Population Studies, Bombay, for the year 1979-80 
along with Audited Accounts. 
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(ii) A copy of the Review (Hindi and English versions) a 
by the Government on the working of the ,Inter-
national Institute for Population Studies, Bombay, 
for the year 1979-80. 

(36) A statement (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (35) above. " .... 

(37) (a) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Council of Medical 
Research, New Delhi, for the year 1978-79. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Council of Medical 
Research, New Delhi, for the year 1978-79 toge-
ther with Audit Report thereon. 

(b) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Council of Medical 
Research, New Delhi, for the year 1979-80. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Council of Medical Re-
search, New Delhi, for the year 1979-80 together 
with Audit Report thereon. 

(c) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Council of Medical Re-
search. New Delhi, for the year 1980-81. 

(ii) A copy of the Annual Accounts (Hindi and Eng-
lish versions) of the Indian Council of Medical 
Research, New Delhi, for the year 1980-81 toge-
ther with Audit Report thereon. 

(d) (i) A copy of the Annual Report (Hindi and Eng-
lish venions) of the Indian Council of Medical 
Research, New Delhi, for the year 1981-82. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council Of Medical Re-
search, New Delhi, for the year 1981-82. 
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(e) A. copy of the Review (Hindi' and English ver-
Slons) by the Government on the working of the 
Indian Council of Medical Research New Delhi, for 
the year 1978-79, 1979-80, 1980-81 and 1981-82. 

(38) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 

(37) above. 
(39) A statement (Hindi and English versions) correct-

ing the reply 'given on 3rd May, 1983 to unstarrea 
Question No. 9815 by t~hri Nihal Siilgh regarding 
housing facilities for employees of Indo-Burma Petro-
leum Company Limited:. 

(40) A Statement (Hindi and English versions) correct-
ing the reply given on 6th May, 1983 to Unstarred 
Question No. 10583 bv Sbri A. K. Roy regarding 
deficits shown in State Budgets. 

(31) A copy Of the Budget Estimates (Hindi and English 
versions) of the Damodar Valley Corporation, for the 
year 1983-84, under sub-section (3) of section 44 of 
the Damodar Valley Corporation Act, 1948. 

(42) (i) A copy of the Annual Report (Hindi and Eng-
lis..~ versions) of the Wool and Woollens Export Pr0-
motion Council, New Delhi. for the year 1981-82 
along with Audited Accounts. 

(ti) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of 
the Wool and Woollens Export Promotion Council, 
New Delhi, for the year 1981-82. 

(43) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(42) above. 

(44) A COpy of the Finance Commission (Salaries and 
Allowances) Amendment Rules, 1983 (Hindi and 
English versions) published in Notification No. G.S.R. 
379 (E) in Gazette of India dated the 6th May, 1983 
issued under the Finance Commh;sion (Miscellaneuos 
Provisions) Act, 1951. 

(45) A copy of the Delhi Sales Tax (First Amendment) 
Rules, 1983 (Hindi and English versions) published 
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in Notiftcation No. F. 4(21) I 83-Fin (G) in Delhi 
Gazette dated the 14th March. 1983, under section 
72 of the Delhi Sales Tax Act;l97S: 

(46) A statement (Hindi and English versions) showing 
reasons for delav in laying the notification mentioned 
at (45) above. 

(47) A CODY each of the following Notifications (Hlndi 
and En~1ish versions) under section 159' of the Cus. 
toms Act, 1962:-

(i) G.S.R. 366(E) published ~n Gazette-o'! India dated 
th'! 30th April, 1983 together with ~ e~lanatory 
memoran'lium extend~n~ the valfifttv of Notifica-
tion No. 157-Customs dated the 26tlf"M"ay, 1982 upto 
31st March, 1984. 

(ii) G.S.R. 367 (E) published in Gazette on India dated 
the 30th April, 1983 together with an explanatory 
memorandum ~xtendin~ the valiliity of N o~fl(!;l· 
tioD No. 76-Customs dated the 31st March, 1m 
upto 31st March. 1984. 

(iii) G.S.R. 368(E) puhlished in <1"ateite of India dated 
the 30th April, 1983 to~ther ~th an explanatory 
memoramlum extending the validity of Notifica-
tion No. 80182-Cu~toms dat~ the 1st March, 1982 
upto 31st July, 1983. 

(iv) G.S.R. 369(E) published in Gazette of India dated 
the 30th April. 1983 together w:di an explanatory 
memorandum extendinll the validity of NotiflcA-
tion No. 4-Customs dated the 30th April, 1983 
upto 31st March, 1984. 

(v) G.s.R. 370(E) puhlished in Gaz~ of India dated 
the 30th ADril, 1983 together with an explanatory 
memorandum makinll certain amendments to 
Notification No. 89-Customs dared the 30th March. 
1981 80 as to extentl concessional cuSfoms duty on 
Primiphos Methyl 25 per cent wdp. 

(48) A copy of the Audit Report (Hindi and English 
versions) on the Accounts of the DeIhl Financial 
Corporation for the year enciert 31st March, 1982 
under sub-lllection (7) of Rertinn 37 of the Stat~ 
Financial Corporations Act, 1951. 
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(49) A copy each of tlie following papers (Hindi and 
English versions) under sub-section, (1) of ~~OJl 
619A of :the Companies Act, 1956: - . 

(a) (i) Review by the Government on the working of 
the Central Cottage Industries Corporation of 
India Limited, New Delhi, for the year 1979-80. 

(ii) Annual Report of the C.entral Cottage Industries 
Corporation of India Limited, New Delhi, for the 
year 1979-80 along with Audited Accounts and the 
comments of the Comptroller and Auditor General 
:thereon. 

(b) (i) Review by the (rl)vernment on the working of 
the Handicrafts and Handlooms Exports Corpo-
ration of India Limited, New Dellu, for the year 
1981-82. 

(ti) Annual Report of the Handicrafts and Handlooms 
Exports Corporation of India Limited, New Delhi, 
for the year 1981-82 along with Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(50) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned 
at (49) above. 

(51) (i) A copy of the Annual Report (Hindi and English 
VerBICns) of the Indian Jute Industries' Research As-
sociation, Calcutta, for the year 1981-& along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government on the working of the Indian 
Jute Industries' Research Association, Calcutta., for 
the year 1981-82. 

(52) A statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at 
(51) above. -

(53) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centrallnstitute of Hindi, Agra, for 
the year 1981-82. 

(il) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute of Hindi, Agra, for 
the year 1981-82 together with Audit Report thereon. 
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(54) A statement (Hindi and English versions) showing (, 
reasons for delay in laying the papers mentioned at 
(53) above. 

40 M"mutes of Committee on Petitions 
Shri Chandra Pal Shailani laid on the Table Minutes (Hindi 

and Eilglish versions) of Thirty-eighth to Fortieth, Forty-third., 
Forty-fourth and Forty-sixth Sittings of the Committee on 
petitions. 
5. SCatemeat· of Rdway COJlY'Hltioo COllUDittee 

Shri Tayyab Hussain laid on the Table English and Hindi 
versions of the statement showing action taken by 
Government on the recommendations contained in Chapter 
I and final reply in respect of the recommendation con-
tained in Chapter V of the Sixth Report of the Railway Con-
vention Committee on action taken by Government on the 
recommendations contained in the Third Report of the Railway 
Convention Committee on Review of Existing Rules of Alloca-
tion of Railway Expenditure to Capital and Reverrue Accounts, 
Depreciation Reserve Fund, Development Fund and Accident 
Compensation, Safety and Passenger Amenities Fund. 
6. Messages From Rajya Sabha 

Secretary reported the following Messages from Rajya 
Sabha:-

(i) That Rajya Sabba had no recommendations to make 
to Lok Sabha in regard to the Finance Bill, 1983, 
passed by Lok Sabha on the 2nd May, 1983. 

·(ii) That at its sittin~ held on the 9th May, 1983, Rajya 
Sabha agreed WIthout any amendment to the Afri-
can Development Bank Bill, 1983, passed by Lok 
Sabha on the 3rd May, 1983. 

·(iii) That at its sitting held on the lOth May. 1983, Rajya 
Sabha agreed without any amendment to the Cen-
tral Industrial Security Force (Amendment) Bill, 
1983, passed by Lok Sabha on the 3rd May, 1983. 

7~ Assent to BW 
Secretary laid on the Table the AppropriatiO'n (No.3) Bill, 

1983, passed by the Houses of Parliament during the current 
session and assented to. ----_. __ .. - ... _------

·AT 6.05 P.M. 
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• 8. Report of cODllllitf.ee on Subordinate Legislation 
Shri Mool Chand Daga presented the Nineteenth Report 

(Hindi and English versions) of the Commi~tee on Subordinate 
Legislation. 
9. CalliDg AtteDtion 

Prof. Madhu Dandavate called the attention of the Minister 
of Finance to the reported massive marine fraud by two Delhi 
based industrialists of Jain Shuddha Vanaspati involving al-
legedly deliberate sinking of two ships carrying fictitious cargo 
to make a fraudulent insurance claim to the tune of Rs. 24 
crores and the action taken by Government in the matter. 

The Deputy Minister of Finance made a statement in regard 
thereto. L 

10. Statement by Minister 
The Minister of State in the Ministry of Communication 

made a statement regarding registration for telephones by free-
dom fighters under priority category and scheme for payment 
of freedom fighter's pension through Post Office Savings Bank. 
11. Government Bilk-Introduced 
(i) THE BANKING LAWS (AMENDMENT) BILL, 1983 
(ii) THE DANGEROUS MACHINES (REGULATION) 

BlLL, 1983 
(iii) THE MINES (AMENDMENT) BILL, 1983 
12. Matters Under Rule 377 

( 1) Smt. Madhuri Singh raised a matter regarding need for 
construction of an over-bridge at the railway crossing Vanmankhi 
(Bihar) and provision of other essential amen ties at the Rail-
way Station. 

(2) Smt. Jayanti Patnaik raised a matter regarding n~d f?r 
opening of an archaeological cira1e office in Orissa to mamtam 
ancient monuments. 

(3) Shri Chintamani Jena raised a matter regarding need for 
opening of certain offices of Railways in Orissa. 
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(4) Shri Rasa Behari Behra raised a matter regarding need 
far stopping the use of Indraprastba Indoor Stadium for cultural 
and Musical Programmes. 
(Lok Sabh4 a.d;oumed at 1 PM. and re~semb1ed at 2.05 P.M.) 

(5) Sbri Lakshman Mallick raised a matter regarding need 
to take effective measures to control the hazards of pesticides. 

(6) Shri Pasala Penchalaiah raised a matter regarding need 
to develop Krishna Patnam Port in Andhra Pradesh. 

(7) Shri K. Kunhambu raised a matter regarding financial 
assistance to Kerala for solving drinking water problem in the 
State. i , '"l.t.J.. '. 

(8) Shri Rajesh Kumar Singh raised a matter regarding 
penalty charged for affixing photographs On the driving licences 
in Delhi during the extended period. 

(9) Shri Krishna Chandra Pandey raised a matter regarding 
need to establish industries based on Molasses at Khalilabad 
district of Basti (Uttar Prakesh) for solving unemployment 
problem. 

(10) Shri Harish Kumar Gangwar raised a matter regarding 
need to issue a licence for setting up of a Cooperative Sugar 
Mill in Puwayan, District Shabjahanpur (Uttar Pradesh). 

( 11 ) Sbri 8apusaheb Parulekar raised a matter regarding 
need for strict implementation of Hindi in Government offices. 

(12) Sbri Ajoy Biswas raised a matter regarding need to 
release more quota of foodgrains and to provide financial as-
sistance to the flood affected peopl~ of Tripura. 

( 13) Shri R. P. Yadav raised a matter regarding need for 
early completion of power projects in Bihar. 

(14) Shri Saifuddin Chowdhary raised a matter regarding 
need for reopening of the Birla Mills in Delhi. 

( 1 5) Shri Era Anbarasu raised a matter regarding levy of 
'Entry Tax' by Tamil Nadu Government on entry of goods into 
local areas of the State. 
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• r- (16) Shri Ramavatar Shastri raised a matter regarding 
need to solve problems of Railway workers. 

(17) Shri Ratansinh Rajda raised a matter regarding exhorbi-
tant escalation in the rent by Bombay Port Trust 

( 18) Shri Sheo Sharan Verma raised a matter regarding 
need for development of areas under Machalishahar constituency 
of Uttar Pradesh. 
13. Amendments made by Rajya Sabba to Government BiD-

AlnmdJDents A&re;ed to 
THE MERCHANT SHIPPING (AMENDMENT) BILL, 1982 

The motion that the following amendments made by Rajya 
Sabha in the Bill be taken into consideration, was moved by 
Shri Z. R. Ansari:-

"Enacting Formula 

( 1) That at page 1, line 1, for the word 'Thirty-third' 
the word 'Thirty-fourth' be substituted." 

"Clause 1 

(2) That at page 1, line 4, for the figure '1982' the 
figure '1983' be substituted." 

The motion for consideration was adopted. 
Amendments made by Rajya Sabha in the Bill were also 

adopted. 
The motion that the amendments made by Rajya Sabha in 

the Bill be agreed to was moved by Shri Z. R. Ansari. 
The motion was adopted and the amendments were agreed 

to. 

14. Motion 
Discussion on the following motion moved by Shri P. Ven-

katasubbaiah on the 5th November, 1982. continued:-
"That this House takes note of the Twenty-ninth, Thir-

tieth and Thirty-first Reports of the Union Public 
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Service Commission for the periods from 1 st April," ': 
1978 to 31st March. 1979, 1st April. 1979 to 31st 
March, 1980 and 1st April. 1980 to 31st March, 
1981 respectively, along with the Government's 
Memorandum on the cases of non-acceptance of 
the Commission's advice mentioned therein laid on 
the Table of the House on 26th February, 1981, 
18th September, 1981 and 28th April, 1982 res-
pectively.' 

The following Members took part in, the debate:-
(I) Sbri Satyasadhan Chakraborty 
(2) Prof. Narain Chand Parashar 
(3) Shri Ram Singh Yadav 
( 4) Shri Bapusaheb Parulekar 
(5) Shri Sontosh Mohan Dev 
(6) Shri G. M. Banatwalla 
(7) Sbri Y. S. Mahajan 
( 8 ) Shri P. K. Kodiyan 
(9) Shri Chandra Pal Shailani 

( 10) Shri Girdhari Lal Vya'\ 
( 11) Shri Mool Chand Daga 
(12) Shri Sunder Singh (Speech unfinished) 

The discussion was not concluded. 
15. Calliag Attention 

Sbri. Satyasadhan Chakraborty called the attention of the 
Minister of Information and Broadcasting to the reported un-
authorised entry of Transnational Information Corporations into 
our country and incidence of direct contacts being established 
by them with sections of Indian Press and action taken by Gov-
ernment in the matter. 

The Min.ii;ter of State of the Ministry of Infonitation and 
Broadcasting made a statement in regard thereto. 
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16. Contempt of the House 
The Deputy Speaker informed the House that a visitor call-

ing himself Ram Sarup shouted slogans and threw a piece of 
cloth containing some printed matter thereon on the floor of the 
House from the Visitors' Gallery at about 14.50 hours earlier 
in the day. On interrogation by Watch and Ward Officer, he 
had made a statement but had not expressed any regret for his 
action. ' 

The Deputy Speaker observed that he had brought it to 
the notice of the House for such action as the House might deem 
fit. 

Thereafter, the following motion moved by Shri Mallikarjun 
was adopted:-

"This House resolves that the person calling himself 
Ram Sarup, son of Shri Gainda Lal, who shouted 
slogans at about 14.50 hours today and threw a 
piece of cloth containing some printed matter there-
on from the Visitors' Gallery on the floor of the 
House, and whom the Watch and Ward Officer 
took into custody immediately, has committed a 
grave offence and is guilty of the contempt of this 
House. 

This House further resolves that he be let off with a stern 
warning on the rising of the House today." 

(LOK SABHA ADJOURNED SINE DIE AT 6.07 P.M.) 

AVTAR SINGH RIKHY, 
Secretary. 
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